
PUBLIC ACCOUNTS COMMrnEE 
(196768) 

(Action t a b  by rl;ovmnment an the Recammeadations 
of t b  Public Accounts Commlttec coataiarcd in 
their 41st. ~ n d  and 54th Reports W d  Lok 
Sabha) relating to Civil Aecounrs.j 

L O X  S A B X A  S E C R E T A R I A T  
N E W  D E L H I  

Price : R.. 3.20 





Po r - *ad - 
ioppni t tee  Coauaittea & not 
not 
ha& h t h u  

undertaken cndsrtske .....- . C . 
position Volrrnn. 3 i g ,  not 

' : position, VoLum 
I is auti 

' .  i 

contrf butes contribtens 
of in  
1.98 Rs. 1,98 
de s f. red desire 
cord shton omission 
sscertan ascertain 

period . herd 

heifer heifers . 

prompdy,. prolpptlfi; ma 
the 
u-p that  . up and thbt 
mported im ,orked 
i ~ t a r i d  rn3terid 
mar .m5ttt 
be ensure4e e,lsured 
or of 4 

Delete the dords ' suweys . . , . -.- - - 
s xT 
.;d ~ f t d r  'The surveys r l i ch  

h:ve to be f dr ly  de ta i lad  
c n d c   bout more than six' 



.. 3 

a Line .I*O r s % E -  - -- - At* .,\d 
149 2 1 fwus focus. ' 
153 1 2 ~n 3s 
1% 2 14 a an 
1% 1 3 lrs up ae 13 ts 
150 - 2 2  throu$ tho rou i;)! 
t j 2 , : -  .2--.1. e l  Q 20:70 t 2C.70 

3 .  2" ' ' "" -. ,* *: $9 8 .--1-. . - -*-w -.a. - 3 - -1.:26:74.- - -  2 5 . 7 4  
226 4 3 5ch Liilst 
2 3  2 7 - -  2 9 2  2 . 9 2  
231 '  ' 2 -  ' 8 aubsitute t h . ~  u401.: l i ne  &'-, 

t i  1 1 :  ' bert4 f o r  
f e t t i l l z c r  vassal. on 3 more 
or less  r.!*+l i r  5 la i s  unless4 

232 5 I Delete ILr.9.. , .I9561 
232 5 ... 3 exitin; e x i s t i n g  
236 - ' 1 4  . i p r o w  d PF ,I rove d 
241: ' 3 8. w o r h m ,  t h e  w z k n ~ n ,  ?t the 
242. 1 1 3  is i t  i t  is 

'049 - -  F \  - Delete A"' i r ~  :JOS 6.451 m d  4.452 
250 - - :':r 1 ihs. 4. A53 m c  4.454 
252 1 .  10 w e T & 2 n ; 3 n t  \:zi &:3:2 
253 2"' - , 5  , ond md 
254 - 5 c o n t n s t  c ~ c t r ~ c t  I . h 

259 - , 1  A l e t e  &!com~6nd2tlon' -\t t&e top 
263 2 " * . 8 -  out our 
285 1 .1 rode z i h z r d  n,de by v doird, 
295 1 L 6 mechmi sed rncch mics ,. 
294 . . '  'Add footnote * %t ?rented \ - , . 

\ 



IV. Rct~aua*i~iwa~,obrtrrUJ001 tbrt h r ~ c  been accepted by 
Go* am nt I 

VI. Rtcoomekationa:c,brrvrtio~s to which Oovunmcot b e  
funrishclr u ~ r i a  r< plirr , -7 

VIII. Muruta rf thc rcth sitting of the Public Accounts Csnmirtre 
hlJ on 5th August, 1967. . . . zrr 4 



PUBLIC ACCOUNTS CO- 
(1 961-68) 
CHWAN 

Shri M. R. Masani 
m l k l w  

2. Shri C. K. Bhattacharsya 
3. Sardar Buta Singh 
4. Shri Shtvajirao S. Deshmukh 
5. Shri R. Mathu Gounder 
6. Shri D. K. Kunte 
7. Shri N. R. Laskar 
8. Shri V. Viswanatha Menon 
9. Shri K. K. Nayar 

10. Shri Mohammad Yunus Saleem 
11. Shri Narendra Kurnar Salve 
12. Shri Yogendra Sharma 
13. Shri Sheo Narain 
14. Shrimati Tarkeshwari Sinha 
15. Shri P. Viswambharan 
16. Shrimati Devaki Gopidas 
17. Shri P. K. Kumaran 
18. Shri Om Mehta 
19. Shri Gaure Murahari 
20. Shri M. C. Shah 
21. Dr. M. M. S. Siddhu 
22. Shri B. K. P. Sinha 

S ~ C T A R U T  
Shri Avtar Singh Rikhy-Deputy Secletary. 
Shri R. M. Bhargava-Under SectetLlty. 



APPENDIX N 
Rceanmeadationsit3!mervrtim that have b n  accepted by 

G warnmcnt 

MINISTRY OF TOURISM AND CIVIL AVIATION 

The Committee are surprised to  find how such a large amount 
remained outstanding when accoding to n departmental order all 
dues were to be paid by the air companies within a week of the 
ptesetrtation of thc hdls. The very fact that arrears were allowed 
to  pile u p  jot months together indicates that the aerodrome officers 
newer made any swiscs efforts to implement the Departmental in- 
rtnrction.? whereby they were required t o  ensure that statements 
of dues were submitted to them and recooeries made i n  time. The 
Committee are surprised that such disregard of the rules was not 
t n k m  due notice of hy the Ministry. The Committee feel that there 
in  no machinen/ in existence 1c4ich can take notice of ,mch failurea 
The Comnrittee frctther fep1 that the Indian Airwaft Rules 
should he made more specitic and realistic therein 
the specific time when the bills should he presented to the air corn- 
paniea. Moreo~vr,  t h p  rulm should also povidc for the pnaltlj 
bg t q l  o f  interest tc4qc.h shntlld be ~ n f m r e d  on the defaulters. It 
hrts been stated in evidence that one of the reasons fm delay in rcal- 
isation of the arrears t c v s  due to the procedural dificulties o f  t h d  
atr  conrmnws, part~rulnrlp the Indian Airlines Cc~rporatisn. 

[S .  No ,  1 o f  Appendix LIII to 41st Report, 19W-681. 

The Committee suggest that the Ministry should in  consultation 
with the parties make rr realistic assessment of the poaition and tn- 
troduce such suitable amendments in the rules as would facilitate 
quick assessment of dues and their realisation by a definite date. 
The Committee would like t o  be informed of the action taken bv 
the Ministrp in the matter. 

[S. No. 2 of Appendix LIIT to 41st Report, 1965-661, 

As suggested, action has already been initiated for the amend- 
ment of the Indian Aircraft Rules, 1937 to provide for specific dater 
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of p a ~ m ~ t  jn rerpsct ol hdfng, housing d puking rr 

(a) Apprwed ngulrr u#n 
-All air transport un- 
dertakings operating 
Schedule air transpart 
services io which the 
provialom of sub-rule 
(1) or (2) of nl1~ 134 
apply, Stittc Govern- 
ments and Flying 
Clubs 

(b) Other regular users- 
Air transport undertak- 
ings that operate with- 
in India and whose 
principal place of busi- 
ness is in Indin. 

(c) Casual users and nsers 
other than thosc mrn- 
tioncd i n  clnuscs (a) 
nnd (b) n h v c !  

Not later than 10 of the 
month following tht month 
of receipt of b i b  or within 
IS days of the receipt of bills, 
whichever is later. 

Within 15 days from tbe 
date of receipt of b i b .  

At the! time of using the 
~erodrome 

2. Provision for chargmg interest has also been included in tht 
proposed amendment to thr  Indian Aircraft Rules for non-payrncnt 
of charges by the dates specifled. 

In order to enforce the levy of interest it is an essential legal 
rquirement  to get an agreement executed by the airline operator 
concerned. An Agreement has been drafted and is under examina- 
tion in consultation with the Law Ministry. Meanwhile a depart- 
mental circular has been issued on 29th July, 1965, enjoining on all 
the aerodrome authorities cor~cerned that bills for landing, parking 
and housing charges should be presented to all concerned latest by 
the 15th of the month following towards charges accrued during the 
previous month. 

The Alrcraft Rules, 1937 have already been amended to give 
effect to the above two recommendations of the Public Accwatr 
Committee (Third Lok Sabha). 



Retommends tinn 

h t i n g  the rt*idenrc. the Secretory, Mtnist+y of Civil Avirrtion 
8bted that thb urrrscJirad rents r h m d  that there war failure onl 
the pan of the Aerodrotrre Oflieera. The Committee regret to ob- 
s m e  this failure of administratton. It iR all the more regrettubk 
th4t tuch a plea was nude by the MinistrtJ tohen they themsalve4 
were responsible for the supervision of this department. The Com- 
mittee are a b o  left with an impression tiwt the system of the re- 
canlr and accounts obtaining in this d~pa t tmen t  is not satisfactoq. 
The information g r m  to the  Committee was either vague or  incom- 
pftte. The Committee would like the M~nistry to examine i t 8  sys- 
tem of accounting and matntenance of records, with a view to make 
further impnzwrrients. 

[S. No. 3 of Appendix LIII to 4lst Report, 1963-683. 

ACTION TAKEN 
A Departmental Committee has been appointed to go into the 

system of accounting and to suggest modifications considered neces- 
sary for making further improvements. 

The report of the Departmental Committee whlch has been re!- 
ctived is under examination. Decisions on the recornmcndations of 
the Committee will have to be taken in consultation with the Audit 
and the Ministry of Finance. 

The fact that the actual amount of loss of revenue tn Madras Air. 
port wcu Rs. 2,711 only and not Rs. 14,000 goes to prove that the fuE 
facb were not examined by the Department initially, nor were theb 
placed before the Audtt. They would like to invite the attention o) 
the Minirtty to their earlier recommendation contained in para 9 of 
their 42nd Report (Secorid Lok Sabha) for strict compliance. The 
Cummittee also p e l  that the procedure of preferring claims which 
u entailing quite some time now be examined with a view to mclking 
it simpler d less time consuming. 

[S. No. 4 of Appendix LIII to 41st Report, 1@&00]. 

The recommendation has been noted. Further action on the 
heti suggested has been taken by deputising an oBcer of the C i a  
Aviation Department to go round the Regional Headquarters to 
cxosafne the procedure that is being followed. 



Tht report of the Departmmtal Committee Kt up by the Civil 
Aviation Departmeat to make an an the spot rtudy of the procedw 
tor ~ e n t / c o l k c t i o n  of revenue has been received by Govern- 
mat recently and Ir under exomlnation. 

The Committee find that the land allotted by Director General 
of Civil Aviation to lndian Airlines Corporation was aubsequentty 
included in the prohibited area. They full to understand how the 
likelihood of the area being included it1 the prohibrted area was 
not cansidered bp the Director General of Civil Aviation while 
making the allotnlenr of la,nd to the Indian Airlines Cotpotatwit. 
Theu uwuld like to  be injormed of the outcome of t k  negotiatiom 
now in progrerrr. 

IS. No. 5 of Appendix LIII to 4lst Report, 1965-68J. 

As a result of negotiations with the IAC it has been agreed that 
thc IAC would pay rent for the area taken over by them except the 
area represented by the "No Construction Belt". The IAC have 
oince made full payment. 

Recommendation 

The Committee regret to find that due to Zack of coordination 
between Ministrtes of Works, Housing and Stipply and C~v i l  Aura- 
t h ,  the revised rates of rent issued in February, 1961 could not be 
enforced in time bg the Minutty of Civil Aviution and conrequently 
Government hnd to incut heavy losses. The Ministry of W o t h  and 
Housing should have specifically req~irsted the Ministr!~ of Civil Avia- 
tion in  Febtuary, 1981 to revise the rents of buildings in  their charge 
in Dellli and New Delhi as was done bp them in respect of t h r  
own 'buildings. Thc Committee regret to note that this was not done. 
Further the orders of Ministry of Works, Housing and Supply of 
Febnrcuy, 1961 wete received by the Executive Enginew (CPWD) 
ottached to the Deprtnlertt of Civil Aviation. In spite of that, i t  ap- 
pears that no action was taken by him to bring these orders to the 
notice of Directot General of Civil Aviation. Even the oiqice of 
Directorate General of Civil Aviation was not prompt enough to t&e 
action when controller of Aerodrome, Bombay brought to his notice 
orders of Febnraty, 1M1 of the Ministry of Work, Housing and 



5 
Swpply m M*, 1061. 2% lack of c w d b w t h  and dsloys at di- 
m t  Web r e d e t i  in thia huge lots. The Committee trust that them 
pitfax& would be rtrictly aooid+d in future. , \ 

[S. No. 6 of Appendix LIX to  4lst Report, 1965.66]. 

Mlnkrtry o f  Worlcs & Housing have in their O.M. No. 27/2aIBb 
Acc. 11, dated 7th January, 1966, have issued instructions that in 
future copies o f  all orders laying down the rule for revising rent8 
will be endorsed to all Ministries and Departments of the Govern- 
ment of India, and the C.P.W.D. will also be asked to fix or re& 
the rents accordingly. 

They are, however, glad to note that h d i a n  Airlines Corporation 
huve a p e d  to make payments with tctmpect ive effect fiom July, 
1962. 

[S. No. 7 of Appendix LIII to 41st Report, 1965-661. 

Indian firlines Corporation since made the payments from July, 
1962. 

From the note furnished by the Ministv ,  the Committee are in- 
c h e d  to infer that the original contract with the Bhopal Aviation 
sanctioning lease of hangar No. 10 at Juhu was defective and as such 
the first lessee could transfer the rights of the hangar to Parekh Agen- 
cics without intimating the Controller of Aerodromes and the fact of 
this transfw was known only when the Department served an evic- 
tion notice to Bhopal Aviution. The Committee would expect that in 
all such cases the terms and conditions of contracts should be finalis- 
ed after seeking legal advice to m a r e  $hat there n a y  not be any 
lacuna which could be exploited by a party to the contract agaimt 
the interest of the Government. The Committee are astonished to 
learn from the note that a private party has been utiliaing the hangar 
space allotted to it fw over-hauling engines of transport vehicles be- 
longing to  the firm. This is in clear violation of the terma o f  the 
agreement which stipulates that the said premises should not be uaed 
for purpose other than aviation purposes. Such a misuse can take 
place only with the collusion of the staff of the D.Q.C.A. The Cqmc 
mittee desire that the mutter should be properly investigated, vespun- 



dMlfty Fpd and ador, tcrk.r, a@Nt fd rupoRtibk Tks 
Commtttee m y  otto be i n f ~ r m ~ d  whether t/K Perekh A W  horPc 
rrince vacated the hangw. 

[S. No. 8 of Appadk LUX to Ust Report, 196546). 

The Agreement with Bhopal Aviation provided that the lessee 'was 
mt to osoign, underlet, transfer or part with the possession of the 
raid premirer or any par: thereof of any other right or interest there- 
In without previous approval in writing of the Director General'. The 
action on the part of Bhopal Aviation to transfer the rights of the 
Hangar to Parekh Agencies was, therefore, in contravention of the 
Agreement. 

Terms and conditions of contrnct are  Analived in consultation with 
the legal euttrorrties. The Committee's recommendations in this re- 
gard are, however, noted. 

Aa desired by the Committee, the circumstances In which Parekh 
Agencies medc uoc of the hangar accommodation for purposes other 
than Aviation purposes, in contravention of the Agreement entered 
into with t k m ,  have been ~nvertigoted by the D.G.C.A. The investi- 
galion has rcvealed that there is no evidence to establish any collu- 
ofon between the staff of the D.G.C.A. and M/s. Parekh Agencies. It 
was e case of surreptitious misuse of the lease. Ministry of Homo 
Affairs (Cent?al Bureau of Investigation) have &l>0 informed this 
Ministry that the matter does not require any investigation by them. 

Accommodation in Hangar No. 10 at Civil Aerodrome, Juhu ha8 
been vocnted by Shri M. U. Parekh with effect from 4-1-1967, 

From the statement funtished by  the Mintatry at Appendix 111 the 
Committee are surprised to find that even though recoveries of dues 
in respect of Governnttnt Servants are made at the source, yet in 
the Delhi repon tlie total amount due upto 31st March, 1864 from 
G a ~ m e n t  Sewants and other pa+ties outstunding on 30-6-lW5 in 
respect of  rent, electricity and water was Rs. 43,607. 

The Cotrunittee feel that the reasotlg advanced by the Ministry are 
not convincing but t h q  are glad to note that the Ministry are at least 
trow conscious of the urgency of toning up the accounting astern and 
are alrrady h k m p  some steps in thir direction T h q  hope that these 
steps would enable the Ministry to clear the bottleneck now prruua- 
ing. 

[s Nos. 9 41 10 of Appeadiv U to 4lst Report, 19654&] 



ks m m m e n d e d  by the PAC in para 1.13, a Departmental Cum- 
mlttee was appointed to go into the system of accounting and suggest 
modifications, as considered necessary The Report of this C(>mmittce 
which has been received is under examination. Decisians on the re- 
commendrtjons of the Committee will be taken in consultation with 
the Midstry  of Finance etc. 

The Committee would like to be infornted of the proqress made 
regarding the fixatton of sta~~dord rent in respect of buildings in sia: 
aemdronres located i n  Madras region. 

[S. No. 11 of Appendix LIII to 41s; Report, 1965-681 

The standard rent In rcspcct of residential and other bulldings in 
six aerodromes located in Madras Region has been flxcd. As a result 
a sum of Rs. 508.11 bccumc due The amount has also Lccn recover- 
ed. 

The Commtttee feel thut the pouitiott should be reassessed to see 
whether it1 the contest  of the  present emergency, i t  would be we- 
fuli to revive the flying school and utilise the available machinety 
fot training mote pilots. 

[S. No. 12 of Appendix LIIl to 41st Report, 1965-661 

The quest~on of revival of the Flying School was considered In 
1964. After careful consideration it was felt that the scheme of train- 
ing in s Government Institution of the type proposed will not only 
involve considerable expenditure, both capital and recurring, but 
will also carry with it moral obligations to provide jobs for all the 
pilots who will pass out of such a school. Since shortage of pilots 
was only H temporary phase, a revised scheme was worked out 
whereby the training of commercial pilots to meet the immediate 
requirements was undertaken at selected flying clubs, under the 
D.G.C.A.'s supervision. Since the immediate reyuircmcnts of pilots 
have been met and in view of the imperative need for economising in 
governmental expenditure, there is no proposal at present to set up 
any Government Institution for training commercial pilots. However, 
a *heme to set up a training school as a joint venture of the t w ~  
Air Corporations is under consideration in consultation with the 
Corpontbr~. The School will require more rophfrticrted eqdpmQnt 



aa the rqulrementlr of training have advanced a great deal since tbc 
Flying Schucd at the Civil Aviation Training Centre wae clarcd 
down. 

As regard6 the equipment and Btores rendered mrplurr on the 
cloaurc of the Ylyrng School a t  Civil Aviation Training Centre, the 
position has been carefully examined in consultation with the D.G.- 
C.A. and i t  has now been decided to dispose them of through 
D.G.S. & D. 

The Committee find that though the muchiraery worth Rs. 2.25 
k k h a  was y nit chased in Februarg, 1961, the work of installation of the 
mcl~inurp  uras not taken up even in December, 1964 due to m- 
completion of the requited buildings. The Committee regard this 
a# iiighly urwatirfactory. They d e e e  that there ahuuld be proper 
olanning clrtd rcruttny before any scheme is sanctioned so thut its 
cinplemcnta!inn may not be unnecessarily delayed. 

[S. No. 13 of Appendix LIII to 41st Report, 1965-681 

The nbserv~tlon of the Committee has been noted. In order to 
ovoid ~ u c h  delays steps have been initiated by the Director Genercrl 
of Civil Aviation to ensure that preliminary surveys are undertaker1 
before an jndent for the equipment is placed and for starting action 
on all requirements such as sitting, Analisation of plans for building/ 
additional ~ccommodatidn needed etc. 

Recommendation 

Tlto C O I I I  o~rttee are surprised to find that out of 1,50,850 copies 
(which zt~claded 33,300 copies meant for free disttibution) printed crt 
a cost clf lis. 1.50 lakhs during , the 7 years ending with 1963-64 
(1885 SE), ouly 27,033 copies were sold and 75,675 copies were de- 
clared ,rurplux. Further, there are no accounts available with the 
Minutty iqr regard to 5,445 copies. The sale of 89,457 copies as waste 
which brought Rs. 4012 resulted i n  a loss of Rs. 65,445 computed with 
reference to the actwl  cost of printing. This loss, the Committee 
feel could /race been reduced, if the minimum numb* of copies only 
hud been printed The Committee also find that there hm not been 
nwch pftblicit?y about the usefulness and value of Panchang. T ~ c y  
are, therefore, of the opinion timt urgent steps ghouId be taken by 
the Ministry to exanriiie the whole project with a view to reduce the 
los8 to the n~inimzctn. They are, howwet, gtccd to k w u  that the 
Ministq have now been able to make atrangemMts fm early publi- 
cation of the Panchang in regional krnguages. However, before pub- 
lishing t hk  Panchang in all the regionul languages, its popuktlity 



nrrud be mnd Secvdy, only minimum copies should be pninted 
ta begin with. The Committee would also suggest that the Ministq 
nhcutd ezanriw if the contents of the Panehung could be rntiorurlued 
to make it more popukt. 

[S. No. 14 of Appendix LIII to (1st Report. 1965-6$] 
The Committee feel that as the Panchang has been under publi- 

cation fot the lwt seven years, or so, an overall assessment should 
be mude at an early date to ascertain the extent of i ts usefzilt~ess and 
how far its rrtilrty and poularity could be enhanced. 

[S. No. 15 of Appendix LIII to 41st Report, 1965-661 
ACTION TAKEN 

(I)  Publication of Rashtriya Panchang for 1888 SE (1966-67 AD) 
W ~ S  completed well before commencement of the year. 

For the year 1889 SE (1967-68 AD) also, copies of all the language 
editions, excepting Urdu edition, were brought out in time; in the 
case of Urdu edition, the Pandit to whom the translation work w ~ s  
assigned, did not execute the job and it had to be entrusted to a new 
Pandit, which entailed some delay. 

(2) A revi. w as madc about the sale price of the Panch~ngs  
and in corlsultation with the Ministries of Honw Affairs and Finance, 
it has been raised from 25 Paisc to 50 Pnisc per copy from 1889 S.E. 

(3) A reduction has also been mate  in  the number of copies 
printed, keeping in view the possible demand from the public (from 
13,000 to about 9,000). 

(4) Advertisements from a few parties have been secured to 
augment the revenues from this publication. 

(5) A note setting out the usefulness and valur! of the Panchaags 
had been circulated to various Educational institutions, Community 
Development Centres etc., for popularising the use of Ponchang. 

(6) Steps have been taken for issue of advertiscmenta in some 
leading newspapers for giv~ng publicity regarding the availabilitv 
of the Panchangs. 

(7) In regard to the recommendation for rationalising the con- 
tents of the Panchangs to make it more popular, the position k that 
the Rashtriya Panchang already contains all features and details 
which any private Panchang contains. Other information usef~tl to 
the general public, such as dates of principal religious festivals and 
auspicious days for social and religious functions like marriage etc., 
are also given in the Panchangs. Only astrological informatim, 
generally liked by the public is not included in the Panchangs, as 
these do not strictly form part of the Panchangs. 



(8) The nemdty for contiauing tbb pubkaticnr rw z w k ~ M  
when thcrc w u  a ban on ruch publiaticrnr a d  it wrr Wded in 
d k t i o n  with the Miairtry of Home Maha that the R.shtripa 
Panchangs s h d d  continue to be publlrhed in all tbe lPnguypr 



MINISTRY OF COMMERCE 

Recommendation 
The Committee trust that the amount (Rs. 2,361.33) in respect of 

rent from Ai+ India would be realised soon. 
[S. No. 16 of Appendix LIII to 41st Report, 1965-66) 

The amount of rent of Rs. 2361.33 was recovered from Air Indta 
and credited to Government account in September, 1965. 

(F. No. 17&Exh. (6) /65AC).  

Recommendation 

The Committee are unhappy to note the lack of proper planning 
and coordination, as disclosed In this case They are unbale to appre- 
ciate w h ~  the Ministrg of External Aflmrs got a portton of the accmn- 
madation earmnrkcrl fm the information Sewice when they had uot 
w e n  appointed the ofltcer. There t i x s  also an undue delay of about 
16 m o n t h  rn occtipling rha pretrwes by the shifting of the Librat.!/ 
o f  the Information Servtct. The purposr for which the accommoda- 
tion ww obtained thus could not be  achieved for 16 m o n t h .  The 
Committee hope that there will be better coordination between the 
digereqt Ministries to avotd recwrence of such cases in future. 

[S No. 17 of Appendix LIII to 41st Report, 196568] 

The observations of the Committee have been noted for future 
guidance and also circulated to all Ministries. 

( F .  No. 176-Exh. (6) /85AC).  

The Committee are surprised to find that no provision was nu& 
in the agreement that rent would be charged only after the shopr 
had been repaired and were ready for occupation. They feel that 
the absence of m h  a condition in the agreement had resulted in the 
auaidal)le payment of rent for one year when the premise8 were not 
occupied. 

[S. No. 18 of Appendix LIII to 41st Report, 19a-68] 



It u atro not undetrtood why it w ncrt knoron that Cotlcnrmcrrt 
umrld have to :wart e ~ t t u r t  to the tune of Rs. 73,000 in addG 
t a n  to the erpenditure incurred b y  the foretqn Goonnment. Thir 
orrl~ shous that the shops  wem rented without having a pmpv at- 
vey and t~flthout obtaining detu12ed esttmutes, etc. The Commitkc 
are alnn oj the vrew that a perwd of about 2 years taken for'repoirs 
and renovatton i4 excessive drmng whwh time the work of the 
Centre aufleted. 

[S. No. I9 of Appendlx LIII to 41st Report, 1965-661 
The Commrttce jeel that had the Ministry of Commerce take* 

due care of all thew arpects at the t ~ m e  of entenng into agreement, 
C;overnrnetrt would not hat:e been called upon to incur heow expen- 
diture to tire extent of Rs .  83,000 (rent paid for the period the shops 
remained utder  repatrs, xtrwtrlral alterattons, etc..) and Rs.  73,000 
(spent by Indla Gm*rtntnent on rppalra, s t r t~ tura f  nlrerat~ons. reno- 
r'altona, e t c . ) .  

[S.  No 21 o f  Appcndlx 1,111 to 41st Report. 1965-661 

The anovc observations of the Committee relate to the case of the 
eetablishmcnt of the Government of Indin Showroom at Baghdad. 

2 The cstiiblishmmt of a C;overnmcnt of India showroom in Iraq 
to prornatr lndlan exports to that country was first mooted by the 
Indian Tracic Dclcgatlc~n wh~ch v~sltcd that country In 1956 Suita- 
hlc nccr~rnnrndatmn in commercial locality In Baghdad required for 
locrttmg the Showroom was not available Between November 1958 
rind Anril, 1959 lherc were 4 buildings considered for locatinp the 
whowrtrom htrt none of thcse could be rented by Government. The 
cz;to!A!shmcnt of the Showroom nt Baghdad becan~e all the more im- 
portant with the sigmng of the trade agreement wlth Iraq] 
Govc rnmcn t In December, 1%R The Ambassador, therefore, exert - 
ed his influence in the Iraqi Government circles to obtain suitable 
premises tor the showroom. In April 1959 the premises which werp 
in occupAtlor~ of thc Ford Motor Co., were being vacated. These 
prernlsel; wcrt. situated on the principal thoroughfare in the  com- 
~ncrcial centrr. of Baghdad. There premises, which were under the 
rustodianship of the Iraqi Government, were however, rented bv 
another pwty at a very high rent. As a result of making further 
cflorts at Government level, another set of premises in the same 
locality and on the same mad which were to be vacated by a British 
Motor Co., were assured to the Embassy. These prtmises consisted 
of R set of 4 shons adjoining each other. In may 1959 twn shows in 
this set were vacated. Although similar shops in the same locality 
were let out by the Iraqi Government on a rent of ID 4500 per year, 
out of goodwill to India and regard for the Ambassador, the Iraqi 



I3 
Govcnuaent OM thta vacant shops to the Indian Misdon on a 
rent of only ID 5000. The option on the remaining two s h o p  in the 
peznkPeis when they actually fell vacant, was also assuted to the 
Indian Embasey. Considering the scarcity of available accommoda- 
tion, which had already taken such a long time to procure, and the 
favourable terms of rent, further postponement of implementing the 
project for the establishment of the showroom at Baghdad was not 
considered advisable. Government there f o e  approved of the renting 
of these two shops immediately. Over and above the favourable 
terms of rent charged from the Indlan Mission, the Iraqi Govern- 
m m t  again out of regard for the Indian Ambassador, agreed to &Rr 
a part of the expenditure required for the decoration of the two 
shops so as to make them suitable for locating the Govt, of India 
showroom. As already stated the premises had been in occupation 
by a British Motor Co. and were not in a condition requiring repairs 
or maintenancr work. The decorntlon rcquired was for the esserdial 
purpose of making the showroom attractive to visitors and to draw 
attention of the passerby to thc showroom so that they would be 
induced to step into the show~oom and sm the exhibits of India's 
export prodrtcts. This decoration is, therefore. an c s w n t i ~ l  iten1 of 
expenditure in the nature of initin1 outlay involved in .setting UP 
every new showroom. As decorations are m ~ d c  to the requirements 
of the m u p a n t ,  such expenditure. in the normal circumstances and 
practices is to be borne entirclv by thc occupant, in this case the 
Govt of India. However, as stated carlier, the Ambasador wns able 
to persuade the Iraqi Government to bear a part of expmditure- 
q u a 1  to one year's rent for t he  two shop%-on this acclount. In this 
background of difficult accnmmodation situation, the concessional 
rent and their further benefit of sharing of expcnditurr~ on derrration 
of the premises. it would have been embrassing and unusual to have 
stipulated in the lease deed that rent would commenw only from 
the date the decoration work was complctcd and the showroom 
started functioning in the premises 

3 As for the observations undw S No. IS, i t  is submitted that 
Gnvt. was aware that a significant amount had to he spent on the 
initial decoratrons. installations, show cases, furniture etr. reallired 
To:. ~ettit-te up ~f R n w  showrnom As and when suitable accommo- 
dation fc r  the shnwroom at Baghdad was expected to become ~ v m l -  
ahle. Gclvernment made estimates of the initial outlay that might bc 
required. As early as 1957 it was estimated that the initial outlay 
including essential renovation would be of the order of Rs. 64.000. 
Tn December, 1958, it was thought powible that it could be reduced 
to Rs. 54.000/-. Therefore, it will be seen that Govt, has b e m  anti- 
cjpating and estimating the expenditure on initial decoration, instal- 
lations, furniture and show-cases and other equipment required for 
setting up  of the showroom. 



14 
The Miadon obt.lasd the dmtcr af corb fat tbo waSI d 

ntlw ULa initial tnactllrtfom, fittings ond display quipmentr fas 
the ahmumam premLwa rmounting to ID 3,148 (Rs, 4l,gl6.(rr) which 
waa conaidered reeronable both by the Mmion and the Iraqi Goo- 
m e n t  authorit tea undcr the prevailing conditlanr. This estimrk 
wan op,It  rnto two parts, one part costing ID 2,000 (Rs. 26,668.67) to  
be! carried out a t  the m t  of the Lreqi Government, according to the 
leaw ogreem-nt an.! the other costing ID 1,146 (Rs. 15@.0Il)) to 
be c a r r r d  out a t  the cost rrf the Government, the latter :a be the 
pmprty  of the Govcrmmcnt Thew items of decoration and dlc- 
piay cqufpwcnts snri furniture were considered to be essential rnd 
unavoidable by the Mission, On the basis of thew estimate#, the 
contract was given by the M~sslm, in order to avoid dnlays in the  
opening of the Showroom. in view nf the dimcult dtuatron prwaillng 
in Iraq, nnd Govcrnmcnt issued the rrquisite sanction. It was also 
canvcpycd to the Mixsmn t h ~ t  thrv should not have enter& into a 
contract without having ohtninad ' the prtor sanction of the Govern- 
m m t  of Tndln to the cxpcnditurc 

As alriwi;v stated durrng thc ev~dencc,  because of certain candi- 
trons crr*attd hy thc pol~t!cnl upheaval, there was scarcfty in Iraq 02 
erclr~trvls, rbn;~.nc c ri. i ~ n r i  sk~llcd workmrn, which Id to thc d ~ l s y  !n 
thc cornplvt~on of f h t *  work of decoration Although the Iraqi G o d .  
~tsclf W : I ~  tntc*rr?stcd in this project, because of the above conditions, 
the work tnck  about n year t o  cornplctc and the cwts also went up. 
I t  may be npprecmtcd thnt this was altogether an unavoidable situa- 
tion hcvond the control of the Govt of India. It is, therefore, only 
to be cxpwtcd thnt undcr such conditions thc decoration of the ahow- 
room h n y  cost u(; more i c Rs 73,000 ngainst t h ~  previous estimates 
rnnging iiptn Rs 64.000/- Dcspi !~  th r  interest the Iraqi Govt. had 
in 'his prnjcd nnd inspitc of the cfforts put in by the Misdon, the 
work tnok one ycar to cornplctc only bwause of the difficult m d i -  
tlons ohtn!n~nfi in thnt country The snme situation arose when the 
temnining t w o  crdloining shop: wr re  rented, as and when they fell 
vacant In April 1960 and August 1961, rind the  integration of the four 
a h o p  nnd harmonious decoration of the integrated unit was under- 
taken Howcvcr, i? th r  larger interests of promotion of our export 
trade in which context the showroom has an important part, these 
dffffcultics and the d e l a y  h ~ d  to  be taken in the stride. Because of 
the publicity to Indian products achieved through displays in t h e  
showroom, ncw items of export to Traq. particularly from the end- 
neering industries, have resulted: the Ministry had to  implement t h b  
pm,iert ~nspjte of dimcultics in the interest of pmmotion of Indian 
exports to Iraq. I t  is hoped thnt the Committee would also a p p m  
d a t e  this position and the fact that the delav in the completion of 
the decoration work on the two occasions in 1959-60 and 1961-62 Wert 
due to circumstances beyond the control of Government. 



The Cornnoittee trust that failure to obtain Gotwrnwent sanction 
fm cfming the trade m t r e  fot puqmses of exhihition uwtrld not 
recur in the mse of other Hissiorrar. 

[S. No. 20 of Appendix LIII t o  4lst Hcpwt, I%!-$61 

The above observations of thr Committc*~ ha\*(& I ) t m  ronvt~ved to 
the Indian Missions incharge of Covwnmtlnt c-f Indin Showroam? 
abroad fnr strwt compliance. 

The Committee. hou~erw?r, arc of rhc opttitot] r l l c ~ r  t l t v  ir~n~~tfr*tltinct' 

of a consolidnted r l n l r n s  r r w s t e r  ri-or~!d f r r c * ! l t t c l t ~  t ) l c *  Dtrrc*tr~rcltr~ of 
Eshibl t ions Z F I  10oktng info I o f 1  I t i  ~ / I P  
cloitrrs t*.t-podiIic~t~sl7l T!tc ~ I C P ~  fc)r  t i t v  n 1 c 1 ~ v ~ ~ r 1 ~ 1 r ~ c . c ~  0 1  such (I  

Reps t c r  IS mpport~d  a l l  tit(* 1 7 1 1 t 1 ' c  t h v  fr1r.r t l t t r t  c.ln$rir,f, as stntcvi t l n  

a u7rittml notp furn~.\hed I)!/ ' ) I ( *  Alir~t.clr!l, riniotcrtfi t ~ g  to Rs, M.587.C)O 
i.e. 43.3  pcr ccnt  o f  the, !otrll (.!(I vric 1 1 1  r ~ v 1 w t ~ f  of  ri(n)tis helortpng 
20 the Dtrer o r  o f  I<.t*ht!)itlorl*, \ t t ? , t  for t t o i  Iielrl cl~rrrlrg  
1957-58 t o  1962-63 Lc 1.4 ?/c f  T P I ~ I ( ~ I  t ~ ( a ( i  11 nsef t l d  

A register of insurance claims is naw being maintained and the 
outstanding claims are being pursued vigorouslv. 

Out of the amount of Rs. 96,587 shown outstanding, claims to the 
extent of Rs. 41,855.25 have since been settled. The settlement of 
the remaining claims is also being diligently pursued. 

(F. No. 176Exh. (6) /&A.C.) 
1745 !Aii) LS-2 



MINISTHY OF FOOD, AGRICULTURE, COMMUNITY DEVEU)P- 
MENT & CO-OPERATION 

' \ ' / I V  [.'O?II t ! l t f l + j i *  flrtJ ~ I O I ~ ' V ~ ' ~ ' ?  {j/ild ?,, i T i  I , , - V I ~ * ( ~  f h ~ ?  !hr p ( ? S ' -  

1 1 r 1 r c  n b  r c p r d s  t h ( ~  t ~ f l l t h ( t ! i o t i  of f t ~ r ~ d s  1y:rtg r t . i r i ~  the Corptrraftnn 
I i o \  : , l icrri*tc  somp i t ~ ~ p r o ~ $ t ~ ~ ~ ~ f * l ~ t  during I!%fiJ-fiS The'!, Ir( lpc t ha: fhs 
i ~ v c ~ d  w t 1 1  rorilti~rie t i 1  1hc wrning year 

IS No 3fi of Appcncllx L I I I  to 4151 Weprlr? of lWS-661 

'r]w corp.~s  nvollahltb H ' I ~  h t t ~ b  NuIrc~niii I kvc lopnwn t  Corpora- 
I I O I I  IS Iwing utlll.stvI $ 4 1  linanc'v schcnw.c of cooperatrvcs develop 
r t r c . ; ~ [  ' l ' h  Corpor;itl(~rl has for11111lati4 ~ L ) W : I W S  and 15 prov~dlng 
,t~,~:,tirncx~ to S!;III* ( ;trvt.rnrnc.r~t\ ;;nd nnt~on:~l ll~~tchr-St:ttts coojwra- 
f1sch ~rrstitutlons f ( ~ r  thew pr'ogramrnc*s. \ S I X  t h r  ~ n s t n l l n t t o r ~  of ricc 
111111s si~piwr'r t o  dt")cmturt~z f oatrd by thc- Ciw!ral Idanti Mortgagr 
I3nnks, vtc. Asslst;incr hrs so fiir bim~ p r ~ w ~ d c d  for  st>tling up of 
445 ~ o i r l x ~ ~ t ! v t ~  I . IC<-  ri11l;z I n  1964-65. I h  93.15 1,ikhs were invcasted 
in d c k n t u r c s  of this Cvnlral Land Mortgage Banks. The opening 
Lwlnncc on thc 1st hprrl.  lM4 was Rs. 8 62 rrores, while the closmg 
b~~lrrncc on the  91sl hinrch 1965 was only Hs 4 70 crows. 

Thr Central Go\-c*rntnc-nt ivhllc rt*ltlasing funds to the Cnrpora- 
tion, takcs into nccount LIlc Central Government's own cotnmitments 
to thr State Governments 1 0  give central nssistancc for implemen- 
ting apprwcd  plan programmes and the corpus available with the 
Corporation for financing its own programmes. Steps have been 
taken to ensure that the progress of utilisation of the funds availa- 



b1e with the Carporatmn is continued in the coming yeam, vide 
encloged copy of N. C. D. C's. letter No. 7(17)/6SBudgct, dated the 
17th June, 1965 (not printed). 

Recammendaha 
The Commttet. destrs that efforts should be r i d e  in  mopem- 

tton u - l t h  the State G w c r t i  wri~:s t o  r t ~ ~ ~ w ~ v  any protvd~i ral di f f id-  
ties cotrrtng In the ttwy of f u l l  rrtilisntror~ b y  the Statcs of t h c  anrmrnts 
given to them 1/14 Naftt,i~nl Cooprat t rc  Dcw.+~pn~c~nts C o w  
ration. 

[S No 37 (11 Appendlx LIII to 4lst Report 1965.661 
~LLTION TAKW 

The Cnrporatlon has rt.\*~scd thr proccdllrc for rrlwsc. of nssis- 
tancc to Statc Governments and will rClatt- the rel~nscs trl \he pro- 
g r e s  made In thc implenlentntion of the srhcmcs 

Recommcndation 
Tl~c' Con~rnrtit*,- ( ? o  r i o t  oprrc t i ~ i t l t  t ht* nrqu rriottf t i t n i  litt*rcl tcla.v no 

losc h w n r i s c  t h c  I I I I C ~ C A ~  I ( Y ~ S  r ~ t m  t)t~r,sod t)p G o ~ ~ ~ r i t i n t * ~  t .  T h f y  are 
of  the r)l>inlon that  1 7 t  the. first plncv the Corporntlon should riot i~are  
t h l o  f r o  i t  r i t t ~ t t  t o  hnt'tng n n y  dpfinite 
plan  for 11s t ~ ! ~ l ~ . w i - ~ i ~  S ~ Y Y I I I ~ ~ ! /  tnsttwd o f  t i ~ ~ s f i r ~ g  ~ t  l r i  S I I O T ~  
!ertrl cnll deposlr:,, ti the l(rnrz hctd I w c * i t  rc;w~d prr.innhtrrc*l!/ urlien 
:r tlqns rcwlwed t l t c l t  thr~re li.r>re ito prcr,sncr.ta o f  [ t s  twrly rctttkation, 
tltc Cor-porattnn ~rtrrrld not liatv h c ~ n  recltilrcd t o  pny so ~ ~ L I L C ~  in- 
terests Tilt, Corurnrttrvr nlso srrgpest tha t  f l i t >  C70rport~t~oib .rho1~1d in 
f r r t r l  rp cnst'rr r I t ( i  t f h~ 1 0 ~  11 ': fnkv t i  I r o r n  t J I P  (;ot-crnirtmf ilrC tittll~ed 
r r i  f u l l  ar~d 111 t ~ r t i c ~  

[S NII 3H : ' \ p p i ~ ~ i ~ s  L I I I  t o  41st Report 1965-6361 
.~:TIo:, TAKF:N 

N~ci.ssnr> s t ~ ~ l ~ ,  1 1 ; i v ~  twc'n ti~krlr~ to cmuw t h a t ,  to the cxtent 
w w b l e ,  loans t i r k m  from (;cwrnrncmt nrta  utlliwti i n  tirnc and for 
'tw wrposes for \r.hlch they  u.tyrc t:lvc1n 

The progrc?;s ( I T  construction of downs has  bcvn uneven in diffe- 
rr.nt Stattls This nccvis looklng rnto The Cnmmit tw feels that the 
cluestlons of appolntrncnt of suitable terhniral staff by the State 
Governments should be pursued more vigorously. 

IS. No. 39 of Appendix LIT1 to 41st Report 196,!5-661 
Recommcndation 

The Conrmittee nre ylnd t o  note the progress made recentl?~ i n  
the conrtruction of rural and marketing godowna as stated during 
evidence. They hope that the t e m p o  will he  maintained and the 
backlog cleared s o w .  The Committee would, however, like to 
stress the importance of full utilisation of godowna space in  all the 
States. In this connection the?/ desire that the Corporation should 
ca l l  for utilisation reports in rkpeet  of godowns from all the State 



1 ion. 
[S. No. 40 of Appendix LIII to 41st Report 1965.68.3 

A L ~ o F ?  T A K ~  
Financial ~s~ i s tancc  lor the comtructm of 8,817 god~wm was 

re1e-d ulo 3181 March, 1964. Upto March. 1965. 6,043 godowns were 
a m p l e t d .  Out of the 2,144 mandi-level grdown~, imislc?d uPw 
, 1 ,  1,644 gncic,clr'ns wrc  complcterl is!: March, Wr$ 1- 
~h~ qucstrcJn ; l c t . c * l r ~ ~ c t ~ l ~ ~  :t.w tmifircs-~ of ~ ) n s t r u c t i o n  and ~ r o v i -  
Bton of t&q1atltt. tcbi.hn;cul staff I S  be~nl: pursut4 with the Stak Gw- 
crnmpnth and pvpry cflort 1s Ixbrng madtx to thirt the temp0 of 
ccrmplct;c,~, of grrdowns 1s tn:l;n asnclcl Stn'c. C;rwcrnmr?nts, have 
h n  a 4 k 4  t o  ~ l n t l ~ r t : ~ k ~  t ~ ~ l i ~ ~ v t t h  r r p r d  ttw use of s tarap  
capnc3rtv ant1 takc r ~ c * ~ ~ ? i ; i r - ;  r t r t ~ ~ ~ v i  in f(trmu1atlng mt,asurcs for their 
optimum uw 

Ik.cammmdotion 
Thcl ( ' 0 1 7 t  m t t t c v  renrc! I t r  t r o t p  1 hat I ht'rc* rtre s w :  t % ? ~  ronpern:ace 

~ a r t p l t t ~ s ,  the nudl1 of wllrch has rema~nctl  171  arrvnrs for more than 
3 yeam 1,i f l t ~ t r  o f ) t n ~ ( ~ t  p[f*n (-if t~r,n-prodt~rtrr~il of recrrrds ad- 
m m e d  t ) l /  r h c ~  M i n t s :  r r l  c-n nnnt IMJ rerp~dc*ct a 1 ~ x 1  , r l  reasttlr, for t h e  
tlon-cortrt)lelu)v o f  nrtdit 'Thc Clon~t~utrw clrr trt  fhe 1 w r r  ?hot  nv it 
i a  n .ptntittor?( dltrtr c.a!;t 0 7 1  f l i p  C;owrt~lnmti 7 1 )  m r ~ . , i  out audlr annti- 
O I I ? ~ ,  tho  Gorwtii trrrnt rnrlst t n k ~  d r w t  I ( '  acft .~?? C O ~ I I V . ~  f h~ swieties 
wltidt do ??of produw t h ~  awotlvts  for (~rrd:? ~ ! t j i t ~ l i  cc~lled for. 

I S  No 41 of Appcndtx 1,111 to 41s: RcporL 1965-66 ] 
Acr~os T,\rtrs 

Obwrvntions hn\fc. bcen noted f o r  f u t ~ l r r  ::u~tirtncc, 7 soclctles 
h : ~ w  \.)PIT \'lot.rd 11~1dr r  l~quidnt   on Nonv of thc st ~crr~:ic~s referred 
arc in i\?rc8:lrs of : I U C ? ? ~  

Rccommrt~dation 
I t  r t w  sfcltcd dl1 r l u q  rrvdrt~cc* fhnt Gnt*i*rnv~cnt snnction for addi- 

tiancll staff fo c.ornpli~te arrtvrs of  nudrt o f  ccvprtnt lpc soc~etws in 
Dcfh i  trlotlld be g ~ w n  u.ttI:tn (1 pcnod of  6 rr~ec~ks The Committee 
h a p  that necessar?l ncBtwrt 11.111 he tnken in stwn!flilen the oldkt srnf 
for ccxlpcvcrcrtirw socittrcvi so that nrrcars 111  atldrt of c.ooperotlt*cs ore 
nji.pd o t t f .  AS nnrztml altdtt of coqwrntir*e sncit*tics is a s!atttto.tg 
respot~sr hi l i tg  o f  R e ~ v t r a r  o f  C(hopcrn?itv Societ ;ca,  an!^ lapse in this 
regard shatrld bc vieri*cd seriot~sf!l Iyl Cotlernrncnt. The Cmlmif tee  
dcsire to be infnriucpd of r ' tn larrst ;tmsilmn it1 thrs ~rurtter. The Corn- 
mittec nrp surprised t o  note that accntding to the own 
adrn.isshn the?r arc not able to furnish atig ndeqturte explanation fir 
thc f o r t  that the nudi* of two rooperntivc s w k t i e s  nurinlU of G- 
errmerlt empl%ees-fh c: DES&T Eniploy ees Socic t y and thr, p & ~ '  
Welfare Coopt~atitfe Society-also rmain i n  arrears. 

[S. No. 42 of Appendix LIIT to 4lst Report 196588.3 



A d d i t i d  audit staff has been sanctioned. Audit of DESdtT Em- 
rpIoyees Cooperative Society has been completed and PCT Wclfam 
Cooperative Society has been taken under liquidation. 

The Committee trodd l lke  to be funzished ulrth the results o j  
the spec;&- enqtrtnl c-ondr~c.red by the Registrar rrt r t 7 s p i . t  of the 
rcorking of 8 sc~c~etres. 

[S. No 43 of A p p n d ~ x  LIII to 4lst Report 1!16566.] 

Enquiries arc still pending in thr following 2 cases:--- 

2 .  Delhi State Central Cooperative Stores Ltd., New Dclhi 

Recommendation 
The Committee feel concerned t o  observe that irregularities have 

taken pluce even in those cooperotlve societies z r r  respect of which 
thee  is Government participation in the share rupital and; an the  

board of directors on which the Government has. its nominees. They 



ate of the view thut i t  a the responaib~lity 01 the Governmsnr nomi- 
nee to inform thie Regtstmr of the ttsegulanties nottced in any parti- 
cular society well In time so that Government money is not umsted 
or embezzled for want of ttmely crctwn. In the four cases men- 
t m d  in this para, C;Overnmant hcrd given finuncial assistance by 
way of share cap t td ,  loans or othetwlse and as such the Covem- 
ment should have kept a ~pecial watch over t h  working of these 
mcieties. The Comrntttee regret to note that thu wlu not done. They 
would ltke ta knnw the final mctcome of the jotlt cases m t w n e d  
in the Rq>wt. 

[S No 44 of Appendlx LIII to  41st Report. 1%-66) 

Observattonsr of the Cornrntttcc have h n  brought to the  nnt~ce 
of D ~ l h i  Admmistratron so that (;ovcrnmcnt nomlnees may be morc 
vigilant and takc t imely action as drsircd by the Comm~tter The 
present position of ?ht .  F(11lr rnscs is RiWn In Anw.wrc. 

.%crclnry, h~lrirsliy of CIX-C' ha5 brought to t!ic notice of Chief 
Commissioner, Dclhl who i1 i t . i  promised t o  cspod~tc the ccmplct~on 
of thc police ir~vcst!q:lt~otl in t h w  cases. 

Tlre Cornmil tee  fwl l hat I rqutdnt ! O Y  proceed~ngs 1 4 . l  1c.h n re a 
long-drawr~. out a . f c ~ ~ r  arc  1 1 o t  t i l t >  p r o p r  rcmed!c for denllng with  
those cooperarit*e saciet ies r n r ~ l t  tch crises of ent bexleinet t t  , misfea- 
sance and breach o j  trttst takc place. Thc!c suggest that i i t  stlch 
cases the nurtter should be reported to tlic pol~ce  nitd s111tnb1e action 
tnkcn under the crimiml l a w  so thaz the guilty persons m y  not es- 
cape because of the delay inrwlwd in  lqliidation proceedings. 

[S. No. 46 of Appendix LIII to 41st Report, 1965-663 

A circular has tseeu issued by the Ministry in this regard. S. No, 
(UTPW dated 4-12-65). 



MINTSTRY OF EDUCATION 

The Commirkc ate not convinced of the justifwattma fw trot 
setting tip an azctcmmnous Centml Organisation b ~ f o r c  implement- 
ing the schemt. and bringing regimental and non-regimental schaot 
within it.$ ambit. The 7e.nllt has  been that 8G out  of  the target of 
100 schook have already been established btr t rhtp m t r a t  mganisn- 
tion has yet to be constituted. T h e  nurlrl diffictilty in  jetting u p  
t h e  orgunrsatic~r~ trns stated to  be the  procedural difimrlty in tmns- 
ferrittg the necessary requited land and propert11 to thc. organisation. 
The position which has finally emerged i c  thnt t h ~  ownership o f  
t h e  properties would continue to vest in  the Defence atltfmrities and 
t h ~  Central Chganuatim would bc mtit lrd to their I L S F .  Thp Com- 
mittee feel that the Central Organisation shotild have been set up 
from the beqinning and thc anciltarp i)trrtrc7rc rntild i rnw 'been settled 
w i t h  the  n l t t l ~ s t r ~ ~  o f  Defe11c.v c1.s 7 1 1  fnrt itrrs 1 1 ( w  I~e t~n  done. Pendirlq 
settlpntent o f  the question o f  o ~ ~ n v r s l t ~ p  oi prt~pvrtirs, rhc Cei~trnl 
O r y ~ i ~ i s a t ~ o i ~  r-ould ha1-p cwrrltyf on the w s t  of  the  srhrme ( ~ t h ~ r  
than construct ton of 't)uilding, otr 

[Serial No. 47 of Appt>r~rliu 1,111 t o  4 1 4  IIcpr1r.1 1965-f%1 

TJle C o m m l t t ~ e  arp i lot h n l ~ p y  o w r  tht .  qrants br6ng pmd to  the  
schools direct partwitlarl~, fhosu thut hnzw t?o jtlndlc-nl p~rsormltt?~. 
The Committee h n w  a1 r ~ n r l ! ~  c,h.uenlcld r t i  per rngrnph 25 of thctr 
Eighth Report (Tltird L , o l  Snbhcl) thnt act-I t tcy  o f  qrnt~ts to a hotly 
~ ~ t t h o u t  a disriwt l e p l  e n r ~ t g  11-n:. not only ronstitutimallv irw- 
gtilar but also fratight wtth rwk tn caws of d ~ f a i ~ l t  Ar('(rndinq to 
thc, Ministry's ou.n ndrn~ss~on t h q  h a w  7m powcyr to t a k ~  acttion 
against the  managtila cmrrmitteas of the schools in case of d e f n u l t ,  
except that further grants might hc, ~ o i t h h ~ l d  Resides, the strength 
of present accounts stnjjf, whose du ty  it is to  ~ ' e r i f ? ~  that the  condi- 
tions prescribed ?)?I the Mtnistr?~ arp fulfilled, is admitted t o  he 
inadequate because o f  increase in work. The Committee, therefrrre 
cannot regard the present position as satisfactwg. Theg desire thnt 
the rules for setting up  the autonomous Cmtral brqnnisation sh0uld 
he tinulised early and the  organisation established without further 
detau. A 

[Serial No. 48 o f  Appendix LIIT to 41st Report. 196546~  



The Central Schools Organisation (a registered M y ) ,  to admi- 
nister the Central Schools Scheme, has since been registered on 15th 
December. 1WS and grants will be touted through this registert?d 
body, as s w n  88 the administrattve and financial procedur- are 
flna1w.d. in any caw not later than thc la April. 1966. 

The Accounts staff has hn  strengthened to some extent from 
onn hccountri Oflicrr and two AcerwnLs Clerks bv the add~tion of 
the lollowing pntli: -- 

1 S.A,S. Accountant. 
2 Accounts; Clerks. 

7 1 1 1 ~  ( ' o i r ~ ~ ~ t ~ l f c ~ t ~  I f > ( ' [  ( ' (mc '~+ i~ (~d  fh111 (ldt'(1'1(1:1' ~ t . i m h ' t .  of C(*iitvaI 
St'hordr Itnr nol !wett opened clr $arcs I t l i ~  C ' i i l i , , <  i rn .  ,lindrn.\, noin hcl! l  
a t t d  111*1h1 t c h c w  f h c w  I S  w~r~irlt~rnhlt* c.cr~tc.c6r~traftot~ o f  Ccvtrnl C l o t ' -  
r i t ~  t o  7 . 1 1 i ~ y  (it*?i~rv that :he j i o :  t w r t  : Ittrll ' d  h t >  kco* 
iritdrr coitafc~tlr rrt'wtr : t i  ord6'r to rricc.t r h c l  cclric'nt~r~~ra~ nrrds o f  the 
c.hildrclrt of r h p  I)eferlc.e pc.tsonneI and otirvr C*c-~traI Gorqernmuctr 
@ ? T I ] ) ~ ~ ) ! I W ,  ? t o h r )  f r w  ! ! ! :h/~ 1 0  IWI ~ j r r  f ~ f  short r to f~ (~e  f ro? r~  place to  
place 

[S So 1') of hppr~rlriis 1,111 -41.41 Rtyor-r !!%t;:5-66) 

Tfw o lx~r \~ut !ons  ( I !  :I1(- I \ l r t r ; ~ i  :\c.ct~unts Cotnmittec ris!:.;+dlng 
1 h(* rwcr~ssity to ~ ~ W I I  i i c l t ' r j ~ ~ , r : t '  I I L ~ I I I ~ W I .  of Crntral  Sc'bc, bls in 
p l ~ c t h s  of twnwn! r : i t   on o f  ('c:lt I t 1  (;o\ c~rnmcwl ~ r n [ ~ l ~ ~ y t ~ : s  such as 
I t ,  i s  I : I I P i n  i d  There has 
txml d~fienlty  111 h h n p  >u~tnhlr% S I ~ P  s r h o ~ ~ l s  a t  t l r i w .  ~dnccs Thb 
has hrcu pnrt ly  werc"omi3 111 Dclh:, hladras nnd Rimbay hut the 
pwillon I t )  Calc~l t tn  is rnorcs difficult ? t i l l .  T h t ~  rk!~ic:jt;nr~ Minis!ry 
ht-12 t n k w  up *1th :hr M~nistrv of Works and H o i s ~ n ~  I?W question 
of providing anmr. site ;iccommodat~nn enrmnskcd for Cen'ral use. 

The position is k i n g  kept cons tmt l~  under rt\.iew <as desircd. 



Since reportSnO lut year, dartre to establish schools or add scats 
b the existing schools in Calcutta. Madras, Bombay and Delhi h a w  
been rntensified. 

At Calcutta. the Dcfencc Estnblishmcnt In Fcrt W1111m1 hns b e n  
rwnuaded to a p e  to allotment of a s ite  for buildinq a ncw Central 
School and to begin w t h  the exuting primary schml in that &ail- 
llshment has s w t c h c d  on the  Central Schnol coursr It is c s p c v -  
c.4 that the post-pr,mary classes will be acidrd an to thts school i n  
1W-69. The fcaslbllity of locating a CtmtrnI School in thc suburkx9 
of C,lIcu!ta IS kmng cup!orrd 

I n  hf:uims the cnrolment in thv  two schools in city proper nnd 
t h ~ >  thrw schtmli; in thr  vtrinity has Iwm rniscd nncl thc p n w n t  
ti+..v:i!~d ,s being met 

1n Btrrnbay, thnw .chot>li :in. r*unnlng---t\v~ 111 Colahii N ~ I V ~ I ~  
Ib,>c and onrh 117 I I 'I'., Ftnv,,~ Rnrtdrncnt in thc c x ~ s t i n g  srhooh 
1% is hwm rniscd and proposals to start nt1w srhools in t h c b  Ccntri~l 
<;:~vtlrnrng-q! f c ? ~ ; ? !  \ V W \ <  ( 110ny ( b ' ; i d ; ~ L i  or.  ?;, !twi~dn) , 1 1 1 ~ 1  a t  'T'ro111- 
hay  arc under nctlvr considcrntion 

Recommcnda t ion 
?II( . 

: ! P  Committee also suggest that the Pzil~livc, l rr)rr.: D I ~ + I *  i o n  r i h o ~ ~ l d  
.,c.rulincse the texts: of  Voltr7rt~ 1 and I 1  ? / . , t f t  tr i T i c * l r t  t o  or.ltt lzrrf~ 
o n 3  t~ohwct innnhle :r[ct erwl and zrnproving t l r c *  f ~ ~ t i ~ r o  ~d i t inng  of 
these 7 tco vnlun~m 

[S. No. 53 of Appenc.11~ 1,111 to 41 s: R.c*po!'t l!MiSRR] 

The Publicatinrrs Dlvision dld not untlrbrtakw the scrutiny. The 
IMinistry has. thcrcforc. e x a m i n 4  the po;ition Vtrlumc I is not of 
print and before a reprlnt is ~ssued,  thc matter will be checked 



again. I'he Ministry have not nottad any objectionable xnatetU 
tn this volum~. In Vdurne 11, the objectiansblc won has betB 
located and wll be elim*hated from the u m l d  copfm 

The Committee corutder that the  neation of a wporate fund, 
vlr., popular Rnqrciapaed~a Fund out- the Ccrtw?.nmeni account 
war imprgnt. A c m d r n g  to the Miniaws mcn admkution, no actual 
adtmntajp ocnuod from keeping the moneys our* the Gvvem- 
ment accounts. T h q  a te  su-d to learn that nn reasons 
rccarded for creattrrg the fund. It  is alao nurprtmng how the F i ~ n c d  
Minishy agreed ro the pmpacr; without examtntng whethat  it tra~ 
l ~ f l d  and proper to  keep the fund a u t d e  the Government acmntr .  

[Serial N(r 5fj t f f  Apjwmdtx LIII t u  4161 Rqmrt,  1965-66.) 
White the Cfnmm~ttre appr~ciafe the  need for o certain anaunt 

of Pesrhilitg in thp odmtni.v?+attnn of the ptoji?rt. the,, !eel that 
hefme dm~iutinp jw+n the n o m l  f>+ocedrrte Imd d o r m ,  'the project 
b car~ftrlltl ~ . r a m t w d  a d  the adtxxntoges anttcrparerl due :o mtch 
det~ratzrmn arc f t d l r ~  marrred The M ~ n t s t t y  should m w r t 3  'hat fhe  
financml i n t ~ r e ~ t a  nf the Sfatc are sa fepardrd .  S11r11 0 7 7  rrt*flon rrorrld 
have ntvnded tht. d!vwrc rr*i~trh has arisen in thc. ~wlr r l r  r o w  w i t h  
the print~rs.  

[.%TI:I~ No 5': o f  App*ntfrs 1,111 r~ 4 l c t  R(. . i l ) r f .  1M5-66 1 

Thc Cotnrntrrc~ dvsircd to he f?ltnislted r o i t h  a nnte stnt~rtp when  
the  Mintstqr of F : w w ~  oliqinally apprwed paytrwnt crf fiw 
writ, as ot*c*rlitwd r1 rwwirsrh. I ~ + J I P ~ ~  t l t ~ t ~  $ ~ I ~ I S ~ Q I C ~ ~  tl!i ohjerted to t h i y  
paymolr ond l a m  tl*lttSrl lirtvl titlcllly apced t o  thls payntent, with n 
cowl of the rnnrrner~ts of  r h r *  M t t i ~ d r ! ~  of Fiitunce The Cnrnmitl~cl 
dcatre rllrrt rlie ir~forn)c~r,ot~ .\I Ocrld Iw furtr~sht~d t o  t h tm earl!].  

[Swinl No 58 of Alrpendrx 1,111 to 41st Rcpor:. 1W5-liFI1 

A note rcg~irding S i w r  cent. overhead charges with a copy of 
the commentt of Ministry of Finance is enclosed at annexure 'A'. 

1- view of t f ~ e  fac*t that the whole scheme toas m e i w c t  on 'no 
pofit' hasis, the Conmitke jind no jwtifkation for dowing a dk- 
cwnt at the &at rate of 25 per mt. of the sdes to the agents, who 



h cum paid to trodc a discount wrying froin 8 per cent to 20 pQr 
cmt. a d  tcfcljned :he hoknn. 

[Serial No. 59 of Appendix LIII to 41st Report, 1965-66,) 

Tbe observation has been noted. It may be mentioned that tho 
average discount allowed by the Publications Division is also 29 
pr cent. 

The Commtttee aye surprised that the Makta'ba are not in  a posi- 
tion to f u m k h  the lut of corrtributes to Volrrmes I and i f ,  u h  
had been paid at the t a w  of  Rs. 40 per thousand words on the re- 
comrnendatian of the Secretarg of the Htndwtcmi CtlItrrraI Sociclty. 

The Commtttee fsel that this nuatter requites necessary investi- 
gations as to how the authors were selected and paid at the htgh 
rota of Rs. 40 p a  thousod wordy, when articles of same qualtty for 
subtfqut~nt  volumes cotdd be sQcrrred at the rate of Ra. 25 per 
thrmsand words. 

The matter was looked into but enquiries did not l cmi  to any 
f rulttui r v s u l ! ~  1 i hcacaust* then rib(-ortlc of t h t b  A14tktal)il 
indlcatlny: the ci lo icc.  o f  ; , i l t  hors, ctc.. irrrl not iorthcom!rl~( S1c.p~ 
are being taken to bring out the remaining ~ o l u r n t . : ~  and the advice 
of the Public Accounts Committee has been nntcd for future 
guidance. 

Recommendation 
The Committee desire that  the matter yhould be kept under con- 

stant review and suitable action taken to prevent the violatimi of 
Nks bv scholars. 

[ S r .  No. 61 c ~ f  Appendix LIII to 41st  Report, 1!W5-66.1 







T)M Comm~ttee are mirpfited thut the Ministry & not rnamzuin 
any rrotuticn regardrnq the n u m k  of cecurcellrrtiun* and stupenrionr 
a/ nchotarrh~ps due to fatlures in tht examinarum, The3 n w g p t ?  
?hut thir information ahauld be camptled by the Mtnirtq oo a regu- 
lar feature. 

[Sr No 67 of Appendix LIII to 41st Reprrt, l!%!Lw. 

Thr tnforrnat~on rvgard~ny! the numher <of riinccllattom and sus- 
p.narcjns r > f  wholarship duc t n  fa1 lurv rn thr* c*xam~nation has h e n  
ankrd for from t h ~  S b t r  (;ovummcnt and i s  hetng compilcd 

Hecommendat ion 

'I'hv tola1 numt,cr 01 awnrds tr) kw nllottcd cuch y3ar I:, de!errn!n- 
cd by thtb funds I J Z ~ I ~ V  avn~lnblt. for  ttw Schcmc.. Tht* :~wnbr*r of 
awards whwlr nrr t o  t > r b  nllottrd during n y-nr arc d ~ v ~ d r d  nmung 
the States on :ht* hnsrti of ptrpulnttcrm in order to follaw an ( q u ~ l a h l e  
rnclhod of distrlbutlrw f o r  ell tht* Statcs In somc States thc ~ ~ u m -  
ber of npplirutlonh rs much Inrgcr rhiin the  allortcd quota For in- 
stance., in Kcrnlit, the numhcr of e l ~ g ~ b l c  npplrrnnts rs four tlrnes the 
number of awards alltrttcd 1; \vouId not bc pnss~ble to makc avail- 
able to Kerala tho amount of funds requlrcci t o  award scholarships 
to all the ellgiblc applrcan~~  ns thp funds are fwmarkeci durmg thc 
beginning of each flnanc~al year to each State and no extra funds 
are available for any State. However more effmts will be made to 
rcrtistr)hute the unutilfvied quota of scholarships to States where the 
number of applicants is mom than the quota of awards allotted to 
that State in the ratio of population. 



The Commi:rcc are glod to note from the note frrtnislrcd by the 
NinirSq that the pcrccntage of utilisation shwed an irrcrcasing 
rwnd in 1964-65. The!/ h a w  that this t r m d  uwhi be rrznintoiwd in 
1986-&g 

[Sr. No. 73 of Appndix LIII to 41st Report. 1965-661. 

Dtmng 1965-66, 26,500 scholarships hnvc been utilisrd. Irtnving 
no schnlnrship unutil~scd. 

The suggest~on has txvn notcd. N c n w a r y  informat~on 1s hrlng 
collectc~d from the Statr C;ovcrnmt!nts 

T h r  suggestion has been notrti Thts mat te r  hss  I~cc r ;  : ; ~ l : f * r l  up 
with the Statc Chvernrnents 

The Committee note that it w provided in the S c h e m ~  thnt thc 
Coz3etnmrrvct of  Indta reserve to themselves the right to antroduse 
d i ~ h   change^ tn the tt?rnr.s and condttlons as nwy t ) ~  found necea- 
~ a r y  to S P ~ Y P  the objectizes of the  Schenw. 

[Sr. No M of Appendix LIII to 4131 Rrporl .  1M5-66.] 

&RON TAKEN 
No action is called for. 



A p r r i r ~ r ~ i  r r f  0 1 1  : i t r j r ~ .  i l l  t?lc*rct Irnrp hc-ptt .crcraI  
tttxta~iwyl ~ r h ~ r ~ ~ h v  v t l i  ? t i ;  r * ~  of  iualorc ~ . P T I ~  u.ns I V ~ S  r h a ~ t  the niim- 
!wr 01 I v . , , - ~ ) C P I Q [  

teflr>rt8 * h o t ~ ! r f  (.if  tia ad^ I,, r w u w  f h t  r l  , . .  . I t ,  a?.(- 
f ld l f /  %fllt:'t*<! 

11.1 the wst, only the n a n m  of tlw wlectcd c o n d h t r  s were com- 
mut~icutcd to thc fore~gn Chvts. 'I*hc nnmcs of thv cnndidates on 
thr rcscrvc 11st wcrc ctmmunicated t o  them cmly whcn sumc of the 
selected cnnd~dntm dropped out or werc not approved. The prac- 
tice has since k n  changrd and the names of the candidates on the 



--me list am rlso now comrnurucated to the foreign Cwtar JorrO 
with the ~ m e s  of the seI&cd candi&tsq so that their approval to 
the r l d m  of candidates from the rwcme list is also obtained and 
substitutes sent even in the event d lest minute refusal by the 
selected scholars. In other words, we now make a lnrgc number oi 
naminatioru (in order of prefrrence) against the number d scholar- 
ships offered. Thrs ensures the mavimum utilization of the scholar- 
ships affertd. 

"Tlrc Cornrntttw wr~utd suggesr that rrt  order to utdue the 30 
schokrehtps oflered by Russ:a, the  Gr)i.t, of India m y  senti a list of 
dotrble the  nuntbrr of candtdates. SO that the U S S R  authorihea m n  
select 50 out of thcnr. The Con~nrrttve wuuld also suggest tluzt for 
eflecting great- coordtnutron bctwcvn the two  Gouts.,  the G o t ~ t ,  of 
Mt.a bqfote nuzk~ng the selecttori at thew end m&i ask the IiSSR 
C;m*t. in ndtwnce t o  tdiuute the facrlrtm they  haw.  the nzlmbt*~ of 
I M ~ I I Y ~ C ~ O ~  ~ 3 ~ ~ 1 2 r i ' ~ ! r ~  tn mi-h field orad the moat strttable tlnw w)rtn 
t h ~  Indtnn scholnrs shmrld he sent." 

[S So 79 I I ~  A p p n t i ~ x  1,111 t o  4lst Rcport, IB63-66 ] 

For the  Russian offer of 50 scholarships for Post-graductc studies, 
we nnmlnntcd 50 candidates and In addition forwarded thr nnmm 
of 22 wnm cnnd~dale.; for conq id~ra tbn .  Th~s was dmc to enable 
thc USSR Chvt.  to indicate to us the  nnmcw to bc kcpt in rcscrvc in 
0rdt.r !h:ht 1 E  an.,. o f  t h o  srlwtc(i cnr\rl:tlatc1s owtnr: t o  some 
reasobi or thr  otht-r farled to avail h ~ m w l f  of the scMnrsh~p,  the 
rcservtb c.and;~i.ltc,~ loirld tw suggc\lc~i t o  them lor plilct8mcnt. The 
sugjimt.ori I ,! ti;(: Cornrnittctb, houwmr, would furthcr tw kcpt in view 
far futurc guidance As t o  zhc cr~milnatlon twtwtvn the two C;ovtrr., 
l t  m a s  be mrntronc.d t ha t  candldatc*s are  wnt  only In t h r ~ c *  firld in 
whlc.ti f:r~:iltics are ~rid~catcd by thcb Covt of USSR when the  Mer 
af scholnrship 1s sent to us. 

The cnrnmenccrnvn! of 'the tir.atftmic year in USSR is cc~nstantly 
kept in nl~nrf tn t h ~  matter of sending our scholars t o  that  country 
and no eff:hrt 1s sparrd in this respect. 

Recommendation 
"The Conrnrittee note w ~ t h  aatisfactiorl that  c~flvrtti are berng 

made to induce the scholar:; zent abroad to return to Indiu u f t a  
empletim of their studies there. In this connection the Committee 
1745 (hi) LS-3. w 



Thou& the mtommcndation t given under the Central Oru- 
rclur Schohmhfp  Scheme, it peem to be a general one d s h  aplilrer 
to all the whoLars rent abroad under various schemes. Our c&ut 
L to nominate thr b! studen! who could benefit by the oppar!un-- 
tits af higher s tud~cs rcsearch/practicol training being made avrui- 
&la to him abroad. At thv time of selection, pmfercnce is given to  
candidates who are already cmploycd. so that there is no problem 
of thaw employnrmrt tm rclurn from abroad. In mpw: of the em- 
ployed candrdelr~s, nnc of the conditions of thr  h n d ,  rvh~ch is rp- 
q d d  to br exmutcd by ccrrh selected scholar, 1s tha t  on rcturn 
f m  abroad he h e  w ~ l l  serve the institutton/nrganlsnti~~n where 
k / & e  tr cmploycd at the time of scllcctmn or w tlirtctcd by the 
Govt, for a pcrlod of t h rw  yews 

In respect of thc other candidates who arc not employed, one of 
the rtepa alruady taken by the Covt. is the instrtut~vn of pool of 
rclmtista whem the t r a i n 4  scholars on return from nbroad are put 
in the pool straight-away and before they lwk for job. Ministry of 
Fducatlon elso mist the scholars tn finding suitable errrployment 
wherever p i b l c .  The latter can, however, be done to r very 
limited e x h t  becerisc the appointments in this country arc  made 
gmcrally on the basis of arelcctions ta be made by the Public Service 
Commlraions 

Rscommmdatia 
T h  Cmnnittco wndd likc t o  be informed of the revised t e t m  

crsd mnciirl.ons of the Ftmch Fctlotnships Scheme when finalised. 
IS No 81 of App. LIII to 41st Report, 1965-66). 

The rule have k e n  amcndcd for the offer being r. .:lc under the 
10RB-g8 schrmc, whlch arc reproduced below:-- 

Couxsc of Study 
Fellowships arc avnileblc for post-gradute study research/ 

training in any subject for which adequate facilities are  
oveilablc in India. Candidates coming for study/training 
in Ae'lda like music, dance, painting, sculpture, drama, 
Indian languages, etc., may also be consided for study 
at under-gradua te level. 



9uoriao;tioru 
(a) POT pst-QrodUCIZe mmt a1 r t u d y / W / l + d h g .  

Caadidatcs &odd at least hold a degree or on equivalent 
quditlcation in the subject concerned. 

(b) For Fine A*. ?,&an bngwges, ctc. 
Candidates should have adequate academic qunliAcatians and 

aptitude in the fields concerned. r 

The Committee hope t h t  efforts will continue to iw nwdr t o  
affect recovery of loan aud intetesr as and u4mt t h q  fall due, 

IS. No. 82 o f  App. LIII to 41st Hcport, 198-661. 

The observations of the comrnittt- h a w  beerr noted. Every effort 
is being made end will contrnue t o  tw made to pursue rccovcry of 
the amount of luan and interest from the loances, vigorously. 

Recommendation 

The Committee note thar i t  is provided in the Scheme that tha 
Gomment  of India reserve to themselves the right to introduc4 
such changes in the t m v  and conditions as may be found necessary 
to s m r e  the objectives of the Srhetnc. 

IS. No. 83 of App. LIT1 to  41st Ribport. 1965-RBI. 

No action is called for. 

Recommendation 
The Committee suggest thnt the relasation of aye Iwnit nhould be 

incorp~rated in the R u l m  t h e m e l ~ v x ,  instead of making arch r e h a -  
tmn tn  ~ n d w i d u a l .  cases. The clgn l t n i t  of 21 to 22 yearx far post- 
graduate vtnrrses nppears to hc ngid and resttictrve. 

[S .  No 84 App. I 1 1  to 41st Hcport, 1985-661. 

Necessary amendments have been made in the rules. 

Recommendation 
The Committee regret to note the abnormal &lap in tuking a 

Fnol Qcirrion regotding the creation of an autonomuua or remi-auto- 
board for the administrat ion of all acholatship achenw. 



Th+ Commtlke wwld Wet to Mttraie thir rmmwdab of UI 
E s t i m a k r  CmW#ct, In the meantime, the Commitkt w d d  Ziltr 
the M i n k t r y  k) tukt x t e p  to enture lh41: (a) the budgad amount 
for wriaun achdarahtpr u tcttlued in full; ( b )  there G no &top in 
the rrlectron of canriidater for award of ~chokrrsh~pr ,  and (c) my- 
nents to tltc rchofurr are mu& in time so that t h e y  may nst find it 
d i f u l t  to c.:rrritnue their studlea JCV want of fund:,. The Cummcttee 
alro ruggcat that t k  M,nurt+y nhoutd take adrguale measures ta 
crrwum that d the r r l t ~ m e t  of acholarships arc well advertascd tn 
~chmtrr arld rulleycr ro vr~atd~ eligible cnrrdtdatca t n  seek t h m .  

( S  No 85 of Ap19 L I I I  to 41st Report 1%-661. 

The f~ropowl  rcgardrng the establuhment c i f  an autonomous body 
for thc i,drn~nratrntron of ntrt~nnrrl schoi;lrshrps wrs cxaminc*d in the 
Ministry aame time back and tt was d c c l d d  that as the work was 
brng donv through thc State Grvr rnmmts ,  tht, a i n  r ) f  an cmcient 
adnr~r~~ut r i r t~on  could bc ~c~htcw*d rqu:rl!y wr i i  i ~ :  cvv~nf: finmclal 
grants to t h r  Stotc (;r?%wnmcwts for s!rcn@hc,nrnt! thrlr  staff for 
schnlorsh~p work T h ~ s  will Iw lcbss cxpensrvcA am! lwtter For the 
current ycwr the  S ta tw have bc-n eskcd to appolnt additlone1 staff 
from fun& ~ i l o t t d  to them for strcngthcnlnr! of rducatibnal admlnis- 
tration under adverrlce nctmn programme. Regular financial grants 
may alw \w givrn to the Stntcs during the fourth Plan permd for 
this purpose. The matter has been taken up with the Minlstry of 
F~nancc.  

Thv inlrv~t~url d thr rwommendntions at (a )  and (b) will be 
fulfilled by t l ~ t h  #?tern nf prompt announc~rncnt of selections along 
with tho declarations of results and the system of entitlement cards 
both of which hnvc already bccn intrnduccd from the  year 19=-66 
A Quotr~ for cilrh rxnm~ntrtion IS prrfixcd in nd\.;\ncr on the basis of 
the number of cnndidatcts :\ppcnrlng in the rsnminniion in the pre- 
vious ycnr nnd 1s curnrnur~~v:ltcd t o  the cxrlm~nlng body who an- 
nounces the nwnrd ;it Notlorial Scholsrsh~ps ac~ord ing  1n th r  quota 
dong with the dwlaratinn of wsults. 

As thcrr will tw an dclrry 111 thr sclcc'tion o f  ca~~dldn tes  thv  budg- 
ctrd nn~ount  for the Scheme will tx, utiliscd in fill1 becnusc the 
delay in selection has oflrn resulttul in short utilisation of the 
budgct~d amount. 

As for recommendation (c) ,  it may be stated that the Entitie- 
mcnt Card which is now issued to a student along with his selection 
letter entitles him to scek admission in an institute of his choice 



wWmut prpment of mgishtion, admidm and tution fees at the 
time of admission. The revised payment pFocedam will ensure that 
there is no delay in the payment of scholarship amounts after selcc- 
Son. Huweve!r the Entitlement Card also ensures that even if" there 
h any unforeseen delay in the p3ymetit of the scholarsh~p amount, 
the mllect~on of monthly fees ctc.. will be held in abeynnrc by the 
institu tian. 

Adequate publicity 1s being given to the various scheme by advcr. 
ttsrrrnents and cmular Icttcq to the heads af institutlons by t h r l  
State Governments. It is also p m p e d  this year to bring out ir 
folder and a poster under thc National Loan Scholarships Schrrnc. 
The pstcr  w1l1 be e x h ~ b ~ t ~ d  n t  n!! csnmination centrti in the coun- 
try and the folder will be availnblr to intending npplicnnts. How- 
ever, the State Governments will bt* nskcd to issue a circular lattw 
to all  schools and colleges giving a brief description of ail rlntlcmal 
schemes of .scholarships for thc benefit of the mtcnd~ng npp lwnn t .  

"Thc Ccmrn~ttec, srrggesr that ? I N  prornwecl citt7nrp 111 the  ri(les 
reg&r&iq t c c  :yrcn.? ! ~ c ~ s d a r s h  13s ~rwy he c.ft'cwed earl~r so ns to 
obviate the ~~ccessr t 11 of nmkinq r t * l n r n t  ran of  n t l t ~  iv I d t t ~ ~ d ~ l ( t l  
CQSt!S ' 

(a) For post-gtaduate m r s e s  of rturly,ire.tearrh/training: 
Candidates should at least hold a degree or an equivnlent 

qualification in the subject concerned. 

(b) For Fine  Arts. Indian languages etc. 
Candidaten should have adequate academic qualitlcation~ pa6 

aptitude in the fields concerned." 



Thc Committee too& tikt to be tnfanned whothrr the wnr 
of awhtance to be applied ta tnrtihrtionr oj the tw of J a m ,  which 
k v e  been deemed to be unimritie$ under the U.G.C. Act has ken 
&&led upon. In the crua of Jantta most of the expenditure it m d  
fnom Gouemmcnt wurces. The Commrttee ruggest that the feu& 
bility of routing the grants to the Jamb Mdtia through rhe Unitmtity 
C~antr Cnmmirrinn may he eznmined. 

IS. No. 87, Appendtx LIII PI 41st Rcpwt, 1965-661. 

The fc)lli~wing paitern of wsistancc on thc tines of Jamia has 
bwn adopted 111 thtl r a w  t r f  thc rrthtr 'deemed' univnroties, viz. 
Kaahf Vidyaptl.r, Varmaui, Gujarat Vidyapith, Ahmetfabad, Gurukul 
Virnhwavldyalnya, Hardwar, and thc Indian School o f  International 
Stuciim, New I M h l  

( 8 )  To give maintcnancc p a n t s  on approved activities on 
cover-the-defic~ t basis. 

(h)  To providc matching funds towards the dmcloprnent 
grnnls sanctioned by the University Grants Commission. 

2. The fwibrlr ty  of routing the grants to the above-mentioned 
institutions through the University Grants Commission was consi- 
dered eJrd i t  was decided that t h e  'deemed' universities should be 
misted by the Commission. The Cornmimion gave the maintenance 
and development grants to these 'dccmed' Universities during 
1964-85 and 1Wd-66 'Mw Indian Schtwl of International Studies had 
been getting the i;rants from the Comm~ssion since 185536. On 
-1985, the Attorney General of India, however, govc a ruling 
that the Comm~ssm was not competent to disburse the maintenance 
grants tn the 'drrmeci' universities. It has therefore, been decided 
that this Min~stry would give maintenance grants to the above 
mentioned 'deemccl' universities with cffect from 1-4-1966. 

Recommendation 

The Committee jeeI concerned to know that the Finaxce Commit- 
tee of Jamia aulhoriaed the payment of the loans taken by the Jamia 
f+om the pants without the prior concurrence of the Ministty of 
Finance, From the note furnished by the Ministry it appears that 
the reprerenkrtive cf :?LC Mi* of Finance was not present at the 
Finance Committee meeting at whirh this was decided. This i ~ :  all 



thrnraterraronthatthcrrpa#arrhaJdhbtsntcfatad&&to 
th. MinCnty of Finance ond thrir rspvrr appmwd obtained. Tkr 
Commirree uvarld lika to obsurtre that it shouki be the duty oj tha 
igii.rrrmcicrf Advitrr to carefully study the m#utes of the meeting in 
which he wau not present and take objection of this item at nd 
t e g u l a ~  ot p p e .  

f l  Na 88, AppaLdIx Lm of 4lst Report, 1 M ]  

The Finance Committee of the Jamia Millie in its meeting held 
o n  26-10-1966 resdved the following:- 

"The Committee suggested that the matter regarding payment 
of loans advanced by the Ministry of Eductltion for the 
constructions of Hostel buildings and staff quarters may 
be taken up with the Ministry of Education for rcgulari- 
mtion as recomrncnded by the Audit Party of A.G.C.R." 

The above meeting was attended by the representative of the 
Ministry of Finance. Thr matter haw been taken up  with the 
Ministry of Finance for regularising the loans. 

The ~ b s c ~ a t i o n s  made by the Committee have been brought to 
the notice of Ministry of Finance. 

Recommendation 
The C m ~ n t t t e e  are surprised to observe that no stock account of 

t h e  publications was maintained hg the Jamia till Match, 1960. 
[S. No. 89, Appendix LIIT of 41st Report, lI)6!bM) 

The Jamia has int~mated that the activities of the Publlcatlon 
Section have been suspended as a result of the decision taken by 
the Governing Body o f  the Jamia to wind up Talim-0-Tnrnqqi 
The services of workers of this Section have also been terminated 
with effect from 1-4-66 The work of completing the stock rcJ.Wwr 
has already been taken up  by the Jamia and is expected to be com- 
pleted by the Middle of June, 1967. 

Tho Committee regret to note that the Jamia decided to yiva 
40 per cent Commission to the Maktoba Jarnia Ltd. 107 the sale of 
publiccrtbns withwt obtaining prim approval of the Governing 
Body. They hope that w h  lapses will be avoided in f t ~ t u r ~ .  

[S. No. 90, Appendix LIIT of 41st Report, 1965-661 



In respect of the. rates of the Cornmisston for the sale of Jamis's 
publications, the Jamin has noted that m future prior approva: of 
the Executive? Council will be c ~ b t a h d .  

T k  Commatree are draap~~nnted to note the poor aale proceeds 
of pullrcntrno?~ brought out  tql flu? Jamaa. They suggest thut 
the Ibliwmy slirudd c.rciirime the w~tabdrtg und utiltty of thtrsq 
pllbtiCdwno. 'I'lru Cowntlke also regret to note thdd the Jlrmio has 
trot na)nkz~ru)r l  ~ m r p ~  record of the books sold and the c g n t r s  strll 
Iytng tn xtock T h q  hope that the records wtll bp hrnug)it up-to- 
dare and mtnratned prcqnvlg rn future. 

'Ibc, J m r a  flus 18isct : j . w ~ r t v i  I ! L I ~  ,I,) work, of publicat~c~:~ wlll be 
ut~dertakcn henceforrh u t ? h \ ) i i :  t h~ p~ i o r  approval of t he  Govern- 
ment of India. 

Maguine Sact+on.- Frtnn the i ~ o t e  firmished by the M m t s t n j .  
Cornmitfve cannot escape thr concltrsron that saic of old uxuc*s of the  
inaytline u nntgirphle and does raat justify the present heavy' 
accurnukltrm of stock. Theg ~t rgyesr  thirt s t e p  should be taken to 
dutptW of surplus copes and petvDnt their accumtrlatwr~ ! ? I  future 
by reducing the print otder. 



The Committee oL#, noh tW the ntraber of copies of ththr 
magtrine distritrutd f+cre tiurinq the yews 1961-62 to 1963-64 was 
werg much on the high d e ,  their percenhqe to the total prirot odcr 
Wng 30 in 1961-62, 25 in 1962-63 and 27 in 1963-64. The!/ arc glad 
to note that the percentage has since been brought d o u ~  to 15. 

The Committee feel conccdkd over a wide  defictrt t r i  the n ~ n ~ i t t c  
r e .  Against the total cxpenditute af h. 15,939 and Rs. 17.023 
incurred on this section, dnr:ng 1982-63 ortd 1963-64 thc  tncornc. f r i ~ t v  
subsmptton amounted to RT. 2.959 and Rs. 2,464 tespcrttvrly. Thc 
Committee desire that the gap tn the ir~conre and eq.wrd:trire of fhr 
Magazine smirm ahm~fcl he reduced to the rninitr~tm. Wtth tilet 
end of view the Jnmt~ A! llin shmild cnt~fully annl!ys~ the T e a o w  
for deficit and toke s ~ r : i n h l ~  stc9ps to tdrrce the satrtr h ! ~  tncwasing 
the prtce of rnng;rclzlrie, further redtrctiorr of free d~s!rrlwtwn of 
copCes boosting sales and srduclng the iatimbor of p r  n t ~ d  copm. 

[S. No. ZY3. W and 94, Appendix 1.111 of 41st Report. 196!!-661 

The Jamirt has bven ndv~sed to takr  necessary actlo~k to cilspsc* 
of the surplus cctples and not t o  under'nkc m y  work of pub1ic:rtion 
of the 'Ta!lm-0-Taraqq~' henceforth without thta ~;pt?c.lfic p:lttwn of  
subsidy h:cl'!ng b m  approved by thc  F;nnriw Conrrtl~t ! t u b  of t tw 
Jamia and *Clc Mmlstry of E d u c ~ t ~ o n  

7 ' t t e  Cmnrr~rttt*c> ~ r r w l d  i ike  to be tnfortned of the find ny5 oj  the 
Colrrmtttee nplxnntrd t ) l i  !he J a n i w  Millin to  go in?(! t l te  A u d ~ r  
objections referred 1 1 1  In para 811 ( h )  and artton t n k e t ~  r h u e o v .  

[S No. 95, Appendix LIII of 41st IEcport. 1!%5-Wj 

Audit objectionti. A copy of the  minutes of the A~sessmcnt 
Committee appointed by the Jamia Millia for the assessment of the 
work done by the d~tlerent sections of thc Talirn-0-Taraqqi ir 
attached (Appendix I) ,  as desired. 



Jt ir not ctrw to the Comdtke hello far rt rrwr jwtijkbk 1, 
.conttnw the rewket !  oJ the stufl empbyed for the Rurd Eduarr- 
tjlm Centre after t h e  centres were takm otm by DcUt Mu* 
pol Corporalisn and other agencies in 1960. The Commirtae an 
autpructd how tn the abaence oj a a rtero~d of the adtoltirr 
of th4 Cmf t c  tho jamto rattsfied thmureltrer about i ts  p.rfwmance. 
The CornmiStrv &stre that a prger evaluation of the activitiq 
of the Centre atid i ts  funrturnt should be mu& in otder to find 
out that fJ14.w do 7 i n t  o tmlnp  ,n the same field with those of the 
D@l#&t Munrc MI Corporarum and other agencaes. fn thE hght of 
their rczracil: r t  should b p  dcctded whether there u any necrmit54 
fa  run the ('rntri~ The Cunmtttce natc that the questton regard- 
tnp ctaatrtg down of the C e n l r ~  ar othenu~se is hetng gone into 
hlr a Crrmmtltr~ atrpolnted bp the Jamta They wnuld like to 
know the outtrmt, of thw retww 

The C'@mrnitt~r t n i a t  that the C e n t r ~  w w l d  hencaforlh main- 
lain proper r e m d  a j  rts actrvitks. 

[S No. B6, Ap~c.q\dlx LTII of 41st Report. 1 M ] .  

Rural Eduratm Centw. On the reconunrndal~ons of the 
Asacssnwnt Commitk~ appwntrti by the Guvern~ng Body of the 
Jamia, the Jarnrn h a w  now closcd down the Rural Education 
Centrcbs. A copy of the minutes of the Assessment Committee is 
attached ( Appc-ndix I ) ,  as drsirrd 

While rcdtvisinp t h  ~ r i i n t .  ;I provision has becn made 1n the 
sataction lcttcr that ttw p a n t  IS subject to the condition that asseta 
arquircd wholly or subsfsntially out of Government grants would 
not, without the prlor snnction of Government be disposed of, en- 
curnbrc4 or u t i l ~ s ~ d  for p~ i rpos i~s  other than for which the grants 
were .wnctwncd The iissc~ts acquired wholly or substantially out 
of Government grnnts given to Rural Education Centre of Talfm- 
GTaraqqi are at prtasent In the custody of the Jamie's Steward. 
The qumtion of disyosnl of assets will be taken up later after the 
fresh stock registers have been prepared and are  checked up. 

TiLe Committee tegret to note that tW expenditure of Rs. 
62,404 (sahriet h. 48.717 and other expenses ?&. 15,687) which 
wa,~ i m d  on the Audio-Visuot Section from 195738 b l M  
has becomr mostly infnrctuous. It is  atso aigripclrnt that during 



tlk) pariOd of 6 7  ysen'cr, dl that the Section has dm* is  the pro- 
duction of 4 sttips, orre animated #n, ad some postet (&& 
mscn) ctc. W W  the Committee apprrdate that t)re actron hod 
to Eb mine prepomt~ry wok, they f ed  thut work hire  by ir )  
during aU these years was nuagre and not commmstctatc wit& 
the expentlitwe incurred. What y mote surprising i s  that eve4 
in respect of the few film that  toere produced no arrai~gement 
was made fw their ahiMticnr anywhere, The Committee fid 
frm the M n strp's note that the Section approached only one iw- 
t*twtion of exhibition of the film in 1963 Although the Secturn 
produced one film strip each an 195859, 1959-00, 1960-61 arid 1962-63; 
no .n.sMutinn ulcs npproached enrltm for their exhibiton. 

F r o m  these facts the Committee caitiwt escape the coiwlt~ston 
that not onlg the set thg u p  of t tw Sectton lacked p7o!)c*r ~ ~ l a n i r i t q  
but there urns also no watch kept over its working. 

[S. No. 98 & W, Appendix LIII of 41st Report, 1W5-681 

Audio-Vmal Scc.tuna.-The Audio-visual Education work of 
~ h c  Jamia has been merged with the General Education Depart- 
ment of the Faculty of Humanities and Science with cflect from 
April 1, 1964 and it is still working as the Section of this Dcpnrt- 
ment. Its assets arc being used in the work. 

While releasing the grants, n provlslon has brcn m:& in t h c  
sanction letter that the grant is subject to the condition that assets 
acquired wholly or substantially out of Government grants would 
not. without thc prior sanctirri of Government be disposed of, en- 
cumbered or utiliseci for purtlwcs other. than for which the grant# 
were sanctioned. 

Recommendation 

The Committee are distressed to find that the Jamia has ntill 
not been able to take possession of 16 bighm of land purchased by 
it in 1959-60 at a cost of Rs. 92,621. They regret to observe that due 
thought was not given to the fact that the owner to whom fult 
amount was paid was not in posselrsion of the land and theve was 
already an umuthoriaed cultivcrtot on the land. 

The Committee would like to be informed of the steps popoved 
to be token by the Jamb for gaining possession of the tatrd. 

[S. No. 102 & 103, Appendix LIII of 41st Report, 196&.667 



The land measuring Iri bighas and 1 bisww purrhad, w u  in 
between the plots belonging to the Jamia Millla and was very 
valwble property far the Jamia, which is in a developing stage and 
bas a plan frrr the cmstructton of many bu~ldings. The owner of 
the land was rn nccd of moncy and intended to sell the land He 
would have stold rt to any ane and the purchaser would have 
demanded the prtw ;II  rxhorbltant rate from the Jamia at the time 
whm the 1nt:c.r would need thc land for construction of the build- 
ings. No doubt. the Jamia wqs itware that the said land was under 
the tenotrcy crf S h r ~  K:tr~rnucld~n but could no: visualisc the enact- 
ment of the Urhan Tenrrn:~ Hellrf Act nf 1961 at the tlmc of purchase 
in 1959 Ther~forr*, thcrc wac, cvcrv rcnwnablc hope that the 
Jnrnia could hc nblc t r ~  ::rkr* ywtcscwion of thc land. The purchaw 
of the land wa:, nuthor~.wri b\ the  C;ovrrn~nl,: Rody of the Jamla at 
its mwting hvltl im 12 3-1!):~9 :mi 11-8-1959 The Jam13 \vas fully 
sntiaflwt with t tw  mvtv+r~;hlp of  t h ~  lnnd T h r  s c l l v ~  wcrc the 
owncrs ot t h v  land i ~ n d  h:zd t h e  t i o c u m m t n ~  proof of t hwr  owner- 
shfp Thc x:rk d w d  w:~s d u l y  exwutccl in t hc  court n!ld t h ~  land 
wsa regislcrtrl in the nnmc of t h c  Jnmia Millla 1slnml:t 

The Intcrrial Auditor has been appointed by the Jamia Millia 
with cffeet fmm 19-9-1965. 

The Conrinittcc are urprtsd thut the rifles si.ozrt~ it1 the 
a c ~ ~ ~ n t s  t t r tdt t  assets. without those having b e n  ~ c c e i l w d  by the 



Ian&. Tlrc Comduec thbr to be a sttiaw wabkJsd 
t o h h  conttiburcd to the &by in tcrkilng up the questtor of rewary 
jnm the National Rifts Asstxiation of India. Such mistakes indicate 
the seed for a q s t m  of intml  chcrk. The Canankittee d ~ s r m  the 
mrnry of th4 O ~ ~ Y I T I C P  fm the National R i f k  Associat~on of Indm 
should he p n r n ~ d .  

[S. No. 107 A p p n d ~ x  LIII 41st Rcpwl. IW-66). 

The Jamia has intimated that the amount advanced to the 
National RiRc As.sociation of I n d ~ a  has been transferred to the 
advance account and the National Riflc Association were asked to 
return the  arnol~rit The rifles have not been shown ils nn asset 
this year. 

The Corrrnrittw h q e  that the tenla urrtg shares uvll also he 
transferred t n  the name of Jartun Millm withoxt dclap. 

IS. No. 110 Appcnct~x 111 41st Report, 1.965-66j. 

Molding of nhares. Thc Jamia h ~ s  furnished thv following 
rcp1v:- 

"According to the Memorandum of Assoc~ntion r ~ i  thtb MilJctaba 
Jan. t I'r~vatc Ltd., the Jamia Millia us owner o f  a11 ordinary 
shares must  have 3 Directors on the Board and cach Director must 
hnvc 300 shares standing in his name to make his reprcscntation at 
the Jamia Millia valid. At the moment the Jirm~a h f ~ l l ~ a  has 3 
Directors on the h a r d  and thvy hold 900 shares. 'I'hc Directors 
are appointed for a pcr~oci of :l years The .sham of all the previous 
Directors have heen transfcrred to the Jamia Millia The delay in 
transfer of t h v  \fiarc>s has involvcd no financial loss of the Jamia 
Millia". 

Recommendation 

The Committee note that the utilisaticm of the UNESCO gift 
coupons for the purchase of printing machinery would h.ave involved 
setting up of a press. They, however, have not heen able to  a w e -  
ciate the d e h y  of over 16 years in utilising these C O * ~ O ) L S .  rjlfid 
gift coupons were received in the year 1948-49 and ,lamia MiIlia 
should b e  initiated action immediately fot setting up of a printing 
press. This abnormal delag of over 16 years would now mean that 



MSLlio would ba*par~cb&qtdlrr W h  tks 
the gift cwponr or the piccr prmdhg in the yavrr 
rubstadicrtly &her thun t h e  kt the yao+ I-. The 
hope that these c b ~ p r m  w d  be utilired runr, early. 

IS. No. 111 Appendix LIIl 4lst Report, 1963681. 

The J ~ m i a  has intimated that it could not avail of these coupons 
because much larger assets than those represented by these coupon. 
were required to set up a printing press. Now the Maktaba Jamia 
Ltd. (a11 the ordinary sharcs of which are held by the Jamia) has 
ret up R prcPiq nnd the Jan.11n propoars tn ~nvmt  the amount of the 
coupons in  buying shares of n corresponding value. 

From rhr note furn id~ed  b~ rlte Mrniuttr~, i t  is ohserwd that a 
nrm o j  Ra 2.52619.88 out oj  the totd of Ra. 4.78829 52 shown 
under t i w  heading 'Sunday Creditors' in the acemints of  J a m  a Mil -  
Iia p r t n i n  to the eatmarkcd funds. These funds hare nckC heed 
utiliacd MI they urwe stated to be insufficient !or the purpose for 
wlilch they wrrc donated. The Conmittee suggest that these fun& 
sltot~ld be utilised as early as possible for the purposes for which\ 
they haw hem carmarked. 

The Cornn~ittce also find another sum of Rs. 90,781.78 represents 
unspent balance of earmarked grants and donations received for 
~ h m e a  sponsored I)y the outside bodies. 79wse unspent balances 
of the e a m a r k ~ d  q r n n f s  and donotions shwld  he ict'lised elsewhere 
m refunded r r t t h  the cnnwnence of the donats, where neemar!!. 

IS. Nos. 113 & 114 Appendix LIII 41sZ Report. 19635-661. 

Thc Jamia has replird thnr Sundry Creditors include unpaid 
Provident Fund Arnount bslanctls of various earmarked grants and 
donations. The outstanding Provident Fund amount has already 
been paid to a p a t  extent. The question of repilyment of the ear- 
marked grants and donations and the utilisation of unspent balances 
themf is being referred to the Finance Committee of the Jamia. flr 
regards list of creditors, the Jamia is scrutinising it for further 
action. 



Ths Committee subscribe to the &w m a d  by the Minittry iru 
May, 1961 that the project of preparation of Eight W e d  Book fst 
Nto-titcrates entrusted to the Hindustani Culture Society, AIlnharsbab 
w illcollceived and expenditure thereon a waste of public funds. 
T h q  also agree with the Ministty's obserwtion made In Fehtunry, 
1982 that the scheme sh~uld not have beer1 t a k m  up for considera- 
tion until a thorough and searchirtg crrquiq about the status t$ 
the Society and i t s  past hk tmy  and eapt?rience in the partim~lrrr 
field was mode. The Cotnmttree feel that ohviausly no such cnquiry 
Snto the Soc,ety's credentials was tnadc in the earlier cases also and 
t m  rntrch of reliance waq placed in it. In 1962 a building grant wat 
given on a misrepresentation mode b?, the Socie t~  that it has ,at- 
qubed land; in the same year the Secretmy of the Soc~et?/ toas nssrh 
mated with tlw puhlwatmn of Clyan Snrrmar hy t h e  Mnk-tabn Jnmia 
Ltd which d7d not progtess well; and ttt I958 the projrrt of ptldica- 
tinn of a titctiontrry was entrusted to i t ,  which flopped Thr rain- 
mlttee ate left with strong fee2:ng that:-- 

(d) a pauwftd rnfluence was working behind Ithe srltcrrae 
and that resulted in deviating from the usual standardr 
of teat and s m t i n g .  

(ii) That because lwn was given and was w t  recoverable it 
was burrred into a grant for a project of dntthtful 
utilitg involving positive danger of public criticism, 

[S. No. 115 of  Appendix LIII to 41st Report, 1965-861. 

The Cmmrt tee  regret to note that the wetwrrd inutalrwnt of 
Rs. 25,000 was released in May, 1958 by  the Mw.stry not; only with- 
but art evaluation of t4ae first two wlurnes of Zhe series but hLso 
without going into the accounts as to whom payrt~enta for writing 
articles has been made. It later cane to nchce that two whole-time 
ediaors besidt~s getting regular salaries, received rcvnuneration ' fot 
writings articles. Thts ts objecttonable. 

[S. No. 116 of App. LIII to 41st Report, 1065-fifil. 

As regards the decision taken by the Mtnktrg in September, 1964 
to convert the advance into grants-in-aid, the Committee cannot 
eocaye the conclusion that since the Ministty found it diflicult to 
recover the numey theg had to dake recourse to this action. At on# 
t h e  (JuZg, 1962) the society had been directed to return ail thd 

like paper furniture, typewriteta etc. The Committee arc in- 



c l t r u d t o k J c r t h c v w t h o t t k b O n . a p , n i o f t ~ M ~ ~ ~ ~  
book* were ueful )'m nea-litarcrtea was anly cu, aftrrthwght to 
lwtify the non-recouw of the money. 

IS. No. 117 of App. LllI to 41st Report, 196556). 

Cornmittee'b obirtrrvat~unri havc been noted for future guidance. 
In Mlnistry'h decision thut the hooks were not of the rcqwred stan- 
dard for ihuurk 8s  Chvernrnvnl Publicaltons rcmrmed unchanged. 
Whm the swwty put up a request for publish~ng thew books on 
their own, a r w , ~ u c ~ t  whrch w;rL. ;icceptcd by the Government, it was 
not cor~aidcrcti f a ~ r  to rccimer all the ;I.w@ from the society. In 
thc light of r.xpt.r;carwcl , t r  t h ~ s  case. thc Minlstrg will exerewe still 
stric4r.r S C T U ~ I I I V  111 dvn14nb: with s w h  cnsrx. 

The Com~nitttv's obscrvatlons havc k e n  noted for future guid- 
ance. T h ~ s  h4:n1.;t I-y sc.l>cmt~ "Assistance to Voluntary Organisa- 
tions for I ' r ~ m w . ~ t m  of ~ n o d t m  Indian Lnngutlges" has already been 
rnndificd In hl I !  I i ~ l i f , ,  r r l  consultotion with the Mtn~stry of Flnnnce, 
to providr nssiati~nct. up10 50 1w.r rcnt of the approved expenditure 
only. 

T)rere rs iword~iinte &la!/ t r i  f l r  r t t i : ' i : ~ i l g  the airdrred accotrrtts by 
the private ~orll?rcttrcP t n  rtvpt*~~t of the grant of Rs. 15,000 patd upta 
February, 1964 7'hc Cnmrnittec. c l l ~ o  q r c r  to note that the third 
and fourth instnl9rtmr~. of the' grant were wkasqd by t h e  Ministry 
without insisting on the prtducriotx of tJto Audited accounts for the 
earlirt two ~usta?nztwtz. The Comntittt*e hope tlwt such lapses will 
ttot be allowed t o  oc.ctir in fir:ure. 

[S. No. 119 of Appendix LIII to 41st Report, l!XW%]. 



The oboc~ationr of the Committee have been noted for future 
guidance. It map also be mentioned that the atatemmt of audited 
.#ounta was obtamned from the grantee concerned in Octdxr, 1963, 
The p i t i a n  regarding printing of the publication is that the first 
volume h a  already been printed. the m n d  is in the press and the 
third volume has been stint to the publishers for printing. The 
translation work has been completed in three volumeg and not La 
l k c  voSumeri as oripnally contemplatad. 



INDIAN COUNCIL FOR CULTURAL RELATIONS 

The Commrttta &stre the M~niatry to take milab& s t e p  to r+ 
dure the percentage of admnlstrative erpnditure. 

IS. No. 124 of Appendix LIT1 to 41st Rctport, 19B-611). 

The Indian C'ourrcrl for Cultural Relations h a w  expla~ned that 
in addition tr, ihc* rcawions already explained to the Cammi t t e  and 
vummarised in the report, another relevant factor is that the Coun- 
cil undertaku a large varicty of programmes and the expenditure 
on p c m n n ~ l  for cxc?cution of thosc programmes 1s also shown as 
part of fiwvri.rl 8dI?Iinl~tratlOn. though such expenditure is normally 
k m k d  against respective schemes in similar establ~shmcnts. It ir 
only for administrative convenience that the expenditure on estab- 
l~rhmcnt maintained for execution of such programmes and activi- 
ticri, is shown undcr one unit---General administrat~on 

The activities of the Indian Counc~l for Cultural Relations arc 
expanding. The Indian Council for Cultural Relations has, how- 
ever, been rcquert!ed on (the 9th February. 1966) to keep the ad- 
mmistrntive expenditure to the mintmum 

The Commrttee are x~~rpr~sed w h y  the ofl~cer was paid the hotrae 
tent allowance even though thrs pagment had not been approved 
by the Cot~erning Body There runs a delay of more thtln 6 years in 
getting p z w n t  regulatised hp the Governing Bodp. Srch post-facto 
reguhriration has no tneantr~g except condoning a ptocedural iwe- 
gulatittl. 

IS. No. 121 of Appendix LTII to 41st Report 1965-663. 
C 

The Indian Council for Cultural Relatixu have been requested 
(on the 8th February, 1966) to be cautious in future and obtain the 
approval of the Governing Body/competknt authorities in dm, 
avoiding e;rcpost-fact0 sanctions 



The Comm~ttac are not a l&t& tytpjad that the Council, which 
wu set up in IW, h4P not so far f+amcd d e s  govanring the rrm- 
olcc conditio~ of the stad. They dtai* that thc Servtce Rulerr 
should be findis4 without any further &by. 

[S. No. 122 of Appendix LIA to 4lat Report. 1M5-661. 

The Indian Council for Cultural Relations have intimated that 
the Service Rules have since been framed 
1965). 

Rtcmrnendatkwr 
The Committee are surprised how @or 

Finance and Accounts Code, the President 

and adopted (on 23-2- 
& 

to the adoption of the: 
of the Council exw- 

eked full powers of sanctioning expenditure such &a conveyance 
allou~anre to the stafl without the Mar appmml of the Gwcnning 
Body. 

[S. No. 123 of Appendix LIII to 41st Report. 1965-66). 

A m o ~  TAKEN 
# 

The Indian Council for Cultural Relations have been requested 
(on 9-ZbB) to be cautious in future and obtain approval of the corn- 
petent authorities before according sanctions. 

The Committee consider that there should be a proper procedute 
of getting ackwwledgements for t h e  copies of publtcattans sent to 
t h e  M- a b d .  

[S. No. 124 of Appendix LIII to 41st Report, 1965-661. 

The Indian Council for Cultural Relations has been r e q u a d  
fon 8248) to ensure that the acknowledgments are property 
watched and obtained. 

The Council appmchecl the Ministry of External Affairs in thio 
respect. The Ministry have replied that the procedure for despatch 
of 911 puMidty matetial to Indian Misaions abroad is that a record 
is maintained of all such material rent and as in the case of any 
other similar rnatarial, the Missions acknowledge receipt of the 
Osckplkr d publicity material, dstpib d which are available in t&e 

RC-. 



The Indian Council fur Cultural Relations have noted this. 

The Commrttee h o p  that Council wi l l  also now prrpate annual 
hcomc! and expenditure accounts and balance rhcett showing fk 
a s w ~  and liabititaer reguhrty. 

[S No 129 of Appendix LllT to 4tst R l p ~ r t ,  1966-861. 

The recommendat~on has been empt4 by the Indian Council 
for Cultural Relations (on 7-3-67) and it  was decided to amend Rule 
27 of Chapter V of Finance and Accounts Code of the Council to 
gfve effect to this recommendation. 

The above notes have been vetted by the Accountant General, 
Central Revenues. New Delhi 

A. M. D' ROZARIO 
Joint Sectewrg, ( C ) .  

The Committee are not satwjbi with the present system of 
I n t m l  c b c k  hp th.e Deb Administration of the accounts of 
p i w t r  ai&d schools to whorn lorgc grants are paid ewry ygaa. 
Althot~gh the numbr of schools has tnmmcd fwm 49 in 1950 to 128 
in 198584 cmd the total gmnr h a  increased frarn Rs. 17.00 lakhs to 
about Rs. 137 lakhs, the staff mtpbyed fm the purpose h~ not 
been augmmted. While the Cmmittee appreciate the M i n i s f r d t  
views that the bulk of the grant (about 85 per cent) related to tha 
aukrrics of lzaf and pfavident fund whew there tocu not much An- 
cr to misuse or mis--t, t@ feel canccnrad - * 
Owrdinute dalcrys in the jlnd utijustmcnt of t i m e  .pun&. They fd 
that buth the size of the anmrol grant and he d w  in thcit fllrat 



YThe Commmee a n  abo not happy o t m  the payment of suhscl- 
q m t  p n t r  without tlKviving the find accounts of tk earlier 
grmts. They desire that the finalitation oj the accounb shauld be 
oigaroualt~ pursued with the s c h o d r .  In cases of ptraMtent defaultti 
without airy tmlid reasons, the Dclhi AdminCst7cr;Cion and the Min- 
istry of education should teimlsly cod&+ the question af 
withholding further punk rill t b  final a r c o i ~ ~ ~ t s  atu submitted to 
rn fo tce  financial dkipline. 

[S. No. 130 of Appendix LIU to 4lst Rport 1965-661. 

The Delhi Administration have made vigorous efiorts to Analrrc 
the accounts of old grants. They have reported that only 2 cases of 
grants pertaining to the period prior to 1060-61 are now outstanding. 
Both of them relate to Ramjas Higher Secondary School No. 3 and 
a n  teported to be with the court in some legal proceedings. There 
is no case pnd ing  in  respect of the accounts pertaining to the year 
1961-62. There IS only one pending case for 1962-63 and one for 
1963-61. Both these caws related to the Gandhi Harijan Middle 
School and the Administration is taking action to get the accounts 
through the Delhi Municipal Corpor&ion. 

The first cycle of internal check has been completed by the Delhi 
Administration in respect of all the aided schools except 3 schools. 
The work has been done by the Directorate of Education by making 
internal adjustment of the existing staR. Ln order to ensure the 
internal check of all the aided schools within a period of 2 years, 
the Delhi Administration has been asked to appoint adequate addi- 
tional staR. 

The managements of all aided schools have been warned by the 
Administration on 16-5-1967 that in future they will no t  br paid 
a d v m  grants unless they furnish the audited accounts in respect 
of the grants r e l e d  in the previws year. 



The Delh~ Admmrtrrrtron hea tancttoned on 28-7.:9?': or. ., ; M 
of Auditor and one post of 1x)wrr Division Clerk. 

The Commqtee are riot h a m  m o t  the &lay In the tuppltl of the 
dmwingn to thr mnrrantrr whtch not only resulted In non-comple- 
t h  of 2 / 3  of the trmrk u+rthcn the opecrjied periud but &so on addi- 
tbnal papmrnr (25 per cent of the tdrre  of the ti~ork) k, the con- 
t r a c t ~  beco1ue of a grnrrnl tncwase tn t h e  rater of lo'bmr and 
mot&&. The Cammrttet. cmurCdw that this delay uwn a d b I P .  
The Committee ateo niggest that the Mtnathy shotdd inwrtigate 
na8on.s jar dcla)r tn jurnirhing dratinnga to the contractor with a 
view to fi;r rcnponrabdity. 

IS.  No 131 of Appndix  LIIJ to 4lst Report 1665.661. 

As stnted alrrady, the works of the RcgionaI Engrneering College. 
Warenpl were erltrustcd to t h ~  cantrarlor with the lowest tender 
and the work s t a r t 4  on 13-1960 and thc work was to be completed 
by October, IML In the ngrecmcnt signed with the contractor, i t  
was stlpuletcd that thc entire work would bc execur~d ~n three 
ages  as undere 

I STAGE: (to be completed wlthm a pcr:od of nlnc months. i e. 
by the end of January, 1961). 

( I )  Two College buildings. 
( i i )  Principal's Bungalow. 
( i i i )  One anit of Postrl with Dining Halls. 
(iv) Workshop, T,aboratory, Cycle Shed, and Lwn;n;: ; 

(v) Over-hcnd Tank and other auxiliary works required for 
the immediate occupation of the above buildings. 



Xf. STAGE: (To be mmpleted within a period of twenty months 
from the begpnning. ir, by thc mtd of Drcnnbar. 1W1). 

(i)  Two College Buildings. 
( i i )  Two Laboratory Buildmgs. 

( t i t )  One Workuhop. 
(IV) Two units of Hrntel bulldings w ~ t h  Dining Halls, 
(v)  Doctor's Quarters and Hospital. 

( ~ 1 )  Governors Rest No st!. 
(vii) Administrative Bu~ldings and other auxiliary works nb- 

qwred for the immediate rxcupetion of the above b u ~ l d -  
ings. 

111. STAGE8 (To completed within a period o f  90 months I . C .  
bg the end of the 0ctohe-r. 1W) 

(1)  Hostels. 
( 1 1 )  Diffcrent y uarters iind other auxilmry works. 

The understanding w ~ t h  the archlteots, whlch was later Incorp,- 
rated in sn agrcwnent s~grwi between the  College and thtb a r c h l t t ~ t s  
inter a h  ~tipulateci that thc architects would preparc all necessary 
work~ng platis, drnwngs ,  ctc and would supbrvlse the construrtlon 
of the said bul ld lng~ altei w h ~ r h  the buildings would be henciecl 
over to the mrployw 

The awtem~te ti; this note contains a statement gtvirlg thc. 
description of the buildings, the  dates by which the work should 
have been completed according to the agreement signed with thc 
contractor, the date on which the plans werc given ,to the contri~c!ul. 
the date by w h i ~ h  the work was actually completed and the* timta 
takcrl by the co:,rractor to  complete thc buildings aftcr hc has fur-  
nished with the p!ans etc. Deper.ding upon t h e  size of each ot t t~c.  
works, the a rch~tec t  wtls expected to supply the plaris a n d  rir ;~cving; 
in time, so that the scheduled dates for completion of wtrrks tn~qh: 
be achieved. The progress involvcd-. tht. submission i t1  thr. first 
instance of the plans and drawings to  thcf authorities o f  the  rolluge, 
modifications that might be desired hy t he  authoritic.:; of  the r.trllca$(c, 
submissmn of final plan:, ar,d cfrawings to tho  ;rl~thr~rltic.(: ; ~ r l : i  their 
approval t'y !hc ;:;iborities. 

Ordinarily, a fair size budding, ~t IS rst.mated, wtrdd rc.yuJrcA 
about 9-12 months for its cumpletiun from fht* datv of ?~tart ing prcl- 
wided all the matr*rials for c o n s t ~ w t i o n  w t w  a v n d a h I ~ ~  to the con- 
rrac!or In the case of smaller tmildings, such iis thtb hospital, tht. 



It will be o k r v c d  from the statement that in su far  a s  buildings 
1n Stage 1 were mncc?mcd, the dnwfngs were f u r n i s h 4  to  the am- 
tractom between May and July 1960. The buildings were bowever 
mmpleted w r y  much behind schedule and not only by thme or f w  
months, considering the date crn which the drawings were supplied 
and thih wan due to the u n f r r r ~ n  situation caused by the control 
of cement wh1c.h made the  diuppljeg posrtion diiifcult. However. 
payment to the cnntrsctors war made in accordance with the ten- 
dered rntm In thc first month aftc8r the award of t h ~  contract 
when ccmcnt was uncontr~llc*d supplies of cement were secured 
f r ~ m  the open nmrkvt tn thc c x t m t  of about 150 t o n n e  An addi- 
tksrial 2000 t o m e s  wns rcqutrcd to complrtc the first stage of cons- 
t ruct~on.  I h c *  to shrrtrrge, an allocation of 1440 trtnnes only could 
be made and an actual supply of only 1 0 0  tonnm crwld be ~ f f ~ c t d  
This put the uchedult~ cvmpletely o u t  of gear 

In s,, for ah the ~'c'ond stage of the conslructron i;c cctnccrncd, 
them was con~rd~~r i lb l c  delay In f u r n l s h i n ~  of drawmgs to the con- 
tractom In respect of collrjp butldrngs and laborntory buildings 
and workshop No. 2 Thr  delay has been investigated. but it may 
be stated that despite the dciay in the furn~ahing of drawings, no 
cpxtre payiiwnt had to be made to thc contractor, tn respect of 
college buildtngs and workshop building No. 2 for which supplies 
of cement c w l d  be m u r e d  with special effort and the buildings 
cmnplcted in a perind of twelvc months In respect of laboratory 
butldings, howcver, the drawings 01 which were supplied a t  about 
the mmt3 time, due to unwt?nilabilit\. of cement. the  construction 
work, although undcrtakmr at thv same tlme. could not be corn- 
pletcd nnd had to he stopped at the  pllnth Icvel Later. when ce- 
ment became avsilahlc, thew buildings were completed, but this 
was pnasiblc only after February. 1963, when the rates for payment 
tn thC con t r~c ta r s  wrre  r c v m d  in the upward directions. 

In far RS tht* iwspital hu~ldrng i s  concerned, the first drawlngs 
were reedy in November. 1961, but again due to  unavailability of 
cement, the decision was taka1 to defer the construction of the  
buildings and therefore the drawings were ac:ually furnished to 
the  contractors in February, 1963 when the position in reqpect of 
supplies became somewhat leas diiacult. 

En the case of Stage In buildings originally scheduled to be 
Complaod by October, 1962, rduIowledging the  dimculti~ in tho 
csxnpLaian of the buildingr included in the previous drgllr, the 



caIlege authorities had no option but to deter their construction to 
a later date. 

As far the delay tn furrushing of plans and drawtngs to the 
antmetors for college buildings, laboratory buildinga and workshop 
buildings, the architects requested the Principal to furntsh infor- 
mation in regard to space allocatian far workshops and laboritto- 
rrea on 24-9-19ti0 The information was furnished by the Princ~pal 
to the architect on 8-5-1961 whereupon the architects subrnttted 
the sketch plan on 29-6-1961 and the Princ~pal furnished his com- 
ments to the architects on 7-8-1961. On receipt of thc comnlcnts 
the archttects subn~ittmi drawings for building on 3 - B l M l  Tht- 
Buildmas and Works Committee consider the estrmatm for the 
drawings and returned the same to the architects with directtons 
on 3-11-1981. The nrchitects carr ie j  out the directions of thc Com- 
mittee and resubmitted the plans and estimates on 22-11-1961, to 
the Budding Comnlrttw The Building Committee thcrcafter ap 
proved this and authori.wrl the cornmenwment of the works on 
19-1-1M2 

The delay in finahsing the plans and drawings was In the nialn 
due  to the fact that the College in the early stages of establishment 
did not have adequate senior staff and the Principal had to consult 
persons outside the college at that level for the purpose As el- 
ready stated, even t f  this had m t  been caused and the drawings 
were made available to the contractors earlier, the difRculties in 
abtaining the supplies of cement would have prevented t h ~  fulfil- 
ment of the original schedule. 

In view of the far? that the contractor wau not terptmible for 
&by in completmn of the work, thc Committee agree that in! 
equity there was justification for some a d d i t W  paynent to the 
cont7crcto-r due to a general increase in the rates af nurteriab and 
lobour. But they feel that the heease  oj  23 percent a i lwed to 
the eontractor w a  ercesdve, far according to t k  mt&d rchcduk 
aJ mtes o f  the  State P.W.D. thme w ~ d  an m - a l l  i n c r e w  of d y  
17.3 per nnt. 

[S, NJ 132 a! /.ppendix LIT1 to 41st Repart 1965-66). 



In regard to thc .,k. . r t ~ r ,  !hat the i n c r e w  of 25 per e?nt, 
allowed to the ccrntractrrr WAR L ~ X C W J V ~  BS according to the revised 
Schedule of Rates far the State P W.D. there was only an aver-all 
lncreasc nf 172 per cent., it may be bitoted that the Gaverning Body 
itad bcfore ~t t h r w  alternat~vcs for the completion of the mnstruc- 
tKIn programme 01 thew buildings. The Rrat was to call lor fresh 
tenders; thc second lo ask the State P.W.D to carry out the cuns- 
txurt~on; thc third to urrrve at a wurklng agrrbc?ment with the then 
c P C .  Tt.e tdca ( ~ f  c ~ l l i n g  of fresh tenders was abandoned 
as thin would ho\'e cilund further delay6 and wcruld have seriously 
impeded thc a c t ~ v j f ~ t * ~  t ~ f  fht* college. Further, them was no know- 
ing what thr fn.*ah tendcrer wituld quote for the completion of the 
t~ulldrngw In rr~i trd  to the question of State P W D. h c ~ n g  asked 
to ~xac'ulc t h ~  works. 11  mriy he statmi that In accordance wit!) thtp 
S la t e  P W.D Ctrdc, the Stnte P.W.D. had 2 0  be paid 164 p c r  c m :  
v1-x)ve the Schc.dule o f  Hrttes T h ~ s  would have meant a paymen' 
of 34.5  per cent over the old raws. The rontructass had actually 
wkcd  for :In tnrreaw o f  :I3 pclr w n l  und rrh e rompron11se" i t  was 
rfectdcd that 25 per wni rrrb~ bv R I ~ C I I  to thtb C O I I ~ T B C L ~ I . S  It will 
thus 'tw seen that ~f thc c.ontr:lc.t had btrn g l w n  to the State P.W 1) 
34.5 pibr cilnt would have had to h t a  paid to that organlsation. Exptl- 
ditlous completion of the  work4 wns tbnsured by awarding the con- 
tract to the old contractor ~ n s t t w i  of tcndct ing for a frcsh crmtract 



A consolidated register has been prepared. 

The Comnrrttee are dutressed to note that r he Out ldrng wh t rh  tcws 
ccrtutrurted tn December. could not be utiitscd for tnow than 
2 pears due to non-complettort of electric. and sanitary fittrttgr. Z'hwe 
was a delay nr every stage The tenders for e k c t n c  ~ t ~ t t l i l l l ~ t i o r ~ ~  

were 1nr:tted 111 November, 1962 and i t  took 7 niottths to accept the 
lowest tender. Even then, ttw tmders were not properly scrrrtlnrscsd 
os ts apwrertt iron1 the fort that  subsequentlg i n  August, 1963 r t  tc*m 
forrnd r hat the Cont rac'or whose terrder was the lou~est w a s  not 
zztttabk fm the work T ~ P  i in~nt isf~cforp natttre of the roork prp- 
v u ~ s l y  exewted hg the 1 1 1 .  . ' q ' ~ o i r l d  hnt?e h e m  ktzotvn t o  the  
a~rtitorrries c.nnc.crnrd h ! o w  nc~cepting the terldw o t t  31st Ma!!. 1963. 

When the lowest tender was trot crnividered s u ~ t a b k ,  tlw t r c t f r i r d  
course should have been to roittact t h ~  next higher terderer whose 
quotation 1rw.s Ax. 30.249 for the entrre work. The Comnzttee regret 
to obser~te that thts course was ttot adopted. They also find no justr- 
ficatron for the hutld~ng S ~ h C o t n m t t t e u  : o  come to the c~oitclusic~n 
tlwt the tenderer i vodd  not h n w  bem uble to work withti, the ten- 
dered arrlount bec*?u~e of the ~rrrreasing rates 48 no negotiatton UVLR 

carried out 1 ~ 1 t h  h r n ~  The Cornmtttee feel that the extra expettdr- 
ture of Rs 10,540 ( d l f l ~ r e n t . ~  between the  accepted tender of 
Rs. 40,789 and t h * ~  t ~ n d e r  of Rs. 30,249) cm1d have been avoided. Fur- 
ther ?has would have ~nt7ed time and enabled the  Institute to z l t l l~se  

? h e  b t ~ ~ l d ~ t r g  much ratlier. 

The Committee feel tlwt had Instdute acted w e  promptl!, unn 
valled tender well In c ~ d r > a n c ~  before the conipletion of t h ~  btuldzrrg 
11. Dec.ember, 19fi2 the electrzc and aan~tclryl fittings c o d t i  l l r w ~  heen 
fittpd ~~7nt l l laneo1~sIt~  and the  building ~rf l l i ced  o n  ?I:, r .on tp l e fm! .  
7'11e!/ d ~ s t r e  that sr~clr works should be currrr d o t ~ t  I r k  coordrrurtcd nnd 
well plant~ed manner and t h e  pit-falls as revealed zii t i l t : ,  c'nse,  ltkv 
delay In calling for tenders, deleay in  e.xecution of I f r t ~  umrk etc. uvll 
Ire strrctly avoided In future. 

[S. No. 140-142 of Appendix LTII to 4lst Report 1905-W'] 

Tnc or~servatirrn ma&* by t h e  Public Accounts Committee has 
ben  brought to ths notlce of oPEicers and staff dealing with Civil 



W o r k  in the Natronrl bbrator t#/?nst4tuta  of the CSIR for in- 
formation and guidance t-de CSXR letter No. 30/5/66lbgg. d r t d  
1 W-leBB. 

The Crrniintttep feel that the n u d e  of termiRoted Rcrcarch 
Schemes u hrge (during the peA4  LZM7-58 to I-, 446 achemu 
wive terminated). Thry detire that the Council rhsrld munine 
u:hetlur the mcrchlneq to r e t * i m  the vog~m of the tchrmra at 
perhdim1 intertab wm adcqtutte or whcthm it  nsGdcd rtrmgthm- 
tng. Where a scheme u not likely to progress and had been ftrmG 
imted, t m v e r i m  of trntpcrtt balance uhould b~ made pomptly. 

[S No 145 o f  Appendix LIII to 41st Report 1965-66.1 

The Research Cim~~nittees of the Counc~l of Sc~enUfic and Indus- 
trtal Research appointed by the Governing M y  from time to time 
to cover various dklpl ines  of science and technology review the 
properrs of the var iou  research schemes periodically and make 
au ttable mommendatians for continuation I termination of such 
schemes in the light of the progrem made. This is a continuous 
pmess. Recommendations of these committees are finally mn- 
sidered by the Board of Scientific and Industrial Research and 
C;avernfng Body of the CSTR which are high-powered Mies with 
the R l m e  Minister as the President and eminent scientists, indue- 
trtalirts, etc. as members. I t  woirld thus be seen that the machinery 
to rwiew the prognss of the research schemes a t  periodical inter- 
VIIL~ was quite adequate. 

As on 21-12-1986, the amounts of unspent balances and the want- 
ing audited statement come to Ra. 21.563.93 and Rs. 34,966.91 res- 
pectively in respect of 29 terminated schemes upto 1963-64. 

The Committee feel concerntd over t h ~  dthy  in receipt of audi- 
ted statements of accounta in rcspsct of the grants-insid issued by 
the Council, specially those paid during the years 195&59 to 1Wl-62. 
T h e  Committee desire that the Council should take rptcial st- for 
q m d y  isme of utilisation LmtyDcatea in respect of old grants and 
omid crmrmrJation of oukta;rujling uWmtion c e r t i m  trc n m  
a! cum!nt grants. The Cammiltee would like to watch the m r  
through juture Audit Reports. 

IS. No. I48 of Appendix LIIT to 4l.t Ikpwt. 196866.7 



Tbe cbmvatioas of the Committee have been noted. The grsnte 
cs haw ken requested to expedite the utilisation certificates. Tht 
btest p i t i o n  in this regards is given belaw: -- 

'I'otal i t  No. of 
No. of urnounr r IWS in 

of pmnt which 
m which paid audit 
grants (in l d h s  accuwntq+ 

u crc paid of r u m  ) not rc- 
ccivtd 

The above information was checked bv the A.G.C.R.  party in 
January. 1966. 

The Committev cannot appreciate the Cozr~~cil's c i c ~ t i o n  in w i t h -  
drawing the p o l i c ~  rase against the cashier who had mt~apprnprinted 
an  amount o f  Rs .  6965. 

T h  a h  feel that prima-facie the punishment rneted ou t  to  rite 
indittiducrl te .  demotion from the post of the Upper Division CZek 
to Lourer Dioision Clerk was not adeqwte. The punishment in such 
cases should be deterrent enough to prevent recurrence of such 
cases. The Committee would like to he informed about the a c t i w  
taken agaiwt the superviewy stat. 

[S. No. 147 of Appendix LJIT to 41st Report 1!W46.1 



The PAC's r~rcommmdrtion bas been noted. In respect of th8 
~ p r r  under conrideratian, as a d b  of mergetic, pcr##slll db'b 
made by the Administrative O!Rcer, Central Road Research I d -  
tute and his colleagues and after an Mormal undertaking tbat r 
lcnient view will bc. taken of his misderneanour, the Cashier was 
persuaded to report for duty and to make rymd the entire amount 
lymg with him as per the balances in the Cash Rook. 

In view of the above, the questton of abscondence and misap 
propriation 8s such did no longer exis? In the strict legal sense. 
Ceshier had agreed to make jpod the amtrunt on a gentleman's 
undOrtaklng tha t  a Icwtcwt vlew of the caw will be taken. The 
Cntrnc.11 was, th~rcfore,  faced wlth the alternative of either losing 
the money by prnwcuting t h c b  perm11 or of recovering the amount 
by t ~ k l n g  A lentrnt action. For obvious reascms the la:tcr c:ru:Se 
was  PI c,rc+rrt*d. 

lt was felt tht~t ur?der thc extenuating circumstances of the case, 
the ends trf J U S ' J ~ Y ~  could bc met and the ~nterest of the Council 
would br eervcd by charge-sheeting the delinquent afRcial for de- 
partmrntat ac+tlnn for violating the rulm of good conduct, and tha t  
la what was done. 

R y  keeping llrc human angle fully in view in dealing with this 
case whjlc. also keeping fa~thfully to the spirlt of the Law, it has 
been pct:;siblr t o  reclaim an cmng human being agarn as e useful 
c~itlzcn whlrh seems to be the indicatron in view of his previous 
good rtvord, 8s well as h u  record after the incident. In the result, the 
loss to thc Council was also avoided which might not have been 
the rase, ~f the othw alternative course of handing him over to the 
police straightaway had been adopted. In addition, there were prac- 
tical difficulties. Policc wcrc handicapped in preferring a charge 
sheet against him in the absence of specific p m f  of embezzlement 
which we were unable to furnish since one of the keys of the snfe 
was with the cashier and without it the safe could not be opened 
and no checking of the cash was feasible. 

Since his reinstatement after suspension and his demotion to the 
lower grade as punishment, his work and behaviour have been re- 
ported to be very qiatistactory, and there is good reason to assume 
that  the erring individual has been permanently re-claimtd as a 
useful citizen. Consequently it may also be argued that the 
punishment has been adequate. 

As regards supervisory lapses it may be mentioned that the 
o f b r  concerned was charge-sheeted and the statement of defence 
submitted by him was fully examined. He was, of course, found 



wilty of   he charge but taking into consideration his past record 
of service in the CSIR stretched over a perid of a h u t  25 years 
being m c r  in doubt and also the fact that he is now due to retire 
witbin the next few years. the Disciplinary Authority took a com- 
pamianate view of the whale ease and felt that a formal censure 
would meet the ends of justin?. The amcer concerned has thus 
been formally 'Censured'. It may be worth mentioning that it war 
due ta this offleer's untirrng efforts that C.S.I.R. could recover the 
so called misappropriatcct amount. 

The above replies have been vetted by the Audit (A G C R.), 
(Note No. 18 (8) / M - W )  copy attached. 

Recommendation 

Consumable Storcs 

Tiara.-rn *due of the st& held on 3rnt Much, I#; a r m  r h u r  lo  r t m q  the average 
rmwJ wnwrnption (1.08) W c h q .  - .--..-.--.- "--- 



4.434. 11 mmtioned tn para 23 of the 24th Rrport of P A C  
(1963-64), that a tibt of aurpltu stwer warth Ru. 4,89,623 had been 
prepwed by tk lhntltutc in Notch.  1961 OU of these, wrplur mti- 
c b  worth Rs. 84,757 have stnre ( J a n w q ,  1964) been dLpored of .  
The lut of mrplus atorcs h u  been fwumr&d (July, 1983) to the 
lhrecturate Central of Supplies and Dwporrata by the Minutq  of 
Scrcmttfi Reaecrrc.h and Cdtural  Aflarrs for naceamq action. 

In ucidttmn. :;tore.+ tlwrth Rs, 10,115, were declared atrplt~s dur- 
ing the !par IWL-IL7 No actron tras rn far (November, 1963) k e n  
taken for the disposd of the storea. Out of thee,  stores w o r t h  
Ra. 9,7W had been y n r c h m ~ d  hPtu?een t h e  petit* 1853 and 1954 in 
ontzciprttiim of the .vturting of a rnume on Paper Technology which 
wan aubseyuentlll p ~ t p o n a d  as per Retwti*ing Commtttee'~ Report 
dated 31st March. 11)59 It1 t hu  mnnaction, r he rqwesentat  11.e of thv 
MtrtiatrJl stated that some of  the consumahk stmes had already 
'been dechred rurpIi~v a d  action had been f a k ~ n  for the d i . m l .  
The Committee tnqui~ed about the reasons for t h ~  heaty accwmtila- 
ticm o/ s t m a .  

Thc rivtnms stated that a good &nl of the stores obtained ftnm 
D.C;.S.&D. was war surplus whkh waq made aoa~lable to edtlcationol 
institutions at concessional price. The Institute had obtained these 
stores oft- mutiny of LCau sent to t h e n  in good faith thinking that 
they tuauki be ustfuL But stlbsequentl!~ it u m  nor found sn. 

The Catnntittee feel, cvnNnted o t v ~  tiw h ~ a t y /  accumulation of 
atares with the Indian Institute of Technology. Kharagpur. The 
value of accessories at the end of the qear 1962-83 w appr0n'- 
i?tntely 20 times the average annual ccmsc~mption and in the case of  
ronno&mbi.e stotes it  u70s approrrirnately 10 t i m o s .  In pura 2!! of 
their 24th Report (Third h k  Sabhu), the Committee have already 
commented upon the purchase of stores bp the Institute without pro- 
pet assessment of the requirements and abaut the inordinate d e k y  
in taking action to revieu. the s t m s  and disposul of surplus items. 
The Committee desire that  the entire stack of the stares with the 
iwtitute, the bulk of which a m d i n g  to the Ministry were war aur- 
p h ~  stores, shotlld be careftdly screened and the itema which 7 
nat likely to be uriliscd in fmstaable fu t - l t o  shourcl be cPispased of .  
in atdot to atyoid furthe loss ~esulting from deterioration. 

[S. No. 161 of Appendix LITI to 4lst Report, 1963-&67. 



Pam-4: Re. Surptw Slcmu 
The position had been fully explained by the Institute in reply 

to the Audit Report for 1982-69 and the Accountant Qenerat, West 
Bengal, accepted the Institute's following explanation: 

"The Institute has in Stock Equipment & Machinery worth 
a b u t  Rs. 184 crores and in order to get full use of these equipment, 
tools and accessories are essential. Such tools/arressories are not 
actually direct expendable items their normal life varying widely 
from few months to  10/13 years. Naturally every year a small por- 
tion of tools/accessories will exhaust their lives and may be treated 
as consumed. In case of costly accessories having long lives it b 
usual to have them written off in the normal way. 

With the gradual development of activities the Institute has to 
purchase equipment, as well as accessories which bear no direct 
relation to the rate of cnr~umption (exhaustion due to full usagelor 
write off). 

Consum ble Stwea 
Annual b~lances  of stock of consumable stores as shown in the 

Balance Sheet do not represent stock of standard item only. These 
figures include value of various stores (mostly ferrous & non- 
ferrous) purchased during thc years 1950 to 1952 from out of Govt. 
Surplus disposal stock at concessional rates-the approximate cost 
being Rs 5 lakhs A major portion of such stock has a l r c ~ d y  been 
declared Surplus and action for disposal of those items is in hand. 
Boscti on the recommendation of Special Committee consisting of 
departmental experts the Institute has retained portion of the dis- 
posal stock for future use. 

Besides, for convenience of Institute's work, certain amounts of 
construction materials are occassionally transferred to the account 
of Central Stores which have also been included in the Closing 
Balances of Consumable Stores. The amount of such transfer in 
year 1961-62 is 1.98 lakhs and in 1982-63 Rs. 3.671 lakhs. 

Excluding the aforesaid two figures from the annual Cl- 
Balances of Consumable Stores it will be observed that value of 
stock of Consumable items canied over from year to year is almort 
equal to the amount of annual consumption and also that of a n n d  
pur*. 
1743 (Aii) LS-5. 1 



Thus it will be apparent that the 1 Wtute does not actually keep 
a rtock of CQnsumable Storm of about 10 times the average annual 
consumption as stated by Audit." 

Regarding the review and disposal of Surplus Stoles i t  may be 
rtated that a Committee of Experts whs f a r m 4  for this purpose by 
the Indituk and action has been taken on their recammendabone 
as stated above. 

Howevcr, RS rccommcnded by f ' u b ' ~ ~  Acmunts  Commit:ce, t h e  
Director set up a Stnnd~ng Cornrnlttc*~ (r,uhjcct to thc approval of 
the Scnatc which ia uwaitcd) to rc\.icu' 'he p s i t ~ o n  of Stortts pcrio- 
dically for awcrtainirij: thv itcms which are not likely to be utilised 
in the foresccnblc future imtl dispmal action will \H. taken on the 
banis of thr rc*commc~~dnticln of thc Committee. 

The latest position of c ! ~ s ~ s ~ I I  i f  Surplus Str-YCS 1s dven 
bCl0w:- 

1. Storcs and equipmcnt worth Rs 1.43 236% 11nvc already 
bccn diposcd of uptn d n t c  O u t  of thcl s:lmcl, n sum of 
Rs. 1731.315 is ~ O H ' C V P ~  d t ~ .  i1.1 ncr~iur~t of Slr r : -c~ l ' i ~ u ~ d  tn 
Ifeuvy Vehicles Factory. Avadi. 

2. Plants & Machincry worth I t s  1.24.952.22 hnvr ii1rc:idy ?wen 
reported to thc* IJ),G.S S; 1) f o *  disposal b\. nuc.*ion 

3. Storcs worth Rs. 68,770.34 hi~\.tk hc.cr~ kept earmarked for 
issue la  t h ~  M.G.O., Army Head-quarters, New Delhi. A 
firm indtwt is aw;rilcd tlwrc~for. 

During the Indo-Rik llnstilit~cs, stores worth Rs. 1,37,410.15 
were offered for f r u ~ t f u i  ut~l isnt lon by \*adous units of the Indian 
Army, Upta date !inn iwitwt for stores worlh RT. 1731.35 has bccn 
received and issue thcrcwf duly madc. This is included, in ? I I P  
figure reported in 1tt.m 1 :ibot.v Indents for other stores are like- 
wise awaited from the Army authorities. 

A statement showing the posltlon as on 11-3-66 is enclosed (An- 
nexure). It will appear from the sald statement that the value of 
residual Surplus Stock held on date amounts to Rs. 1,40,629.18 which 
excludes the value of equipment (Rs. 10,115) found Surplus during 
1962-63 for which disposal action is being taken separately. 

[U.O. No. P0/7 66-T. 6 dated 1- 



ttores etc. other xtores 

Initidly declared sur- 
plus . . zr4r,'l_c1 27 1.09.717 01 V X ~ I  37 -49.bl ?q 

*marked for Injirn 
- 

Army . - :6.$R! 16 - ro,ljg or 



Tlw Con~~nil tee  crrqutred what action W G ~  being tuken to realise 
theae a n o u n t ~  before theg become irrecoverable. Thc witness stated 
that an 31x1 March, 1'64 the howe rent outatahding to the end of 
31at March, 1963 wns Rs. 14,990. On 31st March, 1965 the ouWn- 
ding according to t h r *  Institute, to be verified by audit, was Ra. 14,534. 
l'lic hrenk u p  r r m x .  nr f o l l o w :  - 

RP. 2,621-due to revwton of pay scales, to be recovered at the 
time of dmwlng of arrears from staff. 

Rs 1,011--wcouerahle fmm stag m i n l p  from their last 
oalay 

Ra. 1,198-recorwmhle from N.C C .  stag. 
Rs. 5,&51--porn C.P.  W.D. 
Rs. 4.500-front other private parties 

The Committee feel f l in t  ndeqtuate steps have not been taken by  
the Institute for realisafiolr of arrears of rent. Vigorous steps may 
now be taken to realiae for outstanding rents. The Committee uwdd 
watth th*e progress of tealisations through future Audit Rqxh-l. 

[S. No. 162 of Appendix LI11 to  41st Report 196546] 

House Rent Pending CoUection 

The present position (as on 1-4-1966) of the outstanding dues u p  
to the year 1962-83 stands at Rs. 14,387.00. It may be mentioned in 



The d u e  of land has been thcnrtn as Rs. 28 hkhr in the Assets 
I.Llr of the Bolame Shcrt. N e i t h e ~  the InrtituWs titla-dced for #wr 
lend nor an8 R v t e ~  of assets shwring the aforesaid wlue of l a d  
I P ~  aaaildble for verification by Audit. ~ h r  Institute hns 
s?ute$ that arrangement is being rmrde to open a rspbter. 

The Committee enquired as to the notwe of technical d i m t i e 8  
being faced b y  the hastatute tn regard to the tmwfet of thB land 
meamring 1400 acres in respect of which the title-&e9 were not 
available 

The wttness stated that the Inatitute hcrd not yet t a k m  over the 
property from the Gmernmcrrt. The land orQht~Zly belonged to thc 
West Bengal Government from whom the t r a ~ f e r  to the Gouern- 
went of India had already been made. ThQ present value of the lnnd 
h a d  been computed on the h a i s  of Rs. 2,00 per m e .  When the 
title-deed uras drawn up the exact value would be put down, be- 
cause in the case of transfer to autsnomoua corporate bodies it tons 
necessary to state the exact value. 

The Committee would like to be informed whether the titledeeds 
of the land have since been executed. 

(S. No. 163 of Appendix to LIII of 41st Report, 196566) 
ACTION T A K ~  
Value of land 

Deed of Transfer from thc Government of India to the Institute 
which has been duly .signed by both the parties was registered on 
30-3-66. 

[U.O. No. 20/7/661"6, dated 26-5-66) 
Recommendation 

-4s a result of physical verijication of stores conducted in 1962- 
d3, the following shortages wete noticed: 
- . ----_-- -- -- -- ---- --. .  

Quantity Valuc 
Ra. 

Cement , . 19.5oM.T. 3,000 

Steel . . . zq3- 
Electrical goods. . . . Yet to be 

& 
(k. 64) 



Tho Cammitteo mquired as to the p7tmmt position regar& 
Ing r c & h t h  of find figures of shortages. The wtrrwas stated 
that  inr re thr Instlfut~,  rnclrt~ a r ~ p o r t  in March, 1$65. there had 
becn nr) nthrr  r g r r r t  to indxwte hntg mrrck of it hud been reem- 
ri Ipd 

T1w . 4 ~ ~ 0 ~ 1 1 t i \ r l t  Gct>cvxl hisdr:tl; \ V I I O  has k e n  apprised of the 
po-it ion has ver~fitd t h v  :ib(-w position and has found to be correc:. 

IU.0. No. 2-6166-T.6, dated W-5-19671 
MlNTSTRY OF FWD, AGRICITLTURE, COMMUNITY DEVE- 

IDPMENT AND COOPRR:ITION (DEPARTMENT OF 
AGRICULTURAL 

Thc Committee art* constrnincd to ohserve that the amount of 
intcrre.ct paya'ble according t o  the terms of the contract was not 
tecooered periodically from the Federation blct aliotr-ed to 
accn~rztttnte. They are also sorry to note that even the Fedetatimu 
plea that t lu payment of interest charges was not covered thc 



t l ~ ~ ~ f g h  of mmmemth ofbrP.d to them WUJ not cramfwd pnmrp 
t l y  to swim at a ticfinite c o n c l ~ o n .  Thgl hope thnt an early deci- 
rion will now be taken in this cnse. 

t l  
[Serial No. 160 of Appndlx LlII to Qlst %port, 1963-661 - ~. * - - " m  

Acmm TAKEN 
Amording to the terms of the old agrwrnent the Federation was 

liable to pay interest charges @3j pcr cent on the price of stock of 
Fertilisers supphed by Government vide clause 10 of t h e  Aprec- 
!bent rqxtdlircd bclow 

"Tt~a: : : t r b  Scctmd p:il.!\ (the Federation) shall pay inter& 
on !he pncc of ;\;, stocks of fertilisers that are received 
isy :hem from or 011 behalf of the Arst party ( D I M  
Admin~strat!un) a t  such a rate and in such rnanner as the 
Chicf Cornmissloner Dr.lhi may dekrmine and the dwi- 
slnn of the Chicf Cori~rnissioner in this behalf shall b@ 
final". t 

T'I+> f'c.rl~~r.itici~r tlowevc+r f , ~ . i c * t l  to  pay the interest charges and 
the a n ~ u r l t  u l  ui;erest duc fronr thcm upto 27th Deccmbcr, 1x4, 
was stated tci be Rs. 20,000. The l k l h  State Coopcrntive F(dcrotlon 
requested for waiver of the interest charges on tho following 
grounds: - 

( i )  The Federation distributed fertilisers as agents of the  
Government and unsold stocks remained thc property of 
the Administration. It would bc unfair to rc3cnvcbr intc- 
rest charges on value of fcrtilisers till these arc sold nnd 
sale proceeds rcal~sed. 

(li) Element of interest was not included i n  thc nlargi~l ~f 
distribution allowed to :he Federation under the Agree- 
ment and the Federatioll had also not charged i t  from its 
member societies. Thest ,fore, the charging of the interest 
would result in heavy loss to the Federation. 

Imal  Administration was also ~nel incd to support thv rcquost of 
the Federation which they consider rc~asonahlc~ I n  support of  the 
contention of the Federation at ( i  I )  abovc~, the Thlhi Atfmini.rtra- 
tion stated that distribution margin of Rs 30 pvr tonnc which WtM 
allowed 

1. 
2. 

3. 
4. 

to the Federation was made u p  n f  'hr. fol lowir~g i t v r n x : -  
Rs. 10 P.M.T. Transport and  Labour Charwd. 
Rs. 8 P.M.T. Commission paid to the primary Sucdeties. 

I 

Rs. 7 P. M.T. Storage Admn. and h:indl~ng. 
Rs. 5 P.M.T. Octroi. 1 



In thir connection 11 may be IIUW W t  tht dirtributlop margla 
of fta 80 wbbh W@B dxsd by 5ht w a ~  exclusive 01 OEfIOi 
and Local T u a .  Tha brdarp iDtp vqrbu Jemenh was left ta 
be decided by tbc 8t.b Oar-b. If the! Delhi Administration 
had .U6ktad the dirrtrlbutlon margin of RE. 30, exclurrive of Octroi,. 
ft wouftl )rave given sulRcient cushion to the Federation to pay ink?- 
rsd oharw. The question of waiving i n M  charge was c d -  
dcred by the Mtnirtry in connectfon with the examination of the 
qfreemmt b lp axecu&d between the President of India and Delhi 
$We COoperOtjve Fedsrotran. It  was intmded to v i d e  a clause 
in (he new agrrranent wdvin# interest charges on unsold stocks 
from 26& December, 1967, till thc execution of the agreement. The 
Finapce Mimitry did not however agree td such a provision and 
suggested that &h question m a y  be decided ssparately. Thus the 
tlew agreement alto provides a clause for payment of interest 
charges on unsold stock9 from 26th December, 1957. The Delni 
Admintstration haw now reported that recovery of cost of fertili- 
st- from belhi State Cooperation Federation i progressing satis- 
factorily and the unreal~sed amount which was Rs. 3.51 lakhs on 26th 
December, 1964, hm now come down to Rs. 2.48 lakhs as on 1st 
April, 1966. As regards pavment of ~ntcrest charges the Federa- 
f ' r m  have depdtul R& 10,000 on account w i n g  detailrd col- 
culatdoru. The Federation has also been asked to deposit thc b d -  
aace m o u n t  of intarest into the Txeasury. 

In the course oj etridence it tuas stated thut t h e  Minlstr?~ bad no 
otgankatian to check or mtstlre that the Fertiltsers reached the d t i -  
vatats in t he  and at proper prices. The Committee feel that if  the 
Fe7tiliue~s da not reach the rultizmtors in time and at paper prices 
than the whole purpose of distributbn of fertilisers through t l~e  
Federation is defeated. T I q  therefme desire that some suitable' 
device ahouM he evolved to enable the Ministry to satisfy itself 
that there is ptoptr and timely distributbn of fertiliscrs to cultiva- 
tor8 at proper prices. 

[S. No. 172 of Appendix LIII to 41st Report, 1- 

Under daum i of the agreement, the Agents ( M i  State C* 
operative Federation) shall handle all chemical fertilisers and sell/ 
distribute the same in accordance with the d i e m  of the 
Development Cammissioner, Delhi. In accordance with the ab,- 
clause the Ikvelopment Commissioner, Delhi has devised suitable 



Tbc W M W  &I Pelhi is limited and the comglaints oL 
tRrt cultivdtrprs disb&ution, etc., are brought to the notice- 
cd tbe A&@q&tration #rwugh the monthly meetinga of the Block 
M a y a t  -ties or the Rural Advisory Committec?'s meetings. 
The Chairman of all the Five Panchayat Sanaitis meet the Develop 
mmt Commissianer every Monday and complaints of the cul tivatoft 
are brought to his notice on these occasions and remedial measures 
ate taken immediate&. 

As regards prices at which fertilisers are t o  be sold to cultiva- 
tors, this Ministry have b e d  the ceiling rate for different ferti- 
lisers in each State under a notification issued under the Fertiliser 
Control Order, 1957. The present prices are given in notifirntimr 
No. G.S.R. 158, dated 29th January, 1966. Sale of fertiliscrs at ratcs 
higher than the ceiling rates will be a contravention o f  the Ferti- 
liser Control Order, 1957 and Ddhi Adminiatration fs competent to 
tske action againat the parties who sell fertilisers at higher rates. 

Recommendation 

During evidence the Committee were i n f m d  that in 1961, the 
Delhi Administration came to know that some clai~ses of the agree- 
ment had not been properly observed The Committee regret to 
note that insprte of irregularities committed by  the Fedwatbn and 
the fact that the old agreement had expi7ed i n  1960 no fresh tenders 
were invited but the present Federation waq allowed to function 
tiU this &y without m y  remedial action. This shows stackness on 
the part of Delhi Adminirtration and failure to abtde by the whole- 
some practice of bystem of tende7s. They feel t h t  had thp Delhi 
Administration taken t h e l y  action and kept a watch on the m r k i .  
tng of the agreement these &apses would not have occurred. They 
trust that with the past @erne the Delhi ~dministratzonf 
M i n b t ~ y  of Food and Agriculture (Department of Ayric~dtllre) 
would in futunc be on tWr gwrd and keep a watch over the work- 
ing of the agreement with the Federation. 

[S.  No. 173 of Appendix LTII to 41st Report, 196s66) 

Distr~bution of Fertilisers in most of the States has been entrust- 
ed to Coopsrative w e t b  by the Stab Governmmts Thb 
wangemeat is in conformity with the policy to encourage the Co- 
operative Movement in the country. The Delhi Adminktmtim 
ha, therefore, decided to continue the agency of the Cooperati* 



1s. No. 174 of lippimiis 1,111 t o  41st Report, 1965661 

The draft ~ p m c n t  i\s finnlly wtiled after thcse discussions was 
scnt by the D d h i  Adm~nistration to thk  Ministry on the 30th July, 
1965, and was wturncd b!. this hirnistn aftcr scrutiny by the 
Ministry cif Law nnd Finance on the 30th December, 1965, with the 
request to trav it  cxccutcd. The agreement was executed on 9th 
February, 1968. 



IS. No. 175 of Appendix I,In to 41st Report, 1M5-fifil 

in  tht. in::icll :?n;;(b: of  t!?c (;rounci-wnttbr E?cplorntory 1n~;t~stiga- 
tion Proi:riin~mc. no sp c14'tc pliin:l~ng as to thc p1;icc.s whcrtb csllh- 
ratary i l r i l l~rrg  W:AS to  tw undrrt~ikc~rl, wnh don(% 

IS. Xo. 177 of Appendix 1,111 to 41st Rcp'lrt, I!lG5-6(;' 

Observations of the C o r n r n ~ ~ t w  h a w  been r l o t c d  

With regard to above, i t  ,., rnentionccl t h a t  t h ~  programme of 
work has been morc carefully p!anned in the 2nd p r o ~ l q t  in the 3rd 



plan period and now in 4th plan- WiZb the dvmsd )PUlfflCdQb 
.ad in the technical know-how thc pmject is by and bJr 
being plumed in a hrtkr wag. 

The Committce are aurpmed to find that Govenrmmt had br(m 
g b h g  gow ta the lndlan Central W e e d s  Committee yay aftrr 
yeur c w n  when ti had b e m  holding large amounts of occumuW 
bloncett. Thew are unhappy to learn that the Indian Centra1 Olt 
r e d  Cmmtttee dtd not do as much os they could have for ~chcnut 
for improvement and developm~nt o f  otbeeds and otlzeeds prod- 
whMe ~ d d l  m t t n ~ e d  to be kvwd It  rs really unfortunate that 
Government drd not look tnto the t~wrking of the Indian Central 
QIC*ecds Committee earlier t-te of the fact that unspent balancts 
uWa them were continuatsly trtcrearing rince 195657. In the light 
of thia coat. the Cornmrctee would rrylgert that Government should 
keep a ror~ful watch over the acttvities of all Commodity Committees 
and cnaure that they fulfil the objectiver for which they were eons- 
titr~ted and f w  which cese in  h i e d  and funds gioan to them. 

[S. No. 186 of Appendix LIII to 4lst Report. 1965-661 

According to Sect1011 3 of the Indian Oilseeds Committee Act, 
1948 (9 of lW), Go~~mment of India are obliged to pay the entire 
cess collwtcd as a m u l t  of the various lwies indicated in the Act, 
to thr Indinn Ccntral Oilsecds Committee. after deducting the 
collwtion chargcas onlv. No portion of the cess collectied could be 
withhcld without first nmcndmg t A r  Act suitablv. 

That thcrc was n largl* urlspnt balance accumulated i 3  the 
Committec, which was mamly due to the Committee having no 
mgular Research Station under i t ,  came to the notice of the Gov- 
ernment of India during April, 1!1&3, end it was decided in January, 
1964 that in ndditirm to t h ~  nnrnwl cxpmditure of the Committee 
for running its nfllcc and financing non-plan research schemes nor- 
mally met out of c c s  funds. the Category 'A' Plan Schrmes con- 
cerning agriculturnl nnrt t e c h ~ ~ o l o ~ c a l  research schemes on oiheeds 
which was being met nut nf Plan provision should be inc? nut of 
cess funds, thereby releasing the equivalent amount of Plan money 
for utilisation elsewhere. 

Four Commodity Committees, set up under Government of India 
Rerzolutions have already been abolished. The mmaining four Cam- 
mitbes, uiz., Indian Central Oilseeds Committee, Indian Centrsl 
Cotton Committee, Indian Central Coconut Committee and tbs 



Lb C m  Committee will be ibaaQbQd WWI caect from Slst 
1- (AN.) wben the Arts undm whkh the Comrnittcef 

wee set up, wiH stand reptakd. The work of the Conunittees 
which hue ken abolfshed hap already been t a b  over by the 
Indian Council of Agrrcultural Research. After dl the Conunitttws 
are abolished, the research work will be taken aver by thc !ndiart 
Council of Agricultural Research and the work relating to ; I v t w r p  
ment, marketing, etc., will be taken aver bv the Deprrrt~~wnt of 
Agriculture gradually. 

No provision has k n  made in  the Budget for rhta ncxt f i r i i lw~o l  
year for making payment in rcspcct of current Plan Schemes on 
oil&. The expenditure is to be met out of c e s  a;rccumuln+ion. 

The Cmnntittee desired that the dt*cwr(~rt regarding . w . s p t * i ~ s i o i i  

af research o t ~  camphor should be reconside~rd in the light of the 
price of i nd iganm~ qlnthetic camplm rather tiran t b  price o f  i s t r -  
potted synthetic camphor, if our nnttrral resources juetify. 

[S. No. 188 of Append~x LIIl to 41sl Rcport, 19fi54ifil 

The matter has been reconsidered. It is proposed not to conti- 
nue research on camphor in view of the following nn-isidcrations: -- 

1. The price of the indigenous synthetic camphor fs at present 
about Rs. 88/- per Kg. The price of the indigenous natu- 
ral camphor is also practically the same. 

2. The quantity of natural camphor produced in thc country 
at present is very small, i.e. between 200 to 250 Kp. only. 

w. 
3. As the camphor tree (Cinnamomum camphors) takes 

about 10 years, after planting, to yield any camphor of 
commercial value, it is not considered desirablr to take 
up cultivation of this tree. 

4. The quantity obtained from camphor yeildfng Tuhi is also 
very small and un-economical. 

5: The areas suitable for cultivation of camphor tree are fn 
Kerala, Assam Hills, Mysore and some parta of Madm 
State, where the climate is tropical, warm and humid, 
There is a lot of competition in these are= with 0th- 
crops, specially rubber, spices, teak, ofl p a l m  and hpfb 



Xikc otrngw, pineapple and bYwm, WW yield m- 
hfgher return per unit arrrr. It will, therefore not be ad- 
visable to plant camphor trees, which take long time to 
Rive any emmomicd return and cannot stand competitia 
with o thn  crops. 

6. Thr modern t ~ r h n o l q p  for the production of indigennus 
synthetic camphor Is, ~mproving day by day and i t  is ex- 
p c t d  that  thew w ~ l l  be substant~al rrductkm In the 
m a n ~ f i r r t u r ~ n ~  cost of the  synthetic camphor in future 

Tho Committee reffez to note that the Indian CounriI nf A.qrinl?- 
turn1 R @ t m r c h  tools nmrp t han  21 pc.nrs t o  trnplern~nt the dac is im 
of flw (htwrnittg ljrtdtl of fhc,  C(n~nri1 to pwpatc ;wn40rma a rc rwv t r  
0f jnurnnl*. Tllry horw t l jnl  ? - l r v l ,  dt*:nl,s. riwnltl b ( I > - ( ,  d c d  ill f t c ~ r r ~ / ~  

Tlrc r w s o n k  f ~ r  thc  tir*l;i> i n  t h ~  prqxrmtion of !hc pr(*fvma aC- 
count:; far journ:~lc h : i v ( *  b w n  i~sominctl. In 1961. thc Finnnc~al Ad- 
viser of thc Coutml suc&ybct rd  i n  tlw Stand~ny: F,nance C!)mmltte 
that "the Cc)trncil mit$rht considrr krcpinq thr acccmnts of i t s  publics- 
tions on cnrnrnwrial t ~ w i s .  hT:)rcx dr ta l l .  regarding < h c  cost of pro- 
duction, d ~ . ,  might tv5 civcn" This rc~commendntinn wns a c c c p t ~ i  
by the Governing Body also in 1961. Thc proforma accounts in rcs- 
p ~ t  bf thc v~rio im lxmks ~ ) t t h l i . ; h d  hia\.r b w n  prcp:lrctf cbtJ~-r? vcxar 
from 1962-63 In accordance with this. 

The Audit r ~ i s e d  the qucstil~n of prtyarinq proforma accounts 
for thc journals also in the Audit Rrport for thp y a r  l!%3-63 which 
was received in the Cound in August 1963 and the Crovem,ng Bcdy 
directed that the matter should be examined further. Thr caw lvas 
referred to the Financial Adviser who clarified that thc intention ot 
his suggestion of 1061 "H'OS to nwintain commercial accnuntc: : n  res- 
pect nf the publications of the Council. Maintenance of ;cccnunts 
in rcspect of journals was not contemplated". The mntter was 
pbccld before the Standing Finance Committee of the Council in 
August 1964 together with the views of the Financial Adviser. ?he 
Standing Finance Committee, however, r~commended that the jour- 
nals should a h  be included in the profonna atcounts and this was 



accepted by the Gaverning M y  in September 1964. The proforma 
aceounts of the journals were prepared from the year 196445 on- 
wards. 

F r m  the statentent furnished by the Ministq of Food t Agricwl- 
ture ( D q t t .  of tlgn.) t ho  Corumrtrw tiud rhor otlf of Rs. 1.51; I:lkIis. 
obout Rs. 1.36 Zakhs is due ftrt one gear or nrnrc. Thcy desire that  
t-?rprous s t e p  q be token to +tcooer this amcrunt and to  avoid such 
ac~rrn~trIation rf arrears in f t ~ t t i r ~  

IS No. 190 of : I p ~ n d i s  LIII to 4lst Report, 1965-6fll. 

As a rcsult of vlporous stcyv; t:~ktm for thc recovery of thc arnount 
the outstanding arnoui\r o f  Rs 1.36 lnkhs dur for one year or more 
has bcuv rcduccd :o I?.; ! 26 Inkhs. Fur!h(y cfforts for rcac.overY 
are k i n g  contmucd. 

TIIP Cn*n~nr t :w  u .c~ : r l r i  llkc :( h p  ~ l ~ f f ~ r w e t i  n'hmtt f h c  final ~ C V L S I O ~ I  

takcn rcgnrtiiiq t i l v  qtlcstton nf r n r : o ~ ~ n l t ~ ~ n t ~ o r  of jourttnls. 

Two journals t:i:., 'Indian Livestock' and 'Pashupalan' haw. bctn 
merged with the journals  'Ind.,,n Farming' and 'Kheti' respcct~vcly. 
Three other journals vtz., 'Agricultural Research', 'Indian Potato 
Journal' and 'Ricrl News Tellcr' have been discontinued. Thus in 
five out of cleven journals have ceased to be published. 

Recommendation 

The Committee would like to be apprised of the decigbn taken 
as to whether the p i c e  of costly books could be reduced for 8 t ~ h t 8  
and teachers. 

1s. No. 192 of Appendix LIH to 41st Report 1965.661- 

Students are now eligible to get a discount of 25 per cent on the 
vdue of books purchased by them. Extension of this conceslrian W 
teachers also is under active consideration of the Council. 



Vigorow &orb am ktna ma& to obtain the auttanding Audit 
urd Utlllsation Cmrt~flcatcrt from the State Govcmmcnts. Account- 
ants Geneare1 ctc. b ~ d m  ~r;rrurng rezn~ndcrs mgulsrly, the follow- 
ing rtqw have been taken to cnriurc that the Audit and Utilisatim 
Cmtificetew arc rrcciwd In thh offlcr within the prescribed time 
Jfrnlt*.. - 

( I )  A conditlcrn haa ~rnpmwd that further grants in res- 
pwt  of the rrchrmcrr would hc rtoppd tf  the Audit and 
Utilhtton Certillcatw urr not r ~ i v c s i  within a pt'riad 
of tuw y~itrn : ~ f t ~ r  I ~ P  rnd of thr finnnc~nl ycar during 
whwh the ~ r n n t s  hrrd kmn mndc 

( i ~ )  Tcnmrt o f  officr~r nm &ing wnt t t r  ttw major defaulting 
Stntm t tr  get the nrrtDrrra clcarrd by personal ti~scussiohs. 

hu qalns t  R9. 139.88 lakhs (in rcspect of the grants pold upto 31st 
March, 196.7) menticrn~d in the Audit Report, thr outstandings of 
Audit nnd Utflfsaffnn Certificates am anly Rs. 76.37 lakhs on 31-3-66. 
The amount tor which the ccrtjficatw in mpwt of p n t s  aggregat- 
ing Ra 1 1  1.88 lakhr; paid during Ehr- 1NB-64 nrid 19M-65 were await- 
ed as on 313-1W was Rs t181S Inkhs. 

The Conim~trce dcawc that \.rgawur steps should be takgl by tbe 
Xndian Council of Agrieulturnl Research to musts the total value 
of remaining mls left o v e r  with the grantees and to make neces- 
sary adjustments 'recoveries early 

[S. No. 194 of Appendix LIT1 to 4lat Report. 1965-66] 

Tha matter is king pumuc*d vigorously with the Authorities 
concwned. 



2 The Institutes, Unwcrwtla. etc. have been asked to furnish In 
future the mquisttc infunnatmn regarding the rdduary m t n  
along w ~ t h  the Aud~t and Ullllsrtton CertiAcater 

Every effort 1s made to avoid dupl~atran of research I C: A H  
-crut~nlucs all research programmes through the Scicntlfic Commil- 
:bscs appointcct f(.r the purpose Government rcprmentat~vcs an! 
:rim a s s l a t e d  with it The reports of innt~tutcs for their pas1 ?car 

:he techn~cnl programmes for the next year for normal work as 
well as for all research projects art. discussed thrcadbarc and care 
token t o  .KT that no duplicatron either between TCA R., and Cov- 
wnment or between different institu'rs ocrurt?.; 

1745 I A! ) =.- 13 



The Committee wc, therefare, of thc view that the prgkbd 
hanrfcr of the N.D.R.I. to the I.C.A.R., w e &  a f u r t h t  W i l d  
rramfrurtfm, before a final docinon ir taken in the matter aa it u 
neclrernary to examine whether there wodd m t  be comptwatibns when 
trroarch wing of the N.D.R.I., would be financed by the I.C.AR., 
crhcrear the lrcheme for breedtng programrnlr would he financed 
direct by the Mtnutlrp. The Committee wnuM 21ke lo be informed 
of fhc final decutnn tn t h u  cue.  

[S No. 198 of App. LIII to 41st Report, 19tB-M.) 

The transfer of N.D R.1 to I C.A.R., 1s a part nf the step takcn by 
GovernrncnZ In order to ensure maximum frrcdom for rcsctlrch 
workers and to create n prnpcr wwnr~flc ntmoaphcre for res~arch. 
This has k n  extrrnlned In ccms~dcrabl~- &:all not only nn ?m far as 
the trornsfcr of thc N D R I . ,  to rhr 1 C A K , is conccrnwl hut 
for all the research institutes tn the country in which agriculture, 
animal husbandry nnd dairy rcscorch 1s carr~t?d out. T h c r ~  i q  no 
intention to divide the ~ c t i w t t ~ s  o f  t h ~  N.D R I . ,  belween t+rr Mints- 
try and 1.C.A 11. Thr brtr*d~ng prctgrarnn:cs as wcll as ex!t.nsic-n and 
teaching work would all, according t o  the prcsent dccision. be finsnc- 
cd entirely by the I C.A.R 

From rlu note, the C o i n m t t f ~ ~  find that dtirrng t h ~  lntr 5 years 
(1961-65) onhl two Scheduled Castcs/Tribrd studcnts were odmlt- 
tad to the Institute. In the note, i t  G also mtnttoned that the minimum 
numb- af marks reqtrired to he r m t e d  by tlrc cand~dates are re- 
duced by 6 ptv rent tn the case of Scheduled Costcs/Scheduled 
Tribe8 candidates. As aver 60 PET cent of ratrdtdatcs are, State nnmi- 
noos and ar such State send onlly 1-3 crrndrdatc.~., Scheduled Castes+' 
TrPbes arc seldom includrd. The Committee feel tha r  the eriding 
procedure &as not give much chance to Scheduled Castca Scheduled 
!Mbes candidates to gtt admintion in the  Institute to the e.rtent m- 
tWgcd. Le. 20 pet ccnt. They desire that this wocedure may be 
@mtmWd rind suitably m & ~ d  to mnblc ma+c Scheduled Catseol 
Scheduled Tribe8 Candi&ts to get admission in the N.D.R.I. 

[S. No. IW of App. Lnl to 41st Report, 1965-88.1 



Every d a r t  IS made by the Institute to admit as many Scheduled 
Cestcs/Scheduled Tribes students as possible. The measures taken 
by making a special concession in respect of marks applies to State 
nominees as well as dlrect applicants. I t  is true that the candidutcs 
of Scheduled Csstes/Scheduled Tribes am not forthcoming for such 
training. Scholarships and Fellowships am also offered to students. 
The State Governments would b urged to give increased weightage 
to the applicatrons of Schedu!cd Castes and Scheduled Tribes candi- 
dates as recommended by P.A.C 

The Commtttee are sorqi to note that the prqmrattm of profit 
and Loss Accwunts and Balarwv Sheet was dupenscd urith without 
framing the Accounttng rulcs, procrdure and f o m  for the proper 
maintenance of accounts They feel that  the esisting system should 
tlot h a w  bcm dtsroilttn~red t r I 1  the new .q.ptem was trittoduced. Now 
that  an e q e r t  o#icer has been postpd the Committee hope that the 
zrcoun ttng rules, procvilurc and forms u:ould Iw finalbed soon nut1 
annual accounts prepared accordmg to t?le npw procedure. 

[ S .  No. 200 of Appendix LIII to 41st Report, l!@S-06.1 

The Institute was declared non-commercral in February 1961. As 
buch the prcparatton of 'Profit and Loss Account' and 'Balance shectt' 
which are to he prepared by commerclul undertak~ngs was dirpens- 
c d  w ~ t h  on the advice of the Director of Commercial Aud~t .  Thr 
iiccountlng rules, procedures and forms prescribed In the Generill 
E'~r,ancial Rules, Central Treasury Rules and vthcr account codcs 
for the proper rnn~ntenance of accounts tn non-commercral organl.,a- 
tmns arc being observed in the N.D.R.1 Only a Departmental 
Manual incorporating different set of rules and orders isvucd from 
time to time remains to be compiled. For this purposc a post of 
Proforma Accountant was transferred from the Southern Regional 
Station, Bangalore, to the headquarter of the Institute at Karnal. 
In spite of best efforts no suitable person could however bt. obtained 
from the AG., Punjab, Simla to man this post. A Junior Accounta 
e r  has now been appointed and he has been entrusted with this 
w o r t  



Recommendation 

The Statement furnished by the M'inist~y shows that there was no 
increase in the total production of milk during 196344 as compared 
to the previous year at the S.R.S. of the N.D.R.I., Bangalore, although 
the total No. of cattle had increased, there in that year. The t o t d  
production remained a t  276 metric tons in (both the years whereas 
the No. of cattle was 376 i n  1962-63 and 427 in 1963-64. The Commit- 
tee, therefore would like to know the reasons for the milk production 
remaining the same in 1963-64 as in 1962-63. even though the No. of 
animals was more in the year. 

[S. KO. 201 of Appendix LIII to 41st Report, 1965-66.1 

The total No. of animals in the period does not give true p i c t u r ~  
of milk production as it includes bulls and heifer for distribution to 
State Government for breeding purposes and also for experimental 
work, as well as dry stock. An attested copy of Farm of S.R.S. of 
N.D.R.I., Bangalore from July to June each year duly vetted by t.he 
A.G., hlysore, Bangalorc is enclosed. Out of the total No. of 376 
animals in 1962-63 only 115 were milch animals. l n  1969-64. the No. 
of milch animals was only 114 out of the total 427 and in 1964-65, the 
No. of milch animal was 129. The total milk production as compar- 
ed with the No, of milch animals was as under:- 

- - -- - - - -- 

NO. of milch Production of 
animals milk (in m .  tons) - -- -- . --- - - . - . - - - - -  - - - -  

1962-63 115 290.22 

This indicated that there was an increase in milk production pcr 
milch animal during 1963-64 and 1964-65 as compared with 1962-63. 

The reply furnished was verified with reference to the  relevant 
records of the Institute. The number of milch cows shown in each 
year is correct. This represents the average for each year. The 
total quantities of milk production for 1962-63 and 19611-65 are also 
correct. But during 1963-64, the quantity has been shown as 322.06 



MT whereas the actual quantity is 302.06 M. Tons. Based on the 
actual yield of milk, the average yield per milch cow will be as 
under: - 

1962-63 2.52 M. Tons per annum 
1963-64 2.65 M. Tons per annum 
1964-65 2.56 M. Tons per annum 

From another statement furnished, the committee find that while 
the pr~d.uction of cows milk at the farm during 1963-64 was 4,54,040 
litres, i t  came down to 3,16,799 litres in 1864-65. This of course re- 
sulted in more purchase of buflalo milk by open tender at 74 P. per 
lifre as the production cost o j  cow milk at the farm was 50 paise per 
l;:re, purci~a:;e of extra Imffalo milk from rnal-ket in view of cow milk 
meant a substantial extra expenditure. The Committee would like 
(; ooern nent to examine i j  this ezli.a expenditure cannot be reduced 
b;! suitably augmenting szrpplies of cows milk at the farm itself for 
such remedial measures as theg consider necessary. 

[S. No. 202 of Appendix LIII to 41st Report, 1965-66.1 

The purchase of buffalo milk from outside was not made on ac- 
count of the fall in production. The Expert Committee appointed 

the Government of India for reviewing Dairy Technology, made 
a rec:)mmendation that a t: ,a~ning cen:re conducting Dairy Techno- 
lo= classes must have a dairy, handling a minimum of 10,000 lbs. 
(about 4,500 liters) of milk per day. Although nearly 1,100 animals 
are maintained at Karnal, the number of milch animal is about 
225-250 at a time. (Many of the animals are maintained with a 
view to distributing improved stock to State Governments). The 
farm can therefore produce on an average only 1500-2000 litres of 
milk per day. Production of buffalo milk is very little. Hence even 
under best of conditions, it is necessary to purchase milk from out- 
side to meet the needs of teaching and research to supplement farm 
production. In addition research on market milk is being conduct- 
ed at  this Institute and this can only be done by purchase of milk 
from outside. Milk was purchased from the market at the lowest 
competitive rates rangrng from Rs. 56-50 per quintal to Rs. 72.50 R r  
quintal. All possible efforts are, however, being made to augment 
the production of cow's milk at  the farm by increasing the number 
of milch animals but as this involves a lot of capital expendittwr. 
of milch animals but as this involves a lot of capital expenditure 



The Committee are unhappy to observe the delay at diflerent strt 
ges in this case. It brings credit neither to  the Ministry of Food 
and Agriculture (Department of Agriculture) nor to the Directorate 
General of Supplies and Disposals. They are sorry to note that from 
the very (beginning the whole case was dealt with in a haphazard and 
hdting manner. From the evidence, the Committee find that none 
of the parties namely the Department of Agriculture, the Directorate 
General of Supplies & Disposak and the firm knew what exactly was 
required to be d m  and naturally it resulted in  prolonged corresi 
pondence. 

[S.  No. 205 of  A p p .  LIZ1 to 41st Report, 1965-66.1 

ACTION TAKEN 

The observations made by  the Public Accounts Committee have 
been noted and will be kept in view while making such purchases in 
future. 

Recommendation 

They are unable to appreciate the fact that the order was placed 
by the D.G.S. & D. with the firm without the finalisation of terms! 
and conditions of the contract. . . 

[S .  No. 206 of Appendix LIII to 41st Report, 1965-66.1 
&ON TAKEN 

The observations of the P. A. C., have been noted a n d  are being 
communicated to the D.G.S. & D. 

Recommendations 
It was arlso stated in  evidence by the representative of the Minis- 

tv of Food & Agricu2ture (Department of Agriculture) that they 
had placed order of the spare parts according to the catalogue num- 
bers available with them. Usually as the firms change their catalogue 
number and Government were not informed the orders had to be 
changed many times. The Committee feel that the delay of about 8 
months could have been avoided if the indentor (Department of 
Agriculture) had placed the order according to the latest catalogue 
number m given the year of the catalogue from which the number 
was quoted. They feel that hcrd the order been placed directly with 
the foreign supplier giving the numbers o f  the spares and the year 
o f  the catabgue, the Government wotlld have saved not only lot of 
time (a  few years) bud also valuable foreign exchange., The Com- 
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mittee cannot appteciate this waste of time and money lost mainly 
due to lack of knowledge and vision of oflicers concerned. 

[S. No. 207 of Appendix LIII to 41st Report, 1965-66.1 
Acno~ TAI(EN 

The observations made by the Public Accounts Committee have 
been noted and will be kept in view while making such purchases 
in future. 

Recommendation 
The Committee regret to observe that though the Delhi Milk 

Scheme has been functioning for nuwe than five years, it has not 
been able to meet in full  the requirements of people of ~ d h i  and; 
that its plant has been working much below its capacity. The losses 
of DMS have also been increasing year by year. The amount of 
losses was Rs 5.01 lakhs during the period November, 1959 to March, 
1961, Rs. 6.00 lakhs in 1M2-63 and Rs. 23'00 Zakhs in 1963-64. 

The Committee feel that Delhi Milk Scheme should make every 
efJort to increase the procurement of milk and also to reduce i ts 
losses. They also trust that with the increase in procurement 03 
milk, the Ice Cream Plant would also work to its full capacity. 

[S. No. 209 of App. LIII to 41st Report, 1965-661. 

ACTION FAILEN 

There has been improvement in collection of milk as month by 
month comparative figures for the first five months of the last three 
financial years will show (vide statement appendix below). (The 
figures for the year 1966-67 shown in the enclosed statement are pet 
to be verified by the Audit and the comments if any arising out of 
the verification will follow). The Incentive Cattle Development Pro- 
jects for increasing milk production around Delhi which will benefit 
the Delhi Milk Scheme have been sanctioned. Cold Stores and other 
facilities in the Delhi Milk Scheme Plant are being increased so that 
it may handle a larger quantity of milk with a view to serving more 
customers in Delhi. The financial loss in 1965-66 was estimated to 
Rs. 28.99 lakhs as against Rs. 97.77 lakhs in 1964-65. In 196667 it is 
expected that the DMS will make a profit of Rs. 8.14 lakhs allow- 
ing for increase in establishment charges, price of stores, price of 
milk procured. Utilisation of Ice Cream Plant is conisdered second- 
ary to liquid milk distribution. Since procurement of milk to fulfil 
the requirement for liquid milk distribution has not so far  been 
possible, operation of this Plant has been limited, 4.98 per cent 
capacity of this Plant was utilised in 1965-66. It is anticipated that 
with the increase in milk procurement, it would be possible to utilise 
the Ice Cream Plant to a larger extent in the near future. 



S'TATEMENI' 01: TOTAL PROCUREMENT OF AI.1, TYPES OF MILK 

(RECEIPTS OF R.M. I C.O. WMi 

April . 

M a y  . 

June . 

July 

.4ugust . 
September . 

October . . 
November . 

l)e~rmber 

January . 

1:eb~ary . . 
March . 



Recommendation 

The Committee also hope that with the conversion of Delhi Milk 
S h e m e  into a Contpang there would be an all-around tmprovenent 
in its working. 

[S. No. 210 of App. LIII to 41st Report, 1965-661. 

The Directors of the Company, and the Chairman and Managing 
Director of the Company have becn selected. The Memorandum and 
Articles of Association have also been printed. A decision has k e n  
taken as to t h e  capital. It has not yet been possible to come to any 
agreed decision regarding the status of the present employees who 
are Govt. servants. 

Recommendation 

The Comm~ttee are dtstressed to ~Lote that unhygrenw unwhole- 
some and adulteyed mtlk 1s brought t o  Delhl zn l a ~ g e r  quantitzes by 
Milk Vendora I f  LS all the more d*squletzng to note that w.th therr. 
dubtous methods, these mtlk vendors resort to unhealthg compet - 
t r o l l  w;th D M S .  Fur :hcr ,  suppl!j of such v 1 1 k  1s n source of danger to 
the health of pzcblzc The Comm~ttee feel that the steps taken by the 
M m  of F. & A and DeIhz Mun~ctpal Corporat~oil to prevent thts sad 
state of af la t~s  have not been adequate They denre  that zmmedtate 
and effectwe steps should be raker to prevent the 1nLpon of un- 

hygtenx u n w h o i c s m e  and ndultered tndk 2n the crty 

[S No 211 of App LIII to 41st Rep:.rt 1965-661. 

This is primarily a matter for the Corporation. X.D.M.C. and the 
Delhi Administration. These authorities have assured us that they 
will increase the tempo of enforcing quality control standards. The>. 
have agreed to step up  their programme of sampling and prosecu- 
tions and maximising t h e  enforcement of sanitary and hygienic 
standards. 



Recornmeadation 

During evidence, the Committee were informed that the Kurien 
Committee had pointed out that the DMS was supplying sub-stand- 
ard milk. The Cmmittee consider this to be a serious matter, 
especially when a Govt. undertaking are responsible for such Zupses 
which are more likely than not to undermine public confidence in, 
the purity of their products. They hope this would be given serious 
consideration and all remedial steps taken forthwith. 

[S. No. 212 of Appendix LIII to 41st Report. 1965-661. 

Buffalo Milk containing 6 to 6.1 per cent fat, after standardisa- 
tion, was being issued prior to the appointment of the Expert Team. 
Comments of Expert Team Page 1 (Para 1) in Section entitled 'Pro- 
cessing' of their report are as follows:- 

"The practice of putting out buffalo milk and cow milk by 
addition or removal of fat or solids non-fat, or by making 
recombined milk and putting it out as buffalo milk or cow 
milk is illegal." 

The Expert Team objected to issue of the reconstituted milk as 
'Buffalo Mi lk .  This was immediately corrected, during the visit 
of the team. Subsequently, the provision of Food Adulteration Act 
was amended w.e.f. 30-11-1965. Wlk from which some portion of 
fat has been removed has been renamed as "Standardised Milk" 
and is being issued with 5 per cent fat. This is in conformity with 
the provisions of the Prevention of Food Adulteration Act. 

Recommendation 
The Committee reiterate their earlier recommendation made in 

para 30 of their 35th repo7t (3rd Lok Sabha) that more egective 
steps should be taken to obtain audit certificates and grant-i+aitT 
statements promptly, the committee desire that if even after vigo. 
tow M d t ,  the Indian Central Coconut Cmmittee ia not abk to 



obtain audit certificates and grant-in-aid statements the question of 
atcvpping further grants may \be considered. 

[S. No. 213 of Appendix LIT1 to 41st Report, 1M5-66.) 

m e  concerned Accountants General and Directors of Agriculture 
were repeatedly reminded by the Indian Central Coconut Ccxn- 
mittee for the arrear audit certificates and grant-in-aid statements. 
These reminders were also followed up with D.O. letters and tele- 
grams wherever necessary to the concerned heads of departments. 
It  may be added that out of the audit certificates and grant-in-aid 
statements covering amount of Rs. 6.90 lakhs and 5.97 lakhs res- 
pectively pending receipt in December 1964, audit certificates 
and grant-in-aid statements covering amount of Rs. 4.10 lakhs and 
3:22 lakhs have been received till the end of July, 1966. Thus every 
effort has been made to obtain the audit certificates and grant-in-aid 
statements. Further, as directed by the Public Accounts Committee 
payment of Committee's share towards grant-in-aid schemes in 
respect of which audit certificates were in arrears for more than 
two years, was also deferred. 

Recommendation 

The Committee desite that ways and means to promote the sale 
of publications may be found out. Tn this connection they would 
like the Indian Central Coconut Cmnmittee to examine the feasibi- 
lity of reducing the price of such publications which are not ,much in 
demand so thot their sale may be pushed up. 

[S. No. 214 of Appendix LIII to 4lst Report, 1963-66.1 

ACTION TAKEN 
The Coconut Committee was publishing a quarterly 'Indian Corn- 

nut Journal' and three monthlies Coconut Bullerin (English), Nalikera 
Bulletin (Malayalam) , and Thengina Bulletin (Kannade) and certain 
other ad h w  publications. 



The publication of the 'Indian Coconut Journal' was stopped 
after October-Member, 1964 issue. The instructions contained 
in para 5.178 has been examined. The reduction of price may result 
in a slight increase in the sale: the present rate itself is a sub- 
sidised one. It is. therefore, proposed to resort to an incentive cam- 
paign and advertising like taking part in exhibitions, melas and 
~estivals etc. to boost up the sale as  was done by the erdwhile Indian 
Central Cnnc:~:lu: Committee at the early stages of publication of 
these bulletins. 

Recommendation 

The Cotninittee feel that the suitability o j  the site for the estab- 
lishment of this Research Station was not properly examined before 
setting it up that tons u ~ h y  there was heavy loss of seedlings. Theg 
hope such losses will be strictly avoided and: *site for Research 
Station of t h i s  type will be selected after proper survey. 

[S. No. 215 of  Appendix LIII to  41st Report. 1965-661. 

The recommendations cf the Public Accounts Committee have 
been noted for future guidance. It may be mentioned in this con- 
nection that selection of sites for Research work is being done by a 
Sub-committee consisting of a State Director of Agriculture. Agro- 
nomist, Soil Chemist and the specialist on the subject, as already 
decidkd by the Government of India. 

Recommendation 

The Commzttee are constrazned to observe that 171 thts case delay 
had occurred a t  every stage lnittallg the expectatron thnt the 
pou;er ~ ~ t o t ~ l d  be available soon d ~ d  .not ~rwter~ullse and c r ~  s-uch an 
expenditure of Rs. 11,000 on the purchase of electrlc motor was 
rendered infnrctuous temporartly. Later, when diesel eng. ne was 
purchased a t  a cost of Rs. 10,691 rn July. 1964, the pump house, srt7ge 
tank and irrigation p q e  line were not ready. The CPWD also took 
utmorma l ly  long period tn f~crnzshzng estimates for pump house utc. 
The exe&wn of the work was thus not planned prop~rly. The 
Committee that the work will WIU be completed promptly and 
such delays strictly avoided in future. 

IS. No. 216 of Appendix LIII to 41st Report. 1965-661. 



According to the estimates prepared by the C.P.W.D. the  work 
was to be completed within a period of 3 to 9 months from the date 
of deposil of the money with the C.P.W.D. Funds for Pump 
House and Operator's quarter were deposited by the erstwhile 
Indian Central Ju te  Committee in the month of May, 1965 and for 
construction of surge tank and laying irrigation pipe line in the 
month of July ,  1965. The place where the work is to be executed 
is situated at a remote locality away from the  town and the main 
road. Moreover, according to works procedure, C.P.W.D. have to 
prepare a detail estimates which has to be technically sanctioned by 
a competent engineering officer. Tenders have to be invited and 
given publicit" and then a contractor has to  be fixed. This gekeral- 
ly takes time before the work is actually entrusted to a contractor. 
Additional Chief Engineer (Calcutta) has since informed this office 
i n  their letter NS:. 20(2)65-W (P)  dated t h e  5th July. 1966. :hat ahout 
70 per cent of the works have been completed and the remaining 
works are expected to be completed vwy soon. 

Recommendation 

The C o m m l t : e ~  h ~ p  t h a t  ~ i . : t l z  the abol tlon of the various C m -  
nodzty Corn7nlttee.s 1 :  7rnuld br e n m r c d  :ha+ all  dupltc~t .o; i  o i  t r o ~ k  
and elforts i n  research and dewlopmetrr uwuld cease atrd there 
zvould !>e moper co-ordtnotmtl zo~th the  State ?r, t h ~ s  mat+Pr 

[S  No 218 of Appendix LIII to 4lst Report 1965661 

Acnos TAKES 

With a view t ( 7  assuring adequate coord~nation and In t h e  :nter- 
est of conso11da:lng thv Central Ag:~cultural Research Pro,?rnmme, 
the Indlan Council c ~ f  Aqr~cultural Research I:, be;ng present& re- 
organlscd and suitably htrcngthcnrd to enable ;[ :J adequat~lv  pro- 
mote, guide, coordinattl and dircrt .4gricultural and Animal Hus- 
handry Research throughout t h c  country U'ith the  nbol!tion of the 
follcwing five Central Commt~l i ty  Comrn:ttt.cs on :hc 3Ot h Septem- 
ber, 1965, their research f~lncti,ms (including tht- adm1:mtrative 
control of t h e ~ r  Rvscnrch Inst~tutcstStat  ons) h 3 \ ~  hcen taken over 
and integrated In t he  I C .4 R ,So:'lct\. with cf fcc!  from :hc 1st Octo- 
her, 1m:- 

( i )  I n d ~ a n  Central Sugarcane Con1rni:tre: 

( i i)  Indian Central Tobaccir Commit tcc ; 



(iii) Indian Central Jute Committee; 
(iv) Indian Central Arecanut Committee; and 

(v) Indian Central Spices & Cashewnut Committee. 

The functions of these Committees in the field of development 
and marketing of the respective crops have also be'en taken over by 
the Indian Council of Agricultural Research from the above date, 
pending their' final transfer to the Department of Agriculture from 
next financial year viz., 196667. In order to continue the association 
of the various official and non-official interests connected with the 
Developm'ent of these crops and to have the benefits of their con- 
tinued advice, Development Councils consisting of the various in- 
terests have been constituted for Jute  and Sugarcane Development. 
Similar Councils will be constituted for other crops shortly. 

2. The remaining four Statutory Committees viz., Indian Central 
Cotton Committee, Indian Central Oilseeds Committee, Indian Cen- 
tral Coconut Committee and Indian Lac Cess Committee, are pro- 
posed to be abolished on the 31st March, 1966. The alternate 
arrangements referred to in para 1 above will be made in respect of 
these crops also for carrying on the functions handled by these 
Committees. 

3. Every effort is being made to ensure proper coordination in 
regard to the intensification of Research and Development program- 
mes of the Central Government in respect of these crops with the 
programmes of the State Governments. 

[No. 1-2166-Reorgn. (CC) 1. 
Recommendation 

From the figures, furnished in evidence, the Committee find that 
the percentage of storage losses in 1963-64 was 0.186 which was 
no doubt less than the previous year but was still higher than the 
figure of 0.182 for 1961-62. The quantity of foodgrains lost in tran- 
tit, storage and due to theft etc. was 42,649 tonnes in the year 1962- 
63 and 29,439 tonnes in the year 1963-64. In view of the prevailing 
shortage of the foodgrains in the country, the Committee desire that 
losses in transit and storage should be reduced to the minimum. 

[S. No. 219 of Appendix LIII to 41st Report, 1905-6q. 

All possible measures are being taken to avoid losses in transit 



m n d  in storage. The question was the subject matter of para 34 (i) 
(S. No. 32 of Appendix XII) of the 35th Report of the Public Ac- 
counts Committee (3rd Lok Sabha). In pursuance of the recom- 
mendations contain'ed in the said para of the Public Accounts Com- 
mittee, we had detailed the measures already being adopted by the 
Department to ensute minimisation of losses of foodgrains in stor- 
age and in transit. The note embodying the measures was forward- 
ed to the Lok Sabha Secretariat under this Department U.O. No. 
23065-66/BFC1/35th Report dated 2nd August 1965. The measures 
already being taken are again reproduced below for ready informa- 
tion of the Public Accounts Committee. 

A. Transit Losses: 
(i) Greater vigilance in packing and handling of foodgrains 

and avoiding rough handling; 

(ii) Tightening up of security measures at the time of loading 
and unloading of foodgrains by appointment of Tally 
CIerks wherever possible and supervision of loading jun- 
loading so that the Railways grant clear RRs and short- 
ageldamage certificates on the basis of which the Depart- 
ment can file claims for such shortages on the Railways; 

(iii) Private seals of the Department of Food are being used 
since 5th February 1963 in sealing the rail wagons loaded 
in Bombay for despatch to certain major depots with a 
view to  facilitating fixation of responsibility for shortage 
en route, if any. 

B. Storage Losses: 

(i) The godowns now being constructed are made rodent as 
well as damp-proof. Provision for proper ventilation is 
also made in the godowns; 

(i i)  All the stocks of foodgrains are provided with dunnage 
(wooden or polythene) in order to avoid losses through 
ground dampness: 

(iii) The foodgrains are given insecticide treatment whenever 
found necessary; 

(iv) Research on insecticides and methods to use them in the 
most effective manner is being conducted at the Grain 
Storage and Research Institute, Hapur. The results of 
research are being extensively employed in the godowns; 



(v) Training in the sci'entific methods sf preservation and 
storage of foodgrains is being regularly imparted to  our 
staff in the Institute at  Hapur. 

2. Further instructions have also been issued to the Regional 
Directors (Food) to see that losses in transit and storage are avoid- 
ed to the maximum extent possible by use of other preventive mea- 
sures. 

3. The Department of Food handles and stores millions of tonnes 
of foodgrains. It will, therefore, be appreciated that in such huge 
transact~ons some losses In transit as well as In storage are inevlt- 
able. However, our efforts arc always directed towards ensuring 

\ that such losses are kept :o the barest minimum. 
p1.O. No 23 65-WBFCI (41st Report dated 9 3 I 

Recommendation 

The Commtttee would rezterate therr earlter recmrnendattot~ 
made 7n wara .34 of the 35th Repon (3rd Lok S a b ! ~ )  and dcszre l h o f  
the Mtittstry sl~ould show separately the element of s u b s ~ d ? ~  and  the  
?.nlue of grn:n lost 1 1 1  1 r.nils:t and d ~ ~ t n b ~ ~ t t o n  under the colun??? 'h- 
ses on transacttoid In the Proforma Accounts 

[ S .  No. 220 of Appendix LIII to 41st Report 1965-661. 

The recommendations of the Committee made in para 34 of t h e  
35th Report (3rd Lok Sabha) that the element of subsidy and the 
value of the grain lost in transit and distribution should be shown 
separately in the proforma account was implem~nted in Julv. 1965 
vide Ministry's U.O. No. 2316566135th Report dated the 5!h July.  
1965. This could, therefore, be gwen efkect to only in the  proforma 
accounts for the year 1964-65 to be included in the Audit Report 
IM. Necessary particulars in this respect have accordingly been 
furnished already to the Accountant General C.W.&M.. New Delhi 
:.ide hlinistr\.'s d.o, letter No. 3-2165-BFC.11 dated the  23rd Dcccm- 
ber, 1965 and the figures of losses in transit. and storagc h a w  actu- 
ally been shown separately in the proforma accounts for 1964-65 a s  
desired by the Public Accounts Committee. 

{U.O. No. 23165WBFCI-41,st Report dated 9th March. 19861. 

Recommendation 

The Committee feel that i t  is not quite correct to show n stock 



which does not physicallg exist in the closing balance. They desire 
that Ministry should further examine this point in consultation with 
the Comptroller and Auditor General with a view to exhibiting these 
non-existing stocks separately in the Proforma Accounts. 

[S. No. 223 of Appendix LIII to 41st Report, 1965-661. 

It has been decided in consultation with the Comptroller and 
Auditor General, that the "opening stock" and the "closing stock" in 
the Proforma Accounts of the Scheme for the purchase of foodgrains 
should exclude the quantities representing storageltransit losses 
awaiting regularisation, so that these non-existing stocks may be 
exhibited separately in the proforma accounts and that the "opening 
stock" and "closing stock" may show the quantity and value of 
stocks on the basis of their physical availability. as recommended by 
the Public Accounts Committee. The losses in foodgrains awaiting 
regularisation will accordingly be shown in the Proforma Accounts 
under a separate head: "Differences in stock pending adjustment/ 
regularisation". A revised form (copy enclosed) for the preparation 
of the Proforma Accounts has accordingly been drawn up to be 
enforced w.e.f. the accounts of 1966-67. 

Necessary instructions in this respect have been issued to the 
Rrgional Directors (Food) vide Ministry's letter No. 6/1/66-RFC. 
IV dated the 11th January, 1967. 

IIJ.0. No. 23165-66lBFC-I '41st Report dated 16th January, 19671. 

The Committee do not feel happy with the system of accounting 
as a substantial quantity of foodgrains which was either unfit fur 
human consumption ur of sub-standard quality was shown at full 
value and to this extent an element of unreality was accepted and 
allowed to be shown in the accounts. They would, therefore. desire 
that the Ministry should consider the feasibility of ez.olving n me- 
thod whereby these apparent inconsistencies can he  avoided and the 
QCCOUnts may present a more realistic picture. 

[S. No. 227 of Appendix LIII to  41st Report, 1965-663. 

The matter has been considered in detail in consultation with 
the Accountant General (CW&M), New Delhi and the Chief Pay 
1745 (Mi)) -7. 



and Accounts Officer, Ministry of Food and Agriculture, New Delhi, 
and i t  has been decided that the  value of the damaged grains includ- 
ed in the closing stocks at the end of each financial year, as shown 
in the proforma accounts should be worked out on the basis of the 
average sale proceeds of damaged grains realised during the pre- 
ceding three years. However. such of the damaged grains included 
in the closing stock a t  the end of a financial year, as are disposed of 
by the 30th June of the next financial year, would be valued on the 
basis of the actual sale proceeds. Steps have also bcen taken to in- 
troduce this procedure in the Proforma Accounts for 1965-6G which 
are under compilation. 

[U.O. No. 23,65-66/BFCI 41sl Report. dated 38.6.661. 

Recommendation 

T h e  Committee regret t o  note that out of t h e  totnl b a l r r ~ ~ c ~  o f  
Rs. 44.85 lakhs, of an  a d r a n c ~  gzveu to  the  State  Gorer~m! tv , r  of 
W e s t  Bengal d u r ~ n g  1955-56, a szcm of Rs. 26.43 lukhs sr7lE renra i~~s  
to be settled. That  t he  matter had been delaved for s ~ i c h  1 1  long 
time obviously indicates that enough care was  not taken lo settle 
the issue. The Commzttee would like t o  stress that Immediale s t e p  
should he taken  to  recorer the amount  without  furtller delay. 

[S. No. 229 of Appendix LII I  to 41st Report. l!Wi-66]. 

The outstanding balance against the State Government amounted 
to Rs. 26.43 lakhs. The Food and Supplies Department, West Ben- 
gal, have made the paym,ent of Rs. 12 lakhs in January. 1966. With 
this payment, the balance left will be Rs. 14.43 lakhs against which 
the State Government have counter claims more or less for a simi- 
lar amount. 

2. One of the claims of the West Bengal Government relating to 
pre-partition supplies to Defence Services for Rs. 20.46 Iakhs, of 
which only Rs. 7.20 lakhs (being 35.2 per cent accord in^ to the 
partition settlement) will be payable to West Bengal, is unrlcr con- 
sideration with the Ministry of Defence. The balance amount is 
likeIy to be adjusted against certain bills of the State Gnvcrnment 
which are under examination with tht3 Ministry and the Pay nnd 
Accounts Officer, New Delhi. This work will be completed shortly. 
After the adjustment of the above claims the entire outstanding 
amount is expected to be cleared. 

[U.O. No. 23/65-66/BFCI/41st Report dated 10.2.1966]. 



Recommendation 

The Committee hope that the 3 Accounts Teams zvotsld be able 
to deal with the old cases more expeditiously and ensure thnt accu- 
mulations are not piled up. They also desire that the Regional 
D:rector of Food should keep an efective and continuous watch over 
the claims and shovld pursue them vigorously so that the pendiuq 
cases are settled without delay. 

[S. No. 231 of Appendix LIII to 41st Report, 1965-661. 

Consequent on the  transfer of Central Storage Depots in the 
Southern Region to the F.C.I. with effect from 1st April, 1965. it 
became necessary to post some staff for looking after the residuary 
work re la t~ng to :he Accounts of these depots. For this purpqse 3 
Accounts Teams. onc for depots in Andhra Pradesh, second ',lr de- 
pots in Kerala State and the third for the depots in Mad~.a:, and 
Mysore States were formed. From the progress report recciv,-d in 
this connectloll from the Regional Director, Madras. it is seen t h a t  
t h r  work is progressing satisfactorily. However. further progre,s 
1s hcing w i t c h e d  and as per assessment of the wcrk invc Ived, it IS 

I~lrcly t o  I)r completed by the cnd of the year 1966. 

[U.O. No. 33 65-661BFCI '41st Report, dated 26.3.19661. 

Recommendation 

The Co:,rmttree mrc  with grave concern thut a Mtrr~strg with 
long y x r s j  of c.rper1c.nc.e tu decll~t~g w t h  pr~vate co~trractor.;, con t~-  
nued zclt4 n ~ ! ~ s t t m  of tettdcring which accord~ng to their c8wn ad- 
nziss~on u ~ i s  bc~s,cc~ll!j defectwe and ga2.e r u e  to irregulorrt~es. nnl- 
practtces trvd speculnttonc. The sttuatton becomes all t i w  more 
serlotis tcheri the Committee find that the Min.str!j x e r e  awarc o f  
the  defects inherent in the system of tendering as enrlp as 19Gc3 and 
yet they did not deem i t  necessary to  more qlctckl!~ In tha v ~ n f t e r ,  
wtth the result that the s?lstem toas perm~tted to continue till June, 
1963. During the tnterrening pcnod o f  24 years the tendcrers es-  
ploited the situatton 1 1 1  thetr own favour thus causing a huge loss1 
to  the public eschequer whtch was perhaps qtiitc avordablp. 

[S. No. 236 of Appcndix LIII to 41st Report 1965-661. 

The Committee sliggcst. thnt the Ministry sho~rld 'kccTp vndet 
constant watch the new system o f  tenderi~tg based on Departmental 



schedule of rates with a view to remove any defects found in its 
working. 

[S. No. 240 of Appendix LIII to 41st Report, 19435-661. 

The Committee may be inform.ed whether any financial survep 
of working this system (departmental) has since been mads at 
Bombay. In case the survey has revealed some advantuye over 
the contract system, they desire that the Ministry should examine' 
whether the same system can be made applicable t o  big inland de- 
pots also. 

[S. No. 240 of App'endix LIII to  41st Report, 1965-661 

From the note furnished bg the Ministry as also from the evi- 
dence tendered, the Committee note that steps are being taken to 
check and investigate the cases where complaints/allegation.s are 
made regarding corruptions e tc .  During 1962-65 the Committee, 
however, find that only 19 cases involving some allegations were 
examined by the Department and in addition some specific cases 
were also referred to SPE for investigation. 

[S. No. 241 of Appendix LIII to 41st Report, 1965-661. 

Handling and transport contracts In the Department of Food 
were entered into initially only for the ports. In 1954 when seve- 
ral inland depots were opened, a tender form was adopted indica- 
ting the services of unloading, loading, weighrnent, transport, 
standardisation etc, which were required to be performed. Con- 
tracts were awarded at competitive rates on the basis of tenders 
received. Since there were a large number of services, every 
tenderer was at liberty to quote his rates against each service. I t  
was, however nnecessary to lay down the manner in which the  
evaluation of such diverse offers could be done to ascertain the 
actual lowest offer. To evaluate different quotations for various 
items, some pattern of work had to be assumed. Since it was not 
possible to forecast the actual pattern of work during the pros- 
pective period, the only pattern of work which could be assumed 
for the  purpose of comparative evaluation of different tenders 
was to go by actuals of the past years, together with notional 
changes, if any, in the conditions. This system worked more or 
less satisfactorily for some years. I t  was only around 1960, and 
mainly in the Northern Region, that instances of tenderers quoting 
either absurdly low or abnormally high rates for various services, 



came to notice. Thereafter serious attention was given to the 
resolving of this difficulty in consultation with the Regional Direc- 
tors, Ministry of Finance and the Ministry of law. I t  was consi- 
dered that the announcement with tender enquiries, of the pattern 
of work on which tenders could be evaluated would remove the  
defect which had crept into the  system and would also put all the 
tenderers on an  equal footing, in so far  as the evaluation of ten- 
ders was concerned. I t  was by no means intended that  the  pattern 
of work announced would be a firm one as no accurate forecast 
was feasible or practicable. The decision to announce the pattern 
was in fact delayed, precisely because all its pros and cons had to 
be fully considered in consultation with the Ministry of Law and 
also whether such an announcement would not entail claims from 
contractors if the actual pattern of work differed from that  an- 
nounced. A decision could be taken only in May, 1962, to an- 

ounce the pattern, clarifying, however that "the particulars are  
i tended merely to help the tenderers to form their own idea of 
t e approximate quantum of work involved. . . . They are warned P 
not to  rely on the  particulars..  . . . . N o  guarantee is given that 

I 11 the items of work as shown in the pattern of work will be 
~ e q u i r e d  to be performed.. . . . . or that the quantum of work 
shown in various items in the pattern of work will not be increas- 
c;.d or decreased." The question that with the announcement of 
@attern of work the tenderers could still secure a contract as they 
had been doing in the  past-by quoting abnormally higher rates 
i n  respect of certain items and abnormally low rates against cer- 
tgin others and that with the pattern of work varying considerably 
qn actual execution. the cost of operations might actually prove 
qluch higher than that computed at the time of tender, was how- 
e'ver, not examined at that time. This action of announcing the 
piattern of work did not therefore yield the desired results. The 
vlariations in the quantum of work still persisted. After careful exami- 

ation it was decided to evol\,e a new system under which a rational 
s .hedule of rates was given in the tender itself and the tenderers were 
required to quote a uniform percentage above or below such sche- 
c ule of rates. The new tender form. which rectifies the defects in 
.he former tender system was evolved after detailed consideration '1 

a n d  in consultation with the Ministries of Law and Finance and 
, iput into effect from 1st June, 1963. I 

The new tender system has been well received and Regional 
Directors have reported that it is working quite satisfactorily and 
has come upto expectations. Nevertheless a close watch will be 
kept as desired by the Public Accounts Committee. 



Financial assessment of the departmental clearance and hand- 
ling of foodgrains at Bombay docks for the  initial period 1st 
August, 1964 to 31st July, 1965 has been made. During this period, 
the average daily clearance has been of the order of 7,408 metric 
tonnes. This is about 48 per cent higher than the daily average 
of about 5,000 metric tonnes during the previous five years. The 
overhead charges for the departmental working compare favoura- 
bly with those of the earlier period. It has been revealed that the 
Unit Cost-per 100 melric tonnes-to Government on the extra es- 
tablishment and all other miscellaneous expenses arising from 
departmentalisation, has been about Rs. 31-78, which works out to 
be about 63 per cent and 66 per cent of the margins available to 
the contractor for meeting their overhead expenses and for profits 
during the preceding two contract periods, in spite of the fact that 
the cost on labour has gone up considerably during the period 
since a number of demands having substantial financial implica- 
tions had to bc conceded and the Central Wage Board for Port S: 
Dock Workers' recommendations for payment of 'dearness allow- 
ance' and 'interim relief' to the workers irrrplemented. In overall 
assessme:lt. deparimentalisation has been cconomica! while also 
serving a larger social objective. 

As regards the question of extending departmental handling to  
big inland depots. it may be ststed that the work in these depots 
is not continuous in nature as the same are mainly used for storage 
purposes and the activity there is only at the time of arrival of 
grains from outside or at the time of despatches. The availability 
of labour in these inland depots is also not very regular and is not 
organised or listed as in the port towns. In view of these circums- 
tances and also due to the fact that these depots will shortly be 
taken over by the Food Corporation of India, this Department are, 
for the present continuing with the existing arrangements. 1 

All the complaints received in the Department are duly and 
properly examined at the appropriate levels and, where considerd 
necessary, cases are referred to SPE for investigation. 

[U.O. No. 23165-6WBFC-I,'41st Report, dated 19th July, 19661, 

Recommendation 

The Committee are not happy to find that the Department had 
rejected without verifying the facts fully, the proposal of the Regio- 
nal Director to make a tender enquiry for combined services for 
which the latter had positive indications of getting lower rates. The 
suggestion made by the Regional Director f w  a combined contract 
was basically sound and proved to be correct, in so fa r  as a tender 
f o ~  a combined services in August 1962 brought lower rates than 



those which were being paid for the  t w o  services separately and the 
Ministry finall9 accepted the combined system from August, 1962. 
The delay of one year i n  accepting the suggestion o f  the Regional 
Director resulted in an extra expenditure of Rs. 1 lakh which could 
have easily been avoided. It is inconceivable that the  contractor 
would have accepted tee extension without a murmur if the labour 
cost had i n  fact gone u p  and the contract had become uneconomic to 
him. The Committee hope that such cases would be examined in 
greater detail in future before extending the contracts. 

\ [ S .  No. 243 o f  Appendix LIII t o  41st Report, 1!%5-661 

This issue has already been examined in  detail and instructions 
have been issued v de letter No. 7 ( 1 )  3 65-PDI, dated the  7th  April, 
1965 laying down a policy that open tenders would ~nvariably be 
invited and the market tested before exorcising the right o f  exten- 
sion in the case o f  handling and transport contracts in future. This 
would ensure that at the time o f  extension, each o f  these cases 
would be fully gone into. 

2. The recommendation o f  the Committee having been imple- 
mented by  the Government, the matter may be treated as closed. 

[U.O. No. 23/65-66/BFC-1/41st Report, dated 3.2.19663. 

Recommendation 

The Committee feel that the department should have pointed out 
the comparatiz;e cost of clearing per 100 tonnes of foodgrains in  res- 
pect of all the 3 co~ltractors to Audit when the draft para was sent 
to them. It appeared tha t  the department d i d  not furnish :he com- 
plete information to Audit at the time of receipt of draft pnra. In 
this connection they would like to draw for strict compliance tha 
attention o,f the Ministry of Food and Agriculture to their earlier 
recomme~~datiotu contained in para 9 of Forty-Second Report' 
(Secottd Lok Sabha) wherein they have already urged .upon t?te 
Ministries to verifg the facts contained in Audit paras .full?), within 
the prescribed period. I f ,  in except:onal cases. it is not possible 
to do so, the correct position should be brought to tile votice of t!re 
Committee through Audit ns soon as possible, so as to enable them 
lo arrive at proper conclusions witho~it  nny waste o f  tiwe. 

The Committee t r w t  that all these defects have been winoved in 
the programme for clearance of foodgrains and the system t s  perfect 
WOW. 



, m e  Committee would like to be informed of the recovery of this 
extra cost of Rs. 5,000. 
[S. Nos. 244, 246 and, 247 of Appendix LIII to 41st Report, 1965-661 

A c n o ~  TAKEN 
Para 6.W 

The contents of this para have been noted for compliance in 
future. 
Para 6.94 

The defects in the 'programme of clearance' of foodgrains given 
to the contractors were rectified as soon as these were detected. 
Th'e work of clearance and handling of foodgrains at Bombay docks 
has been departmentalised since 31st July, 1964 and the rate of 
clearance has reached a very satisfactory level. 

Para 6.96 
The accounts of the contractors are under finalisation and the 

extra cost involved is being recovered from them. 
[U.O. No. 23'65-66 BFC.Il41st Report dated 1.3.66.1 

Recommendation 
The Committee are constrained to find that a substantial amount 

of money viz., Rs. 4.39 lakhs remains to be realised  by the Govern- 
ment as octroi charges and terminal tax even after the lapse of five 
years when it was pointed out to the Ministry in September, 1959. 
They wonder how the orders for the recovery of terminal tax were 
withheld over a telephonic message and even though the reference 
of the telephonic order was available in the file of the Regional 
Director, the original file was missing in the Ministry. They would, 
therefore, urge that suitable instructions should be iswed to all, 
concerned that whenever any verbal orders are given, those should 
also be confirmed in writing and files dealing with importunt matter 
should always be kept under safe custody. 

The Committee are further surprised to learn that the Depart- 
ment had never considered the question of making recoveries from 
the fair price shops either when the original order was suspended in 
1957 or in 1960 when revised price was fixed for flour mill. 

[S. Nos. 248, 249 of Appendix LIII to 41st Report, 1965-661. 
ACTION TAKEN 

Para 103.-Instructions to all the Regional Directors 
(Food) and to all concerned in the Ministry to the effect that, when- 
ever any verbal orders are given those should be immediately 
followed by written instructions confirming them and also that the 



D.G.S.&D, to  ensure speedy procurement oj supplies to hospi- 
tals. They would also like to know the progess of finalhation of 
rate contracts with the suppliers as was deposed by the witnesses 
in evidence. 

[S. No. 16 of Appendix XV to 42nd Report 1965-66] 

(1) In order to enable the D.G.S.&.D, to initiate procurement 
action, all the indentors are required to place their indents sufficien- 
~ l y  in advance, say in July of a particular year for supplies to  be 
made in the next financial year. Because of the various authorities 
involved in processing an indent namely the Hospital, the Medical 
Stores Depot and the Directorate General of Health Services in 
according necessary financial sanction after scrutiny, it has not been 
possible to adhere to this time schedule and indents are placed as 
late as October. In some cases, supplementary demands are placed 
on the D.G.S. & D. from time to time. 

(2) A Committee consisting of the representatives of (i) the 
Ministry of Health, (ii) the Directorate General of Health Services; 
and (iii) the D.G.S.&.D. was set up in January, 1965 to suggest ways 
, ,: 1 mesns of streamlining the existing procedure and methods of 
indent and procurement of stores/medicines for HospitalsfDispen- 
saries. A copy of the Committee's report is attached. (Not Printed) 
The recommendations made by the Committee are briefly given 
b?low : - 

(1) Open advertised tenders should be used sparingly and in- 
stead tender notices issued only to selected firms to en- 
sure speedy and quality supply. 

(2)  M.S.Ds. should be delegated authority (i) to incur foreign 
exchange for import items without obtaining clearance 
from the Ministry of Finance and (ii) to place orders 
directly with the State Trading Corporation for purchases 
from rupee areas. 

(3) A medical stores organisation should be set up in Delhi. 

(4) For bulk purchases, rate contracts should be concluded 
and orders placed directly by hospitals. 

(5) M. S. D. should store proprietary medicines. 

(6) Local purchases be kept to the minimum and made accor- 
ding to the needs of the situation without building up 
stocks. 

IN5 (Ai) L S 4 .  



(7) Safeguards suggested against purchase of substandard 
drugs 

The recommendations at S. No. (1) and (4) above have been re- 
ferred to the Ministry of Finance and the Ministry of I.&S, on the 
4th March, 1966, for approval of the suggestions made therein. Action 
on other recommendations is similarly in hand. 

The recommendations at S. No. (4) above, and that of Public 
Accounts Committee suggesting that rate and running contracts 
should be entered into with ,the manufacturers for supplies through 
their local agents has been noted. So far as C.G.H.S. is concerned, 
we had recommended 339 items for concluding rat? contracts. The 
D.G.S.&.D. have so far concluded rate contracts for 246 items only 
operative for a period of two years ending 31st March, 1967, and 
running contract for om ikm.  The matter about rate contracts for 
additional items is being pursued with the D.G.S.&.D. 

Recommendation 

The Committee regret to note that there should haw been even 
iso!nted instances of injections whose life had expired. or which were 1 
found to be sub-standard having been used in a rout~nc manner 
They are, however, glad to note that the lacuna of not recording the 
life of medicines in the stock Register, which existed f o ~  a long tim9. 
has been plugged. They trust that strlct care would be exercised ih 
the use of such drugs and that medicznes which are either sub-stan,- 
dard or whose life has espired will not be issued in a routine manne r. 

[S. No. 17 of Appendix XV to 42nd Report, 1965-66 I .  

Noted. Suitable instructions have been issued vide this ~ in is t r? ' i i  
letter F. No. 8-2/66-H, dated the 9th March, 1966. 

Recommendation I 

The Committee regret to note that inadequacy of the financi$l \ power delegated to the Medical. Superintendents for making local 
purchases of medicines was not rectified by the ~ i n i s t q  earlier wi4h 

I the result that an irregular procedure of splitting up the orders was 
adopted. They have now been informed that the powers of the 
Medical Superintendents have been suitably enhanced for incurridg, 
recurring and now-ecurring items of expenditure. The?! hope that 



ruith the enhancement of the powers of the Medical Superintendents, 
such irregular procedure of splitting up the sanction will be strictlg 
avoided. 

[S. No. 18 of Appendix XV to 42nd Report 1965-661 

ACTION TAKW 

Splitting up of orders for making local purchases within the 
powers previously delegated in this behalf were brought to the 
notice in the Audit Report. These powers have been suitably en- 
hanced on ,;he 11th May, 1965 i n  the case o f  Medical Superintendents, 
Willingdon and Safdarjang Hospitals by this Ministry as per the  
comparative figures given below: - 

Old yowry S e w  powers 

(i) Recurring Cptn Rs. 15 '- p.m. Sot cvcccdin~ Rs.503 
per item. per annum in each 

caw. 

( i i ;  Non-rezurring . . Rs. 203'- in each case N o t  exceeding Rs. 
T , ~ ' J ' -  in each case. 

The Ailedical Superintendents have also been instructed that they 
:;;bc.~~ld w t  split up orders to avoid sanction of higher authorities z7id.e 
this Ministry's letter No.  F. 8-2166-H. dated the  26th May,  1966. 

Recommendation 

The Con~tn~t tee  are hardly convinced b!/ the justification advan- 
ccit for the purchase of sterilizers at much highm rates. I f  the 
Henlth altthorities intended to ptrchase the  equipment only from cr 
firm which had a local agency and could provide sert'ce facilities. 
they should have indicated this condit'on to the D.G.S.&D., at the 
cutset, so that this could be included in the tender notice. I f  on the 
oth,e+ hand. orders were to be placed on a firm included in the a p  
proved list of the D.G.T.D.. there was no need to call for tenders. 
It i,s also uvfortunale that neither the Health authorities nor the 
D.G.S.&D. mquired from the other firms if they cotdd provide ser- 
; w e  facilities. Had it been dono, there was a pos~ibilit?~ of avoiding 
mtrcr ~ ; r p e n d i t u r ~  incurred o ~ i  this purchase. 

rS. No. 19 of Appendix XV to 42nd Report 1965-683 



A c n o ~  TAKEN 

Instructions have been issued vide this Ministry's letter No. 
F. &2/66-H, dated 9th March, 1966, that the suggestions mad'e i n  this 
para should be borne in mind while purchasing such equipment in 
future. 

Recommendation 

The  Committee can hardly appreciate the  contention of the Minis- 
t ry  that due t o  the  tight foreign exchange situation they  were hesi- 
tant to d e m m d  foreign exchange worth about Rs. 500 only and post- 
poned the installation of the equipment worth Rs. 25,000. They are 
also surprised to learn that the  equipment was not even checked but 
allowed to remain in  the crates for more than seven, years. Had it! 
been checked immediately on receipt the broken and mi,ssing parts 
could have been detected and the matter could have been taken up 
with the suppliers and the  shipping Company for replacement. 

IS. No. 21 o f  Appendiv X V  to 42nd Report 1965-661 

Sanction for the release of  foreign exchange equivalent of Rs. 
735.00 has been issued on the 9th March, 1966. 

The views expressed i n  the above recommendation have been 
communicated to the concerned authorities on 9th March, 1966 for 
future guidance. 

Recommendation 
From the cases reported i n  para 2.31 of Report and earlzer para- 

graphs the Committee are constrained to observe that the Hospital 
authorities had not been prompt in  the instal.lation of costlg equip- 
ment. It is also unfortunate that machines were not checked in time. 
They trust that the Ministry of Health will issue suitable instruc- 
tions to avoid such cases in future. 

[S. No. 22 o f  Appendix X V  to 42nd Report 1965-661 

Suitable instructions have been issued vide this Ministry's letter 
No. F. &2/66H, dated the 9th March, 1966. 

Becommendation 

The Committee are surptised to note that there has been wide 
variation i n  dietary scales in  th.e 3 hospitals viz, Irwin Hospital on 



the  one side and Safdarjang and Willingdon H o w t a l s  on the  other. 
The  daily diet of a patient in .  Irwin Hospital includes 30 gms. of 
vegetable ghee whereas the  other t w o  Hospitals have prescribed 55 
gms, of desi-ghee. The  diet of a child patient at Irwin Hospital was 
the same as that of an adult. There were also variations i n  the scales 
of atta, rice, vegetable, milk,  and sugar supplied to each patient af 
the Irwin Hospital as compared to that w i th  other t w o  hospitals. The 
Committee regret to note that such an important matter as the  dis- 
parity i n  diet scales in Government Hospitals remained un-noticed 
by  the Health Authorities and action was initiated only after t h k  
was brought ro their notice by Audit, They hope that the uniformity 
will now be brought about in  the dietary scales i n  all the 3 hospt- 
tals. 

[ S .  No. 23 o f  Appendix X V  to 42nd Report 1965-661 
ACTION TAKEN 

Necessary orders regarding adoption o f  uni form scale o f  diet in 
the hospitals have been issued vide this M i n i ~ t r y ' ~  letter No. F.  
12-43165-H, dated the 10th August, 1965-copy enclosed (not prin- 
t e d ) .  

Recommendation 

The Committee cannot accept that satisfactory arrangements are 
possible a?zywhere these days for laundry at the rates given to these 
dhobies either on nzontl~ly basis or on contract basis. The Committee 
feel that even if the Safdarjang and Irwin Hospitals were bigger 
tF.an the Wiliingdon Hospital, there appeared to be no reason w h y  
the method of employing dhobies on monthly basis, which had pro- 
ved successful in one Hospitul could not be tried in  the  other t w o  
Hospitals. 

In the opinion of the Committee no serious attempt was made to  
improve the  laund7y arrangements in  the Safdarjang and I w i n  Hos- 
pitals with the  result that the situation deteriorated to such an es- 
tent , that the arrangements became a source of danger to the patients. 
In spite o f  such unsatisfnctory laundry arrangements then existing, 
the  Committee reget to note that the  machinery for the laundry plant 
received u p  to  July ,  1963 at the  Sa fhr jang  Hospital was installed; 
and started functioning only i n  January, 1965 resulting in an avoida- 
ble expenditure on the stag. They  hope that the laundry arranrJ& 
ments in these Hospitals would be satisfactory wi th  the setting rcp 
of mechanical laundries. 

[S. No. 24 of Appendix XV to  42nd Report 1965-68] 



Safdarjang Hospital : - 
The D.G.S.&D. finalised the contract for the procurement of a 

laundry equipanent on 27-2-1963 The equipment was supplied on 
6-8-1963 and installed on 13-1-1965. The delay in the commissioning 
of the equipment was due to the fact that electrical connec.tions to  
the steam boilers could not be given in tim? by the C.P.W.D. for 
want of high tension cables and cable boxes. 

The staff was recruited in the belief that there would be no delay 
in commissioning the plant. They were however sent to the Snow- 
white to learn techniques of running a power laundry. They were 
also utilised in distribution of linen etc. to the various wards mhi2h 
hilherto was supervised bv nursing personnel. 

Willingdon Hospital: - 
An order has been placed for the boiler and as soon as it is recri- 

ved, the machinery will be installed in a temporary shed pending 
construction of a building. 

Irwin Hospital: - 
The equipment has been received on the 2nd November, 1965. 

Sanction has been accorded for construction of a building to instal 
the Laundry and the work has already been awarded to a contractor. 
The machine is not being used at present for want of suitable space. 

Recommendation 

Tite C m z t t e e  feel that the preparatton of Proforma uccounts, 
which was recommended in  para 38 of their 20th Report (Third 
Lok Sabha) may be started without further delay. They may also 
be $nfolrwd of the results of the proposed reorganisation of the 
Ministry and the D.GH.S. and other action taken in this regard. 

IS. No. 26 of Appendix XV to 42nd Report 1965-661. 

Necessary steps have been taken for maintaining Proforrna 
accounts. Regular Proforma accounts bringing out the financial re- 
sults will be compiled for the financial year 196667 and onwards. 

As regards re-organisation of the Ministry of Health and the 
Directorate General of Health Services, the position is that the Staff 
Inspection Unit has completed investigation of staff requirements of 
the Ministry of Health and the recommendations made by this Unit 



have been implemented. The Staff Inspection Unit is expected to 
undertake the examination of staff requirements of the Directorate 
General of Health Services as well. The question of introduction of 
Omcer-oriented pattern of work in the Ministry of Health accord- 
ing to the decision taken by the Cabinet is also under considera- 
tion. 

Recommendation 
The Committee would reiterate tlteir recommendation made in 

para 39 of their 20th Report (3rd Lok Sabha) suggesting that in 
.rppropriate cases D.G.S. & D. should enter into rate and running 
rwatracts with the tnawfacturers for supplies through their local 
*;f/ents. They would watch  the results of the  steps taken in this 
mgard. 

[S. No. 27 of Appendix XV to 42nd Report 1965-661. 

The Central Government Health Scheme recommended 339 items 
(333 in October 1964 and 6 items in July 1965) out of 638 items of 
medicines, for concluding rate contracts. The D.G.S. & D. have con- 
cluded rate contracts for 252 items for a period of two years ending 
31-3-67 and running contract for two items. For the remaining 85 
items, the D.G.S. & D. had not concluded rate or running contracts 
for the following reasons:- 

( I )  Manufacturers discontinued the supply of medicines re- 
quired. 

( i i )  Firm's inability to quote due to difficulties in production 
and supply. 

( i i i )  Items in short supply and requiring foreign exchange. 
(iv) No offers received. 
(v )  Offers were no: for the required stores. 
(vi) Estimated annual drawal too low. 

The rest of the items numbering 299 (i.e. 638-339) have not been 
recommended to D.G.S. & D. for arranging rate contracts for the 
following reasons: - 

( i )  V. M. S, items of low consumption value are indented 
upon the Medical Stores Depot Organisation; and 

(ii) The D.G.S. & D. do not accept those items for rate con- 
tract whose individual ,total consumption value is be- 
low Rs. 5,000. 



From the statement printed in para 2.58 of Report the Committee 
note that more than 50 per cent of the dues to be recovered from 
semi-Government Organisations and Autonomous Bodies were still 
outstanding. If, as stated by the Secretary, Ministry of Health, 
there were only procedural diljiculties, the Committee desire that 
early steps should be taken to streamline the procedure and eflect 
recoveries which are long over due. 

[S. No. 28 of Appendix XV to 42nd Report, 1965-661 

The latest position of recoveries from semi-Government Orga- 
nisations and Autonomous Bodies has been shown in the last column 
of the statement given below. The position has since improved con- 
siderably: - 

.4s reported in the P..4.C.'s Report 
- 

Present posi- 
Year Amount due Already Still to  he tion as 

recovered recovered compared 
to the 

previous col. 

1961-62 46,000.00 24,w.oo 22,000.00 Nil. 

To streamline the procedure for recovery of expenditure from 
semi-Government Organisations/au~onomous bodies it has been 
decided that the staff position on the 1st of September in a year be 
taken as a representative of the average staff position in that year 
in relation to a semi-Government Organisation/autonomous body 
for the purpose of realising C.G.H.S. contribution from that organisa- 
tion for that financial year instead of asking for monthly state- 
ments. 

A copy of the orders issued by Directorate General of Health 
Services ' is attached. (Not printed). 

The Committee feel that the non-inclusion of a warranty clause 
in the contract for supply of DDT was a lapse. They trust that with 



the measures now adopted by the Health authorities such cases, o$ 
loss will not recur. The Committee are also surprised that the cause 
of deterioration of DDT could not be found out. 

[S. No. 29 of Appendix XV to 42nd Report, 1965-661 

Keeping quality clause has been included in the specifications 
for DDT 50 per cent w.d.p. as indicated below:- 

"The material shall retain its suspensibility not less than 45 
per cent at the end of 6 months from the date of its 
manufacture". 

The State Govts. were advised "through the S a t e  Malariolo- 
gists" on 269-63 and subsequently to provide suitable 
storage accommodation for all material and equipment 
supplied to them under the National Malaria Eradica- 
tion Programme. They have also been advised to use 
older stocks before consuming fresh stocks. 

i t  has, however, not been possible to find out the exact cause of 
the deterioration in the suspensibility of DDT despite the chemical 
test, that were carried out. The observations made by the Com- 
mittee have been noted. 

The Committee are not satisfied with the eflorts stated to have 
been made by the Department to ensure proper up-keep and rnain- 
temnce of vehicles b y  rhe State Governments. They also regret t o  
observe that while a consolidated statements of spare parts required 
for the vehicles was prepared in June, 1964, an indent was placed 
on the D.G.S.&D. only in March, 1965. Even though th.e propm 
upkeep of vehicles was the respoiwibility of tlle State Goz~ernment, 
the Committee feel that the break-down of a large number of vehi- 
cles must have aflected the eflicacy of the prograwne. Further 60 
per cent. of the extra expenditure on operational cost incurred in 
1957-58 is to be borne by the Central Goventn~ent and as such the 
Deptt, should have ensured proper upkeep of vehicles. The Com- 
mittee trust that the Deptt. will take suitable steps to improve the 
position. 

[S. No. 30 of Appendix XV to 42nd Report. 1965-661. 

All the State Governments were requested on the 23rd October, 
1962 to establish State Health Transport Organisations so that all 



&he Health vehicles including that of the National Malaria Eradica- 
tion Programme may be maintained properly. 

State Health Transport Organisations have since been estab- 
lished in Andhra Pradesh, Bihar, Maharashtra, Mysore and Orissa 
and are working satisfactorily. In Gujarat, Kerala, Madras, Punjab 
and West Bengal although the Stale Health Transport Organisa- 
tions have been established and are looking after the repairs of the 
vehicles, they have not yet been established according to the stan- 
dard pattern. In U'ttar Pradesh the Transport Officer has been ap- 
pointed. However, the Organisation is not functioning for want of 
staff. The Govts. of Assam and Rajasthan have agreed to establish 
State Health Transport Organisations. Proposals for the establish- 
ment of State Health Transport Organisations in Jammu & Kashmir 
and Madhya Pradesh are under the consideration of the respective 
State Govts. 98 vehicles as detailed below are lying off the road in 
Assam, Jammu & Kashrnir, Rajasthan, Madhya Pradesh and Uttar 
Pradesh for want of repairs: 
--- --- 
Name of the State No. of vehicles lying off the rcad 
. --- -- -- -- - - --- 

1. Assam 24 
2. Jammu & Kashmir 3 
3. Rajasthan 23 
4. Madhya Pradesh 30 
5. Uttar Pradesh 18 

.-- 

Necessity for the early establishment of the State Health Trans- 
port Organisations is being stressed on the defaulting State Gov- 
ernments. 

Quarterly reports on the condition of the vehicles are being re- 
ceived by the Director, National Malaria Eradication Programme 
from all the States. These are scrutinised and the State Govts. con- 
cerned are advised to take expeditious action for repairs of the vehi- 
cles which are off the road. 

Sanction has also been accorded for the establishment of a Cen- 
tral Health Transport Organisation with the following primary ob- 
jectives: - 

(a, To develop a training centre for the purpose of training 
State Health Transport Organisation personnel, 

(b) To organise Central spare parts storage for the distribu- 
tion of parts on priority basis for the various health 
programmes to the States, 



(c) To coordinate the activities of the motor vehicles main- 
tenance organisation at the Health Directorates of var- 

ious States, 

(a) To undertake repairs and maintenance of vehicles of all 
offices under the Ministry of Health as well as those of 

Union Territory of Delhi, and 

(e) In course of time to take up repairs or various health 
equipment . 

Steps are being taken to appoint staff for the Central Health 
Transport Organisation. 

The Central Health Transport Organisation has been set up 
iemporarily at Najafgarh vide Ministry of Health and Family Plan- 
nlng lett,er No. 21-32164-IHF dated 21-4-65. 

The State Health Transport Organisations have been set up 
in the following States only: - 

1.  Andhra Pradesh 

2. Bihar 

3. Gujarat 

1. Kerala 

5. Madras 

6.  Maharashtra 

7. Mysore 

8. Orissa 

10. Uttar Pradesh 

11. West Bengal. 

The information regarding h e  number of vehicles '3ff road*' is 
not available with this Directorate. However, i t  is understood from 
the UNICEF that according to the assessment made in December, 
1966 the percentage of off road UNICEF vehicles allotted to the 
State Government was 12 per cent. 

[U. 0. No. 6-20/67-PH(CH) dated 3-8-87]. 



Recommendation 

In the opinion of the Committee the commencement of construc- 
tion work without ensuring the provision of water and electri- 
city disclosed lack of forethought and planning. The fact 
that the buildings remained unoccupied for two years after 
completion indicates lack of coordination between the Health 
Authorities and the Civic bodies. Further the explana- 
tion given to Audit that there had been 710 loss to Government us 
the buildings had been utiiised for running the Children's Home can 
hardly justify the initial lapses on the part of the administration. 
The Committee trust that suitable steps will be taken to avoid such 
cases of defective plalining and that co~tstruction work involving 
large amounts will be undertaken only after proper investigation 
and ensuring the provcsion of ancillary services in time. 

[S. No. 32 of Appendix XV to  42nd Report, 1965-661, 

The recommendation of the Commi~tee has been noted for future 
guidance. Copies of the recommendation have also been forwarded 
to all Ministrics/Departments of the Government of India, Delhi 
Administration etc., for their information and guidance vide this 
Ministry's O.M. No. 13-5165-MPT, dated the 17th March, 1966 (Copy 
enclosed). (Not printed). 

Recornmendat ion 
The Committee desire that the circumstances under which the 

quarters were allotted to the stajr free of rent may be investigated 
and a report sent to them. 

[S. No. 33 of Appendix XV to 42nd Report, 1965-601. 

The matter has been investigated. The position is explained be- 
low:- 

Before the Children's Home, Shahdara, was started, the quarters 
in question were lying vacant in an abandoned state. There were 
no proper floors, doors and windows, and essential amenities like 
water and electricity were not available. The officials had to stay 
on the  premises because i t  was considered ndcessary for them to do 
YO in the interest of the Institution, keeping in view the  type of 
children who were to be accommodated in the Children's Home. 
Although no assurance was given by any officer to  the  members of 
the staff that the accommodation would be free of rent, the question 
of giving rentfree accommodation to such essential staff had been 



under consideration of the   el hi Administration since the inception 
of the Institution. As the presence of these offlcials in the institu- 
tion at all hours was considered necessary, they were allowed to 
continue there pending final decision by the Government .in the 
matter. I t  was decided in May, 1965, to charge rent from the oc- 
cupants of the quarters with retrospective effect from the date 
of occupation of the quarters by them. 

Recommendation 

Earlier in tltis Report the 'Committee have discussed the matter 
of local purchases made by the Hospitals in Delhi, and the CGHS. 
and have impressed on the need for evolving a suicable procedure 
regarding purchases to ensure closer liaison between the indentors 
and the SuppIg Orgat~isntion as well cs to  educe to the minimum 
all azmidable e,r:ra expenditure on local purchases. The3 trust that 
the matter would be expedited and the procedure thus evolved 
woz~ld be ntnde applicable to the Medical Stores Organisation ns 
well. 

IS. No. 47 of Appendix XV to 42nd Report. 1965-661. 

The recomtnendatit,n has been noted and proposals are being for- 
mulated t o  iwpicment i t .  

Reconimendation 

The Comrwclee trus: that the manufacture of drugs i n  the Stores 
Organisation would continue to be reviewed periodically and waste- 
ful t?xpeudtizcre on the nlnnufacture of items which curt be obtained 
from the market at a lesser cost, u*ould be avoided. 

[S. No. 48 of Appendix ,XV to 42nd Report. 1965-661. 

The Committee are of the opinion that under the prcse:?: system 
of ptzcing on the basis of cost of prodtiction there could b~ no loss 
a t  any time. The system was defecticc in  that t r  would not be 
known whether the units were work~ng effirieqtly or not. They, 
therefore, desire that penodtc revieu*s should be undertokrn to 
compare the costs of product ton of various ztcms with the products 
of other fim both in the public and prizvte sector to keep a watch 
on the efirietlt working of the factor.es attnclied to the Medical 
Store Depots. 

[S. No. 48 of Appendix XV to 42nd Report. 1965-661, 



The manufacturing depots have been asked to adopt the follow- 
ing procedure:- 

-4 l a t e  enquiry should be issued for all the items which are beinj 
manufactured in the factories attached to the Medical Store Depots 
so as to assess the current market rate. For purpose of iswing rate 
enquiry, quantities within the financial limit of Rs. 10,0001- may be 
taken into account. After receipt of the rate enquiries the lowest 
rate for acceptable quality be taken as a guide for comparing the 
rates. On this basis, the Factory Manager should ascertain if the 
item can be manufactured in the Factory at competitive rams so 
that issue price of the item is at par with market rate ascertained 
as above. - 1 

I 

Recommendation 

According to the yeanvise figures of purchase of Quinine since 
1447-48 todate, the Committee regret to observe that no effort was 
made to link the purchases either with the stock in hand or the 
quantities sold. This resulted in accumulation of the unwanted 
stwes. The Committee that earnest efforts wodd be made to 
dirpaae of the surplus stock, as early as possible. 

IS. No. 50 of Appendix XV to 42nd Report. 1965-661. 

After the fall of Java in 1943. the import of Quinine from that 
source suddenly stopped. On account of the acute shortage of 
Quinine during the World,War 11. the  Government of India. in col- 
laboration with the Governments of West Bengal and Madras, 
undertook a scheme of cinchona cultivation bv a special method 
called 'Russian Method of cultiv?tion'. 

2. Further planting under the scheme was discontinued in West 
Bengal and Madras from 1946 and 1947 respectively. The War. howv- 
ever, ended earlier than anticipated and the Quinine situation eased 
In West Bengal, the scheme was terminated within a period of three 
to four years by complete uprootal of plants. Harvestin,< of trees 
belongine to Government of India in Madras was completed bv 1957- 
58. ? 

3. The Government of India's share of Cinchona bark and the 
root bark were extracted and processed at the Anamallais Quinine 
Factory which was run exclusively on behalf of the Governmen? of 
India from the day it started functioning i.e. 14-51955 upto the end 
of 1961-62 when the extraction was compleW. The Quinine salts 



extracted and processed at the Anamallais Factory were sent to the 
Medical Store Depots for disposal. 

4. As regards the disposal of Quinine stocks held at the Medical 
Store Depots, the old stock of Quinine have now been sold by the 
D.G.S.&D, by inviting global tenders to a German fim Mjs. Boeh- 
ringer & Soehne Gmbh for Rs. 18,79,410.33P against the book value 
of Rs. 5,59,336.38P as indicated in the enclosed statemmts (No. 1 and 
11). (Not printed) 

5. The present stock position of Quinine and i ts  salts held at 
Medical Store Depots is given in the separate four enclosed state- 
m,ents (No. III to VI) ! (not printed). Considering the acute short- 
age of Quinine in the International market, it has been decided to 
retain at Medical Store Depots Quinine powder and tablets !or the 
pmen t .  But as there are no demands for Cinchona Febrifuge, Cin- 
chona Rubra Cartex, Totaquina and Cinchona Bark. the stocks of 
these items have been reported to the D.G.S. & D. for disposal by 
global tender. 



MINISTRY OF HOME AFFAIRS 
Recommendation 

The  C m m i t t e e  have not found adequate justification for modifi- 
cation of the terms of engagement of the Counsel within a short 
period o f  the appointment. The Government were very well aware 
of the possible repercussions of the large scale acquisition of the 
land and therefore the argument that the condition in 1961-62 was ex- 
traordinary and unprecedented is hardly convincing. The Committee 
cre not convtnced that increase in the quantum of work was an ade- 
quate ground for the lawyer to give notice. The Government shouId 
not ?.ave entertained it in any  case. Further the  Committee can.r:ot ap- 
preciate the plea that 'iy modifying the terms of contract the Admi- 
nistration had actzta:lg benefited. It had been urged that when the 
Counsel gave notice for being relieved, the other alternative was to  
dispense with the services of the Counsel and engage a new one from 
the panel but this u~ould lrave cost the Administration much more. 
The Committee feel that this arguvnent is untenable as i t  is based 
on hypothesis. 

[S.  No. 60 o f  Appendix XV to 42nd Report, 1965-661. 

The Committee arc of the opinion that when the terms oj eng- 
agement were modified. the Administration should have considered 
it as a fresh ap.pointment and mnde the appointment in  consztltatiov 
with the U.P.S.C. T h e  Committee hope that normal procedure laid 
down in regard to appointment will be followed in future. 

TS No 61 o f  Appendix XV to 42nd Report. 1H5-661. 

The  concerned Legal Adviser and Standing Counsel submitted his 
resignation which was accepted by :he Chief Commissioner with 
ef fect  from the 26th February. 1966. However, the observations o f  
t h e  Public Accounts Committee would be kept in view while making 
appointment in his place. 

Recommendation 
The Committee regret to note that no proper stores accounts of 

tools and plants were maintained in Central Jail, Delhi and altenrpts 
were made only after the audit objection. N o  action seems to  have 
been taken against any oflicer for this lapse. The Committee hope 
that suitable measures will 'be taken by the Administration to put 
the accounts in proper order. 

[S. No. 62 of Appendix XV to 42nd Report, 1965-661, 
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ACTION TAKEN 
The Punjab Jail Manual (paras 1130 and 1136) prescribe the 

:following registers: - 
1. 4%-inventory of Misc. Property. 
2. 45--Register of Manufactory contingent charg*. 
3. 47-Raw Materials of stock registers. 

The tools and plants are normally purchased either through 
D.G.S. Rr D., or from local market after inviting quotations. These 
srticles arc initially entered in register No. 45 (Control Manufactory 
Register) with a view to make payments under para 1130 of the 
Punjao .Jail Manual. Thereafter these are taken in stock register 
No. 42 i . e .  Inventory Register. The articles of tools and plants have 
b e n  entered in Register No. 42 as prescribed vide para 1136 of the 
Manual ~ i n c e  .second quarter of year 1961. 

Stores Accounts of tools and plants are also maintained in !lie 
prwribec! register namely No. 42 in respect of the other units v i z :  

( i )  Carpentry. 
( i i )  Durries. 

(iii) Chicks. 
( iv)  Amar Charkhn. 
(v) Phenyle. 
(v i )  Weaving Shed. 

(vii) Book Binding. 
(viii) Dye Shed. 
(ix) Brass. 

The Stores accounts of the paper unit (including tools and p1an:s) 
for the years 1962-63, 1963-64 and 1964-65 have since been completed 
and have also been checked by the Audit Party at the time of the 
1;l.t Audit  conducted during August/September. 1965. 

The Operator Incharge of the paper unit had been called upon 
to explain the lapse. The operator undertook on 27-5-1965 in writing 
to improve his work. He was ultimately warned on 1-12-1965 for 
nrr! discharging his dutie!: satisfactorily. Thereafter. the opra tor  
tendered his resignation on 9-12-1965, which was accepted and he 
was relieved of his duties with effect from 8-1-1966. 

The duties of the operator incharge are indicated in the enclosed 
annexure. It is clear t h e r e f m  that the operator was primarily 
responsible for the maintenance of records ctc. The person next 
above who was required to supervise the work of the operator was 
Asstt. Supdt.. incharge of factory (who has since been transferred 
back to Punjab). The default of the operator was well within the 
knowldge of the Asstt. Supdt. on whose verbal reports the Werator 
1 7 4  (Aii) LS-9 



fncharge was charge sheeted in May, 1965. No failure was detected 
on the part of any other supeNfsoq offidal, calling for dfsciphrry 
proceedings against him. The matter is, however, being brought to 
the notice of the Government of Punjab, who were controliing the 
Central Jail during the rdevant periM, for suitable necessary 
action. 

kommendation 
The Committee regret to note that a number of cases of erroneow 

paymmts were made on the basis of fake identification. They sug- 
gest that the feasibility of making the identifier liable to make good 
the loss in the event of identificutbn found incmect, may be exu- 
mined in const~ltation with the Ministry of h w .  The Committee 
&o suggest thut early steps should be taken against the persons who 
had given false islentiflcation. 

[S. No. 63 of Appendix XV to 42nd Report 1965-66.1 
A ~ O N  T m  

The suggestion to make the identifien liable to make good the 
loss in the event of identification being found incorrect was referred 
to the Ministry of Law. They advised that Government interests 
could be secured by obtaining a bond from the payee and his identi- 
fier making them liable to refund the amount of comperlsation in 
the event of payee's right to receive the amount proving to be false. 
The advice tendemd by the Ministry of Law was given due consi- 
deration by the Chief Commissioner. He concurred in the view that 
the adoption of the proposed indemnity bond would cause hardship 
to the payees who are mostly illiterate. He accepted the Deputy 
Commjssioner's alternative proposals of making disbursements on 
the spot on the basis of identification by Patwari and other local 
notables. Requisite amendments to Rules are being processed ac- 
corrlingly. 

There are altogether 12 cases of wrongful payment. In 11 of 
them, one Shri Mohan Sunder Dass, Advocate, was the identifier. 
In the remaining case, the payee was identified by Shri Mulakh Raj, 
Advocate. Cnininal proceedings had been initiated in all thtl 12 
cases. Two cases resulted in acquittal. The Court held that the 
accused had identitied the claimants of compensation in good faith 
believing them to be the correct persons. The Administration has 
gone in appeal against one of these judgements. It may, however, 
be mentioned that Ski Mohan Sunder Dass, Advocate, who was 
fnvolved in 11 out of the 12 cases, has died and the cases, in so far 
RS he was involved, will abate. 

M 
The Committee consider the unwztisfcletory mrrintenunc.. of ac- 

counts in the Malkhcrna yet another care where proper supewWn 



has not been exwcioed by the o w e r s  concerned. The Committee 
view with concent t k  action of the successive Deputy Commis- 
sioners who did not take necessary steps to  enforce the  rules and 
ontg tried to postpone the work. The Committee hope that such 
instances will be strictly avoided in future. 

[S. No. 64 of Appendix XV to 42nd Report 1%5-66.] 

The hllalkhana accounts have since been brought into proper 
shape. Steps were taken to comply with the rules regarding physi- 
cal verification of the articles in the Distt. Malkhana. The Arst 
verification was carried out in 1964 and the second was con~plekd  
during Januarv, 1966. The quantum of articles lying in the  Nazir's 
store has  bee^ reduced from 30,000 articles last year to 800 a r t i c l e  
only as nn 31-1-1966. After proper checking and physical verifica- 
tion. the bulk of articles were disposed of by auction or otherwise. 
xcording to  rules. The items that are  still lying in the  Malk'nana 
cf?mprjse of case property. No item valued a t  Rs. 2,000;- or more 
is now being taken in the Malkhana. During the year 1965 all such 
valuable articles were directly deposited in the Treasury. All gold 
and  silver jewellery has since been disposed of. 

A complete record I.S also being maintained to show currency- 
wise stock position of the confiscated foreign currency rdes.  their 
disposal and deposits in the State Rank of India. The amounts 
r~ceived avd rredited Into the Treasury in exchange of these notes 
have also hem properly accounted for. 

r?l  this r0po1.f the Committee have dealt z ~ ~ t t h  setwol C ~ ~ A C :  :ch;ch 
d~sclose a venj ,tnsatisfactory state of accounts in the Deliii -4rln;i- 
nistration. The para mentioned ab@le tndtcates the tt  nsatisfactort~ 
S ~ O ~ Q  o f  ~ C C O I ~ T I ~ S  of the Malkhana. In another pma the  Coninittee 
hrrw fownd that nq proFw store accounts of the tools and plants were 
bein? ntainrnwed in the Central Jail. Delhi. Y e t  in atld!lt>r C I ~ ,  
rrroneotis pnyments of coinpensation hat*e been made E m : !  l am-  
( av ian  nc*counts in the D.D.A. have been in orrears for clrt irc  smne 
t ime and this has also resulted in non-recovety of rent tj'or?l some 
lambardurs. During evidence, t he  Chief Commissioner, Dellti ac- 
cvted that thr ncrotints nf the Delhi Administration w?:'t* unsutis- 
factory and reqriired to be set tight. The Committee f ~ c l  that the 
rinsatiafactoql condition of accounts has already assumed serious 
PropartCons. They.  therefore, suggest that the Ministty of Home 
Aifairs should appoint imrnedia tely a special o@er, well versed in 
accounts, if necessary, by getting an oflcer on loan from the  Contpt- 



taller and Auclitor General of India. H e  should look into the state 
of accoz~nts of the Delhi Administrati.on ns n whole and suggest ways 
and means of setting them r igh t .  

IS. No. 65 of Appendix XV t o  42nd Report 1965-66.1 

An officer has been taken on loan from the Office of the Compt- 
roller & Auditor General of I ~ l d i a  (who assumed charge c f  !~i.; ofice 
on 30th May, 1966 F. N.) to  look into the state of accounts cf the 
I)elhi Administration as a whole and suggest ways and means of 
s f t i n y  then1 right. 



MINISTRY OF LABOUR, EMPLOYMENT & REHABILITATTON 
(DEPARTMENT OF LABOUR AND EMPLOYMENT) 

The Commit tee  hope that v.yorous steps would be tuken to mer- 
come the dlfltrultzes mcnrioned in p r a  5.48 of t h e  Report m t h  (1 

v i ew  to expedrtious corr~pletion of the schemes/projects. 

[S. No. 97 AppenJix XY to  42nd Rcport 19%-66.' 

Thr difficult~es in question and t h e  steps t'ikc11, towards over-  
coming then1 :ire mentioned bc1o~ : - -  

(i) Delay 111  lurtd acquisit iOll process: 

The Ministry of Works and Housing had set up a Cummiltee 
inter alia to go into the questior! of land acquisition proceedings 
and sugdest legislative and other measures which would speed u p  
the acquisition uf land for housing schemes. The Commi?tee sub- 
mitted its report in Ma).. 1965 in which i t  has inter alia recommended 
that S1:lte Governments should frame rules to ensure 
that land acquisition proceedings are completed within a period of 
18 months. It has also observed that State Governments should 
anlend section 17 of t h e  Land Acquisition Act to ensure that urgent 
possession of lard is taken for slutn clearance and urban housing 

'schemes. The report of the Committee has been commended t,, the 
State Governments for appropriate action. 

The Ministr!. c , f  Food and Agriculture. Community Development 
and Cooperatm. (Department of Agricu1:ut-e) which is admini~tra-  
tively cc~ncernetl with the subject of land acquisition, has also 
appointed LI  Gr,..ip of Experts to rc\fiew the entire question of 
acquisition of land for public purposes. 

The Coal Mines Labour Welfare Fund, for its part, has request- 
ed State Governments that provision of section 17 A of the Land 
Acquisition Act (acquisition of land under emergency procedure) 
should be given taffcct to for acquisition of land for constructlotl of 
houses under the New Housing Scheme of the Fund. Hepiles from 
some of the  State Governments are awaited. The Government of 
West Beng:\l have agreed to the proposal subject to the condition 



that the Fund will certify in each individual case that the  acquisi- 
tion of land is necessary in public interest and that the land to be 
acquired is waste and available. 

The Fund also gives assistance to colliery owners for acquisition 
of land for construction of houses, by taking up the matter with the 
State Governments etc., as and when requests for such assistance 
are received. 

(ii) Dificulty in securing accomn~odation from colliery manuge- 
ments for implementation of certain schemes: 

Persuasion is the only means possible, and by personal contacts 
etc. managements are persuaded to provide necessary accommodation. 

(iii) Difficulty in  procurzng building materials 1,ke celneqtt, iron, 
4.Z. sheets etc. 

The matter has been taken up with the concerned authorities. 
The position in regard to cement and A.C. Sheets is satisfactory at 
present. As regards iron and steel, certain sections of steel are not 
available. The matter has been taken up with the hlinistry of Iron 
and Steel. 

(iv) Shortage of technical stafl: The Engineering side uf the Coal 
Mines Labour Welfare Fund has now been reorganised and the 
construction works have been distributed among three Executive 
$ngineers each in charge of a separate division. For water supply 
schemes. a separate Public Wealth Engineering Division has been 
set up  under a Public Health Engineer. The Executive Engineers 
and the  Public Health Engineer have their complement of ancil1;ary 
staff. Steps have been taken to fill the vacant posts. 

(v) Inability of colliery owners to lease out land to the H o l ~ s i t ~ g  
Board for a period of 40 years as required under the Iveu* Hozrs- 

ing Scheme. 

The New Housing Scheme has been amended to enable 
colliery owners to lease out their lands to the Housinp Board for 
the unexpired portion of the  lease period subject to a maximum of 
40 years. 

(vi) Non-availcobility of suitable sites for constnintion of houses. 

The difaculty experienced has been in regard to non-avallabilily 
of non-coal bearing land. On the recommendation of a tripartite 
Cammittee, it has been decided that  in addition to the available 
non-coal bearing land, sit- for construction of houses may be 



selected also on coal bearing land subject to the approval of the 
C h i d  Inspector of Mines in order of the following preference. 

(a) barriers. 
(b) railway sidings/roads. 
(c) river banks. 
(d) spaces available where there is already a colony. 
(e) over faults and dykes. 
(f) where extraction of coal can be carried out on any future date 

without damaging the surface. 
(g) where the life of the colliery is more than 50 years and the 

coal underneath the houses is to be locked up for a period of 50 
years. 
(vi) Lack of deszred response from co!llery owners for constructmn 

of houses specially under the Lw Cost Housing Scheme due to 
low ceiling cost. 

The ceiling cost was increased from Rs. 1300 to 1600 per house 
and from 2600 to Rs. 3200 per barrack, effective from 18th 
February, 1963. Even with the permission to construct the houses 
on coal bearing land and increase in tho ceiling cost the response tu 
the Scheme was not encouraging. The workers also did not like 
these houses. In the circumstances orders were issued in February 
1966 for converting on proportionate cost basis. 20,000 of the 40,000 
houses sanctioned under the Low Cost Housing Scheme to 8,000 
under the New Housing Scheme. In view of the difficulty in pro- 
curing suitable land, Government also approved the construction of 
double storeyed houses under the New Housing Scheme. Their 
ceiling cost has also been increased from Rs. 3.300 to 4,000 in 
Bihar, West Bengal and Madhya Pradesh, from Rs. 3,100 to 
Rs. 4.000 in Orissa, Andhra Pradesh and Rajasthan and from. 
Rs. 3,800 to Rs. 4,250 in Assam. 

Recommendation 
The CommiZtee would invite in this connectron the attention of 

the Ministry to their earlier observation contained tn para 17 of 
their 20th Repol? (Second Lok S a b h )  and point out that if the 
fund collected with. the object of fincrnr5ng welfare schemes for  
the coal miners remain unutilised, the continuance of the levy will be 
looked upon as an unnecessary burden by the tax payer. The Com- 
mit.tee trust that the Orgnnisatioi~ and the Ministry will address 
themselves more earnestly to utilise the funds increasingly jor the 
purpose intended. 

[S. No. 98 Appendix XV to 42nd Report, 1%b-661 



As explained under Recommendations No. 96 and 97 funds. 
available are already committed ior expenditure on priority welfare 
schemes, which are under implementation. Steps have already 
been taken for a speedier implementation of the schemes which in 
its turn would lead to an increased utilisation 01 the Sun& available. 
Against an income of Rs. 3,47,81,923 in both the accounts during the 
year 1964-65 the expenditure on the Welfare Scheme for the yesr 
was Rs. 3,82,62,611, the expenditure thus exceeding the annual 
income. The financial powers of the Chairman and the Vicc-Chair- 
man of the Coal Mines Labour Welfare Fund Advisory Committee 
for sanctioning schemes have been enhanced in November, 1965 from 
Rs. 50,000 non-recurring and Rs. 5,000 per annum rrxrrin:: to 
1,00,000 non-recurring and Rs. 10,000 per annum recurring in t he  
case of the Chairman and from Rs. 20,000 non-recurring and 
Rs. 2,500 per annum recurring, to Rs. 50,000 non-recurring and 
Rs. 5,000 per annurn recurring in the case of the Vice-chairman. 
The Coal Mines Labour Welfare Fund Bill, 1965 was introduced in 
the Lok Sabha in September, 1965 for making the Coal Mines 
Labour Welfare Fund Organisation a corporate body so as to enable 
it to function more effectively free from the restrictive long dis- 
tance control of the Government. Due to heavy legis!atjve pro- 
gramme the Bill however could not be passed. Steps arc heing taken 
to re-introduce the Bill in the New Lok Sabha. 



MINISTRY OF FINANCE 

The Co+nmittee cue surprised to  learn that when the funds were 
dkhursed to the various States Citizens Councils, etc., no condition 
was laid down regarding preparation and submissiort of audited 
accounts. A decision to get audited accounts was talcm only u?mct  
two ?,cnrs nf!er the disbursement of the funds. The Cornmitfec, 
desire that the question of obtaining audited accounts from such nf 
the Citizens Cowwils as have not yet forwarded the  audited cccozints 
a v d  also the lndinn Red Cross Society and the individuul mentioned 
above should be pursued vigorously. . . 

[S. No. 1 ( . .p:- -I:! :: I t o  t h e  54th Report. 196.5-66 ' 

The observations of the Committee have been noted and nrces- 
sary action has been taken. 

Recommend at ion 

The Committee desire that the review suggested in  para 8 of 
their 36'11 Report (3rd Lok Sabha) indicating how far the  various 
projects filtanced from the foreign loam wore (a) already remu- 
nerative (b) likelg to  become remuimat ive  after s o m e  yews, a n d  
(c)  likely to continue unproductive so fat as can be joreseei~. shcmld 
also include the results of the study as to how fat the Gooernments 
e.qectations have been tealised in respect of earning/saoing the 
foreign emhange as a result of commissioning such projects. 

[S. No. 2 of Appendix I to the 54th Report. !965-66.1 

A rwte indicating the position is encloseii* 

Recommendations 

The Cmnmittee feel cmtcerned over the q w n t u m  of cotnrnttrnent 
charges (Ra. 425.09 Inkhr) paid by  Govennnent to the International 
Ba.r k for RQWR q t  ~.uction and Development upto 196465 i rr respect -- ---- --- 

'Not printed bcrng voluminous 



af the loans t a k a  by the Government, public Undertakit~gs and 
companies in  the private sector. The Committee note the Minis- 
try's ellplanation thut the bulk of the commitment charges were 
unavoidubte, as m s t  of the lBRD bum fin&nce imports of capital 
plant and machinery which necessarily i w l v e  long delivery 
pet;ods, sag two or three years, and thus even utilisation of louns 
according to the original schedules and within the terminal dates 
involves payment of commitment charges over a long period. All 
the same, the Committee desire that every efort shouZii be made 
to minimise the commitment charges thut are avoidable, lby utilisa- 
tion of the Zoas within the original time schedule and by not em- 
barking upon loan agreements for doubtful schemes, involving the 
possibilitv of the cancelktim of ban agreement later. Even in case 
oJ loans for capttal equipment involving long delivery period-mote 
realistic time schedule shwld be prepared taking into consideration 
the time factor, etc. 

[ S .  No.  3 of  Appendix I to the 54th Report. 19G5-661 

The Cornnuttee also desire that an early decision should be take11 
or the .suggestions made in para 19 of their 39th Report (1964-65) 
regarding the feasibility of the industies taking loan8 direct from 
the World Bank on a guarantee of the Governnzknt which would 
lessen tiw burden on Government. The Committee are not imprer- 
sed by the argument that it does not matter whether the Govern- 
ment or the private party pays the commitment charges. In the 

of the  Committee it very much mutters and therefore it 
should be ensure that in c a e s  where the World Bank is mt in  a 
position to give loans direct to the industries concerned and Gov- 
ernment have to step in  as an intermediary, Government shwlc? 
:,ake af~ailnble the foreign loans received to the pdrties cmcened  
m m~cb terms and conditions as will not t.esult in a loss to  the 
Public exchequer. This principle should $be made applicable both 
in the cane of pu'blic undertakings and companies i n  the @mite 
sector. 

[S. No. 4 of  Appendix I to the 54th Fieport. 1969-661 

In para 19 of  the Thirty-Ninth Heport (Third Lok Sabha) the 
Public Accounts Committee made certain observations about the 
payment of  commitment charges to the World Bank, in respect of  a 
loan taken by  Government for meeting the foreign exchange require- 
ment~ of  private sector coMeries. In paras 1.25 and 1.26 of the 
Fifty-Fourth Report, the Committee has made further observations 
regarding the payment of commltment charg~s  in general m d  
about the particular case. 



2. In para 1.23 of their Fifty-Fourth Report, the Committee had 
expressed a desire that every efkbrt should be made to minimise 
the commitment charges that are avoidable, by utilisation of the 
loans within the original time schedule and by not embarking upon 
loan agreements for doubtful schemes, involving the possibility of 
the cancellation of loan agreements later. The Committee have also 
added that w e n  in the case of loans for capital equipment involving 
long delivery period, and more realistic time schedule should be 
prepared taking into consideration the time factor etc. There can 
be no disagreement about the objectives recommended in these 
recommendations. The observations of the Committee will be 
brought to the notice of the agencies responsible for implementing 
the projects or programmes. As regards the care to be exercised 
when loan proposals are under consideration, the observation of the 
Committee is noted. 

3. In regard to the case of the loan taken by Government for 
financing the foreign exchange cost of imports for private sector 
collieries, the Committee have recommended that "in c a w  where 
the World Bank is not in a position to give loans direct to the i.ldus- 
tries concerned and Government have to step in as interrcc4iary. 
Government should make available the foreign loans received to the 
parties concerned on such terms and conditions as will not result in 
a loss to the exchequer". The Committee has said that the principle 
should be made applicable both in the case of public undertakings 
and companies in the private sector. This principle will be uept 
in view and when such cases arise in future. efforts will be made to 
devise a suitable arrangement by which the incidence of the charge 
will fall on the project which is the beneficiary and not on the pub- 
lic exchequer. This also covers the observations of the Public Ac- 
counts Committee made in Para 19 of their 39th Report. 

Beconunendttioas 
The Cotnmi:tee 11ole that pursuant to their recmrnen&tiov. 

Gomrt~ment have isstred instruction (October, 1%) to the State 
Govemmonts that with eflect from the accounts of 1965-66. the final 
adjustment of Ccnttnl assistance to State Governments for plan 
s c h e m e  ~oortld be on the hasis of the audited jEgutes of erpndi tu+e.  
The Committee hspe that each State Gvwernment will publish a 
statement nf schemes included in its annw1 plan arranged under 
the heads of d s a s w t  bndicding the pratisions made for each 
&?heme r ~ n d e r  the various W g e t  heads of accmcnts end a h  furnish 
the ~ e q u k i t e  data to t k  Accountant-General connntad to embb 
him to check that the grants were actually spent for the PtlTose 
Wended and atso economically. The Committee desite thnt the 
Systm shotrld be kept tinder review b y  the Ministry of Finance in 
cM1.quZtntion trith the Compt~o l l e r  and Auditor-Genetal wih a v iew 



50 efecting improvements and inaking the control of the Central 
Government over the utilisation of the assistance efective. The 
Committee would watch the results through future audit reports. 

[S. No. 5 of Appendix I to the 51th Repc3, 1965-661. 

The Comnzittee also suggest that the Ministry should discusas 
with t h ~  Comptroller and Auditor-General about the other lacunae 
pointed out by Audit in this regard and send a report to llzc Com- 
mittee. 

IS. No. 6 of Appendix I to the 51th Report. 1965-661. 

The other lacunae poin;ed out by Audit are: 

(i) The necessity for the State Goverunlents themsclvcs 
taking steps tu refund, as soon as possible aftel- the ciuse 
of the year, the amount of Central assistance drawn but 
not utilised during the year for expenditure on app~o\ 'rd 
schemes; 

(ii) The need to issue instructions specifying that the State 
Governmenrs should cib!ain specific prior appmval of the 
Government of India cases where the revised esti- 
mates are more t!-ian 10OC,';, higher than the original esti- 
mates, or if there are likely to  be considerable alterations 
in the targets to he achieved; 

(iii) The desirability of stipulating that any special procedure 
followed in muiti-purpose projects for making payments. 
submission and compilation of accounts and internal 
check should be subject to such directions as rnav be given 
by the Government of India; and 

(iv) The need for formal approval and regularisation by the 
Government of India in cases where Central assistance 
passed on by the State Governments to various autono- 
mous bodies, cooperatives or other local bodies entrusted 
with execution of schemes has not been utilised in time. 

2. As desired by the Committee, the matter has been discussed 
with the Comptroller an dAuditor General. The following conch- 
siom were agreed to in respect of items (i) to (iv) above: 

(i) In view of the fact that the figures of actual expenditure 
incurred by the State are available only after a period of' 
four to six months after the close d the flnancial year 



and also that the  State Governments are given a degree 
of discretion in the  utilisation of the assistance, the 
present procedure of finalising the accounts of a financial 
year towards the close of the next financial year (or 
earlier depending on  the accounts becoming available) is 
adequate. Specific instances of the  drawal of amounts 
on abstract contingent bills and inclusion of such 

. expenditure in the Plan expenditure for the purpose of 
Central assistance and cases where the State Governments 
draw the amounts only to transfer them to Funds without 
actually spending them may be reported by the Account- 
ants General to  the Government of India. In such cases 
the Government of India would consider asking the State 
Governments to  refund the  amounts of Central assistance 
in respect of these schemes forthwith. Instru:.tions halve 
been issued by the Comptroller and Auditor (;enersi on 
this point to the Accountan's General 

lii) As far as the approval of  increases in the cost estimates 
of the !,rnjccf.s is concerned, inr;tructions have already 
been issuvd t o  the  State Governments indicating :hat in 
cases v:hc>re the est~mated cost of the prcject as originallv 
npprcn.cd increases by mow than 10 per cent. the projects 
mus; bc submitted for the apprcval of the revised esti- 
mated ros:. 

(111) On !h r  c i l : c s t ~ o : ~  of the d,rect~on., :o he iss:i~d by the Goy- 
crnmrnt o f  Indla In respect of the s p e ~ i a l  procedure 
folioucd for multi-purpose and other projects for ma kin^ 
paymcmts, subrnlssion and comp:intlon of accounts and 
internal check. speclfic cases of large projects where 
deficiencirs arc no!~ct.d may b t a  taken u p  for consldcra- 
t ion bet~vet-11 thc~ Goi.t.rnment of India and thc Comptrol- 
ler and Auditor General It IS III-I+ nwessary to cstcnd 
t h ~ s  to all the Plan Schemes 

( iv )  The Government of InAa will issue a sxitable letter to 
t h e  State Governments 111 cases where the amoun's are 
rcleased to the autonomous bodies for execution of Plan 
schcnws, requiring that the formal approval of the Gov- 
t rnment of Indin will be nectssnr?. in csses where the 
execution has been unduly clclayed. 

3. This note has bt~cn sccn by .Audit 



ibwnmslulatian 
1 

The Committee desire thut a studgl of the Audit Reports of t h e  
State G ~ ~ e n t i n e n t s  and the Reports of the Public Accourbts Corn- 
flittees thereon should be undertaken by  the Finance Ministry on a 
~ e g u k r  basis. T h e  would enabh  the Ministry to know whether 
the Chnta.,/Loans given b y  the Centre to the State Govcrnrnents, 
for .spec@ sckemes were being properly utilised jot. the intended 
purpose. This will also be helpful in watching the actual utilisation 
of CettPnl assistance and applying the correctimes where necessary: 

[S. No. 7 of  Appendix I to 54th Report, 1965-661. 

Steps have been taken by the Ministry of Finance to obtain 
copies of the Audit Reports of State Governments and Reports of 
the Public Accounts Committees. The study o f  the Reportsl is 
being undertaken, as suggested. 

Recommendation 

The Cornnuttee feel concerned to find that the misuppropriut~orr 
of the investors' money was continued b y  the District Orgmiset 
concerned over a period of three years without 'being detected. The 
Committee desire that the system should be examined with a view 
to making it  poiproof. They h p e  thut necessary measure.; have 
been taken to tighten u p  supervision in order to prevent recwrence 
of such cases. The Committee would like to know the outcome of 
the proaeci~tion launched against the District Organiser. 

[S.  No. 9 of Appendix I to 54th Report, 1965-661. 

Misappropriations in this case resulted from a multiple failure:- 
(i) of the investors. to report non-receipt or certificates in 

time; 
(ii) of the Assistant Regional Directors to check the District 

Organisers' receipt books periodically as required; and 
(iii) of the Regional Director, to check the receipt books him- 

self periodically as required. 

U the procedure prescribed by the National Savings Commis- 
sioner had been followed by the h i s t a n t  Regional Directors and 
the Regional Director, thw the misappropriatiom would have come 
b notice earlier and consequently the Dictrict Organiser could not 
have continued to misappropriate invastom, Moneys. However, after 
the misappropriations came to notice, d e r a l  steps have been taken 



lo tighten up supervision in order to prevent recurrence. They are 
as under:- 

(i) instructions have been issued on 13th September. 1963 tb 
all Regional Directors calling upon them t o -  

(a) maintain the 'Receipts' and 'Issue' registers of District 
Organisers receipt books; 

(b) strictly to adhere to the prescribed instructions relating 
to checking of District Organisers' receipt books; and 

(c) enforce inspection of Districts Organisers' M c e s  by 
Assistant Regional Directcrs. 

( i i )  A register of District Organisers receipt books to be main- 
tained by the Assistant Fkgional Directors has been pres- 
cribed. 

(i i i)  In October !964. forms for the inspection of Assistant Re- 
gional Directors' offices by the Regional Directors and of 
District Organisers by Assistant Regional Directors were 
prescribed and sent to all Regional Directors. 

(iv) While conduc:ing "Vigilance" inspections of Regional 
Directors' offices. an inspecting officer from XG- 
tional Savings Commissioner's office inspects the registers 
of District Organisers' Identity Cards and Receipt books 
and also conducts a test check of District Organisers' used 
receipt books. 

(v)  The earlier procedure has recently bee11 revised. A copy 
of the revised procedure is enclosed. t 

The District Organiser expired on the 31st August. 1966 when the 
prosecution case launched against him was still under trial. The 
case will consequently have to be withdrawn. The question of re- 
covery from the insurance Pool the sum of Rs. 5,000 being the maxi- 
mum risk covered and also whether any recoveries could be made 
fmn the deathcum-retirement gratuity admissible to thc  District 
Organiser is under consideration. 

?'he Committee &sire that a p r t  from the cowdit~ort.s included ? ! r  
the ttipartite agreement with the State Bank of lndin M l s .  R:chard- 
son & Gnuidas t t d .  for m t e c t i n g  the interests of Got.err~rnuat the 
Mh&8'y should review whether any further measures ate necessartj 

hcrv* cnnttolling in the management of the Comparr!r to 
mjeguard the financial interests of Government. The Committee are 



also of the view that a clear stipulation should be made in the a v e e d  
merit t,hnt dwing the currency of the guarantee tire management 
wotild he in, the han.d of the Court/Government nominee. 

[S. No. 10 of Appendix I to 54th Report, 1965-661. 

ACTION TAKEN 
The management of MIS. Richardson and Gruddas IRd. is under 

the control of the Calcutta High Court. The Chairman of '.he Board 
qf Directors is a former Solicitor to the Government of India and 
nas been appointed by the High Court. Further, four of the seven 
Dircctors of the Board are either Government officers or officers of 
Gm.ernment companies. Recently, an officer of the Indian Audit 
and -4ccounts Service has also been appointed as a full time Finan- 
cial Adi.;.scr of the company. Any change in the management :;-t- 
up is L ' .  ~nvariablv made after consultation wlth Government. 

The guarantee k~iven by Government is co-extensive with the 
scheme of man:~g_.~nent approved by the Court, which is in opera- 
tion. The guarpntee may also be revoked by Government at any 
2ime. Further, under the tripartite agreement between the Presi- 
dent, the State Bank and the company, the  State Bank is prevented 
from releasing any securities given to i t  on account of the loan 
guaran'eed by Government, without the Gcvernment's consent. 

Thus, Government's interests have been sufficiently protecied 
and it does not seem necessary t o  consider any further safeguards 
a t  this stsge. It might be added that the  assets of the company 
exceeded its liabilities. other than the State Bank loan. bg over 
R?. 228 lakhs on the 30th June,  1965 and therefore offered suffi- 
cient cover for the guarantee for Rs. 95 lakhs given by Gov- 
ernment. 

Recommendation 
The Committee appreciate the position o.rpEained bg the Secretciry 

Department of Economic Aflairs that in the case of Public Sector' 
companies, the guarantees given by the Government zoould be pro- 
gressively withdrawn as and when those companies went into pro- 
duction and were able to stand on their ,cwn f e ~ t .  The Committee 
would like the Government to adequate!!) safeguard the financial 
interests when they decide to give guarantees to privcrte bodies, co- 
operative societies etc. 

[S. No. 11 of Appendix I to 54th Report. 1965-661. 
ACTION TAKEN 

Noted. The Ministries have been advised to bear in mind the 
recommendations of the Committee while furnishing guarantees 



In favour of public sector undertakings, private bodies, cooperative 
societies etc. 

Recommendation 
The Committee also find zkai some procedural questions are in- 

volved in this case, viz:- 

( a )  u7hether i t  was justlfinhle to grant deputation allowance 
w h m  f h e  oflcer held only the additional charge of the ex- 
cadre post: 

(b) whether it was not unusual that an og.cer  of a regularly 
consttuted service sllould hold the full charge o f  another 
c.r-cadre post but hold the additional charge of this regu- 
Int post. 

The Comntlttee suggest t h a t  these zssues should be determmed 
h ! j  the lLliniqtr?/ of Finance for future guidance. 

[ S .  No. 17 of  Appendix I to 54th Report. 1965-661. 

Sui l : ib ic  l n ~ t r \ i c t ~ o n  halve been Issued to blinlstrirs ind~catlng 
ihe  corrcct proccdur-es to  be observed in such casos vtde the 
L p t t  of E s p  C) M. No F h'(5)-EIII (B) 66 dated 12th September 
1966. 

1745 (Aii) LS 



PLANNING COMMISSION 

Rscornmenda tion 
The Committee note with surprise from the Review of Progress 

1984-65 thut though the ptogramme for intensive development of 
small. industries in rural areas was sponsored in 1962, actual irnple- 
mentat;% started only frm 1964-65. 

[S. No. 18 of Appendix I to the 54th Report, 1965-661 
The Committee feel concerned over the slow progress of the 

rural industries schemes. The Committee would urge that the 
Planning Commission shwld ensure thut the administrative and 
financial procedures coming in the way of the speedy execution of 
the programmes should be simplified suitably. The Commission 
should also enswe that adequate and timely technical gl~idance is 
made available to the project organisations. 

[S. No. 19 of Appendix I to the 54th Report, 1965-661. 
ACTION TAKEN 

As regards the comments of Public Accounts Committee on the 
delay in the actual implementation of the programme in the pro- 
ject areas. it mav be pointed out that the Rural Industries Plan- 
ning Committee in its Review of Progress of the Rural Industries 
Projects Programme for the year 196485 has stated clearly and 
convincingly the reasons for the delay. There were several pro- 
cesses to be gone through for initiating the programme. Firstly, 
the approval of the areas suggested by the State Governments 
was conveyed to them in September-October, 1962 and the States 
were requested to appoint necessary staff. Selection and appoint- 
ment of suitable personnel is known to be a time-consuming pro- 
cess particularly the various formalities connected with the selec- 
tion of personnel, including the advertisement and final selection 
by the State Public Service Commissions have to be observed. 
This process took about two to three months. Thereafter, the 
State Government were asked to depute the Project Officers and 
Planning-cum-survey officers for an Orientation Course, arranged 
by the Planning Commission. This course was started in Novem- 
ber, 1962 and completed in December, 1962 The next step was to 
draw up realistic and feasible development programmes for the 
projects and it was suggested to the State Governments that they 
should carry out surveys of the areas with a view to assessing 
surveys, which had to be fairly detailed, took about more than six 
locally available physical, financial and human resources end 
d e t e d n i n g  the possibilities and potentials of development. The 



months to complete. The programmes were then formulated on 
the basis of the data and facts thrown up by the surveys. Consi- 
deration and examination of the programmes and the final appro- 
val of agreed schemes by various State Departments took another 
2-3 months. As the next step, financial and administrative pro- 
cedures and formation of Project and State level Committees had 
to be finalised for this new programme. A11 these processes took 
up one whole year of 1963-64. Actual implementation of the 
schemes and programmes, therefore, started only during the year 
1964-65. 

2. The Planning Commission has made various suggestions to the 
State Governments in regard to simplification of financial and 
administrative procedures to avoid delays. Some States have ac- 
cepted the suggestions and issued necessary orders. However, the 
modifications have not found favour in several cases with the Audit 
as well as Finance on constitutional grounds. The Rural Industries 
Planning Committee is considering other measures to eliminate 
delays but acceptance or otherwise of the suggestions rests with 
the State Governments. 

3. It is a fact that adequate and timely technical advice and 
guidance was not available to entrepreneurs. conperativc societ~es 
and other artisans in the Project areas in the beginning of the 
p!.opramme. To remove this lacuna, i t  was suggested to the State 
Governments to appolnt at least two technical officers for each 
project area. Experience since 1M4-65 has shown that suitable 
personnel were not available on the pay scales offered. It was ac- 
cordingly suggested to the States thit  thepay scales may be revised 
and technical personnel recruited on either the maximum sf the 
earlier pay scales or higher scales. The fact, however, remains 
that suitable technical personnel are not available for going to 
some of the rural project areas for various reasons. The Small 
Industries Servicc Institutes are helping project areas with techni- 
cal advice to the extent possible. However. these Institutes are 
not in a position to devote adequate time from day to day to this 
work due to other demands on their time and paucity of technical 
staff. The Rural Industries Planning Committee also maintains 
liaison with various research laboratories, universities etc. and 
Central Small Industries Organisation for solution of certain tech- 
nical problems and evolution of appropriate tech:lologies. This 
work will be placed on proper footing and developed when the 
proposed Institute of Technology is set up under the auspices of 
the Central Small Industries Organisation. The difficulties are 
thus real but the Planning Commisison is giving continuous at- 
tention to the means by which the position may be improved. 



MINISTRY OF FOOD, AGRICULTURE, COMMUNITY DEVELOP- 
MENT AND COOPE,RATION 

Recommendation 

The programme h a s  notv  t.1 ,cbn in:c~i.prri.alcd, as a d t , ' i n ~ t v  . I)(-! n -  
tegral part, in the F o u r . h  E'i\.e ' i c w  P!an and  a pruvisic~n of '4 . 9U 
crores has been indic:ited i l l  the Draf Outline of thc.  four?!^ i ' ,vc  
Year Plan for the works programme proper. with annua l  plios'r:; of 
the outlay and the likcly rrnpltyrnc~nt  p n c ~ a t i o n .  In addition. n pro- 
vision of another Rs. 5 crortA. has bcev iridicaied for imparti!:i: ..: 111s 
to  lu:al youths. 



,only b-. made available; nor is i t  possible to  make a firm forecast 
d t  this stage about the likely resources position over the succeeding 
years. 

As for thc  training o i  labourers a n  outlay, as  already slatwl, is 
envisaged under the Draft Outline of the Four th  Five Year Plan. 
The Draft Outline refers to 'the proposed programme, inter-alia, in 
the following terms: 

" I n  acidition .o 1:spenditure on works a p rov i s io~~  of Rs.  5 
r:r\irc:; har: hecn made for impar:ing skill? to rural  youth 
in the ;,gml g!-oup 15-25 years. These resources will be sup- 
plemented by funds available under the Plan of the Minis- 
t ry  nf Labour and Employment which makes a provision 
of nb:~ut Rs. 4 crores for  rural training institutes. Through 
th i .~  programme of skill formation. by providing on-the- 
jol, t:.:iining i n  dcl-clopment projects. it is hoped to buiid 
u n  corps of young trained workers in rural  areas, who 
can serve as task forces for new works. It  is expec:ed that 
sur.?~ 1vori;ers ivilI bc able t i) firid imployment i:l v3riaus 
works programmes undertaken 5. Government and Pan- 
~h;l> ' ; i :  ;tgencic; and can wc->rk on :i continuing hasis wi.h 
labour cooperatives. A proportion of these skilled work- 
er..; may aiso be able to find work on their own." 

Thv training progrnmme is ur?dcr discilssion Lvith the  D~rec?ora .e  
C;c I ? (  r:ri nf Employment and Training and the Planning Cornmisslon. 
I t  w ~ l l  be taken up In the light of :he operational d~12: ls  :meed upon. 

The C l o v ~ m v f r ~  nlso observe frotit the note furnisht*d bp the 
Ministrg that n Iump s u ~ n  proviston of Rs  1-13 crores h a s  heeu mnde  
for ~pccrnl urcms, 11111 areas. Riirnl Mnnpotivr W o r k s  Proqran1:ne in 
the Draf t  Fotlrtj~ Plan. The esort amount to he protqlded in the 
Fourth Five Year Plau had not  yet been finalrsed. In rht:: connee- 
t i m ,  the Conltnitlce tcould l ike  to point out tha t  even i n  rhe Third 
Five Year Plan the  target of R s  150 r r o r ~ s  was f imd for this scheme 
and as against t i l t s  expendt ture of about Rs. 16 wares  1s on13 e.p 
w e d  to be incurred. The Co?r~nzlttee ore not s t ~ t c  u h e t h e t  the 



necessary administrative/ezecutive machinery was existing to carry 
out these projects on such a large scale, or that the Plcrnning Com- 
mission was not satisfied with the employment potential generated 
by these projects. Further, the Government have also not examined 
how far  they have been able to make a saving in expenditure by en- 
trusting these w o ~ k s  to the Block Samitis and Panchayats etc. It 
is also necessary that the administratiz~e delays are avoided at difle- 
rent stages. The methods and forms for the preparation of account 
also require simplification so that they are easily understood by the 
Panchuya's. In this connection. the Committee would also like to 
draw the attention of the Ministry to para 12 of 55th Report (Third 
Lok Sabha) of the Estimates Committee 1963-64 wherein the Esti- 
mates Committee had obserz)ed that "The Rural Works Program.me 
should primarily be devoted to increasing agricultural production, 
dez)elopmenr of village industries, construction of link roads and 
creation of rent~i?lerat;ve assets. . . . . . . . . " 

[ S .  No. 22 of Appendix I to the 54th Report 1965-661. 

As has already been explained in reply to the Committee's obser- 
vation at Serial No. 21 para 1.119 the main difficulty during the 
Third Plan period was not administrative or organisational deficien- 
cies, but lack of adequate funds for the programme; with the limited 
resources available. the employment generated had been somewhat 
better than the proportionate physical targets in nccg~dancc with 
the norms envisaged in the Third Plan document. For the Fourth 
Five Year Plan, the Draft Outline has since specified a provision of 
Rs. 95 crores for the programme. 

Although no comprehensive cost benefit analysis cf the program- 
me has so far been made in the States, the emphasis on payment of 
wages at prevailing slack season rates, non-involvement of contrac- 
tors and local contribution is fully expected to result in saving in 
expenditure as compared to the cost of normal departmental execu- 
tlon. Classified data  for the schemes executed under the program- 
mc during the Third Five Year Plan and the costs have, so far 
been furnished by the States in respect of an expenditure of Rs. 9.48 
crores or about half of the total investment; the works carried out, 
through people's institutions in the main, it is reckoned, would h ~ v e  
cost around Rs. 12.83 crores, or some 35% more under the conven- 
tional agencies. The issue of cost-benefit ratio was considered, inter- 
alia, a t  the last Annual Conference on community Developxnent c 7 r d  
Panchayati Raj and it recommended that the State Governments 
should undertake an assessment of the investment-output ratio 
under the programme. They are seized of the recommendaflon. 



In most States, steps have been taken to avoid delays; the power 
of according administrative and technical sanctions has been devol- 
ved on the district and block authorities and funds are placed a t  
the disposal of Panchayati Raj institutions at the beginning of the 
year; in a number of States, these institutions incur iaitial expen- 
diture over this programme even from their own general purpose 
funds subject to subsequent recoupment. As f o r  forms for the 
preparation of accounts under the programme, they conform to 
those prescribed and commonly used and understood in the States 
for all similar programmes undertaken at the block level. 

As the main facus of the programme is on employment genera- 
tion, labour-intensive schemes designed to create productive corn- 
munity assets, particularly in the fields of agriculture, and village 
communications, and capable of being undertaken during the agricul- 
tural slack season without involving higher technical skills or costly 
material, are undertaken. As village industries are not generally 
confined to the slack season. even when they do not involve costly 
materials and skilled operation, they have. as a rule, not beencnver- 
ed under the Rural Works Programme; where. however, the other 
basic considerations are met, as for instance, in the case of brick- 
kilns, these can be taken up on a seasonal basis. 

As substantial amount is proposed to be spent in the Fourth Five 
Year Plan for Rural Works Programme, the Committee suggest that 
t h e  following points mall be kept in view while sancticmiq these 
zi'orks: 

1. As jar as possible the expenditure on such programmes 
should be on productive assets to avoid any injlationary 
impact on the economg. 

2. There should be a proper machinery to execute such usorks 

3. There should be a proper accounting and audit atrnnge- 
ments for such expenditure. 

4. As far as possible, the employment shortld be training-orien- 
ted so that unskilled workers get skilled and become self- 
suppmt i n g .  

IS. No. 23 of Appendix I to 54th Report, 1965-661 

The suggestions will be kept in view while drawing up program- 
mes to be undertaken during the Fourth Five Year Plan period. 



Recommendation 

The Committee hope t1ra.t the Ministry will take all necessary 
steps to safegunrd the financial interests of Government. 

[S. No. 40 o f  Appendix I to  54th I i e ~ o r t ,  1965-661. 

The  reconlrnenda:ion oT the P A C .  has been noiecl for guidance. 

The Committee regret to note that notwitlzstanding the provisions 
of the DeElti Stare (Aid t o  Smal l  & Cottage Ind~~s t r ies )  Rules which 
resrricted grant of loans to th.e extent of Rs. 50.000/- i n  such cases 
and the advice of the State Government that the  society had no. 
tangible assets to offer. the  Ministry of Industry t1wugh.t it proper 
to  give direct n loon (Rs .  2.50 l akhs )  to t h e  Society. z f ,  de-~pite these 
limitations, the loan toas g t w n  to the Society in the  larger interest 
of rehabilitation of n Inrgc! number of people who wo:ild otherwise 
have been th rown out of emplognent .  the Corninittee feel that steps 
should have been tnaken t.o snferpnrd the financial interests of 
Government by u-m; of obta i~~ing  adequn:c securit?~ for  the an1ol~nt 
of the loan a d ~ c i i : c e d .  

IS. Xu. 41 of Appendix I to 54th Repcrt .  1965-661. 

The  circumstances undc: w h ~ t h  the. loan waq ,qirm to the w c ~ c t ?  
have already be%?? c s p l a ~ w !  in a comprehensive note submitted 10 
the P .A C: ( i  :'( '1 ,,-,-c!.-%: XT of :l:c I.'.f!y-fourth Kcpr~r! of P 1'1 (' 

1965-66). It has a l w  been exp la~ned  therein tha t  t h e  fa i lurc  to obtain 
adequate s e c u r ~ t y  was not likely to adversely affect C ;o t l~ rnmrn :~  
ability to recover !he arr~our l t  due, a .  Government's ducb-, It::vo gt l+  
the first charge OLTI t h e  assets o f  the  Soc!et;\. (v ldc  : l ppcnd~x  S or  
54th Report o f  P..4 C .  1965-66). The observations of !he Cornv~t tcc  
are. however, noted. 

Recommendation 
The Comm:ttee rcqret to note that In spite of their rwrrvtwenda- 

tion for a proper znquiry made last year, no sfeps h a w  been fnken 
to undertake such an inquiry. 

[S. S o .  42 o f  Appendlx I to 54th Report. 1965-661 

As recommended by the Committee a Joint Secretary in  this 
Ministry has since been apointed as  enquiry oflicer for conducting an 



enquiry. He has already started looking into the  case. The result 
oi the enquiry committee will be intimated to the P.A.C. 

Shri A. K. Roy, Joint Secretary who was appointed Enquiry OiG- 
cer ,Lo conduct enquiry into this case has submitted his report to the 
Secretary of this Ministry and copies thereof will be sent to Lok 
Sabha  Secrcltariat after Secretary has perused it. 

Recommendation 

In the  o, wrt a j  :/LC Co,71nL;ttee i t  was very unusual for the Gov- 
ernment  to ytve loan to the soczetg w thout executtng the necessary 
docutnents. The  Corn?tut:ee find no justlficatron for t h ~ s  declslon. 

IS. NO. 43 vf Appcndix I to 54th I:ep ! ~ i .  1965-661. 

, . L he s ~ c p  t a  ( ,M~n~st:-> in gettlng tne docurncnts execu- 
tc 11  hrlci tlie cu  c ,III I ; , .  P, \vh~ch thcsc could not be executed have 
aileadg been c,spl;t:l;crl in  n note submitted to P.A.C. ( : . Je  Appendix 
X, 51th Rep I , :  ,f P A C.. 196566) The observat~ons of t h ~  Com- 
ni ~t tcae arcA, h o \ v c \ ~ s ,  noted. 

Tne steps takcn by t i l l s  Minis tn  in gt':t!ng the documrnts exe- 
cuted and the circumstvnccs in which these could not  be executed 



*had already been explained in a note submitted to the P.A.C. (vide 
.Appendix X of Fifty-fourth Report-P.A.C., 1965-66). 

The Committee regret to observe that notwithstanding the fact 
that the society approached Government in January 1957 for a copy of 
agreement to be executed by them, Government could not get the 
agreement signed during the period o f  6 years i.e, between 25-1-1957 
and 4-3-1963 b y  the societg to whom a loan of Rs. 2.5 lakhs had been 
sanctioned on 25-10-1956. In the opinion of the Committee the res- 
pomibility for the long delay of 6 years lies primarily with the 
Ministry. The Committee cannot understand this failure to get the 
agreement executed particularly because the Society was alteadg 
-under the influence of the Government and at least for some time the 
full control of its oflairs was in the hands of Government nominees. 
This. in the opinion of the Committee, is a clear case of negligence 
and dereliction of duty. Tlze Committee hope that in  future Gout. 
will  take necessanl steps to avoid such long delays in  execution of 
sgreemen ts. 

[S. No. 45 of Appendix I t o  54th Report. 1965-661 

The recommendation of  the P.A.C. has been noted for future 
guidance. 

Recommendation. 
The Committee are not happy at the nianner i n  which unusunl 

concessions were given to the society and the failure to take proper 
steps to safeguard the financial interests o f  Government. 

[S. No. 46 c f  Appendix I to 54th Report. 1965-661. 

The 0bSe~a t ion  made b y  the P.A.C. has been noted. A Joint 
Secretary in this Ministry has been appointed as an enquiry officer 
to conduct enquiry into this case and he has already started looking 
into the facts. The result of :his enquiry will be intimated to the 
P.A.C. 

Recommendation 
The Committee have noted the following disquieting features in 

'this care.: 
( i )  During the period from 1956 to 1962 cases oj mismanage- 

ment  and other irreguhrities such as pledging of finished 



goods worth Rs. 80,0001- in  fatrour of a private bank 
against a cash credit of Rs. 52,0001- were reporfed to Gov- 
ernment. Adequate eforts were not made b y  the Ministry 
to look into the aflairs of the society and to set them right. 

(ii)  Charges of mismanagement a d  irregularities were leve- 
lled against the society even when the manugement had as 
its Chairman a Government nominee. Further in spite 
of the fact that oficials of Government on the Managing 
Commi!tee were reporting to the Ministry about the un- 
satisfactory state of afairs of the society, no action was 
taken to get the hypothecation deed eigned in time so as 
to safeguard the financial interest of Gmernment. 

IS. N. 47 of Appendix I to 54th Report 1965-661. 

The obser\?ations made by the P.A.C. have been noted. A Join; 
Secretary in this Ministry has been appointed an an enquiry officer 
to conduct enquiry into this case. He has already started looking into 
the  case. The result of this enquiry will be intimated to the P.A.C. 

Recommendation 

The Committee may be informed of the further develapments in 
t h i s  case. 

[S. No. 51 of Appenbx I to 54th Report i.465-661 

(a) On 18-8-65 the Company Law Board informed this Mlnistry 
that a change had occurred in the management of the M,/s. Faridabad 
Industrial & Quarrying Co. and the present management of  the com- 
pany was interested in c a q l n g  on the business by lnstallrng further 
machinery in the factory and in vlew of this the Board had decided 
to drop the action regarding winding up. The case was again re- 
ferred to the Ministn of Law who advised that In order to find out 
the reactions of the new management o f  tho firm. fresh legal notlces 
may be served before deciding future l , ~ , .  of a~ on Accordingly two 
separate notices were issued by registere,! post on -0.11.1965 in respect 
of two loans granted to the firm, calllng upon it to discharge full 
liabilities to the Govt. wi th~n a period of one month from the date 
of receipt of the notices. These notices were re-issued on 1.2.1966 
as there was no evidence with the Ministry regarding the receipt of 
*he earlier notices by the firm. 



(b) hl r e ~ l g ,  i t  was stated by the firm that malnly due to the  
non-finalisation of the lcase for quarrying of the hill by the  Sta te  
Govt. and non-availability of Railway siding, the machineries instal- 
led could not be made use of and as a result the company had' t o  
incur a loss Y Rs. 5.00 ldrhs. They, however, offercd to repay the 
entire amoun. due to the Govt. within a period of 7 years by way 
of 14 equate,' half-yearly instalmmts. They further a s k 4  for the  
release of ba'.:nce out of Rs. 1.00 lakh originally sanctioned to  the 
firm by the  l i inistry of Rehabilitation. 

In order ro appreciation properly the offer made by the firm, a 
representativ,. of the firm was called to the Ministry for discussion, 
and it was m.,:!e clear to him by the Deputy Secretary incharge that  
a t  the prcsen. juncture when the rehabilltation problem itself had 
ceased to exist. i t  would not he pc ssiblr to give a fresh loan on that 
basis. Regarding repayment of the amount due to the Govt.. he was 
told that the  phased payments suggested by the firm would not be 
acceptable to the Go1.t.. pcirticularly in view of their past perfor- 
mance. The representative gave us to understand that the machi- 
nery mortgaged to !he Govt , was never used by thc  firm and that 
i t  would fetch only Rs. 20.000/- if sold in the market In order to 
determine whether i t  u.ould be n:!n~able to take over the  mortqapcd 
 machine^ and sell it off, two o f i c r r ~  of t he  office of the Development 
Commissioner, Small Scale 1ndu~tr:es were deputcd to make a on 
the  spot study. They reporlcd t r ;  this Minic.try on 23 5 1966 the 
machinery w 3 s  in .trey bad condition. 

Shri C. P. Wadhawan. Ass:stant Director; Small Industries 
S e r v ~ c e  Institute. Okhla, who has been appointed as Reccivcr t o  :*,kt 
over the possession of the mortgaged property of the Far~dahnd 
Industrial & Quarrl-ing Co. has  intimated that he  has taken ovcr 
p~ssession of the  mortgaged property on the 1st Mav, 1967. Action 
t o  dispose of the  machineries etc. is being taken up by him 

Recommendation 

The Committee desire to bc informed o f  the 1nte::t poslt~on r ~ g a r d -  
ing the recovery of amounts due from the Indian Finrdu+nre Indtis- 
tries. Faridabad. 

[ S .  Y o .  52 of Appendix I to the ,54111 Report. lM5-663 
ACTION TAKW 

In  June, 1965 M/s. Indian Hardware Industries Ltd., Faridabad, 
was warned by this Ministry that  if they did not make immediate 
arrangements to  liquidate the arrears, Government would be cons- 



trained to takc recourse to law for the  recovery of the outstanding 
amount  instalment of Rs. 10,000/- on 26-61965 and promised to pay 
similar amounts every month regularly till the full loan was liqui- 
dated. This arrangement suggested by the firm was accepted by 
the  Ministry as a special caw. The firm was, however, warned that  
in the case they failed to  honour their commitments, n'ecessary legal 
action would be taken for  t h ~  recovery of the loan without g:ving 
any further notice. 

(b)  From June,  1965, the firm paid the instalments rcgul:lrly! 
although there was some delay in the paymcnt of instalments .for 
Deccmbur 1965 and J a n u a u  1966. As the Firm ;rga't.l d(h:;ii!itcci in 
the  payment:; of instalments for Fc l~ruary  and 1 la r r .h  !9Gf: i: was 
warned on 21-4-1966 that t h e  pnymc~l: of arrears should be made 
iv i th in  a fortnight failing which the h?inis'.ry u.ould tie :ons:ra!ried 
tn takc legal action untier the relevant clausr~< ;.f mortgage deeds. 

. . Tlic firm explained that the delay in paymmt: 0 :  t n  in 
rccmt  past was owing to  severe power cats irn?wcd on ?:?ern which 
c.rp,14s>rl L I .  , < :  .; n r I :  : ' d ~ : .  T~PV a l s ~  
r e p o r t 4  that tht. cheque regardiny iv: ;!almc?t for J:\nuary. 19ti6. 
n ' a s  being c'cnt by them and i t  promised t h ~ t  :he rc.r.rin;r:q ins!::?- 
ments W O L I I C J  b~ paid in usual manner. The Ministr:, n - l r n ~ d  !he 
firm on 31.5.1966 that appropriate lecnl action wiil he tnken i?  n ? l  !hr 
o~~ts?nnding  amounts arc not paid immcdi,-t te!v. T v j  rnsv3r?so the  
firm intimated v;de  their letter dated 11.6.66 !!.:n: t?c:. had  a!rcady 
sent ;I cbcque f ,> r  Rs. 10.00n ' -  to Audit reprcwntin: t b x  i,.i:-!mrnt 
f , ) r  FP!:I-!~ar.v, 1966. It has bccn informally under.-too? fr ,~rn :hc firm 
t h : ~ t  a f~ l r thc r  amount of 9 s .  20.000 '- r rprescnt i r?~ ;~.;t,.':-cn.ts fnr 
"I,:r:.'i S- . \ p i 1  1966 was soq+ 1). them 10 t?!c .\!;:lit #.?: '1 7 79CF;. T:?- 
5r.n has  now intima!cyj ? - ( d e  their Ic+trr  da!ej  ?? .7 .??M :!*a: they 
ha\:(> si!icc d~pr~si!ctl instalmc>nt for ?I:I:. 1966 :!ls~?. 

(c) Ag;iinst the total 1na11 of Rs. 7.09.981 .. : ! \ . : : : I .  t. ! : '!I: f r m .  
thf. firm hf.id rcpnid i t  ! , I  s .  ? ' is WW:? (:~:-i:;r .pal 
Rs .  l , 3 T , X ? .  7'2 and  intclrcst Rs. 1.31 6Sfi. 91). 

Thc romn~it te t .  trust  +',nt ty;p(~rolrs stc!).: ::.:17 ?><. ! n ! : i 1 * )  ',) C ~ F V C ~  
rtcotv'.?r o f  the o~ctsta t;c?i~ig alnnu,:t.v f r - c? i r :  : I  d c " r  ! i ! : ( , ~  ?"lc!/ 
~ ~ ' o t ~ ! d  l i k c  t o  be iil,forrncd nf t h P  !,wovr.ss w n d c  in tlr is rcpnr?. 

IS. No 53 of Appcndis 1 t , ,  54th Rtymrt. 1965-661 

ACTION T A K E N  

Appr~priate steps to cfTect cnrly rr.cr\.r.rlcs of :!lc loans have btvn 
taken by the Delhi A h i n i s t r a t i c m  ::71d the  l:!:~i: p ~ i ' f i n  :?is 



rtgard is indicated in the statement received from the Delhi Admini* 
tration. (Annerure. . . . . . . .). 

The Committee feel that unless utilisation certificates are received 
in  time and the Inspectorate staff of the Director of Industries sub- 
mitted Inspection Reports regularly the Govt., will not 'be able to 
know whether the money has been utilised for the purpose for which 
it was advanced. The Committee are suqnised how such an unsatis- 
factory situation was allowed to continue for such a long tW.c 
They trust that steps would be taken to ensure that utilisation certi- 
ficates ate furnished by  the loanees an t i n e  and they are properly 
tcrutinised. 

[S .  No. 54 of Appendix I to 54th Report, 1965-661 

Acnox ram-  
Consolidated records for watching and checking of the utilisation 

of loans are b e q  properly kept by the Delhi Administration since 
the financial year 1962.63. Every attempt is being made by that 
Administration to check the utilisation of the loans advanced. Any 
deficiency, the Delhi Administration say, in this regard is attributable 
exclusively to the acute paucity of staff. 

Most of  the 2,000 factories have been visited by the Inspectorate 
staff. Recoveries in instalments are being made from the loanees. 
whose utilisation is satisfactory and lurnp-sum recoveries have bren 
ordered in the cases where the utilisation is not found satisfactory. 

As regards the clearance of arrears; in view of llie jact thn: the 
C & AG has agreed to do post-audit instead of preaudit thc* Cnm- 
mittee hope that the High Powered Committe would now be cl'rle 

to move quickly in the matter and liquidate the arrears without arty 
further delay. 

[S. No. 56 of Appendix I to 54th Report. 1965-661 

The question of pre-audit instead of post-audit cropped up when 
the question of Audit's asswiation with the High Powered Com- 
mittee set up to finalbe the outstanding claims of subsidy, surcharge, 
etc., was being discussed in the PAC. The C & AG then pointed out 
that Audit d d  not take executive responsibility, he could agree 
to a posbaudit, 9 



157 
4 

The matter has since then been carefully examined. Apart from 
the fact that the system of pre-audit ensures double check before 
payment, the point for consideration was whether in view of the 
revised position of the claims in relation to the firms like M/s. 
Aminchand Payarelal Group, MIS. B. R. Herman and Mohatta and 
M/s. J. S. Cohen, which formed a substantial and the difficult portion 
of the outstandings, being proposed to be sent to Arbitration, the 
system of pre-audit should at all be dispensed with. 

After a careful consideration of all the aspects, it has been decided 
by Government to continue with the present system of pre-audit an& 
nat to switch over to the system of post-audit. 



MINISTRY OF IRON, STEEL AND MINES AND METALS 

Recommendation 

The Committee take a very serious view of t h e  c.heques having 
been issued in this case w ~ t h o u t  any balance i n  the accounts of the 
Coal Board. The Committee feel that th i s  apears to have been done 
primarily with (1 v:euq to e ~ h a u s ~  the funds at the close of the year 
and in  that haste the Con2 Bonrd did not even have in view tlre ba- 
lance to their credzt zn the bank. Tlie Committee would suggest that 
the  case should be inve.stigatt.d thro;cghly and respotlstbll~tg fixed for 
this lapse. They further hope that such rnlsrak~s will bc strictly 
avoided in future. 

[S .  No. 65 o f  Appendix I to 54th Rrport. 1965-661 

The recommendation of the Committee has been noted. The 
Chairman, Coal Board, has been requested to institute a through 
enquiry into the case so that responsibility could be fixed for this 
lapse. A further report will be submitted to the Public i2ccounts 
Comrn7ttee in due course. Necessary steps have also been t a k w  to 
cl?wre that such m i s t a k e  on the part of the Coal Board are s t r ~ ~ t ! ~  
avoided in future. 

IDntcd 8-f!-571. 

The Chairman, Coal Board 112s looked Into the matter a d  has  h ~ l d  
the  then Deputy F~nanclal  Aci~~.scr and Chicf Accounts O f f i c ~ ~ .  rcs- 
ponsihle for the laps(, He h a 5  s ~ n c c  ht1.n rc.vcrted frorr  t h o  Coal 
Board to his parent Departm $n:. from where h e  cc7nlc O!I dc !,iitat~c~n 
t o  ihe Coal Board 

[Dated 1-5-1967] 

The Committee were in jomed  bU Audit that tlre colliery had 
since refzlnded the irregular payment. 

The Commrttee further understand jrotn Audzt tha t  the  Mlnistry 
had stated that the Chief inspector of Mmes reported in A u g w t ,  
1964 that the colliery did not comply with the orders to introduce cap 
Zamps before July, 1961 and hence assistance was not payable for 
the  period upto July, 1961. 



The Committee fail to understand why the Chief Inspector should 
have taken three years to detect this non-compliance and to repod 
on it. They hope that proper steps will be taken by the Board to 
avoid recurrence of such cases in future. 

IS. No. 68 of Appendix I to 54th %POI?, 1965-661 

 ON TAKEN 

The Chief Inspector of Mines has informed the Board that the 
mistake had ocurred in his office and that he had since issued instruc- 
tions to his oface to ensensure that such mistakes did not recur. 

p a t e d  18-11-1966] 

Recommendation 

The Committee find that the losses suffered in this case was be- 
cause of multiple lapses for which the administration alone is to be 
blamed. 

It  is surprising that the usual practice of making a provision in the 
contract that in case a work is abandoned it should be completed at 
the risk and cost of the original contractor was not followed in this 
case and the contractor had drawn a huge s u n  as advance from the 
colliery before the completion of the work and the authorities did 
not conside? it worthwhile to safeguard their own pos'tion bg ob- 
taining adequate security from the contractor as a result of which1 
recoveries could not be eflected. 

The Committee would like to be informed of the results achieved 
by doing the work depzrtmentally and progress made in regard to 
the introduction of any unified control over the protective work. 

IS. No. 67 of Appendix I to 54th Report, 1965-CiS] 

ACTION TAKEN 

Adequate provision has since been made in the sanction lettcr to 
safeguard the interest of the Board. In this conn'ection a copy of the 
standard form of the sanction letter [clauses (vii) and (viii) of 
Para 4 refer] is enclosed. (Not printed). 

It  has not yet been possible for the Coal Board to set up a full- 
fledged organisation for carrying out all protective works departmen- 
tally. A small wing has, however, been formed and placed in charge 
of an Inspecting officer on an experimental basis. This wing is gene- 
rally entrusted with such protective works where the mine is an 
abandoned one or the management is reluctant to take up the job. At 



present the protective works which are taken up departmentally are 
executed through contractors who are usually one of the neighbour- 
ing collieries. It is hoped that these works will be executed without 
app0intmen.t of contractors once the necessary machinery ~ n d  equip- 
ment are purchased (much of which will have to be imported) and 
the operating staff appointed. 

Recommendation 

The information regarding the interest liability in foreign ex- 
change and interest on the investment so far made in regard to the 
three Central Ropeways is still awaited. 

[S. No. 68 of Appendix I to 54th Report, 1965-663 

The approved capital estimates of the three ropeways, the instal- 
lation of which has been entrusted to the Coal Board and the foreign 
exchange element thereof are indicated below: - 

(In Rupees-Lakhs) 

Total cost Foreign exchange 
element 

I .  Area 'D' Ropeway 345.42 143.77 

2. "J & K" Ropeway 689'33 340'69 

2 The foreign exchange costs of Area 'D' Ropeway and 'J.&K.' 
Rapeway are being covered by allocations from the 2 30 million and 
2 13 million U.K. Credits respectively, while the foreign exchange 
cost of Area 'F' Ropeway has been covered by the specih AID loan 
of $7.7 million. 



The terms and conditions of the abwe foreign exchange lmna 
are as below: - 

Date of Rate of intercst Moratorium on Terms of 
signing of repayment of Repayment 
the Agree- principal 

m a t  

I. 430 1-5-61 As applicable to loans 7 ycars In 37 semi-annual 
m~llion of comparable duration instalments com- 
U.K. taken by the British mencing from 
Loan Treasury from th3 Con- 31-5-68. 

solidated Fund of U.K. 
plus f % per annum. 

2. 6x3 4-9-61 As applicable to loans 7 years In 36 semi-annual 
million of comparable duration instalments com- 
U.K. taken by the British mencing from 
Loan Treasury from t h ~  con- 30-1 1-1969. 

solidated Fund of U.K. 
plus f f.', pzr annum. 

3. $7.7 21-10-63 3476perann2rn pay- ~oyears  In 61semi-annual 
million able semi-annually. equal instalment's 
AID 1st  instalmtnt 
Loan falling due 10 

years after date of 
disbursement. 

The liability for payment of interest on the foreign exchange 
rests with the Government of India as they are the borrowers. The 
Coal Board are not required to pay any interest directly on these 
foreign exchange loans. 

3. Government have decided that the funds to be made available 
to the Coal Board for meeting the cost of the three ropeway p 
jects should be treated as a 'loan' on terms and conditions applicable 
to loans to statutory Corporations from time to time. Including 
the escalations provided for in the respective contracts, it is antici- 
pated that the total cost of the three projects would be of the order 
of Rs. 2.200 lakhs. The expenditure incurred on the projects in  
1961-62 and 1962-63, amounting to Rs. 157:86 lakhs, was met by the 
Coal Board from the balance available in Coal Mines (Conservation 
& Safety) Fund. Government would, therefore, have t o  advance 
approximately a total loan of Rs. 2,042 lakhs to the Coal Board. The 
total loans advanced by Government to the Coal Board till the end 
of the year 196W6 are Rs. 1,18667 lakhs. The rate of interest at  
P'ese~$ applicable to the loans to the Coal Board which are repay- 



able within 15; years, is 5i per cent per annum. The loans carry 
a period of moratorium for the repayment of the principal amount 
which is two years from the date of commissioning of all the rap 
ways or a total per iod of five years from the date of disbursement 
whichever is less. Assuming that the loan capital on an average 
per annum during the cmmncy of the loan, which as stated earlier 
is 15 years from the date of their drawal would be 50 per cent of 
the total ban, the interest liability of the Coal Board on these l W  
would, on an average be olf the order of Rs. 56 lakhs per annum. 
The actual annual liability of the Coal Board on account of interest 
cannot be worked out at this stage as the entire funds for the com- 
pletion of all the rapeways have not yet been drawn by the Cod 
Board and the exact period of moratorium for the repayment of the 
principal amount cannot be determined at present. 

4. This note hlas been seen by the Ministry of Finance and has 
also been vetted by Audit. 

Recommendation 
In view of the very heavy anwunt of loan (viz. Rs. 21 crores 

approximutely) earmarked for 3 ropeways, the Committee rc70uld 
like to know the final decision taken by Government to ensure 
timely repayment of this loan and the details worked out for  this 
purpose. 

[S. No. 69 of Appendix I to 54th Report 1965-66) 

The loan is to be repaid in 15 years. One of the conditions gov- 
erning the grant of loan is that a moratorium of two years from the 
date of commissioning of all the ropeways or for a total period of 
five years from the date of disbursement cf loan, whichever is less, 
will be allowed for the repayment of the principal of the loan. The 
principal will be repaid in equal annual instalments commencing 
from the expiry of the said period of moratorium, during the 
remaining currency of the loan, interest being paid annually from 
the date of drawal of the loan. The first loan having been granted 
in the year 1963-64, the repayment of principal will start from the 
year 1968-69. Government pro- to increase the excise duty on 
-1 and coke to enable the Coal Board to repay the loan. It may 
be mentioned in this connection that when Government approached 
Parliament in 1961 for increasing the ceiling of excise duty, leviable 
under the Coal Mines (Conservation and Safety) Act, of Re. 1/- per 
ton to Rs. 4/- per ton, financing of the ropavays was one of the 
grounds included in the objects of the Bill. 

[Dated 18-11-1966] 



Recommendation 
The Committee are not convinced by the arguments advanced 

by the representative of the Coal Board in this case. The retention 
of the amount could have been justified only if there were an3 occa- 
sion for doubt that the amount of Rs. 60 bkhs which was t o  be paid 
to the contractor within a month of his , depositing the security 
money, would not be available within that period Nothing was 
stated during evidence to substantiate such an apprehension. The 
amount retained was bearing an interest of 5 per cent which of 
course, was neutralised to s m  extent by short term investment. 
The Committee feel that even the resultant loss could have been 
avoided if the Board instead of drawing the amount much in advance 
of the requirement had done it at the proper time. The Committee 
hope that the Board should in future exercise better control on their 
borrowings and avoid infructuous expenditure. 

[S.  No. 70 of  Appendix I to 54th Report, 1965-661 

The recommendation of the Committee has been noted by the 
Coal Board for guidance and  compliance. 

[Dated 18-11-1966] 

The Committee regret to note that the statement on the follow- 
ing points have not been furnished by the Ministry: 

( a )  the basis on which the amount of assistance given under the 
head "Assistance to collieries handicapped by adverse factors etc." 
vide item E of the Statement of Receipts and Expenditure of the 
Coal Board for the year ended 31st March, 19f54 (Appendix X I I I )  
was determined; ( b )  how it was verified that4the amount of money 
given as assistance was spent economically and for the purpose for 
which it was given; ( c )  the names of collieries to  which assistance 
amounting to more than Rs. 2 lakhs- 

[S. No. 71 o f  Appendix I to 54th Report 1965-661 

The delay is regretted. The informa tion is furnished below: 
[Dated 18-1 1-19601 

Item E of the Statement of Receipts and Expenditure of the Coal 
Board for the year ended 313-1964: Assistance to coIliRties 
handicapped bg adverse factors. 

( i)  Assistance is determined after satisfying that the adverse fat 
tor for which assistance has been claimed does exist. Differeat raw 



of assistance have been Axed for different adverse factors. These 
are given in Annexure I. (Not printed) Assistance is paid on the 
basis of raisings minus colliery consumption. 

(ii) Assistance is granted for reimbursement of expenditure al- 
ready incurred on raising the coal. The question of verifying the 
amount actually spent (subsequently) for the purpose for which it 
was given does not, therefore, arise. 

(iii) A, statement indicating names of collieries to which assistance 
amounting to more than Rs. 2 lakhs was given during the last t b  
years 1962-63, 1963-64 and 1964-65 is given in Annexux I1 (Not 
printed). , 



'MINISTRY OF LABOUR, EMPLOYMENT AND REHABILITATION 

The Committee note with regret that cases registered in 1953 are 
still pending for disposal. They hope that 882 cases pending at 
present will be cleared within the proposed time limit ie. 30th June, 
1967. 

[S. No. 72 of Appendix I to 54th Report 1965461 

As desired by the Public Accounts Committee w e r y  endeavour 
will be made to finalize the pending Compensation and Rehabilita- 
tion Grant Applications by the 30th June, 1967. The question of 
expeditious disposal of these cases was discussed a t  the meeting 
of the Regional Settlement Commissioners held in February, 1966 
and the importance of early finalization of these cases was impressed 
on them. To ensure that the  work is completed expeditiously, tar- 
get dates have been fixed for each region taking into account the 
volume of work pending and the other relevant factors. Special 
i&tructions have also been issued on 30-5-1966 to the Regional Set- 
tlement Commissioners bringing to their notice the recommenda- 
tions of the Public Accounts Committee. They have been inform- 
ed that it would be their reponsibility to ensure that the target 
dates are strictly adhered to. In order to keep a close watch over 
the progress in the disposal of the Compensation and Rehabilitation 
Grant cases, the Fkgional Settlement Commissioners have been 
asked to send weekly progress reports. 

The number of  Compensation and Rehabilitation Grant Applica- 
tions pending finalization as on 15-7-1966 was 350. It is hoped that 
these cases will be finalized by the end of  June, 1967. 

[Dated 12-8-1966] 

The Committee desire that the Ministry should impress upon the 
beneficiaries that 9908 statements of Account involving a liability 
of Rs. 1.10 mores at the end of November, 1965 should be utilised 
at an early date. The  Committee would like to  watch the progress 
of utilisation of statements of Account by the persons concerned 
thmugh future Audit Reports. 

[S. No. 73 of Appendix T to  54th Report 1-1 



In the course of evidence before the Public Accounts Committee, 
it was stated that the law did not provide for the lapsing of the 
statements of Account which remain unutilized by the holders inde- 
finitely. The Department of Rehabilitation have, however, in the 
past taken several steps for the liquidation of this item of work. 
The question of early liguidation of the statements of Account was 
also discussed in the meeting of the Regional Settlement Commis- 
sioners held in February; 1966 when certain decisions were taken 
to accelerate the utilization of the statements of Account. The 
measures taken in this direction are indicated below:- 

(i) Instructions have been issued on 3-5-1966 to all Regional 
Settlement Commissioners that all fresh compensation 
cases should be processed for the issue of Zamindari Abo- 
lition Bonds and that no statement of account should be 
issued. 

(ii) The last date for association of claims/statements of Ac- 
count has been extended upto 30th September, 1966. This 
date had earlier been fixed a t  31st March, 1966. 

(iii) The restriction of association of claims/statements of AC- 
count on regional basis has been remwed except in tM 
case of claims pertaining to Bombay region. The trans- 
ferees/purchasers of p o l  properties or the loanees or 
persons against whom any public dues or outstanding can 
now pay the full/part price of the properties, or the 
amount of public dues by adjustment against compen- 
sation payable in respect of the verified claim of any other 
pewa 

(iv) The question of making amendment in the law to invali- 
date statements of account which are not utilised within 
a certain specified period is also being examined in con- 
sultation with Ministry of Law. 

It  is hoped that with the above decisions, the pace of utilization 
of the Statements of Account would be accelerated. 

[Dated 12-8-1966] 

Recommendations 
The Committee find f r m  the statement that out of 801 cases 

where properties were put to auction twice, only in 117 cases, the 
subsequent bids were mote than the first bid. In 187 cases subse- 
quent bids were less than the first bid and in 31 cases, no bids were 
ofeted in subsequent auctions. Number of properties which were 
put to auction more than twice was 466. In view of this experience, 



the Committee feel that Government have to exercise care in com- 
ing to a conclusion as to whether bids in  the first auction were real- 
ly less than competitive crr not. The dddlitionrrl administrative ex- 
penditure involved in retaining custody of these properties for a 
longer duration should also be borne in mind before rejecting a bid 
in the first auction, 

[S. No. 74 of Appendix I of 54th Report 1965-663 
The Committee also desire that effective steps should be taken 

to dispose of the remaining evacuee properties expeditiously. 
[S. No. 75 of Appendix I of 54th Report 1965-661 

Instructions have since been issued on 29-6-1966 to all the Fkgio- 
nal Settlement Commissioners to the effect that while considering 
the bids received at the first auction, they should keep in view the 
recommendations of the Public Accounts Committee and should 
exercise their discretion to accept the bid where it was within their 
competence. The Regional Settlement Commissioners have alsc 
been told that where the acceptance of the bid received in the first 
auction is not within their power and it is considered that the 
bid should be accepted, the case may be referred to the Chief Set- 
tlement Commissioner givjng complete facts and tbeir recommenda- 
tions. 

As for the expeditious disposal of the propertm, this question 
had been receiving the attention of the Department from time to 
time. During the conference of the Regional Settlement Commis- 
sioners and the Custodians of Evacuee Property held in February 
last, great emphasis was laid on expeditious disposal of these pro- 
perties. ~ a r g h  dates were fixed for each region for completion of 
the work. Most of the preperties pending settlement belong :o the 
category of saleable properties. The Regional Settlement Commis- 
sioners have been asked on 23-3-1966 to finalise auction programmes 
with utmost promptitude so that there is no delay in the disposal 
of these properties. The progress is being watched through periodi- 
cal returns prescribed for the purpose. The review of the state- 
ments of auction programmes received from certain regions reveals 
that Regional Settlement Commissioners are giving priority to the 
work relating to disposal of properties. The progress is also wat- 
ched by the Central OfTlce through monthly returns and where the 
progress is found to be below the prescribed target, the matter is 
brought to the personal notice of the Regional Settlement Commis- 
sioner concerned. It is hoped that considerable progress would be 
made in the disposal of the properties during the year 196667. 

p a t e d  18-7-1966] 



Recommendation 
The Committee note with regret and surprise that on the 'basis o j  

outstanding shown in the registers, the Government is not in a posi- 
tion to state the effective arrears of rent out of outstanding amount 
of Rs. 3.85 crores. The Committee feel that the Ministry should 
work out the extent of eflective arrears so that eflorts are concen- 
trated for Tecovery of the same. 

[S. No. 76 of Appendix I to 54th Report 1965-661 

The figure of Rs. 3.85 crores mentioned as outstanding arrears as 
on 30-11-1965 is based on the entries in the Rent Demand and Collec- 
tion Registers. This however, does not depict the correct picture. 
The rents adjusted against compensation payable to the displaced 
prsm have not in all cases been entered in the registers. Accord- 
ing to the rules, claimant displaced persons are not liable to pay 
rent from the first day of the month following the month in which 
the compensation application was filed. In our registers, however, 
there are cases where this fact has not been taken into account 
while entering the amount due. In the case of non-claimants, no 
rent is payable by them with effect from 1-10-1966 where they paid 
the initial instalment of 20 per cent towards the cost of the property 
before 1st November, 1959. This factor has also not been taken 
into consideration in some of the cases while entering the demand. 

2. The pressure on the Settlement Organisation in regard to 
assessment and payment of compensation and sale of evacuee pro- 
perties has been very heavy and the ofhers were, therefore, giving 
priority to this work and were unable to devote the same attention 
to the maintenance of rent records and recovery of arrears of rent. 
However, realizing that unless the real arrears were known, the 
recovery was bound to present difficulty, the following steps have 
been taken to sort out the real and w e a l  arrears:- 

( i )  The Managing Ofacers were asked on 21-4-1962 to depute 
their ofRcials to the Settlement Units within their region 
with a list of the claimants whose compensation cases 
according to their registers are still unAnalized and verify 
from the compensation file or Appendix 'C' Register whe- 
ther any of those had already been finalized and then 
carry out necessary amendments in Rent Demand and 
Collection Registers on the basis of adjustments of rent 
arrears already made against the compensation payable. 

(ii) Managing Ofacers were also required whenever possible 
to collect the information about the adjustment of Ar- 
rears from the claimants direct through the Field S M  



after obtaining preliminary information from the Appen- 
dix 'C' Register and Compensation Application Forms, 
and then to make necessary corrections in the Rent 
Demand and Collection Fkgisters on the basis of the verifi- 
cation conducted. 

(i'l) If an allotable property occupied by a claimant had not 
been transferred to him, the Managing Ofacer was to 
take immediate steps to dispose of that property and 
effect recovery of rent if otherwise due. 

(iv) To bring the Demand & Collection registers up to date in 
the case of properties transferred to non-claimants and 
those sold by auction etc. 

(v) introduction of Squad System. 

Squads were formed to undertake inter-ah the following 
dutws: - 

(a) To verify the change of occupancy for the arrears of rent 
in respect of properties which tre being shown as un- 
disposed of or not transferred in the records of Manag- 
ing OfBcers. 

(b) To have the necessary corrections made in the Demand 
& Collection Registers as a result of the facts collected 
by the Squad by spot enquiries and to dispose of ob- 
jections filed by the defaulters. 

(c) To make enquiries regarding the rent of the defaulters 
whose whereabouts were not known. 

(d) To inquire and report on the financial condition of the 
defaulters, particularly of those who claimed to be des- 
titute and infirm, 

(e) To collect rent where it can be recovered on demand. 

(f) With a view to taking necessary action against them to 
prepare a list of those defaulters who are in a position 
to pay the rent due from them, but who refuse to do so 
on demand. 

3. The work of correction of demand through squads has since 
been intensifled in Punjab and Delhi. In Punjab during the last 
about three months, the following results have been achieved by 



the squads which functioned at Ludhiana, Jullundur and at Amritsar 
(constituted in June, 1966) : - 

Rs. 

(i) Total number of defaulters contacted . 16,302 

(ii) Amount of arrears involved in these cases. . 222~58,44 

(iii) Actual recoveries made 90,818 

(iv) Unreal arrears deleted 3,18,706 

(v) Irrecoverable arrears recommended for write off . 6,51,156 - 
TOTAL I 0,60,680 

-- 
(The balance of Rs. 11,65,164 is still to be tackled). 

It will be seen that over 43 per cent of the arrears due from the 
rent defaulters contacted by the staff were either unreal arrears or 
were irrecoverable. This position may hold good also in respect of 
the arrears outstanding in regard to other towns. Work has also 
since been started in Amritsar. 

4. In Delhi also, squads have been functioning in various wards 
and it has been noticed that the percentage of unreal demand varies 
from 2 per cent to about 25 per cent. The work of tackling the de- 
faulters through squads is however, in progress and it is expected 
that this work will be completed in a short time. 

5. In States other than Punjab, Maharashtra and Madras, the 
work relating to the recovery of arrears of rent has been transferred 
to the State Government on agency basis. The arrears intimated to 
the State Governments are by and large real but the possibility of 
certain percentage being unreal cannot be ruled out. The extent of 
unreal arrears will be known only after all the defaulters have 
been contacted by the said authorities. 

6. Instructions are, however, being issued to the State Govern- 
ments concerned t o  make efforts to verify the real and unreal arrears 
of rent to have an idea of the extent of unreal arresrs. 

[Dated 13-9-1966] 

Recommendation 
"In view of the fact that outstanding (Rs. 60 to 70 Eakhs) agaiturt 

widow and destitute8 are distributed over a hrge nuder of people, 



the Committee feel that per capita writing off would be very small. 
To expedite scrutiny ,of these cases as also writes off, the Committee 
suggest that the Ministry of Rehabilitation should consider the de- 
sirability of delegating some limited powers to their junior officers 
for write 08. 

[S. No. 77 of Appendix I of 54th Report 1965-661 

The Government have accepted the above suggestion of the Pub- 
lic Accounts Committee and issued sanction on 29-6-1966 (Annexure 
VIII) delegating powers to the Managing OfRcers/Asstt. Custodians 
to write off irrecoverable arrears of rent up to the limit of Rs. 250 
in each case. The Regional Settlement Commissioners/Custodians 
of the evacuee properties were already delegated such powers on 
5-41963 up to the limit of Rs. 2,000 in each case. 

[Dated 21-7-1966! 

Recommendation 

From the note the Committee observe that an amount of Rs. 20: 70 
lakhs had been collected from private parties during 1963-64, 1964-65 
and 1965-66 (upto 12/65). The question of recovery of arrears of 
rent to the tune of Rs. 3.67 lakhs outstanding against Government 
Deptts. has already been taken up with the various Deptts. The 
Committee desire that vigo~ozts efforts may be made to recover the 
outstanding arrears of Ten? both from private parties as well as from 
Government Deptts. 

[S. No. 78 of Appendix I to 54th Report 1965-661 

The total amount of arrears in respect of Government built pro- 
parties in Delhi outstanding on 31-5-66 was Rs. 19:48 lakhs against 
Rs. 26:74 lakhs on 31-12-65 as detailed below:- 



It will be seen that in a period of 5 months, a reduction d 
Rs. 7.26 lakhs has been effected. This comprises actual recoveries 
Rs. 5.68 lakhs, correction of demands Rs. 1.52 lakhs and waiver of 
recoveries Rs. .06 lakhs. This was due to vigorous efforts made by 
the Department in liquidating the arrears in as short a time as poasi- 
ble. Two special Cells have been created for the liquidation of 
the outstanding arrears, one for rent and the other for ground-rent 
and instalment money. During the period 1-1-66 to 31-5-66, 4 Squads 
headed by the Managing Officers were organised in the marginally- 
noted localities on the dates noted against each in order to make 
personal contacts with the occupants as a result of which a sum of 
Rs. 70,000 approximately was collected towards the arrears of 
ground-rentlinstalment money. Inspite of the difficulties arising 
out' of the fact that many of the occupants have left the quarters or 
let them out, it is hoped that the concerted efforts and vigorous drive 
launched through these Squads will accelerate the pace of recovery. 

As regards arrears of rent due from Government Department, 
the steps which have been taken or are being taken to liquidate 
these arrears are indicated in the annexure to this note. (Not 
printed). 

IF. No. 16 (48) /L&R/66, Dated: 18-7-66]. 

Recommendation 
The Committee would like to be apprised of the progress of re- 

covery of outstanding arrears from the Delhi Municipal Corporation 
on account of compensation in respect of evacuee properties acquir- 
ed by it. 

IS. No. 79 of Appendix I to the 54th Report 1965-663 

The Municipal Corporation of Delhi in their letter dated 18-1-66 
(Annexure) informed the Ministry that they were arranging to 
make the payment of the balance amount of compensation of 
Rs. 1,62,324.12 in respect of 1066 acquired evacuee properties trans- 
ferred to the Delhi Municipal Corporation for slum clearance pur- 
poses and an 4-hoc payment of Rs. l lakh against balance of 
Rs. 60,322 in respect of 245 evacuee Katras and 127 properties in 
Basti Jameel transferred to the erstwhile Delhi Improvement Trust 
in 1958 and other properties subsequently transferred to the Mud- 
cipal Corporation. This position was explained to the Public Ac- 
counts Committee at their meeting held in January, 1966. 

2. As no payment was made by the Corporation as promised in 
their letter dated 18-1-06, they were remained on 14-2-66, 15-3-66, 



18-5-68, 1-6-66 and 9-6-66. In their letter No. SE/6/6611485j50 dated 
16-6-66 (Annexure), the Municipal Corporation has informed the 
Ministry that on account of certain difficulties they could not make 
the payment earlier. In addition to the above properties, 338 eva- 
cuee properties were transferred to the Corporation from 1-1-62 to 
1-9-65 and compensation in respect of these properties works out 
to Rs. 6,11,352.08. Thus a sum of Rs. 8.34 l a b  has become due 
from the Municipal Corporation of Delhi. The Corp~ration in their 
letter dated 16-6-66 informed the Ministry that the Commissioner 
has been requested by them to make the payment of a sum of Rs. 4.6 
lakhs and that as regards the payment of the balance amount the 
Corporation has agreed to pay the amount after physical verifica- 
tion of the remaining properiies jointly by the staff of the Municipal 
Corporation of Delhi and the Regional Settlement Commissioner, 
Delhi. 

[dated 11-8-1966] 

Recommendation 
The Committee hope that the Ministry would be able to settle 

the dues of Delhi Municipal Corporation expeditiously a f t e ~  scruti- 
nising the bills received by them. 

[S. No. 80 of Appendix I to the 54th Report 1965-681. 

The Bills received from the Municipal Corporation of Delhi have 
since been scrutinised. The Corporation sent bills amounting to 
Rs. 10.22 lakhs on account of house-tax in respect of acquired eva- 
cuee properties for the period from 1-1-1956 to 6-4-1958. As only 
service charges are payable in respect of acquired evacuee proper- 
ties at  75 per cent of the house tax leviable on the basis of the 
Municipal Assessment Rates of 1947, the demand of the Delhi Muni- 
cipal Corporation worked out to Rs. 7.67 lakhs. Out of this demand, 
the claim for service charges to the extent of Rs. 4.34 lakhs was 
accepted. A sum of Rs. 1.34 lakhs was paid, in cash, to the Delhi 
Municipal Corporation in March, 1966, and the balance amount of 
Rs. 3 lakhs was set off against the ad-hoc payment of Rs. 3 lakhs 
made to the Delhi Municipal Corporation in 1961-62. The claim for 
the remaining amount of Rs. 3.33 lakhs was rejected on account of 
certain discrepancies viz. on account of calculation mistakes and 
inclusion of demand against properties which had either been trans- 
ferred to the Corporation for Slum Clearance or development 
schemes or were not acquired evacuee properties and demand for 
the period prior to 1-1-1956 was excluded because the paymenh 



made to Delhi Municipal Corporation upto 31-12-55 were treated 
as final. These were explained to the officials of the Corporation 
who were deputed for the purpose. 

2. The Municipal Corporation submitted bills amounting to 
Rs. 23.22 lakhs on account of service charges in r e ~ p e c t  of Govern- 
ment built properties. These bills were scrutinised. The claim of 
the Corporation t o  the extent of Rs. 10.86 lakhs was admitted and 
the claim for the balance amount of Rs. 12.36 lakhs was rejected on 
account of certain discrepancies viz., on account of calculation mis- 
takes, inclusion of demands in respect of plots in Jheel Kuranja, 
Ramesh Nagar, Tihar, etc. against which no service charges were 
payable and also demand for the period prior to 1-1-1956 was ex- 
cluded because payments made to Delhi Municipal Corporation upto 
31-12-55 were treated as final. These were explained to  the OfRcials 
of the Municipal Corporation who were deputed for the purpose. 
Out of the claim of Rs. 10.86 lakhs, a sum of Rs. 23,377.30 had been 
paid as service charges to the Corporation during the year 1962-63 
and after setting off this amount, the balance amount of Rs. 10.63 
lakhs was paid to the Municipal Corporation of Delhi in March, 
1966. 

[Dated 11 -8-19681 

Recommends t ion 

The Committee would bike to know the result of the review. 

[S. No. 81 of Appendix I to the 54th Report 1965-661 

From the evidence, the Committee note that there was nothing 
available on record to show that the U.P. Govt, was not in a posi- 
tion to take up this work as was claimed by the representative of 
the Ministry of Rehabilitation. 

[S. No. 83 of Appendix I to 54th Report 196.5-661 

The Commitlee also regret to note that the Ministry did not re- 
ceive quarterly reports in time from the State Government of U.P. 
The Ministry have also not yet calculated the extent of reduction 
in ~xpendi tu re  resulting from the transfer of this work to the State 
Government of U.P. The Committee feel that Ministry should have 
taken prompt measures to effect reduction in their stalg on transfer 
of work to the U.P. Government. The Committee would like to be 
informed of the reduction in expenditure, if any, as a result of trans- 
fer of the work to the Government of U.P. 

[S. No. 84 of Appendix I to 54th Report 1965-661 



The residuary work was transferred to the State Government 
with the object of winding up of the Settlement Organisation in 
U.P. The Managing Officers had not been able to make much head- 
way in the disposal of rural properties because their limited staff 
was unable to cover the widely flung areas i n  their charge. It was 
felt that the work could be disposed of quickly and effectively only 
by the State Government through its large revenue staff in  the dis- 
tricts. W ~ t h  a view to completing the residuary work and to wind 
up the Settlement Organisation in U.P. the work was transferred 
to the State Government on commission basis. 

2. The position of work was reviewed a t  a meeting held with the 
representatives of the State Government on 21st March, 1966, when 
the observations of the Public Accounis Committee in regard to the 
slow disposal of work and delayed submission of half-yearly pro- 
gress reports was brought to the notlce of the State Government. 
As regards the slow progress in the disposal of work by the State 
Government, the representative of the State Government explained 
that the reaiddarg work transferred to the State Government was 
of colossal magnitude and of a difficult nature and that the plots 
transferred for disposal were situated in remote villages and were 
in occupation of local persons, who raised various types of objec- 
tions at  the time of disposal. Some of the commission agents who 
were appointed to do this work had since resiled fmding the work 
difficult and uneconomical. He further explained that the State 
Government had taken over the work not to earn any profit but to 
assist the Central Government in completing their residual work 
but at  the same time it will have to be appreciated that the State 
Gavernment could not allow its own normal functioning to be effect- 
ed by giving priority to the Settlement Organisation's work. He 
also explained that where the State Govt. had suspended its own 
recovery on account of drought or scarcity conditions. the Central 
Government could not, in fairness, ask for their dues to be realised 

" in full and it would not be advisable to be rigid in making recover- 
ies and it was, therefore, necessary that there should be proper 

, mental attitude towards the problem. The representatives of the 
1 State Government urged that the Central Government should be 
' liberal in judging the results when a steady progress was being 1 

maintained and thrrr was no stagnation. It was esplained to the 
representatives of l'ie State Government that there was no inten- 
tion to withdraw any item of work already transferred to the State 
provernment but the Central Government was anxious that the 
work should be completed 8s earlv 27  possible. The representatives 

i 1745 (Aii) LS--12. 



4 the State Government assured that wherever there was any scope 
for improvement steps would be taken to complete the work as  
expeditiously as possible. The need for prompt submission of half- 
yearly reports was also emphasised on the representatives of the 
State Government. They have submitted progress reports upto the 
period ending 30th September, 1965. The half-yearly report for the 
period ending 31st March, 1966, is still awaited. The information 
collected from the Board of Revenue U.P. in regard to the progress 
of work done by the State Government is given as under:- 

(a) Recovery of instalments. 

The work relating to the recovery of in~~talrnents in respect 
of 472 acquired evacuee properties and 884 Government 
built properties was transferred to the State Govt., at 
10 per cent on the actual amount collected by the State 
Government. 

Against the total demand of Rs. 8.31 lacs in respect of ac- 
: quired evacuee properties, the State Government has 

recovered a sum of Rs. 3.26 law upto 31st March, 1966. 
Similarly against the total demand of Rs. 9.13 lacs in 
respect of Government built properties the State Gov- - 
ernment has realised a sum of Rs. 6.18 lacs upto 
31-b19M. 

(b) Recovery of rent of urban properties. 

Against the demand of Rs. 13.35 lacs, the State Government 
has recovered a sum of Rs. 2.49 lacs (In addition a sum 
of Rs. 44,395 written off). The State Governn~ent has 
issued instructions to all the Collectors to launch a drive 
for the recovery of arrears of rent in respect of urban 
evacuee properties vide their letter No. 10126/2-Cell/ 
28/63 dated 9-6-66, 

( c )  Recovery of rent in respect of rural plots ylmes and rural 
houses. 

The State Government has to get a commission of 15 per cent 
on the collection of arrears of rent and other dues of 
rural properties. The State Government has so far 
realised a sum of Rs. 3.61 lacs against the total demand 
of Rs. 85.83 lacs. This also includes a sum of Rs. 45,415 
written off. I 



The slow progress of recovery was brought to the notice of 
the State Government at a meeting held on 21-3-66. Al 
the demand pertained to a very long period star- 
from 1947, it was felt that it would be beyond the c a p -  
city of the ordinary cultivator to pay it in lumpsum 
The State Government was requested to step up the xe- 
covery work. 

(d) Disposal of properties. 

49,423 properties comprising 46,995 agr. plots, 766 groves and 
1662 rural houses have been transferred to the State 
Government for disposal at 3 per cent of the sale pr* 
ceeds realised. Upto 30-9-65, only 554 properties had 
been disposed of. No progress could be made in thfs 
behalf as the procedure to be adopted by the Tehsildars 
in disposing of the properties had not been finalised. 
The procedure has since been balised and sent to the 
State Government for circulation amongst the Collec- 
tors and Tehsildars engaged on this work. 

(e) Verification & correction of demand of rent of rural properties. 

Out of 212 Tehsils, verification work has since been completed 
in respect of 200 Tehsils and the yerification work in 
respect of remaining 12 Tehsils is yet to be completed 
by the State Government. Out of 200 Tehsils, Jarna- 
bandis in respect of 141 Tehsils have since been sent to 
the District Officers for effecting recoveries and in res- 
pect of remaining 59 Tehsils. the Managing m c e r s  are 
preparing the Jamabandis. 

3. The work relating to the disposal of evacuee share in composite 
properties was also proposed to be transferred to the State Govern- 
ment and this matter was discussed with the representatives of the 
State Government at the meetings held on 18-8-64 and 24-2-65 but 
later on the State Government declined to take over this item of 
work as it was felt that it would not be possible for the Tehsildan 
to follow the intricacies of the provisions of the Evacuee Interest 
(Separation) Act. 1951 and the Rules framed thereunder. On this 
basis, a statement was made that the State Government was not in 
a position to take up the work. There is no intention to withdraw 
any item of work already transferred to the Uttar Pradesh Govern- 
ment on commission basis. The State Gavernment has been re- 
quested t o  take effective steps to speed up the recowry of instal- 
ments and arrears of rent and to step up the disposal of properties. 



4. The p r o m  of recovery of dues in respect of compensation 
pool properties by the State Government of U.P. waa slow on ae- 

,count of drought and scarcity conditions. The State Government 
,has now issued instructions to all the Collectors in the State to take 
strict measures for effecting recovery of instalments and arrears of 

'rent. As the demand of rent in respect of rural properties related 
to a very long period starting from 1947, it was felt that it would 
be beyond the paying capacity of the ordinary cultivator to pay 
the amount in lump sum. It  was decided in consultation with the 
State Government that in addition to the current demand, if any, 
arrears for twa ::cars should be recovered each year and in res- 
pect of properties which had been sold the entire arrears of rent be 
recovered before the sale is halised. The State Government is 
making efforts to speed up the work and it is hoped that appreciable 
progress would be made in the coming months. There is no inten- 
tion to take back the work from the State Government. The 
progress of work will again be reviewed after a period of three 
months. 

5. As regards reduction in staff and exenditure as a result of 
transfer of residuary work to the State Government of U.P., the 
position has already been explained in the note sent to the Lok 
Sabha Secretariat under Memorandum No. 419166-Bud dated 
5-7-1966. 

Recommendation 
The Committee regtet to stute that the informution k .still 

awaited. 

TS. No. 82 of Appendix I to 54th Report, 1965-661. 

The requisite information desired by the Public Accounts Com- 
mittee has been compiled and indicated in the attached statement 
(Not Wnted).  The category-wise number of posts sanctioned as in 
May, 1963 and those in January, 1966 have been shown in columns 
4 and 5 therecf respectively. The posts which were i n  existence 
during the year 1962-63 (as in January, 1963) have also been 
indicated in Column 3 of the statement to give a comparative posi- 
tion, since major reduction in the strength was made in January, 
1963, in view of the impending transfer of work to the' State Gw- 
ernmcnts m.e.f., 1st Ap~i l ,  1963 by reducing from February, 1963 
the posb considered surplus. The year-wise reduction effected 
since May, 1963 is shown in columns 6, 7 and 8 of the statement. 



2. There has been a common head of office for both the Settle- 
ment and Custodian Wings/of thc Office of Rsgional Settlement 
Commissioner, Utrtar Pradesh. Consequent on the abolition of the 
institution of the Assistant Custodians in the districts, the func- 
tions of the Managing m c e r s  also include the supemision of the 
work on the Custodian side. The reduction in strength has, there- 
fore, been worked out on a combined strength of both the units. 

3. Another statement (Not printed) shows &the parcentage of 
reduct~on in the expenditure as a result of the transfer of residual 
work to the Uttar Pradesh State Government Since there was 
increase in expenditure on allo~wances due to various reasons, such 
as enhancement in the rate of D.A. from time to time during thew 
years, upgrading of certain cities from 1st January, 1964 resulting 
in the payment of house rent allowance at higher rates and addi- 
iional expenditure on account of the introduction of the scheme of 
the reimbursement of tution fees and children education allowance. 
the percentage of reduction in expenditure shown in h e x u r e  'B' 
j n  respect of Settlement Wing has been worked out on the basis 
of pay of staff (Gazetted and Non-Gazettw?) only. 

4. It will thus be apparent that there has been saving in expen- 
diture on pay of Establishment as a result of the reduction in staff 
in pursuance of :he orders Is-aed for the transfer of work to  the 
V.P.  State Government, u:.e.f., 1st April. 1963. 



MINISTRY OF H O m  AFFAIRS 
Recommendation 

From the euidence, the Committee observe that due to lack of 
c o o ~ d i n a t i ~  between the Ministries of Rehabilitation, Food and 
A-lture, Law and Planning Commission, the diiPiculties of the 
Ministry of Rehabilitation could not be taken into account white 
fomtulcrting Centml Govanment's comments on the proposed State 
Legblation bejwe its enactment. 

[S. No. 85 of Appendix I to 54th Report, 1965-661 
The Committee also suggest thut the Ministry of Home Afluirs 

ahould issue instrtlcti&ns, which should be clear and csmprehensivt 
for the guidance of various Ministries as regards the correct pro- 
cedure to be followed in such matters. 

[S. No. 87 of Appendix I to 54th Report, 1S5-661 

Necessary instructions in respect of the above recommendations 
of the Public Accounts Committee have been issued in this Ministry 
O.M. No. 17/12/66Judl. 1, dated the 27th June, 1966 (Annexure). 

Recommendation 

The Committee feel thut the Ministry of Rehabilitation should 
have pointed out to the sponsoring Ministw, viz., the  Ministry of  
Food and Agriculture the desirability of excluding the evacuee's 
tun& from the proposed legislation ta be enacted by Rajasthan 
Govel'nment. The Ministry of Food a d  Agriculture was also not 
vigilant enough as otherwise, they themselves should have consulted 
the Ministry of Rehabilitation or even suggested exclusion of eva- 
cuee lands from the proposed legislation as had been done in  the 
w e  of other States. 

[S. No. 86 of Appendix I to 54th Report, 1965-661 

The direutions of the Public Accounts Committee have been 
noted for future guidance. 

Becommendation 
The Committee observe that the Crankshaft Grinder 60" was 

ptrchased on the basis of the urgency which did not ez5.st. Tenders 
180 



w e  invited in July, 1959, and supply order wcu, i s m d  onlu Q 
May, 1960. The machine received in October, 1960 was installed in 
August, 1902 after the expiry of the guarantee period of one yeat. 
The delay in  the installation has been attributed to nowreceipt of 
inspection m n u u l  and to non-availability of pouter required to com- 
mission the machine. In  view of this the Committee feel that there 
was no urgency in 1 ; l  c;.,,S7;2 t7.k expensive machine if the Project 
authorities were not equipped with the necessary facilities to -ate 
at. The Committee, therefore, feel that an extra expenditure of 
Ra. 12,000 could have been avoided as there was no urgency in thir 
case. 

IS. No. 90 of Appendix I to 54th Report, 1965-661- 

The Committee's observations have been noted for guidance. 
[Dated 20th July, 19661 

Recommendation 
The Committee are constrained to note the dehy  in placing the 

Audit Repwts on Emptoyees' State Imurance Corporation on the 
Table of the House in time. This delay in presenting the report 
tantamounts to depzvation of the right of the Parliament to receive 
the accounts in time. The Committee take a serious view of this 
delay and hope that in  future the Audit Reports will be presented to  
Parliament soon after they are submitted by Audit, so that, they 
are availa'ble to the members of Parliament and the Public Accounts 
Committee for examination without delay. 

[S. No. 102 of Appendix I to 54th Report, 1965-663 

Recommendation of the Public Accounts Committee has been 
noted. With a view to avoiding delay in the transmission of the 
Audited accounts of the Corporation to the Parliament, steps will 
be taken in future to convene a meeting of the Standing Committee ' 

Corporation soon after the audit report is received. 
Recommendation 

The Committee would like to be infmnaed of the progress made 
in the &centralisation of further items of work to local offices. 

[S. No. 103 of Appendix I to 54th &port, 1965-661 

Work under Regulation 103-A of the Employees' State Insurance 
'(General) Regulations, 1950 (i.e., determining the title of Insured 



h190tls to W c o l  care and debarring those who are not eligible 
to Medical Benefit) has ken decentrdised to Local Offices of 
Shohpur and Poona in Maharashtra Region for a period of one year 
on e w i r n e n t a l  basis. The @nera;l q u e s ~ o n  of decentralisatiom 
of work under Regulation 103-A in all the regions is under detailed 
examination by the Headquarters' Oflice of the Employees' State- 
Insurance Cprporation. 

Recommendation 
The Committee desired that break-up of arrears of  Rs. 11 kkhs 

which t w e s a t e d  the  employees' cmtribution, and the replies 
received from the employe7s when this demand was made, rn;ght 
be furnished to the Committee. The Committee regret to  note that 
the infornation is still awaited. 

[S. No. 104 of Appendix I to 54th Report, 1965-661 

The information required by the Public Accounts Committee 
regarding the break-up of arrears of Employees' Contribution 
amounting to Rs. 11.33 lakhs and the replies received from the em- 
ployers when the demand was made had to'be obtained from the 
various Regional OfBces. Regional Offices in turn had to consult 
each and every employers' file for the  past several years before 
furnishing the above information, This accounts for the delay in 
submission of the required information to the Committee, which is 
regretted. 

The information has since been sent vide Memo. No. 4,'36/653EI, 
dated 14th July, 1966 by the Ministry of Labour. Employment and 
Rehabilitation to the Lok Sabha Secretariat. ( N o t  printed.) 
C X I -  

Kecom~nendation 

The  Committee regret to note that large amounts representiirg 
the ernptoyers' and emplo?lees' contributions to the Corporation, 
still r m i n  to be recovered from the  employers and that these 
outstandings are showing " a progressive increase. This clearly 
shows that the Corporat;on had not taken effective steps t o  recover 
these arrears. The Committee would therefore like the Corpora- 
tion to take special measures to realise these arrears and also to ,  
ensure that s w h  arrears do not accumulate in future. 

IS. No. 105 of Appendix T to 54th Report, 1965-661' 

The accumulation of the arrears is not so much due to the lack 
of a&n on the part of the Corporation as due to the glow procee 



of the recovery unda Section 73D of the Employees' St& Insur- 
ance Act, 1948. The existing procedure regarding the recovery 
of Employers' Special Contribution and the Employees' Contribu- 
tion is substantially stringent to ensure timely action. The proce- 
dure lays down a drill for sending of regular reminders to the 
defaulters and for taking immediately legal action in case of non- 
compliance under Sections 73D and 75 of the Employees' State 
Insurance Ac t  The Regional Dir&rs have instructions to ini- 
tiate and take legal action against defaulters as soon as the amount 
becomes due and to  ensure that ax, amount of the Corporation is 
allowed bo l k o m e  barred by limitation. Apart from the civil 
action taken to recovcr the arrears, prosecutions are also freely 
launched under Ser+ -n 85 of the Emplovees' State Insurance 
Act, against the persistent defaulters. At places where the process 
of realisstion of amears through the Collectors has been rather 
slow, the matter has been brought to the notice of the Sta te  
Government /Collectors concerned. 

Keeping in view the observations o f  the Public Accounts Corn- 
mittee, the Regional Directors have once again been advised to re- 
invigorate the process of recovery. In bigger Regions, the Regional 
Directors have also been advised to set up a special Recovery Cell 
charged with the duty of taking expeditious action in respect nf 
dues outstanding for long time. 

The e n t m  anears of employers' soeclal contribution amoun9-T 
to Rq. 8.17 lakhs  have been recovered from t h e  Rajasthan State Elec- 
tricity Board. 

T ~ L C  Committee  SO t a k e  a serious view of rlte practice ?he par t  
0 1  7 1 1 .  c>mployers in cmIl~c*ting the  ernplo?jees' contribuiio~, !)ut not 
c.red,ztii~.g i t  to th.e Corpora tinm immediately. E z ) e ~  rhoup!: s~irl> 
cnsvs nre stnted to ? T P  f ~ z i *  i n  n~i:qber, ?he Committee jecl t j : ,7*  fi?l*t 

and deterrent nctio7i is called fm as this results in t h ~  Employers  
deriving irregular n v d  un.intended benefits from the conrrihu.tion. o j 
the Employees avd depriving t h e  Corporation of i6e ltse of f u n d s  
which are legitimn?el?i theirs. 

a 
IS. No. 107 of Appendix I to 54th R~por t .  1963-661 

The employers are required to pay the Contributions within the 
time limits specified. In cases where payment is not made in time 
legal action to recover the arrears of Ehployees' Contribution is 
taken under Section 75 of the Employees' State Insurance Act. 



f rosecutions under Section 85 of the Ehployees' State Insurance A d  
a re  also freely launched in case of persistent defaulters. Interest is 
also claimed on delayed payment of Employees' Contribution. Since 
the award of interest is only at  the discretion of the Employees In- 
surance Court, the Corporation had suggested an amendment of the 
Act for taking powers to  levy interest, and there is a provision in 
the  Employees' State Insurance (Amendment) Bill, 1965 now p e n 6  
ing in the Parliament to this effect on contributions due, but not paid. 

Recommendation 

The Committee me not satisfied with the action taken by the 
Corporation in adjusting the outstanding accounts pending for the 
last seven to eight years. The Committee would like to suggest that 
in cases of advance payment to State Governments, the Corporation 
should fix the targets for the completion of construction work as we12 
as for the finalisation of accounts etc. and it should be adhered to as 
far  as possible. 

[S. No. 108 of Appendix I to Mth Report, 1965-661 

Noted. Since the State Gover;irnents are executing the projects. 
they have been apprised of the recommendations and conclusions and 
requested to fix target dates. both for completion of work and flnali- 
sa tion of accounts. 

Recommendation 

In view of the magnitude of the construction work (Rs. 30 mores) 
sanctioned by the Corporation, the Committee feel that greater sup 
ervision and control over the construction work is called fm on the 
part of the Corporation.. They &sire this matter to be examined 
-carefully and suitahle measures t a h .  

[S. No. 109 of Appendix I to 54th Report, 196566l 

Recommendations of Public Accounts Committee have been noted. 
As desired by the Committee, the matter will be examined further 
arefu l ly  . 

The matter has been further examined by the Employees' State 
Insurance Corporation. It was considered by the Standing Com- 
mittee of the Corporation at its meeting held in December, 1966, 
when it was felt that it would be extremely difficult to arrange for 
greater supervision and control over the construction of IUF' t als f 



dispensaries, etc. by the Corpo~ation &ut making in roads intb 
the responsibility a t  present placed on the State Governments and 
other constructing authorities. I t  was further felt that the Corpora- 
tion's interests would a p  to be adequately safeguarded since the 
actual construdion is undertaken by the State Governments through 
Public Works Departments as deposit works. However, at  a subse- 
quent meeting held in April 1967, the Standing Committee has a p p  
roved of a proposal to set up an engineering cell in the Headquar- 
ters' ofRce of the Corporation so as to facilitate the technical exami- 
nation of the proposals/estimates etc. relating to construction re- 
ceived from State Governments and other construction agencies. The 
proposal is being processed further. 

Recommendation 

As regards repayment of principal, the witness promised to veriftj 
whether the repayment of principal was to  begin after the &t in- 
stalment was drawn. The information is still awaited. 

[S. No. 110 of Appendix I to 54th Report, 1965-661 

I ACTION Tam 
An attested copy of the sanction letter issued in connection with 

the grant of loan is enclosed alongwith an extract of G.F.R. 241 
(Not printed) which states that the 1st half yearly repayment 
shall not be demanded until six months after the last instalment is 
beken. The State Government has also been informed recently that 
in case they do not draw the balance of the loan immediately the 
Corporation shall have no alternative but to treat the same as 
closed. 

Recommendation 
The Committee do not a g v r w  of the practice of the Corporation 

granting big loans outright. The Committee feel that in such cases 
the Corporation should study the building programme for which the 
Iaan is asked for and issue the loan in tnstalments4epending on 
the progress of the burlding work. Such phasing of the loans would 
not only prevent the amount being locked up, but also ensure its pro- 
per u tilisath. 

IS. No. 111 of Appendix I to 54th Report, 1965-661 

A c n 0 ~  TAKEN 

Noted. Loan has so far been granted only to the Government of 
Maharashtra and that too in instalrnents as and when the State Gov- 
ernment's demand therefor is received. The State Government have 
been requested ,by the Corporation to indicate ( i )  the expenditure 
incurred and (ii) the progress in respect of project being financed 
out of the loan. 



From the  note submitted at the  instance of the Committee i t  is 
clear that there was undue delay at ever3 stage in this case which 
resulted in locking u p  of the amount of Rs. 1 lakh sanctioned for the  
construction of a hospital. What  is more surprising is that all corres- 
pondence in adjusting this amount against the dues to  be paid to  
DeUri Administration, remain unattended to. The Committee would 
like thut this mutter be taken up at a higher level and f i ~ l i s e d  with- 
otst furthe7 d e k y .  

[S. No. 114 of Appendix I to  54th Report, 1965-661 

Noted. The matter has been taken up at the highest level by  
issue o f  D.O. letter from the Director General, Employees' State In- 
snrance Crqoration to the Chief Commissioner. Delhi. 

[Dated 31-10-66) 

Recommendation 

The Commtttee are not C ~ T I V Z ~ C C ~  wtth the e.lrplanatton that I r rn l -  

led tender was zssued because of the urgency o f  the drmanti Thori 
feel that the present Indent was placed on 3rd  De~ern~ber, 1962 ujter 
the =sue of the 28th October, 1962 letter so that t h e  Defence Ministry 
placed thls Indent with the full knowledge o f  l l~elr  requirements and 
this was not to be governed b?r their general letter o f  October. 1962 
1.e before the Chinese aggresslo?~ E 7 m  z f  tlre Department wcnted to 
be doubly Sure a letter course would have been to refer t t  I m k  to 
t h e  Defent e .V~nisf-ry and ask t hem vhcjther they wanted it to l ) ~  
t ~ e a t e d  a.7 an operational Indent or whether the Dtrertorate General 
of Supplies and Dtsposals trfii ,  t o  t u k c  t h e  dates giewr t h c *  Iltdent 
ns onerative 

In of the facts  placed before thc Committee a n d  the fact 
that the Defence Ministry dtd not raise the qtcestion of d e l a y  in sup-  
plies, the Committee are n f  the opinion that t h e w  ~ ras  no urgencp 
involved q th:s  case 

[S. Nos. 11 5 & 116 o f  Appendix I to 54th Report. 1965-663 

The observations made by the Committee have been noted. 
P o .  43 (11) i64-81, dt. 7-4-1967] 



Recommendation 

The Committee note that disciplinary action has h taken 
against the defaulting officer. 

[S. No. 119 of Appendix I to 54th Report, 1965-661 

No reply to this observation of the P.A.C. appears to be called 
for, 

[D.O. NO. 26/21/67 PI dt. 31-7-1967] 

The Committee would like the c o n s t i t u t i ~ l  point raised by 
Comptroller & Auditor General to be examined thoroughly and the 
decision t a ken  in t h e  matter communicated to the Committee at  an 
early date. 

[S. No. 121 of Appendix I to 54th Report, 1965-661 

The accounting procedure in such cases is that payments to the 
contractors are made from the moneys lying in the public account 
of the Government of India. After the payments are made demand 
noticc; in respect of such payments plus departmental charges are 
sent through Weekly Accounts to the parties who are required to 
re~mburse such sums to the Pay & Accounts Officer concerned within 
7 days of rece~pt of the said demand notices. The payments made 
on behalf of the Corporations etc. are booked in the Pay & Accountc; 
Ofices under the Head: 

Part III-Public Account 

L). Deposits and Advances. 

Part IV-Suspc~~se 

A. Suspense Account 

(b) P.A.O. Suspense. 

a n d  remnin under this Head till they are reimbursed by the under- 
takings concerned. 



2. The Ministry of Law who were consulted in the matter haw 
&vised an 25-8-66 as under: - 

"Since the payment is said to be made from the Public Ac- 
count as opposed to the Consolidated Fund of India no appropriation 
by Parliament would appear to be necessary. The difference bet- 
ween the Consolidated Fund and the public account lies in that for 
the appropriation of any money out of the Consolidated Fund, there 
is the constitutional limitation as to authority and procedure, as in 
clause (3) of Articles 226, 114 and 204. But no such specific Legisla- 
tive Authority is required for drawing moneys from the public ac- 
count. Since it does not form part of the Consolidated Fund dis- 
bursements from the public account do not require the vote of 
Parliament [Articles 112 (2) ,  1131. The reason, broadly, is that none 
of the money lying in the public account belongs to Government. 
They have to be paid back at some time or the other to the public 
as in the case of State Provident Funds, Postal Savings Bank. Postal 
Cash Certificates, Life Insurance Funds, etc. can be utilised by Gov- 
ernment in an agreed manner. 

In view of the above, the absence of a vote of Parliament would 
not amount to a violation of the Constitution. 

The fact, however, remains that large sums are advanced on be- 
half of the non-governmental parties out of the Public Account. The 
Public Accounts Committee has only stated that in view of the 
magnitude of the amounts involved especially the loss of interest, 
the Government should consider the question of reverting to the old 
deposits system and also streamline the procedure for recovering 
the advances. 

No constitutional illegality appear to exist in thc govei'nn:ent ad- 
vancing money on behalf of the non-governmental par t ie  from the 
Public Account. Such advances amount to loans made to the Corpo- 
rat i~: .s  f 1  r 1 . 1  t ! ~  P, ihlic Accrlunf and are recoverabi. 7 % ~  only pomt 
is that  recovery is not made within the stipulated time. This does 
not amount to any violation of the Constitution if the making of the 
advance in the first instance is itself not illegal." 

Recommendation 

From the statement, the Committee find that the a m u n t  outstand- 
ing at the close of each month on an  average during 1963-64 was 
Rs. 5,64,54,556 and loss of interest for one month on an average war 



&. 1,76,420. Loss of interest for the year 1963-64 was R8. 21,17,040 
or h. 16,23,064.00 after taking into account the period of seven Qys 
allowed to the Parties for eflecting payment. 

[S. No. 122 of Appendix I to 54th %port, 1965-663 

The Committee are perturbed to note the mgnitude of the 
amounts involved, especially the loss of interest which amounted 
to more than Rs. 21 lakhs during 1963-64 alone. (This amount b 
been calculated the nominal rate of interest of 3:75 per cent only. If 
the amount is calculated at the market rate of interest, it would be 
much higher). The Committee feel that it is high time that Gou- 
ernment reconsidered the whole matter and reverted to the old 
system of obtaining a deposit from local authorities, in advance, so 
that Government may not continue to lose huge sums of money 
annually. Simultaneously the procedure of making recoveries from 
these non-Government parties should be so streamlined as to ensure 
payment within a period of seven days of the receipt of demand and 
charging penal interest in cases of default. 

[S. No. 123 of Appendix I to 54th Report, 1965-661. 

With regard to the liquidation of existing outstanding amounts 
and ensuring prompt payments in future, a number of measures have 
been taken from time to time. For example, it was decided in No- 
vember, 1964 that if payments remain outstanding for a month, the 
Pay & Accounts Officer would bring such cases to the notice of the 
Chief Pay & Accounts Officer, who will write to the ChTef Accounts 
OkRcer/Financial Adviser of the defaulting party. In case there is 
no response from the party concerned, within a period of 60 days the 
Chief Pay & Accounts Ofticer will bring such cases to the notice of 
DGS&D/Department of Supplv, who will, in turn, write to the con- 
cerned Administrative Ministries/State Governments. 

General Instructions have been issued in August, 1465 to all con- 
cerned that unpaid amounts should be paid immediately failing 
which interest @ 12 pcr cent per annum would be charged from the 
day the amounts fell due for payment. It has also been impressad 
upon all concerned that a claim raised against them, in future, should 
I)e paid within the specified period of 7 days of receipt of the demand 
notice from the Pay & Accounts Oflicer concerned and to settle. dis- 
I!rc ;)nqcies. i f  any, at a later date. 

It has also been made clear that in case of consistent defaults, 
post deposit facility would be withdrawn without any further notice, 



'%muraging rep& have been received from several MCinistriee/ 
StaW that large sums have been paid by them in respect of the 
outstanding amounts. 

It has k n  decided on 9th November, 1966 to withdraw the post- 
deposit facilities from ten parties from whom a sum of more than 
Rs. 5 lakhs each was due against claims preferred upto 31st March, 
1966. It has further k n  decided on 21st January, 1967 to withdraw 
the post-deposit facilities from eight parties from whom a sum of 
more than Rs. 1 lakh each is due for a long time. The decision to 
withdraw the facilities from the parties from whom a sum of more 
than Rs. 5 lakhs each is outstanding has already been given effect 
t o  by issue of suitable instructions by the DGS&D on 26th Novem- 
ber, 1966 (copy enclosed) (Not printed). Similar instructions to 
withdraw facilities from parties from whom more than Rs. 1 lakh 
is due will be issued shortly. 

As regards extending of post deposit facilities to the new Cor- 
porations, etc. recent requests received from them through Minis- 
Ws/State Governments or directly from Companies, etc. are not 
being acceded to. They have been asked to avail themselves of pre- 
,deposit facility if they so desire. 

[No. 43 (9) 164-PI] 

[Fteference S. No. 122 & 1231 

It has been stated that payments of the cost of stores to the sup- 
pliers are, pending recovery from the public undertakings, classified 
under a suspense head in Part III of Government accounts, and that, 
therefore, there is no appropriation from the Consolidated Fund of 
India which may require a vote of Parliament. This statement. how- 
ever, does not alter the position that payment for the cost of stores 
on behalf of the public undertalungs and their retention in Govern- 
ment accounts for considerable periods without corresponding re- 
covery from the public undertakings, amount to extending authoris- 
cd financial accommodation to thesp bodies, otherwise than as re- 
gular advances from funds v o t ~ d  bv Parliament. 

2. Among the measures stated to have been taken to improve the 
position are the decisions that:- 

(i) If payment remained outstanding for a month the Pay & 
4ccounts Offtcer will bring such cases to the notice of 



(ii) 

(iii) 

191. 

Chief Pay & Accounts Officer who will write lo Chief Ac- 
counts OfIicer,/Financial Adviser of the defaulting party; 
in case there is no response from the party concerned 
within a period of 60 days the Chief Pay & Accounts O f f i -  
cer will br ing such cases to t h ~  notice of the Director 
Genera! of Supplies and Disposals,;Depafiment of Supply 
~ ~ h o  will, in turn. write to the concerned Administrative 
Ministries /State Governments. 
in case of persistent defaults. post-deposit facilities would 
be withdrawn without any further notice. 

The decisions mentioned above were taken in meeting held jn 
t h e  Minlstry in Nc~vember. 1964 nearly two years ago. The number 
of defaulters who have not yet cleared their earlier dues. however, 
still continues to be large. but the post-deposit facilities have not 
vet (November, 1966) been withdrawn even in a single case. 

Sd. - M. P. SINGH JAIh'. 
Accountant General. 

Recommendation 

The  Committee are of the opinion that since the Department has 
a technical Branch with fully qualified technical oflicer, they should 
have known that there is  diflerence between electrolytic copper twd 
fire-refined copper and the possibility of price differential &mld 
have attracted the notice of the technical organisation in the DGS 
& D. Had this price dioetent.ia1 been taken note of in time, extra 
expenditure of Rs. 59.400 could hare been avoided. The Committee 
hope that such cases w:ll not recur. 

[S. No. 126 of Appendx I to the 54th Report. 1965-661. 

The observation made by the PAC. has been brought t o  the 
notice of all the OfRcers concerned in the DGS&D for guidance on 
a r d  June, 1966. 

[ N O .  43 (13) ,'64-PI. dt. 25-1-671 

(MINISTRY OF THANSPORT & SHIPPING) 

The Contrtzittee desired that a iwte might be furnished giving dl 
facts from the beginning as to how the loan was. given to  the society; 
why agreement was not e ~ c u t e d ,  why the society went into liquidn- 
tion; what were the assets of the .&ty; what were the chances fm 
1745 (Aii) LS--13. 



~ecovering the money and what action, if any, was taken against the 
wen. The Committee also desired that a copy of the bye-laws 
of the society might be furnished. 'The information is still awaited. 

In this case the Committee are perturbed to find that a number 
of irregularities had been committed which are summarised as fob 
lows: - 

1. Loans had been advanced to the society without entering 
into any agreement. 

2. Most of the members of the society had not deposited their 
share money which was Rs. 1,000 per head. 

3. The members of the society had lbeen taking advances with- 
out any genuine purpose. 

4. The t m k s  were being plied in places like Gorakhpur a d '  
Kanpur without the income being regularly &edited to 
the accounts of the society. 

5. The members of the society incurred haphazard expenditure, 
on miscellaneous repairs to vehicles a.t various places and 
submitted chits which could not be verified. 

6. Obligation to repay loan in  instalments had not been ful- 
filled. 

The Committee regret that Government failed to watch the work- 
ing of the society and ultimately the Society went into liquidcltion. 
The Committee consider it  a s e r i w  Zupse on the part of the authori- 
ties to have advanced a loan to this society without entering into an 
agreement with them. 

[S. Nos. 131. 132 & 133 of Appendix I to 54th Report. 1965-663. 

A note explaining the position is at Appendix VII.  

Recommendation 

The Committee desire that thorough investigation should be ma.& 
in  this case and the possibility of bunching prosecution against t h e  
members of the society should be examined. They should .be in- 
,formed of the action taken in due course. 

It is most regrettable that a society fonned of the educated un- 
employed should give such a poor account of itself. The Committee 
ate sorry to obsewe that this example would discourage Gout, 



from Zaunching any such project for helping the educated unem- 
ployed persons. 

[S. No. 134 of Appendix I to 54th Report, 1465-661. 

The Auditor of the Co-operative Department, Delhi, recently 
examined the accounts of the Society and six cases of emtazzlement 
were detected by him. These cases have been referred to the Dy. 
Inspector General of Police, Delhi for investigation. Departmental 
action against the senior scale stenographer of the Delhi Adminis- 
tration, who worked as Manager of the Society, has already been 
taken, as indicated in para 14 of the annexed note. With regard .to 
recovery of loanlinterest outstanding, all the liable members of the 
Society have becn called upon by the Liquidator, under Section 59 
(b) of the Bombay Co-operative Societies Act, as extend'ed to Delhi 
to discharge their liability by contributing towards the losses o f  
the Society. It has, however, been possible to locate only 8 persons 
so far. The Liquidator has requested the Collector to recover the 
amounts from these persons as arrears of land revenue. In regard to 
other members, the Asstt. Registrar (Industrial) has been request- 
ed by the Liquidator of the Society to ascertain their whereabouts- 
Necessary actlon will be taken as soon as these persons are traced. 

MINISTRY OF WORKS, HOUSING & SUPPLY 

Recommendation 

The Committee would watch the eflect of the revised procedure 
consequent on the revision of the  C.C.S. Rules through 'subsequent 
Audit Reports. They mag be informed of the position regarding 
appointment of n whole time oflicer for cot~dticting departmental 
inquiries against noit-gazetted oflicers, tchich uus stated to he under 
consideration o f  the Ministry. 

[S. No. 158 of Append~x I to  N t h  Report. 1965-663. 

A temporary post of Superintending Engineer (Inquiries) was 
sanctioned by the Chief Engineer, Central Public Works Depart- 
m'ent, on the 4th June, 1966. The post has becn created for the 



period ending the  28th February 1967 i n  the  first instance. A suit- 
able officer is being posted to  take  charge o f  t he  post. 

[Dated 24th August, 19661 

I n  th.e opittiu71 of tjze Committee. t h ! s  case wz.eals lack of proper 
planning which  resulted in, the costlg machines and equipment re- 
maining idle for periods ranging from 1 to 12 gears. Had the matter 
been pursued p~ornptly the  delays in  obtaining administratiz~e ap- 
prom1 for t lw setting o f  the Press. acquisition o f  land and construe- 
tion of b~~ild. ings could have been minimised. T h e  Commitlee are 
surprised that the  p k n  for the  construction of a building for a Ro- 
tary ( f o r m )  Wing was not included in the original scheme and ap- 
proval for the  same was obtained 2 yeurs later although its setting 
np way also approz7ed in  1949. The  Committee trust that the Minis- 
t ry  will ensure better planning and proper co-ordination in the set- 
ting up of such projects i n  future. 

[ S .  No. 170 of Appendix I to  54th Report. 1965661. 

. ~ C T I O N  TAKEN 
The recommendation made bv the Public Accounts Committee 

has been noted for fu ture  p i d a r k e .  
[Dated 24th May, 19671 



APPENDIX V 

Jtecommendations/observations which the Committee do not desire 
to pursue in view of the Government'., reply 

41st REPORT 
MINISTRY OF EDUCATION 

Recommendation 

I t  is not clear to the Committee w h y  grants were being released 
for the same sche.me b?/ two  Ministrws viz.. Ministr?j t)f Edt).crlt;on 
and Departmenti of Social Security. The Committee suggest that 
the question of releasing the grant from one source with a view to  
h.ave a better co-ordination in the iinpleinmtation of the Scheiurl 
may be examined. 

[S. So. 65 of .-lppendix LII'i :n 4!s: Rcpor;, 106.?-Ef;]. 

Thls Ministry agrees with the Public. Accounts Committw that 
the funds  for this Scheme should be in one place i.e, with the Min- 
is try  o f  Education, because this is an educational Scheme. T h i s  Min-  
is try  has already taken up the matter with the Department of 
Social Security. 

The Contmt t t~e  jeel cancer-?red ore, .  the short jn l  ls : 11 ezp~rtda- 
turc under this Scheme parriculatlg during :he yea: I%!-&? nartd 
1963-64. 

IS.  N o .  68 of  Appendix LIII to 4ls t  Repor?. 1965-661. 

They  nre however glad tlia: actuall!g 1498 scholarshlpu were 
mcarded durrnq 196465 (resulrtnq rn nn expendtr ure of Rs.  9.52.000) 
The committee, howetwr, find from the  Minutry's starenwnt t h ~ t  for 
tk year 1 % 5 4  agatn a provisron for only 1000 scholarshrps Ilas) 
been made, but tt has been stated that effort would be made to  g ~ v e  
as many more scholarshrps as posstble. I t  is not clear z~thy a provi- 
sion for at least 1.500 srholarships could not be ma& on the  
analogy of th.e equivalent latimber of scholarshtps Imtnng been 
awarded zn the prevlous year. The Committee hope that the number 



of scholarships under this scheme will be suitably increased as nec- 
essary to give encouragement to hipher studies in Hindi for persons 
from non-Hindi speaking areas. 

[S. No. 69 of Appendix LIII ,to 41st Report, 1965-663. 

In view of the national emergency it has not been possible to 
award more than 1000 scholarships under this Scheme during 1965-66. 

Recommendat ion 

The Committee suggest that steps sltould be taken to see that the 
num'ber of suitable persons selected for the scholarships reaches the 
limit of 50 each year. They also suggest that the question of pres- 
cribing the minimum educational qualifications of candidates for the 
grant of these scholarships may be examined by the Ministry. 

[S. No. 70 of Appendix LIII to 41st Report, 1965-661. 

The suggestion of the Public Accounts Committee regarding the 
award of 50 scholarships has been noted. It is however pointed 
out that the number of scholarships for the year 1965-66 has been 
reduced from 50 to 25 because of National Emergency. This scheme 
j s  meant for talented performing artists who may not have high 
academic qualifications but are excellent in performance in their 
respective fields. Imposition of restriction regarding academic qua- 
lifiations will not help to promote and retain the cultural heritage 
of India as envisaged in the Scheme. It is therefore not considered 
desirable to prescribe minimum educational qualifications. 

Recommendation 

From this note the Committee find that though there has been a 
substantial increase in the number of scholarships under iltts scheme 
during 1962-63, 1963-64 and 1964-65 there has been no increase in the 
number of scheduled caste and Scheduled tribes candidates who 
were awarded these srholamhips. The Committee suggest that the 
Ministry should investigate the reasons for this and take remedial 
measures to improve the position. 

IS. No. 71 of Appendix LJII to 41st Report, 1965-661. 

Under the Scheme there is a provision of 10 per cent reserva- 
tion for the backward classes (7hi'/, for Scheduled Castes and 21y0 for 



Scheduled Tribes). This is a Merit Scholarship Scheme and merit 
is the sole criterion for selection. b o n g s t  the candidates who reach 
the qualifying standard, all scheduled Castes/Scheduleri Tribes 
candidates upto 10 per cent of available awards are picked out and 
selected for awards. It is not educationally sound to select those who 
do not attain qualifying standard as they will not be able to cope 
with students in the public schools and will fail in the examinations 
leading to the cancellation of scholarships. 

Precommendation 
The Committee feel concerned to note that the percentrlge of the 

copies of 'lndo-Asian Culture' and 'Cultural News from India' sold 
during the years 1961-62, 1962-63 and 1%3-64 was negligible, while 
the copies distributed free, ranged from 66 per cent to 92 per cent 
and those in stock from 5 per cent to 34 per cent. They hope that 
the setting up of a Sales Unit by the Council will help in boosting 
sales and avoiding accumulation of copies in stock. 

[S. No. 125 of Appendix LIII to 41st Report, 1965-661. 
A c n o ~  TAKEN 

The Indian Council for Cultural Relations have pointed out that 
t h e  "Cultural News" becamcy a frcc distribution journal from the 
year 1963-64. -1 he question of  its sale during and after that year, 
therefore, did not arise. The position about the stock of copies of 
the "Cultural News" is as under- 

Total number of copics printed from January, 1965 to November, 
1m:- 

?.;szie-6017. 
Copzec 1 7 1  stock-98 
The figures for 'Indo-Asian Culture' show that the suknp t io r i  

hst has overtnkcn the  free distribution list and i t  now statids 46 
per cent. Due to the various steps taken by the Council. the demand 
for the journals has increased and the accumulated stock now ran- 
ges between 5 to 10 per cent. A statement (Annexure 1) indicat~ng 
the position of the number of copies of the journals ('Indo-Asian 
Culture' and 'Cultural News' lying In stock as on 31-3-67 out  of 
these in stock as indicated in Audit Report 'Public Accounts Com- 
mittee Report) and also indicating the position of the copies in  
stock as on 31-3-67 out of those printed in 1964-65 and 1365-66 is 
enclosed. It  is hoped that when the proposed Sales Unit is set up, 
the position will further improve. The Sales Unit could not be set 
up due to lack of funds during 1965-66. The Ministry of Finance also 
did not agree to provide funds during the financial years 1966-67 
and 1967-68. 



The Committee note that the sale of books brought out by t h e  
Council is tardy, and more so in foreign countries. They note that it 
was proposed to set up a Sales Unit to promote sales of the Couit- 
cil's puhlicntions abroad. They hope that the ezpenditure on Ihe Sales 
Unit would be commensurate with the results achieved and that the  
Unit should work in close liaison with the Indian Missions abroad. 

[S. No. 126 of the Appendix LIII t o  4lst Report. 1!43-661. 
A c n o ~  TAKEN 

The Indian Council for Cultural Relations has stated that action 
will be taken on the suggested lines t o  achieve the desired results. 

A statement (Annexure 11) showing the latest position as un 
31-12-66 regarding the number of copies in stock: of the books men- 
tioned in the Audit Report, is enclosed. -4s regards t h e  setting up of 
a Sales Unit in the Indian Council for Cultural Relations. it may 
be stated that as no separate provision was made in this Ministry's 
budget for this item no funds could be made available during 1965- 
66. For the years 1966-67 and 1967-68, Ministry of Finance was ap- 
proached for funds for this itern alonq 1vit11 wmta  other proposals, 
but no provision was agreed to. 

Reco~nnlcndation 
In view of' the fact that the  deficit,^ i r r  the rr~ainteria~i~ce oJ the  

Hostels and organisation of Summer Camps in.volrw large antount.s 
(Rs. 96,418 in. 1962-63 and Rs. 92, 821 i n  1963-64), t i ~ e  Cornmitree 
suggest thnt the Ministry slmuld consider the desirability of laging 
down the pattern and the extent of Goz~ernment assistunce for this 
purpose. The chances of the Council eventually having it!; o ~ c n  
buildihtgs for Regional Hostels need careful examination. 

IS. No. 127 of Appendix Ll I I  to 41st Report. 1965-661. 

The Governing M y  of the Council considered this r,ecommen- 
dation at its meeting held on the 7th March, 1967. As regards the 
Summer Camps, it was felt that the  Camps served a useful pur- 
pose. They should continue and their number should be increaswl 
whenever possible. It was decided that in the  present circumstances 
any increase in the Camp fee chargeable from the students, was not 
justified. The amount of camp fee should not exceed Rs. 200 per 
head, balance to be met by the Council by way of subsidy. 

As regards the Council's Hostels, the Governing Body decided 
that the present rate of subsidy should continue. The standard oL 



amenities should be improved at these Hostels even if it entailed 
higher subsidies. 

Recommendation 

T h e  Conzmzttee noted that t he  block graizls for t he  C~n t r , ! '  Un:- 
versities for t he  years 1961-62 t o  1963-61 are now betng &red retro- 
spectivel?/ on the basis o f  not approved deficit. They feel that  it 
would 'be more  approprzate for the  Cornmiwon  to fi;c the grants 177 

advance. a f ter  t h e  careful scrutiny of t he  budget prcposals, instead 
of mukzng ' on  account' payments and the? ,fixing the  grants ex-pas:- 
facto 

IS. No. 138 of Appendix LIII to 41st Report. 1965-661 

T h e  Committee feel cmcerned that block accounts for 1963-64 
for Aligarh. Banaras and Delhi Universities have not yet been settl- 
ed because t he  required information is still awaited froin the Uni- 
versities. T h e  Committee feel that if the  delay in getting the  req~ii- 
site data lwd been avoided the  nece.ssit?/ of making on account pa?/- 
m e n t  t o  tl?r tune  of Rs. 6.12 mores for t he  years 1%1-62. 1962-63 and 
1963-64 to  four CentraT Uniz~ersities uwuld not hat'e arisen. In  this 
connect ioi~ t he  C o m m i t t e ~  T L W I L ? ~ .  l ike to  tnvitp the attenion of the 
Universit!/ G r a n t s  Commission to  the  proz:isiott in section 12 which 
entpou7ers i t  to get such i.ilform.ation as inug  be needed relating io 
the  financial position oJ an?/ l rn i tws i t y .  On this  subject.  th.e Com- 
mittee crre i n  en tire ayrc.etnr7ylr w i t h  the  o h ~ e r t ~ a t i ( v ?  of the  Scrvd ,~  r d s  
Commit tee appointed b?, t h e  litliz-ersity Grants Com.m.:ssion l'iz. 
"There  i s  )ro inh.et'ant i ' o n f l i ~ t  I)ettreen t h e  p+i.t~&ple of acrovurabi- 
litl l  an.d t llc iden of autorwm!~" ,  (Th.ere recommendation Yo. 113) 
keeping in vieul t h e w  obsertyations, the Committee desire :hat t he  
Unioersitg Grants Comin.ission slmuld impress upon t he  universities 
the need t o  suppl?~ the required information pontp t Ig  in fz~ture. 

[S. No. 149 of  Appendix LIII to 41st Report 1965-661. 

The question of fixing block grants for the qulnquenniurx 1961-66 
was undertaken by a Reviewing Committee. Because of certain 
uncertainties and delay in the finalisation of various schernes which 
were to be taken into account in dctermin~ng the Black Grants, the 
report of the Reviewing Committee could not be finalised in time. 
The Reviewing Committee had recommended that posts which 
were sanctioned during the Second Plan period and were 
effectively filled up on 31st March, 1961 should be treated as com- 
mitted expenditure thereafter. The revision of scales of pay of both 



academic and nm-academic staff, higher rates of allowances, con- 
version of 20 per cent posts of lecturers to those of Readers, &., 
also contributed to the delay in fixing the Block Grants for 1961-66. 
In these circumstances, it was finally decided that for the y e a n  
1961-64, grants for the Central Universities should be determined 
on the basis of the actual approved deficit of the Universities and 
that in respect of the years 1964-65 and 1965-66 Block Grants were 
to be fixed after examining the Budget Estimates of the Universities 
concerned each year. On this account, grants to the Central Univer- 
sities could not be fixed in advance and ad-hoc  'on account' grants 
had to be paid for the years 1961-62 to 1963-64. A committee has 
since been appointed to work out and finnlise the amounts to he paid 
to the Central Universities for these three years. The Committee 
consists of representatives of the Ministry of Education, Ministry of 
Finance and the University Grants Commission. The grants due to 
the Visva-Bharati University and Banaras Hindu University for the 
years 1961-62 to 1963-64 have already been finalised. 

The grants due to the Aliqarh Muslim University and the Delhi 
University for the years 1961-62 to 1963-64 have since btwn worked 
out and intimaled to the Universities for confirmation of the figures. 
These will be finalised before 31st August. 1967. 

The Universities have since been advised to complete their ac- 
counts as soon as possible after the close of the financial year. I! is 
now propsed to prescribe a date by which the accounts of the Uni- 
versities must be ready and  the Universities are being consulted in 
the matter. 

Recommendation 

The Committee do not find any justification in the argument of 
f i l e  Department that the grants for the year 1963-64 to A l i ~ l ~ ~ h  
Muslim Universitv were much in excess of thosc during the year 
1962-63 because the adjustment in the earlier years viz., 1961-62 and 
1962-63 got reflected in the grants for the year 1963-64. They find 
that whereas a grant of Rs. 71.65 lakhs was given in the year 1963-64 
to this University, a grant of Rs. 73.00 lakhs was given in the year 
1464-65 and a grant of Rs. 76.00 lakhs is being given for the year 
1965-66. The reasons for enhancement f r a  52.00 lakhs in 1962-63 
t o  Rs. 71.65 lakhs in 1963-64 and Rs. 76.00 lakhs ir, 1965-66 have not 
Pecn jully explained. The Committee would like to be informed of 
the maim reasons which led to the sudden increase of grants 

.the yeat 1963-64 onwards. 
[S. No. 150 of Appendix LIII to 41st Repwt, 1965.681- 



Grants paid to the  Central Universities including the Aligarh 
Muslim University for the years 1961-62 to 1963-64 were on arc ad 
hoc 'on account' basis. For 1961-62, an  amount of Rs. 52 lakhs was 
paid to the Aligarh Muslim University. A similar amount was paid 
for the year 1962-63 as well. The University did not ask for any in- 
crease in the  'on account' maintenance grant, presumably in view 
of the fact that they had an  opening balance a t  the beginning of  the 
year. On a tentative basis it has now been worked out that the 
University had with them on 1st April, 1962 an opening balance of 
Rs. 19 lakhs. This amount along with the  'on account' grant of 
Rs. 52 lakhs paid in 1962-63 gave the University an  amount of Rs. 71 
Ialrhs for expenditure in 1962-63. In the year 1963-64, while ad !roc 
'on account' instalments of grants we:e being released to the Aligarh 
Muslim University, the University represented against the inade- 
quacy of the funds being released to them. Therefore, further 
amounts had to be released keeping in view the  actual expenditure 
incurred by the University till the end of January,  1964, and antici- 
pated expenditure during the rest of the  financial year. Thus a total 
amount of Rs. 71.65 lakhs was released to the University for the 
year 1962-64. 

Against an 'on account' grant of Rs. 71.65 lakhs paid for the year 
1963-64. the Block Grant fixed for the year 1964-65 was Rs. 73 lakhs. 
As such, there has not been considerable increase in the amount. the 
extra amount being only to take care of the normal increase. For 
the  year 1965-66, the Block Grant originally fixed was Rs. 76 lakhs 
wliich included the expenditure on normal increases. Subsequently. 
an  amount of Rs. 7.80 lakhs was paid to meet the expenditure on 
additional dearness allowance/House Rent Allowances which was 
sanctioned t o  the Central Universities. A fur ther  amount of Rs. 1.75 
lakhs was also sanctioned to the hligarh Muslim University to meet 
the urgent requirements on minor items. Thus the final Block Grant 
fixed for the  University for the year 1965-66 was Rs. 85.55 lakhs. 

Recommendation 
The Committee tt02e that for $ration of the grants to the Central 

Universities froin the year 19M-65 o n w a ~ d s .  the University Grants 
(I'ommission has made a departure front the formula suggested by 
the Reviewing Committee? which  was initially accepted by  the 'T0.n;- 
mission, and has decided, instead to proceed on an annual basis by 
examining their annual budget estimates. The3 would like to be in- 
formed whether in actual practice, this has proved conducive to  
economy. 

[S. No. 151 of Appendix LIII to 41st Report, 1965-661 



The Com.mtttee would ernplzasise that the annual Block Grant for 
t l lc Universities should be fixed after getting full information fro?n 
the Universities and after a thorough scrutiny of the demands nmde 
by the 'Universities. They would also like to know the steps, if any, 
&ken by the University Grants Commission to ensure that the 
figures of annual grmrts fixed f o ~  Central Ilnivewities are r e a ~ o w b l e  
and not inflated. 

[S. No. 152 of Appendix LIII to 41st Report, 1965-663. 

It is felt that fixation of grants on an annual basis after scrutiny 
of the Budget Estimate of the Uni\w-sities is conducive t o  economy 
in expenditure. It  may also be added that annual Block Grants are 
fixed by a Colnmittec consisting of  the Chairman of the University 
Grants Commission. Finance Secretary and Education Secretary. It 
js very difficult to say what the expenditure would have been had 
not the annual budget of the Universities being examined and Block 
Grants fixed on that basis. As such, i t  is not possible to estimate the 
actual economy effected. In  any case, the Universities \\~ould ha\.c 
restricted the expenditure after taking into account the Block Grant 
that would ha1.t: been payable for the perjud. 

It may also be observed t h a ~  i! is al~vags possible to estlmatc the 
requirements of the uni\rersitics most realistically a year i n  advance 

The Budget Estimates of the Central Universities are considered 
by the Finance Committee of the Universities before they are sub- 
mitted to the Executive Council and subsequently transmitted to t h e  
University Grants Commission. Amongst the members of the Fin- 
ance Committee are two Nominees of the Visitor who are qenerally 
officers of the Ministry of Finance and Ministry of Education. These 
officers scrutinise t he  budget proposals of the Universities before 
they go before the Executive Council. Sometimes an officer of the  
University Grants Commission is invited to the meeting when budget 
proposals are considered by the Finance Committee. The universi- 
ties have also now to make a reference to the Commission in respect 
of the following matters which act as a control over expenditure: 

(a) Creation of posts, the maximum of whose scale is beyond 
Rs. 500. 

(b) Grant of more than five increments over the  initial salary 
at the time of appointment to different posts; 



(c) Revision of scale of pay of any post and the basis of Axa- 
tion of pay in the revised grade; and 

(d) Payment of allowances to staff other.tha.n those apprm,ed 
hy the Commission. 

The Budget Estimates of the Central Universities are examined 
by a Committee consisting of the Chairman, University Grants Corn- 
mission. Finance Secretary and Education Secretary and thus i t  is 
seen tha t  only rcasonnbl~ grants arc releascd to the uni\:crsitiw. 

From the  t u t e  furnished ut the instance of the Committee, it is 
observed that the disparitg o n  the per capita recurri~iy r.t-per!d;?j~re 
for  the gear 1960-61 in the various llniversities of the countrg was 
z m y  wide. Wlzerens it is Rs. 340 in the caye of Burdwan Universitg, 
i t  is Rs. 5029 in the case of Visva-Bharati. As between the Central 
Universities also the disparity is wide. I t  is Rs. 1323 i n  the case of 
Aligarh Muslim U n i v e r ~ i t ; ~  and Rs. 2034 in the ccse of Banuras 
H i n d u  I ln iwrsi fy  and Rs. 1124 in  the case of Delhi Uni7:ersi:y and 
Rs. ,5029 ill ? I I P  ccrse of Vima-Bharati Un.iz:ersitg. While the Corn- 
~n i t t ee  note that the per capita expenditure in Unit:ersities depends 
to  (1 certain extent on the total enrolment. the state o f  i ts  d~lrelop- 
ment and whether n Universitg in residential type or afiliating type, 
Ihe!! d o  feel that the disparitt~ in the per capita expenditure is very 
.wide. T h q  would like the  Ministry to examine the reason for these 
wide d ~ ~ p a r i t i e s  with a vieur t o  minimise them as far as posdble. 

[S. No. 153 of App. LIII to 41st Report. 1965-66]. 

The average annual cost per pupil in a University depends upon 
v;irious factors such as:- 

(i) Total enrolment in the University; 
(ii) No. of teaching staff in the University (staff-student 

ratio) ; 
(iii) Salary scales of teachers; 
(iv) Development Programmes of Universities and :heir 

colleges; 
(v) Distribution of enrolment in various facdties: 
(vi) Enrolment in Postgraduate and Research Courses: 
(vii) No. of subjects and variation of courses allawed in a 

University; 

(viii) The amount of  grant received by  a university or  college 
from the State Government for its maintenance and other 
expenditure. 



For that matter the Commission's grants for the State Universities 
are meant for dewlopment purposes only under Section 12 of the 
U.G.C. Act. 

The information was collected for the year 1960-61 about total 
recurring expenditure in the Indian Universities. On the basis of' 
these statements, cost per pupil was worked out for each university. 
For the following 9 Universities, the cost per pupil is more than 
Rs. 1,000/- per annurn: 

---. -. 

University Cost per pupil 
in Rupees 

(1960-61) - -- 
I Aligarh . 1323.61 

2 Annamalai . 1113.52 

3 Banaras . 2034.55 

4 Jadavpur . 1394.09 

6 Kurukshetra . 2346.61 

7 Roorkee . 3482.37 

4 U.P. Agriculturnl. . 1448.50 

- -- - . - -- . - 
Following nine Universities having low cost per pupil are taken 

for comparison: 

University 
Cost per pupil 

in Rupees 
(1960-61) 

~- - 

Agra 
Bhagalpur . 
Bihar 
Burdwan . 
~aicutta , 

Gauhsti . 
Cioralihpur . 
Gujarat . 
Jammu & Kashmir . 



A statement giving information on some of the factors referred 
to in para (1) for these Universities is attached. (Annexure I) .  
From the statement it can be seen that the Universities in which 
the cost per pupil is high have better pupil-teacher ratio, larger pro- 
portion of students in professional courses and more postgraduate 
and research enrolment than the universities where the cost per' 
pupil is low. The expenditure per pupil on the salaries of teaching 
staff is also high in the first group. 

The following steps have been taken to minimise the disparity 
bctween the per capita expenditure of various universities. 

(1)  The Commission is providing grants to the Universities 
for the recruitment of additional staff, provision of library 
and laboratory facilities, purchase of books, furniture and 
science equipment, construction of hostels and other essen- 
tial buildings, etc. Visiting Commitfee are appointed dur- 
ing every Plan period to examine and discuss with the  
Universities their development plans. 

(2)  Within the financial resources available to the Commis- 
sion, every effort is made to improve quality and raise 
standards. Grants arc being provided to universities 
where the cost per pupil is low. 

(3) The Commission's recommendations for the revision of the 
salary scales of University and college teachers during the 
Fourth Plan period have been accepted and the Govern- 
ment of India has decided to give special assistance to the 
State Government to the extent of 80 per cent of addi- 
tional espenditure involved for a period of five !cars for 
implementing these recommendations. 

( 4 )  The Committee on Standards of University Educat~ou ap- 
pointed by the Universitv Grants Commission recommcnd- 
ed that the number of students admitted to the universi- 
ties and colleges should be limited in the light of the avail- 
able resources and facilities. Methods have also to be  
evolved to ensure that only those students are admitted 
who have the necessary aptitude and ability for higher 
studies. For those who are not considered fit for proper 
higher education alternative courses have to be 
provided in technical schools, polytechnics, etc. These re- 
commendations have been brought to the notice of the 
universities for their consideration. 



(5) The fourth Plan requirements of the University with 'a 
low per capita expenditure are being assessed by the 
Visiting Committee appointed by the University Grants 
Commission and the question of the quantum of assistance 
to be made available to these universities is under the con- 
sideration of the Commission. 

The measures described abo\.c, will, to  some cxtent, help in rais- 
ing the per capita recurrmg expenditure 111 the Universities where it 
IS low and minimislng the, dispariiy bet\vwn t h e  per capita cxpen- 
diture. 

The Co?,lnLittee feel that there has been abnormal delay in ob- 
taining the accounts from the Calcutta University for grants p a d  as 
early as 1957. They are sztrprised that grants were cot~ritwed to be 
paid year after year u~thcnlt settltng the nccounts i n  respect of 
grants a2r~ndg paid in t h ~  previous gears. 

(S. No. 154 of Appendix LIT1 to 41st Report, 1965-661. 

Since the grant of Rs. 81.37 lakhs given by the Unive~sitp Grants 
Commission was fur a specific purpose viz. upgrading the salary 
scales of the teachers in afiliated colleges, the Committee are tin- 
able to see the reasons for delay in the submission of accounts. The 
Committee u7ould like to be furnished with a detailed note indicat- 
ing how and when the grant was disbursed by the Commiusion and 
hou: and when it was utilised by the University. The Committee 
would also like to 'be informed on the steps proposed to be taken by 
the Commission to avoid such delays in (a) utilisation, of grants for 
a specific purpose: and (b) rendering accounts thereof. 

[S. No. 155 of Appendix LIII to 41st Report, 1965-661. 

The historical background of the case is that the Calcutta Uni- 
. versity decided to implement the scheme of rwision of salary scales 
of college teachers with effect from 1st April, 1957 and forwarded 
the claim worth Rs. 6.85 lakhs in March, 1958 for the period fram 
1st April, 1957 to 28th February, 1958. Against this demand an 
amount of Rs. 4.43 lakhs was initially paid to the University for dis- 
bursement to the colleges in June, 1958. Since then every year more 
and more colleges joined the scheme and as such during the period 
from 1958 to February, 1963 the grant totalling over Rs. 79.74 lakhs 
had been paid to the University on this account. The details regard- 
?ng the dates of the sanctions of different amounts to the University 



% the purpose are ahown in the statement attached (Annexure I). 
'me &us o p e t a d  of the payment of these grants to the Calcutta 
University was that the University would prepare statement of re- 
quirements of various cplleges based upon their disbursement state- 
ment and forward the claim to the University Grants Commission 
-which paid the amount on 'on account' basis to be disbursed to the 
a d k g e s  which were finally to be accounted for by the University 
,an receipt of Utilization Certificate from the colleges as certified by 
Chartered Accountant, etc. Thus, any delay in the utilization could 
have been at the college level which attributable to the following 
Yoctors: 

( i )  lnitially the work of fixing the pay of teachers in the revis- 
ed scales, checking and verification of statement of actual 
disbursement made to the individual teachers etc. was be- 
ing undertaken by the Office of the Commission itself. 
With the progress of the scheme more and more colleges 
adopted the revised scales. On account of huge volume 
of work thus generated, it was decided that it would not 
be possible for the Commission's Office to undertake this 
work and, therefore, it was transferred to the Calcutta 
University in 1962 with the request to release the grant to 
college after checking and verifying their request and in 
doing so the University naturally took some time. 

(ii) Since the scheme was not impIemenW by all the colleges 
of the Calcutta University simultanesusly, Commission's 
period of assistance in respect of some colleges came to an 
mrl in 1962-63 and in case of others in 1963-64 and so on. 
T h p  Commission during the period from 1958-1963 releas- 
e? Qrants amounting to Rs. 79.41 lakhs to the Calcutta 
University for the purpose and the Calcutta University 
started forward~ng Utilization Certificates from the col- 
leges from 1964 onwards, Most of the Utilization Certi- 
ficates were received by 1965; but some had to be 
returned to the University either because something was 
found lacking in the Certificates or they mere not on 
prescribed proforma This also was a contributory factor 
in the dclav in finalisation of Utilization Certificates. 

(iif) In most of the colleges there had been dis~uted cases and 
unless these cases were decided, payment had to remain 
in abeyance, which directly affected the issue of UtLliza- 
tion Certificates in respect of grants released to a mrti- 
c d a r  college. 

3345 (Ai )  LS-14, 



(iv) There was also a special problem in the Calcutta Univer- 
sity i.e. it had certain sponsored colleges. In these col- 
leges, the teachers' salary was fmed by the Director of 
Public Instructions, West Bengal, who in a number at 
colleges abnormally delayed such fixations which m t u n .  
delayed the utilization of grant and finalization of account 
and Issue of Utilization Certificate. 

(v) Again, the erstwhile Calcutta University was split in Cab 
cutta University, North Bengal, University and Burdwam 
Umversity. This entailed transfer of colleges from the 
jurisdiction of the old University to the new ones. The 
grants initially paid by the Commission to the old Calcutta 
University in respect of these colleges were also likewise 
transferred to new Universities and the accounts were also 
transferred. This has naturally caused delay in the sub- 
mission of the Utilization Certificate. 

Uespite these obstacles, the accounts have been finalized and  
the Utilization Certificate issued to the extent of over 
Kc;. 67.81 lakhs which makes about 93 per cent of the grant 
which came to the  share of Calcutta University (about 
Ks. 72.75 lakhs) after transfer of the grant totallmg tr, 
Rc. 6.7 lakhs to the newly created Burdwan University an,) 
the North Bengal University. The Calcutta Unlversltr 
'has thus to forward Utilization Certificate for the balanw 
amount of Rs. 4:94 lakhs only. Even out of this amount 
Utilization Certificate worth over Rs. 3.13 lakhs had bcw, 
received which were returned to the University for  ecr- 
tain reasons. It is hoped that this amount will bc a d j u s t 4  
shortly. 

The Committee are distressed t o  note t h a t  audited statentents of 
accoytzts for the period f rom 1953-54 to 1957-58 and 1962-63 have nut 
been received from Osmdnia Universit!~ even in  July, 1965. In view 
of the persistent default on the part of tire University, the Uitiver- 
sity Grants Commission should have taken more effective s t e p s  than 
routine correspondence and reminiiets to the University. The Cmn- 
mittce are nt a loss to understand how these acmunts, if r e c e i d  
ajtet  a lapse of more than 7 to 12 years could be checked or verified. 

(S. No. 156 of Appendix LIII to 41st Report, lm-CiG). 

The Conin~cttee fail to understand wiry even a form1 warning m 
tire O m n i a  University was cwLaidered to be emmittrand no act- 



was taken even when the University had failed to c a r q  out the dir- 
ective regarding regular submission of audited accounts. The Com- 
mittee would like to  draw attention of the Government to Item 114 
of the summary (Page 189) of the Report of the Standards Commit- 
tee which says inter alia. "There is no inherent conflict between the 
principles of account ability and the idea of autonomy.. . .." The 
Committee fully agree with these remarks. They hope that the 
University Grants Commission and the Government will keep them 
in uiew while asking for accounts from the Universities. The Coin- 
mittee would also like to 'be informed of the latest position in regard 
ta the receipt of audited statements of accounts from th ' s  Univer- 
sit?! in resperl o f  the period 1953-54 to 1957-58 and 1962-63. The 
Commit tee desire thut the University Grants Commission should 
take eflectivc! steps to m m r e  that the Universities do not delay the 
preparation n i ~ d  submission of accounts. They suggest thut the Uni- 
versities, likc thc public corporations should ptepcrre thei-r accouats 
within a specified period after  the close of the year. 

[S. No. 157 of -4ppendix LIII to 41st Report. 1965-661. 

Since the rcce.pt of the Public Accounts Committee's findings, 
Ihc matter was taken u p  with the  University, Examiner Local Funds 
and the Accountant General, Xndhra Pradesh In regard to the  audi:- 
ca account for 1953-54 to 1957-58 which was no doubt  rrcewed from 
rile hccountan~  bcneral ,  tindhra Prndesh but  in an incomplete fornl 
An oflicibr of the Comn~ission had a discussion with t h e  Assistan? 
.\ccountant General, Andhra Pradesh and Examiner Local F'unds 
It was pointed out that in the absence of proper and complete Cer- 
titicntes In the audited accounts already received from the .ficcour~- 
l a l i t  Cenc~a l ' s  CMicc it had not been possible to Issue U!~l:?ation Ccr-  
tificntes by thv Commissmn The Accountant Genera!'$ Off ice 2g. tw! 
wlth this a ~ d  derided to reaudit the  accounts for these years i!l or&! 
to  rectify thc audited documents already issued by them. .kcord~ng.  
1y they undertook to reaudit the accounts from 1954-55 to 1958-XI 
(Examiner Local Funds became the audit affict~r of the U n ~ v e r s ~ t y  
w ~ t h  effect from the accounts of 1959-60 as a m u l t  of the amend- 
ment of the Osmania University Act). 

T h e  rttauditcci accounts relating to grants for Enginemng and 
Technology have since been received. The audited accounts for 
1982-63 were already received from the  Examiner Local Funds. The 
Utilization Certificates issued by the  Commission on these audited 
accounts amoun! to Rs. 12,20,653. Further action is bcing taken. 



As stated under Sr. No. 156, the audited account6 which had been 
received in Commission's OfIlce, could not be acted upon. There 
was, therefore, no deIay on the part of the University in submitting 
its annual accounts. No warning therefore is considered necessary. 
-9ttention is d so  invited to reply under Serial Nos. 148-149 wherein 
steps taken to have the accounts ready from the universities by a 
specific date has been taken up. 

The Committee note from evidence tha t  the Univetslty Grants 
Cornmission now proposes to insist on getting Utilisation Certafi- 
cates from each University and that an inquiry has been instituted 
% regard to the Omnania University. The3 would like to knmv 
the results of this inquirv. 

The Committee also regret to note that Utilisation Certificates 
upto the year 1962-63 in respect of Rs. 34 crores covering a tokrl 
of 8695 cases ate still pending. In this connection they 
would like to draw the attention of the Ministry to their 
mxnnmehdatiotls made in Para 65 of the Twenty-ninth Re- 
port (Third Lok Subha). To enforce financial discipline in  t h e  
cases of persistent defaults without valid reasons. the auestioit of 
w i t h  holding f i r  rther grants till the utilisation certificates ate frcrnislt- 
ed. should be seriously considered. The desirability of issutna of 
fonrzcll direction to this e f ed  by the Central Gouernment to thr 
Unavetsity Grants Commission under Section 20 of the trnitwsity 
Grants Commission's Act may abo he emmitaed. 

[S. No. 158 of Appendix LIII to 41st &port, 1965-661. 

By taking special steps detailed below, the back-log of issue of 
Utilisation Chtiflcates in respect of grants paid upto 1962-63 has 
bcen reduced to 27.43 c r o w  covering a total of 3,532 cases. 

The special steps taken for obtaining the audited accounts and to 
fscilitate the ime of utilisation certficates are enumerated below: - 

(1) Immediately after the close of the financial year state- 
ments showing detaib of gmts paid during the p d -  
ing year are forwarded to the various universities and 
their respective audft oi&cers with the request that the 
submbion of the audited a m t s  relating t h W  mrg 
b s x p s d l t d .  



(2) Sometknes the i m  of Utilisation Certificates is held up 
as the audited statenvents of accounts are not in the pro- 
per form and do not indicate all the relevant data required 
to ensure the proper utilisation of grant. For that matter, 
a unifonn performa for the compilation of accounts in 
respect of grants-in-aid paid by the University Grants 
Commission has been devised and the Universities/Colleges 
have been required to submit their accounts in the said 
proforma. 

(3) Correspondence has also been initiated at a suitable level 
with regard to the old items and the progress of clearance 
of such items is watched through the periodical progress 
reports prepared in the office. 

(4) A Utilisation Certificate Cell has since been created within 
the sanctioned existing strength of the Commission to 
deal specifically with outstanding Utilisation Certificates. 

As regards the Osmania University, the Accounta~lt General, 
Andhra Pradesh has conduc4& the re-audit of the ac- 
counts from 1934-55 to 1958-59. The audit report in res- 
pect of the grants relating to Engineering and Tcchndogy 
has since been received. 

To enforce financial discipline in case of persistent default. a 
circular memorandum has since been issued under lrhich 
the Universities/Institutions concerned have k n  aavised 
that the Commission would have to consider se!.iously ;he  
steps to be taken under Section 14 of the 1:niversity 
Grants Commission Act towards withholding further 
grants till the audited accounts and utiiisation cc~rtificates 
in respect of grants-in-aid paid earlier are furnishwl by 
the universities/institutions concerned. 

The Committee are surprised to note that the :rregu&rity which 
came to notice of the Commission t r ~  September, 1956 tcas allowed 
to contirrue for m e t  8 years and the Ut~iversnty Grants Commission 
continued to give the grant etqery year, though i t  uus kwum that a 
putt of it was being utrl!.ped fm a putpose other than that for which 
it waa sanctioned. The Committee feel that the Uniuetsity Grants 
Comnhim hoa not been able to take efecttve action in this nuzttct 
as the Uniuctsity cantinu& to emptoj the stad in spite of repeated 



212 
objections and trltimately the Unive~sit~ Grants Comnsifafiims had to 
give an ex-postfacto sanction to reguhte the payment. The Come 
mittee take a setious view of this type of indiscipline and irregularity 
particularly in a university. They hope the Universitg Grants 
Ccnnmission and the Ministry would take necessary steps to e n w t t  
that arch cases do m t  occut again. 

[S No. 158 of App. LIII to 41st Report, 1965883. 

Instructions to Universities in this regard have since been issued 
vide letter No. F.9-1/66 (Cdn.) , dated 18.3.1967 to the effect that cnly 
sanctioned staff should be appointed under the scheme approved by 
the University Grants Commission and that the Commission would 
not pay towards the salary, etc., of any additional staff if appointed 
by the University. 

The Committee u~mtld like to be informed whether the P.W.D. 
certifiates required under the rules have since been furnished tu the 
University Grants Commission b y  the Gauhati University and the 
balance amounting to Rs. 85.000 pad b y  the University Grants 
Commission. The Committee would like the Universit?/ Grants 
Cdmmission t o  take steps to ensure that the grants are released for 
specific schemes only when they  a te  mature enough to be imple- 
mented expeditiously. 

[S. No. 160 of App. LIII to 41st Report, 1965-66). 

The P.W.D. Certificate with regard to the reasonableness of rates 
adopted in the estimates for the construction of Science block No. 1 
has since been received in the Commission's Omce as submitted by 
t h e  Gauhati Univdty aide its letter No. V/2/04560, dated the 3 r d  
June, 1965. As regards the balance grant, the Commission had rc- 
leased a further instalrnent of Rs. 75,000/- for the purpose. The 
balance in this regard will be paid to the University on receipt of 
the com~letion certificate. 

7'ht Commisrion has also noted the suggestion made in the Memo 
in regard to the payment of grants for specific schPmes when t h ~ o  
are matwe enough to be implemented expeditiously. 



MINISTRY OF FOOD AND AGRICULTURE 

Recommendation 

The Committee feel that the sy s t em of security deposit is a wlrole. 
one and should not be done away with without a thomughi 

eramination of the pros and cons. 
[S. No. 170 of App. LIII to 41st Report. 1965-66j. 

In the old agreement which was in operation till 27th Dec- 
.ember, 1960, there was a clause regarding security deposit of 
Rs. 5,000/-. In actual practice, the security was not deposited by 
the Federation The DeLhf Administration is of the view ?hat the 
security of Rs. 5,000 to be deposiGd by Federation is dispropor:ion- 
ately small as compared to the value of the stecks held by them. 
Moreover the Delhi Administration could, if necessary, realise the 
amount due from the Federation as arrears of Land Revenue. In 
vim of these considerations the clause relating to security deposit 
has k e n  omitted from the new agreement which has bt\m 
approved by this Ministry for execution with the Federation. 

It IS true that a security d e p i t  is des~rable for safeguard~ng Goi-  
emment Interests agalnst any financial loss. In the present case, 
howevcr, !he object in  w e w  can be achleved by takinq recourse, ~f 
necessary, to recovery of t h e  dues from the Federation as arrcar, 
of Land Revenue as  per clause 15 of the draft agreemen!. The dcct- 
sion to omit the clause has been taken bv th i s  Mlnis:n i:: :h-> Ilgi.' 
c.1 the above. 

Hecornmendations 



 ON Fillurer 
According to the present agreement, the Cooperative Federatim 

shall handle all chemical fertilisers allotted by the Government of 
India to the Delhi Administration or otherwise acquired by Delbi 
Administration. The Federation thus holds- the sole monopoly of 
distribution of chemical Fertilisers in Delhi State. The total allot- 
ment of different kinds of fertilisers to Delhi Administration during 
1965-66, was 3004 tonne .  During the current year in 1- the 
quota of Delhi State is likely to be of  the order of 5.000 tonnea 
In assigning distributorship of fertilisers to more than obc 
agency it has also to  be considered whether the quantities to he 
handled by each agency will bring adequate returns to enable the 
agency to function cmciently. I t  is felt that distribution of 40001 
5000 tonnes in a year by two agencies may not prove an economical 
proposition to either party. Moreover Delhi Administration has  
pointed out that in addition to the Delh State Cooperative Federa- 
tion which is an Apex institution, there are four other Marketing 
Societies at Shahdra, Mehrauli, Najafgarh and Narela. 

Shahdara, Mehrauli and Najafgarh Cooperative Marketing 
Societies do not have adequate storage capacity to handle the ferti- 
lisers. The Narela Cooperative Marketing Socrety has some storage 
capacity but of late it has not been managing its affairs well. In 
view of the above, Delhi Administration has stated that it 1s not 
possible to entrust the distribution of fertilisers to any other CR- 
operative institution for the present. 

It  may also be stated in this connection that the Cabinrt has 
recently approved free trade for new factories in the private sector. 
Even the factories in the Public Sector are to be gradually released 
from control so that free trade is established by 1968-69 subject ta 
the Governments right to take over 30 per cent of thew production 
at negotiated price. Implementation of this decision will automa- 
t i d y  introduce an element of competition in-as-much as fertiliaer 
factories will set up their own distribution agencies in various States 
including DeIhi Administration. 

Recommendation 
T k  Committee feel unhuppy to note that there was lack of ce- 

ordination in the 'Pincorn' in taking note of the work done b?l Stale 
laboratorier and farm which resulted in duplication of work,' 
This, in  the opinion of the Committee, calla for a compreh&m 
rettiw in consultation with the State Governments, of the tt~fiM- 

research programmes being done under the aegia of the Indian Coun- 
cil of Agricuttutal Research i n  order to ellsure that m h  d t c p l i c a t h -  
a d  lack of coordination do not exkt in other @ldr. 

[S. No. 187 of Appendix LIII to 41st R e ~ 0 l . t ~  1865-683:. 



ACTION ramm 
1. As &ired by the Committee a Scrutiny of the existing 

Reoemh Progrunmes in operation with the Council hos been under- 
tPken'.and no case of duplication or lack of coordination has bem 
found. 

2. In order to achieve effective maximum possible coordination. 
between the Centre and the States in  the field of Agriculture and. 
Animal Husbandry research, a number of teams appointed for the 
purpose-Parker Committee (Agricultural Research Review Team). 
and First and Second Joint Indo-American Team went into- this 
matter and made some suggestions. AS a result thereof I.C.A.R. 
decided that in future research on animal husbandry and on the  
major food and commercial crops should be undertaken under 
All-India Coordinated Research Projects. These coordinated prc- 
j'ects intend to cover (i)  Fruits, Vegetables, (ii) Potatoes, Tuber 
c rop .  (iii) Rice, Wheat, Barley, Maize, Millet. Sorghum and Pulses. 
(iv) Cotton, Jute, Oilseeds, Coconut and Arecanut, Tobacco, Spices, 
Sugarcane and Soyabeans, (v)  Forage Crops and (vi) Cattle breed- 
ing, Dairying, Poultry and Fisheries etc., A number of Research 
Projects on items mentioned above have already been drawn up and 
copies thereof are  attached. The Projects on the remaining items 
are being drawn up. The projects are to work under the Adminis- 
trative control of the States and the Centre/I.C.A.R. is to meet full  
expenditure on these. These research projects take an AH-India 
\ iew of the organisation of Research on the particular crops and 
other items and as such are intended to eliminate all duplicatfon 
between the research efforts of the Centre and the State Gwern-  
ments. Under the broad features of the Plan, a suitable Nerno- 
randum of Understanding is being negotiated betwwn the partici- 
pating agcncics such as the State GovernmentlUniversitie and other 
institutions defining the cooperative nature of projects and detailing 
in clear terms their respective role and responsibilities. A copy of 
the Memo is enclosed. Details of these and allied matters are being 
worked out. 

3. In  addit~on to the ahlove projects, a number of other institu- 
tional arrangements e x ~ s t  for the purpose of coordination between 
thr! I. C. A. R. and the States. Somc of the important arrangements 
through which this coordination is a! present !>ping attempted' 
a r t :  -- 

(i) Periodical meetings convened by the Union hfini~ter  of 
Food & Agriculture, Cornmunit). h * l o ~ m e n t  and c*- 
operation with State Ministers of Agriculture and hi- 
ma1 Husballdry to discuss problems of Common con-, 
tern, including those relating to agricultura Restarch. 



(ii) State Ministers of Agriculture and Animal Husbandry 
are members of the I. C. A R. Society. In t h b  con- 
nection a copy of the revised rules of the 1. C. A. R. es 
applicable from 10th January, 1966 is enclosed for ready 
reference. 

(iii) State Directors of Agriculture and Directors of Animal 
Husbandry or Veterinary Service as also representa- 
tives of Agricultural Universities are members of the 
Advisory Board of the I. C. A. R. In this connection 
kindly refer to para 59 to 73 of the Rules. 

(iv) Discussions on the Annual Plans of the States held, once 
a year in New Delhi also provide opportunity for ew- 
change of views and information 

In view of the position stated above, there appears no need for 
'further review as suggested by the Committee. 

The Committee toould like to he apprised of the decision taken 
to  control licensing of inilk producing units which have less than 
Rs. 25 lakhs as capital. 

IS. No. 208 of Appendix LIII to 41st Report, 1965-663. 

Licensing of industrial units with capita! investment oi less 111a11 
Us. 25 lakhs is a means for increasing milk supply for thc Dclhi 
Milk Scheme. The Governrnent of Punjab passed an order bmning  
the manufacture of Khoa and milk sweets w.e.f. 10-9-1965. Extcnd- 
ing over a large part of the  D.M.S milk-shed this order resulted in 
immediate improvemen: i:l raw milk procurcmcnt by thc D.M.S. 
In iact, largely Iccause of this order, the Delhi Milk Sche~ncl could 
meet its obligatior:~ in summer, 1966. Crntral  legislation ~(.~vt,t . ing 
the area in Rajasthan from which D.M.S. draws milk i:; ullneres- 
sary because :he proSlem there is one of transport th r i .1~~11 trackless 
desert and 13s: rnmcment before the procured milk gets sour .  Con- 
sultation with the Ministry of Law for devising suitable I c g ~ s l a t ~ m  
to support Delhi Milk Scheme i s  not ye! complete, but is making 
Prom-'=. 

Fumim INFORMATION 
Permanent n~easum to control licensing of milk producing unlb 

w ~ t h  cspiiaj lnvrstnent of Rs. 25 Iakhs have not been con.;irlwd 
feasible. 

[D. 0. No. %27/65:'DMS/DP Dakd 28-74?.] 



The Committee would like to know why the recommedatwn~ of 
the Review Committee appointed in 1956 were not fully implement- 
ed by 1959. They would abo like to know if the +ecommen&tions 
have since been implemented in full. 

[S. No. 217 of Appendix LIII to 41st Report 1965-661. 

The Review Committee appointed in 1956 to inspect the work- 
ing of the Indian Lac Research Institute made 35 recommendations 
in their Report submitted tu the then Indian Lac Cess Committee 
in September, 1956. The Commitiee considered the rccommenda- 
Lions at  its meeting held in January. 1957 and approved the same. 
'Out of these recommendations, 15 related to sta l l  etc. The st& 
recommended by the Review Committee could be approved by the 
Committee/Govt. of India. as the case may be. only in 1959. Many 
r l l  the staff recruited icft the senice of the Indian Lac Research 
Institute which m a ~ n l y  accounted for the non-implemention fulip 
of the retommendaticms of the Review Committee by 1959. Out of 
the remaining. action on nine recommenda:iuns which related ro 
r~:;~blishmen. 11: fkid Stations. :ntrnsifica:ion o f  lac cultivation 
work, m~intenancc of the  entire p1;tntat:on by the Lac Extensicn 
Oficer, establishmen! of Hi!ginnai 'Testing I,aDorntorv ete. had hem 
cc~mplettd by 1959 The rrbst of thc. rccommendntions were (:ither 
not accep!cd or ~ C ; I O I I  on :hose WHS defurwd a t  that time. 

The Cnnrnrittee regret to  ~10te that oniy 812 cclses ( lut  o f  (1  total 
of 1.112 outstanding clnints perturning l o  f l i t .  period ;)rior tt) 1959 
toere settled upto 1-6-1965 and that the  number of cases p~ t id i t t g  
still remained 300. It is  all the more dtsrresstng to note that out of 
812 ckins amounting to R:. 3.3W47, 109 claims arnountiny ro 
Rs. 21,545 haw only been accepted by Raiiways for payment a w i  



the rest of 703 cases have been dropped. Apparently this shows that 
the cases were not pursued promptly and with the passage of t ime  
it become all the more d i e u l t  to set tk  them. No wotader in 5mne 
cases the Railways took a stand that the claims had not been pursrd 
for o long time and that the records herd been destroyed by them and 
it was dificult for them to settle the claims. The Committee s u p  
gest that the Ministry should examine the causes for rejection of 
703 claims involving an amount of Rs. 3,09,304 with a view t o  find' 
out the defects in the procedure a n d  also fixing respowibilitl~ for 
not pursuing them v igoro~dy .  They also desire thut all outstand- 
ing cases should now be pursued vigorously and an effective u*atch 
should be kept over the outstanding claims. The Committee hwpe 
that with the centralisation of work of preferring clcltms in the Re- 
gional Director's Office. the claims would be got settled vwre ex- 
peditiously. 

IS. No. 225 of Appendix LIII to 41st Report 1365-66.1 

A note for the Public Accounts Committee in rc>spect of the 
above-said para was forwarded to the Lok Sabha Sectt: vide Dk- 
partrnent of Food U.O. No. 23 65-66/BFC-I 4lst Rep:w,  dated t ! l C  

11th February. 1966-Para 4 of that note may please be substituted 
by the followlng in view o f  the latest poslt~on noiv b e ~ n g  reported:- 

"4. -4s for the causet for rejection of 703 claims invoiving an 
amount 3.09,304.00 as already stated, 174 claims involving an amount 
of Rs. 37,548 were accepted by the Railways for payment. The re- 
maining 638 cases involving an amount of Rs. 2,93,099 had to be 
dropped in the circumstances and for the reasons given below:- 

Xature of Claim Xo. .\mount Causcs 

I .  Missing Wagons 19 74,561 The delivery of these consign- 
ments to the Dcptt. of Food 
was connected subsquently 
and as such the Food Deptt. 
did not suffer any low 

2.  Shoruge of corn- 41 z 145,774 ( i )  In 373 we (amwning 
P@ B W .  to Rs. x q j ~ o ~ )  the con- 

signments welc hololced 



'Nature of Claim No. Amount Cause8 

Rs. 
on "said to contain" F h i l -  
way Receipts. Hence 
these claims were un- 
tenable. In some of these 
cases in the eastern Region 
the shortag: in weig'lt of 
several sound bag; as 
well as in cur and tom 
bags had been added up 
and wrongly claimed for as 
shortage of complete bags. 

(ii) In 23 cases (amounting to 
Rr. 1878j the Railways, 
had destroyed records 3 
the claims were not pur 
sued after being lodgrd. 
This lapse on the pan ot' 
staff is under investigation 
for fixing responsibility and 
taking such disciplinary 
action as may be necessary. 

( i i i )  In 13 cases (amounting to 
Rs. (563) the wagons, I&ed 
with cargo landed in 
bulk in Madras Harbour, 
reached the destination with 
teals of the forwanting 
station intact. In such 
cases, claims are not ten- 
able. 

,:itp/ In I case <mounting to 
Rs. 79) the shortage was 
claimed at a place where 
no Railway sta f f  was pro- 
vidd 
unioading. 'Or Railway "'""'3 st 
engaged at the cost of 
Deprunent of Food for 
counting the number of bv and to grant a 
czr:~fitxtc for shortage, 
if any, is not provided 
w h e ~ v r r  it is uneconomi- 
cal to do so. 



Nature of Claim No. Amount Causes 

(Rs. 1 
(v) In I case (amounting to 

Rs. 49) more number of 
bags has been mentioned 
in the Railway Receipt 
due to wrong tally. Au 
the wagon reached the des- 
tination with seals of the 
forwarding station intact, 
the number of bags received 
was acceptrd to be the 
number of bags despatchcJ 
from the booking point. 
In this case responsibility 
is not defmitek detcrmin- 
able. 

3. Shonagefmm r i l l  12 8469 (il In 27 cascz (m~ounting to  
md t c n  bags Rs. 7597) the shortage 

occurred due to bleeding 
from bag< through wagon 
door crevices due to non- 
provision of dunnage. hy 
the Dcptt. of Faxi. In 
rome cases the packing 
was defective hcnce claim 
were not tenable. Thc 
cxpcnditurc in poviding 
dunnag? is not comma- 
suratc with losses sustained 
in bags cut a i d  torn and, 
damaged by rain, ncdr 
thc wagon doors. The 
Deptt of Food haw 
rherclim, obtained excmp- 
tlon from the R a i l ~ d y  
ficm providing dunnag; 
on the condition that 
ckims under these ctr- 
cumstances will not he 
lodged. ?'he claims wcrc 
thcrefbrc not tcnahlc 

(ii) In 5 case\ 'amounting to 
b. 872') the Railways had 
destroyed the records ru 
the claims wcrc not pur- 
sued 'I'his lapse on thc 
pan ot staff is under in- 
vestrgdtion for s& disci- 
plinary minn  m may b<: 
necessary. 4 - * --." 



Nature of claim No. Amount C a m  

4. Danag: by Rain 176 64,295 ( i )  In 172 cases (mountirlg 
to Rs. 64,001) the darnage 
occurred due to non- 
provision of dunnag: nnd in 
wagons found watertight 
at the destination. Rail- 
ways as hailees of the 
goods took ail reasonahlc 
care bur had not contrd 
over rain wdter entering 
through wagm door 
crcviccn The reasons 
for ncn-provi.;ion of' Jun- 
nage haw been ex- 
pk~ned In remarkli ag~inst 
Item 3 ' I '  .thrl\c. 

: i ~ i  In g cases 'amounting to 
Ks 294') the'Railways had 
destroyed the records as 
!hc claim\ ~ c : c  not put- 
4ueJ 

The Corrrnulrec ure nor happy aborit thc  sgstvw c ~ f  pclystcal t w i -  
jtcatian which is i t t  wqtie, as tt !ails to procide the covect  pictu-e 
af the stock vmfication. They would. therefore. rrrge that the 
Ministry should consider the possibil:?y of int todunng more satis- 
factory procedure either of raising the percentage of bags to b e  



weighment of 100 per cent bags which may be done perioatcally in 
case of each godown. 

rS. No. 226 of Appendix LIII to 41st Report. 196fi-66.1 

1. P i ~ p c a ' l  verification of stocks of foodgrains involves two 
operations. oiz.: - 

(b) Weighment of the bags. 

The counting of bags is done on a cent per cent basis. As 
regards weighment. keeping in view the requirements of staff and 
the expenditure involved on handling and weighment as also to 
obviate operational difficulties, the requirement of 5 per cent of the 
stocks in a Depot or 5.000 tonnes. whichever is higher, was fixed 
for weighment as already indicated in Para 6-30 of the 41st 
Report. This minimum requirement was considered adequatr as 
nearly 45 per cent oi the Central Storage Depots in the countr?; 
are of the capacity of about 6,000 tonnes or less and taking into 
account the space required for the storage of gunnit?. dead stock 
articles, etc. the stocks in these depots do not generally exceed 
3,000 tonnes. Thus, in about 45 per cent of our depots physical 
verification is already being carried out by weighment of cent per 
cent  stocks once every year. 

2. It has now been desired that either the quantum of weigh- 
ment  be increased or we  may have a weighrnent of 100 per cent 
begs periodically In each godown. As indicated above, 45 per cent 
of the Depots already come under 100 per cent wcighment. It is 
only the remaining 55 per cent Depots, which have larger capacity, 
which require consideration. There may be no objection to cent 
per cent weighment in principle, but the work of weighment of 
thousands of tonnes of foodgrains on ordinary beam scales would 
be such an enormous operation that the normal operations of 
receipts and issues would have to be ruspcnded for the duration af 
such verification. Moreover, the expenditure on weighment for the 
purposes of physical verification would run into prohibitive figures. 
I t  has been found that, on one beam scale, 800 bags, i e., about 74 
tonnes can be weighed in a day under normal conditions. The 
physical verification of 5,000 tonnes of grain on two beam scab  
would therefore take nearly 42 days. The employed on tb 
work woldd 'be a Deputy Director (half time), one Chief PhyrScsl 
YeriAcation Tnspector , two Verification Inspectors, two Godswfn 



Clerks and two gangs of labourers, the cost of which would approxi- 
mately work out to Rs. 7,000 as indicated in the enclosed ertatement. 
In the case of depots having storage capacity of more than 5,000 
tonnes, the staff required and the expenditure involved would be 
very much larger. Moreover, th? Physical Verification work in a 
depot dislocates considerably the normal operations of issues and 
receipts which have to be p,iv:en priority for obvious reasons. It 
has, therefore, been felt that any further increase in the quantum 
of weighment would not only involve very heavy financial burden 
but  would cause dislocation in the day to day working of the 
Depots. Such a situation during times of heavy imports and pro- 
curement, resulting by itself in a tremendous strain on the Depots, 
would have disastrous effect on the work of receipts and issues in 
the Depots. However, keeping in view the recommendations of the 
Public Accounts Committee, it has been decided to have, in future, 
Physical Verification on the following lines:- 

(a) The counting of bags wiIl be done cent per cent, as 
heretofore. 

(b) if 5 pcr cent weighment, as prescribed at present, shows 
'hat, in any particular stack or consignment there are 
abnormal variations, weighment will be increased to 20 
to 25 per cent or ween more, i f  necessary, and 

(c) once in five years cent per cent weighment will be 
carried out at  each Depot. 

[U.O. No. 23,'6~-66/"BFC-I; 4lst Report, dt. 10.6.19661. 

J. A. DAVE 
Director General of Food and 

Joint Secretary t o  the Govt. of India. 



MINISTRY OF FOOD & AGRICULTURE 

Recornmenda tion 
The Committee would like to be injormed in due course of the 

economies eflected as a result of transfer of godowns and s ta8 to 
the Food Corporation of India. 

[S. No. 230 of Appendix LIII to 41st Report, 1965-661 

The additional items of work which have been transferred to 
the Food Corporation from the Food Department after the last note 
given at Appendix XLIXA to the Report submitted by the Depart- 
ment to the Committee are:- 

(i) Port clearance work at the ports in Kerala and in Tuti- 
corin with effect from 1st October, 1965. 

(ii) Storage work in Rajasthan (Northern Region) and in 
Orissa (Eastern Region) with effect from 1st January, 
1M. 

(iii) Post-procurement operations (Quality control in respect 
of stocks of rice earmarked for export, payment of cost 
of this rice and its movement to deficit States in accord- 
ance with the allocations made by the Central Govern- 
ment) in Orissa with effect from 1st January, 1966. (Pro- 
curement of rice was being done by the Central Gov- 
ernment, but this operation has since been taken over 
by the State Government). 

2. Most of the field staff employed by the Food Department on 
the above mentioned items of work have also been transferred along 
with the work to the Corporation. About 18 Gazetted Officers and 
about 849 Non-Gazetted staff have been transferred to the Corpora- 
tion Necessary reduction has therefore been made in the orga- 
nisations operationally concerned with the items of work transfer- 
red to the Corporation. 

3. The field organisations so far  handed over to the Food Cor- 
poration are few and their transfer has not yet resulted in a n y  



significant reduction in the work at the Headquarters of the Food 
Department. There has in fact been on the whole an increase in 
the work at the Secretariat partly on account of the several pm- 
blems which have arisen out of the transfer of functions and staff. 
from the Department to the Corporation and partly on account of 
an overall spurt in the activities of the Food Department in the 
context of the present-day unsatisfactory food situation in the 
country and necessity for heavy import of foodgrains under PL-480 
etc. No staff at the Secretariat level has yet been found to have 
become surplus. However, the post of Director (Procurement) at 
the Headquarters of the Department has been kept in abeyance. 

[U.O. No. 23i65-665FC-I '41st Report, dated 1&4-19661 

The Conamittee are of the view that in the  accounts of the Cor- 
poration from next yeur onwards, from strictly accountancy point, 
of view, the stocks transferred to the Food Corporation should bd 
shown at the cost price of the Ministry and the subsidy gicen shown 
separately. 

[S. No. 233 of Appendix LIII to 41st Report, 1965-661 

The Cornir~tltee zrotild like to be informed of the action taken in 
the matter. 

[S. No. 234 of Appendix LIII to 41st Report. 1965-661 

A c ~ r o s  TAKES 

The Recommendations of the Public Accounts Committee have 
been fully examlned and after discussing the matter with the 
Accountant General (C.W. & M.) and a representative of C o m p  
troller and Auditor General of India it has been decided to adopt 
the following procedure:- 

( i )  For :he stocks of imported foodgrains transferred to the 
Food Corporation of India, the Government of India would recover 
the cost of foodgrains at the issue prices fixed by them from time 
to time. The Food Corporation would also recover the cost of sales 
made by them to the recipient Sta!c Governments and other parties 
to whom thc allotments may be made by t h e  Food Department at 
the same issue price. The incidental charges incurred by the Food 
Corporation of India on handling, storage and distribution of food- 
pains would be paid by the Government of India to the Food Cor- 
poration of Lndia a t  a rate to be mutually agreed upon at the begin- 
ing of the Financial year, with such agreed moditIcations as may be 
necessary from time to time. 



(2) In the Explanatory Memorandum on the Budget of the Cen- 
tral Government under the Grant for the Purchase d Foodgrains, 
the economic cost of foodgrains and their issue prices together 
'with subsidy, if any, expected to be borne by the Government of 
India on the distribution of foodgrains during the year would be 
indicated. 

(3) In the Proforma Accounts for the Scheme for the Purchase 
of Foodgrains, the sales made through the Food Corporation of 
India would be shown separately from the sale made by the Gov- 
ernment of India direct to the recipients. 

(4) In the case of procurement of indigenous foodgrains through 
the Food Corporation of India, the difference, if any, between the 
economic cost of the Food Corporation of India and the issue price 
Axed by the Government would be recovered from the Food Cor- 
poration of India wherever the issue price is higher than the 
economic cost. In cases where the issue price is less than the 
economic cost, the difference will be paid to the Food Corporation 
of India and treated as "reimbursement to the Food Corporation 
of India of consumer subsidy initially borne by the Corporation" 
which will be shown separately in the Budget of the Central GQV- 
ernment. 

The decisions at (1) to (4) above are being implemented with 
effect from the 1st April, 1967. 

(U.O. No. 23/65-66/RFC-I/5th Report, dated the 24th April, 1967). 

Two stutenents, one showing the details of the contracts entered 
into wiQh 89 contractors for hundling and transport of foodgrains 
a-t the Central Storage Depots which were still under the Ministry 
of Food and another showing the total amount paid to 89 contriwtors 
annually since 1955-56, are awaited. 

[S. No. 235 of Annexure LUX to 41st Report, 1965-661 

1. The Committee presumably wish to be informed as to how 
many of the total number of 89 contracts for handling and transport, 
(these include 11 contracts at Port towns) in operation in July, 
1965 are continuing in the old tender form and how many have 
k#n concluded in the new tender form (introduced with e f k t  from 
1st June, 1963) ; period of contracts and rates and terw/condltionr 
thereof. 



2. In so far as the number of contracts running in old and new 
form is concerned, region-wise break up is given below:- 

No, of contracts No of contracts Total 
Region running in old form concluded in new form 

Western Fegion 10 
Eastern Rcgion 8 
Southern Region . . 
Northern Region I 

TOTAL 19 70 89 
-- 

3. Seven separate statements in respect of the contracts running 
in each regon in old form and new form, showing necessary details 
such as, name of the Depot, capacity of the Depot (at the time of 
award of contract), name of the contractor, period of contract, mode 
of placement of contract and contracted r a ~ e  in respect of contracts 
in new form, are placed below*. Copies of the relevant rate sanc- 
tion letters in respect of contracts in old form and that of schedule 
of rates in respect of contracts in the new form are appended to 
each statement. In respect of contracts in the new form, it may 
be explained that  payments are required to be made vis-a-vts the 
contracted rate shown in the statements, that is, at  a percentage 
abovefbelow or at  par with (as the case may be) the rates men- 
tioned in the respective 'Schedule of rates for Services'. 

4. As regards the actual commitments made under the contracts 
these are  embodied in the contract form by way of terms and 
conditions pnvwling thc  contract. Generally t h e  terms and condi- 
tions are identical in all the contracts. Three specimen copies each 
of the Agreement pertaining to the contracts in the old and the new 
tender forms are enclosed. 

5. Four statements showing necessary details and the figures of 
payments made in respect of the past contracts at the Depots/ 
Centres situated in Western Region, Northern Region, Southern 
Region and the Eastern Region are also enclosed. The information 
regarding deficiencies in respect of Annexure VTII is not readily 
available with the Pay & Accounts Officer. Bombay. Efforts are 
still being made to get the information and the same will be fur- 
nihed to Lok Sabha Secretariat as soon as available. 

6. It may be stated that all the 89 Depots/C!entres were not in 
operation in the year 1955-56 and as such the details given in the 



statements pertain to the contracts entered into after the respective 
depots came into operation. 

7. F'igures of payments made, indicated in the statements, have 
been collected from the respective Pay & Accounts OBcers, and, 
in  respect of certain contracts for the earlier period, such as con- 
tract a t  CSD, Delhi during the period 1955-56, the information in 
regard to payment made is not available either with the Pay & 
Accounts Officer, or with the Regional Director (Food) at this dis- 
tant date, and hencc the same has not been indicated in the state- 
ment. Further, it may be mentioned that in the Accounts Offices, 
the record of payments is maintained contract-wise and, not year 
wise. Hence the figures of payments have been indicated contract- 
wise, and, where information about year-wise payments was avail- 
able, the same have been indicated separately under the 'Remarks' 
column. It may also be added here that, at certain Depots, one 
party held contracts successively and in such cases the Pay & 
Accounts Officers have given the figures of payment against the 
group contracts and they have stated that figures in such cases are 
not susceptible of segregation against each contract. 

[U.O. No. 23165-661BFC-I141st Report. dated 16-6-1967]. 
Recommendation 

The Commtttee ca7inot b u t  deprecate the delay on the part of the 
Ministry in introducing the necessary reform. The Committee are 
not a t  all impressed by the argument put forward by the Mmistry 
that any change'in the system would have caused itrtenuptions i n  
the working o j  the go:low)is, ~ i o r  do theg feel happy fhat the scope 
of negottution with tenderers where th.e rates quoted were either 
too high or too low should hare been restricted to n single (Meerut 
case) case only. 

IS .  No. 233 of App. LIII to 41st Report, 1W-66] 

In this connection the Committee would like to suggest that the 
Ministry should emmine whether a Dqmrtmental cell should be 
created' to keep n special watcll over cases where malpractices or 
collusion are suspected. Such a cell could also examine cases in 
different contracts where wide variations have taken place in the 
different items of work and satisfy themselves that those wide 
variations were justi@d. The Committee feel that instead of wait- 
ing for complaints to come which furnish facts a b w t  the cases of 
collusion, the Minist- should organise their own machinery in such 
a way as to eliminate the chances of collusion and also their early 
detection. In any m e  the onus should rest with the Ministry and 
not with the comphfnants in regard to detection of cases of coltu- 
man. 

IS. No. 242 of Appendix LTII to 41st Report, 1965-661 



In so far as the delay in revision of the tendering system is con- 
cerned the position has already been fully explained against para 
8.62 above. I t  will be appreciated that the new system had to be 
carefully evolved after detailed examination of all the aspects of 
the tender system and evaluation of the repercussion of the 
announcement of the likely pattern of work, besides the time 
required for switching over to an entirely new system involving 
the preparation of rate schedules for various services based on local 
market conditions in each depot area. 

As regards negotiations with tenderers where the tendered rates 
received were irrational, it is not considered a healthy practice to 
resort to negdiations as a matter of course after invitation of open 
tenders, since apart from tendering to vitiate the sanctity of the 
tender system, it along gives rise to avoidable complaints from the 
contractors. Recourse to negotiations is thus not had as a rule but 
.only in exceptional cases where the overall rates are considered 
abnormally higher than the market rates. 

The cases relating to important depots in Northern Region, 
where the contracts contained irrational rates and in respect of 
which any collusion could be suspected, have already been referred 
to the SPE and thes have since started their investigation. Only 
after receipt of the report of SPE it would be known as to whether 
or not there was actually any collusion necessitating investigation 
of the cases at other depots and setting up of a separate cell to 
deal with such cases. At this stage, the setting up of an additional 
cell would simply result in avoidable expenditure; since investiga- 
tion, if any called for, would be in respect of past contracts in the 
old form because in so far as the future contracts are concerned, 
which will invariably be concluded under the new system, there 
will be no scope whatsoever left for any speculation or manipula- 
tion by the contractors or connivance/collusion in that respect of 
any Government Officer. 

(U.O. No. 23165-66/BFC-I/.llst Report, dated 19th July. 1%6). 

Recommendation 

The Commtttee 11,ould Itke to be znforined ohour the  recovery of 
the baZance arnount of Rs. 3.36 lakhs. Th-e Coinnuttee note %ad 
the explanation that the inctease an the  demutrage charges wad 
largely due to reduction rtl the number o f  berths at the Bombay 
port from four t o  Ohree, does not fully take into account the fact' 
that the number of ships handled after this contractor took uq 
the wodc (79 in 1962-63 a i d  65 in 1963-61 upto Nonetnber 1963) 
auas much leu than the number handled at t h e  port during earlier 



periods (e.g. 104 in 1959-60, and 131 Cn 1960-61). I t  i s  not cleat why 
steps were not taken by the Depurtmnt for changing the porn ofi 
destination for sonee of the vessels, if such a course was justified 
by the reduction of number of berths. The Committee find that 
the shortage of berths at  port of Bombay is c~nftibuting heavilg 
$ w a r d s  demurrage charges being paid by the Government. They 
feel that the Ministry should take immediate action in consultation 
with the Ministry of Transl>wt and the Bombay Polt  Trust to 
remove this difficulty. 

From the statement of demurrage paid by Government on the 
shipment of foodgrains furnished at the instance of the Committee, 
they find that a sum of Rs. 1.21 crores has been paid as demurrage 
f'm January 1961 to May 1%5. As the amount paid to shipping 
Cost is mostly in  foreign exchange and it constitutes an  avoidabler 
drain on our scarce foreign eschunge, the Committee feel that the 
department should examine in detail causes which lead to payment 
of such heavy demurrage charges and take suitable remediaz 
measures in consultation with the Ministry of Transport. Cases1 
where demurrage of more thun Rs. 10,000 is paid should invariably 
be examined in future with a view to fiaring responsibility. 

[S. No. 245 of Appendix LIII to 41st Report, 1965-661 
ACTION T~LKEN 

The contractors have been held finally liable for an amount of 
Rs. 7.17 lakhs on account of ship and shed demurrage, against which 
a recovery of Rs. 4.25 lakhs has already been made from their 
admitted bills, leaving a balance of only &. 2.92 lakhs. The Gov- 
ernment's outstsnding claims agains: the contractors on other 
accounts amount to Rs. 4.79 lakhs. The total amount thus outstand- 
ing from the contractors, inclusive of Rs. 2:92 lakhs cn account of 
ship/shed demurrage, amounts to Rs. 7.71 lakhs. The Insurance 
Company which st3od surety for the contractors' liability upto the 
extent of Rs. 8 lakhs arising out of their contract, has been called 
upon, as per the advice of the Ministry of Law, to pay this outstand- 
ing claim of Rs. 7.71 Iakhs to the Government. 

The Committee have inquired why steps were not taken by the 
Department for changing the port of destination for some of the 
vessels. It  may be stated in this connection that feasible diversions 
are always considered. However, the position in respect of Bombay 
is that most of the foodgrains are received there in tankers. In 
196263 Kandla was the only other port which could handle tankers 
and since Kandla was to handle only one tanker per month as 
during 196283 Kandla usually received one tanker each month, 
there was no scope for diversions from Bombay even on opcrationaI 
grounds, the question of requirements apart. 



Regatding modificatiou of the import programme, it may b e  
pointed out that, since ship fixtures are  made one or two months 
before the shipment period and since ships take a further period 
of 1 to 2 months to arrive/discharge, any change in the import 
programme alters the position at the discharge ports only 3-4 months 
hence. However, shipment programmes are reviewed periodically 
and, while deciding on the shipment schedule, port capacities are 
also taken into consideration in addition to other relevant factors 
such as requirements from the distribution angle. In this parti- 
cular case, while all possible steps had been taken to the extent 
feasible consequent on the reduction in the n u m b a  of berths, it is 
conceded that the unsatisfactory performance of the contractor also 
contributed to the incurrence of demurrage; his liability in respect 
of the demurrage has already been assessed, and, as already stated, 
steps are being taken to  effect recovery of the amounts due. 

The question of more priority berths a t  Bombay has been taken 
up with the Transport Ministry and the Bombay Port Trust on 
several occasions In the past. The matter has been considered a 
number of times at high levels also. The main argument of the 
Transport Ministry has been that they have to take care of the 
general cargo interests also. However, the Transport Ministry 
have now agreed to give 4 berths for foodgrain vessels and one 
have now agrred t o  glve 4 berths for foodgrain vessels and one 
of course imports of foodgrains show a sharp decline. 

The question of the causes of demurrage is already being looked 
into closely and all feasible steps are being taken to minimise 
demurrage. Some of the steps taken or contemplated to minimise 
demurrage are indicated below:- 

(a) Whcncver possible ships are  diverted from one port to 
another to relieve congestion and to minimise demurrage. 

(b) To nccelcrate grain discharge from vessels and for more 
expeditious turn-round of ships, a number of pneumatic 
discharging machines have been purchased and installed 
at Bombay, Kandla, Madras and Calcutta ports. 

(c) To improve grain clearance at major ports, the system 
of clearance through contractors has been abolished at 
Bombay, Madras and Visakhapatnam, and this operation 
is being done departmentally. 

(d) Pneumatic discharge on grain tankers has also been intro- 
duced at Madras. 

(e) A marine Leg has been installed at Calcutta and is 
functioning there. 



(f) To accelerate unloading, various alternatives such as 
installation of silos, high-speed unloading equipment etc. 
are under consideration. 

It is already. the practice that all cases of demurrage, irrespec- 
:tive of the amount involved, are scrutinized with a view to seeing 
whether any official connected with discharge clearance or any 

shipowners/agents or any handlingiclearing contractor was responsi- 
;ble for the demurrage. However the Committee's direction has been 
.noted and necessary further instructions have been issued. 

(U.O. No. 23165-66/BFC-I/41st Report, dated the 13th April, 1M6). 
Recommendation 

The Con~tnittee would like to be informed of the progress made by  
.the Department in making recoveries to the extent possible. 

[S. No. 250 of Appendix LIII to 41st Report, 1965-661 
A m o ~  TAKW 

The question of making recovery of terminal tax for the period 
.from 1957 to 1964 from the fair price shops was examined in March 
1964 when orders for effecting recoveries were issued, but it was 
felt that it would not be possible to effect recovery of the terminal 
.tax with retrospective effect viz. from April 1957 as the fair price 
shopkeepers would not be in a position to passon the  charge to the 
consumers and that these recoveries would, therefore, have to be 
waived. In the circumstances, the question of the further pro- 
gress made in effecting the recoveries from the recipients at this 
stage would not arise. The question of regularisation of the loss in- 
voled is under examination in consultation with the Ministry of 
'Finance. 

(U.O. No. 23/65-66/BFC-I/41st Report, dated 18th March, 1966). 
EURTHER INFORMATION 

The total amount of terminal tax on fodgrains issued to tiour 
mills, fair price shops etc. e x  the Central Storage Depot. Delhi 
.during May, 1957 to March, 1964, which could not be recovrrcd 
works out to Rs. 5,22,369.82. It has been decided to write off this loss 
and a sanction to this d e c t  has been issued in consultation with the 
Ministry of Finance vide this Ministry's letter No. 22/37/63-BFC-IV 
-dated the 23-9-1966. 

U.O. No. 23165-66lBFC-I/41st Repor?? dated 1st December 1$$5 
Recommendation 

U.O. No. 23/65-66/BFC-I/41.st Report, da tcd I st December 1966). 
From the evidence tendered and also from the note furnished by 

the Ministry, the Committee find that under the exiting procedure 
Government cannot prefer their claims against a defaulting contrac- 
;tor unless the claims of the Government and the contractor arc PC- 



MINISTRY OF HEALTH & FAMILY PLANNING 

The Committee are not happy at the manner in which the work 
of the construction to accommodate the disinfector was handled both 
by the Development Commissioner, Kandla Port and the C.P.W.D. 
The delay at different stages had resulted in the costly equipment 
not being utilized for the last six years. The Committee are not con- 
vinced that this delay was not avoidable. The Committee trust that 
the Ministry of Health were examining the feasibility of undertak- 
ing the work departmentally without further loss of time or get i t  
done at an early date through C.P.W.D. 

[S. No. 31, of Appendix XV to 42nd Report, 1%5-661 

The Executive Engineer, Kandla Port Trust, has intimated that 
She work of construction of the Office-building, including the build- 
ing for installation of the 'Disinfector' and the staff quarters for the 
Port Health Organisation, Kandla, has since been awarded t o  a Con- 
tractor and the construction work had started an the 4th December, 
1%. According to the terms of the contract, the buildings are  to be 
completed within a period of one year. 

Since the construction work has already been awarded to a con- 
tractor, it is felt that this Ministry need not undertake the work 
 departmental!^ or get i t  done through the C.P.W.D. However, close 
watch on the expeditious execution of the work is being maintained 
by this Ministry. 

Recommendation 

The Committee feel that there was no valid reason for taking 
more than five years to decide the future legat stattu of the Denrogra- 
phic Training and Research Centre. The Comnzittce feel that this 
position should be regularised forthwith. 

IS. No. 34 of Appendix XV to  42nd Report, 196!5-66] 

The Demographic Training and Research Centre, Bombay has 
been getting grants from the Government of India, though it has not 



been endowed with a corporate status so far. The Ministry of Health 
was requested by the Audit to examine the admissibility of payment 
of grant-in-aid to the Centre as it had no legal status. In view of 
the Centre being a regional Institution started in collaboration with 
the United Nations assistance, it is not proposed to stop issuing the 
grants to the institution. The question of having this Centre regis- 
tered under the Societies Registration Act is under the active con- 
sideration of this Ministry. The draft Articles and Memorandum 
of Association of the Demographic Training and Research Centre, 
Bombay, have since been approved by the Ministries of Law and 
Finance. These will shortly be considered by a m a l l  Comrnitf.ee 
consisting of ithe Chairman of the Governing Body, Secretary, Health 
& Family Planning, Financial Adviser, Dr. M. S. Gore and the Direc- 
tor of the Centre. Thereafter they will be aproved by the Govern- 
ing Body. As soon as these are approved by the Governing Body, 
formal action to register the Demographic Training and Research 
Centre. Bombay, under the Societies Registration Act will be taken 
and the date of registration intimated to the Public Accounts Com- 
mittee. 



MINISTRY OF LABOUR, EMPLX)YMENT & REHABILITATION' 
(DEPAR- OF LABOUR AND EMPLOYMENT) 

The  Committee feel that the difficulty i n  regard to construction 
of buildings etc., which has been stated to be one of the reasons for 
the shortfall in  the expenditure under all the heads are not of such 
a nature as could not be overcome. They are of the opinion that 
those d i p u l t i e s  are already known when the schemes are prepared 
and funds are allocated for that purpose. They therefore cannot ap- 
preciate this reawn as the cause for shortfall. The Committee can- 
not understand u:hy the Ministry had to  go slow when the balance 

the fund was over Rs. 10 crores. This over cautious attitude on 
the part o f  the Government have not been helpful in achieving the 
main objectives of the fund. 

The Committee in this connection invited attention to the earlie) 
observation contained in para 13 of  their 20th Report (Second Lok 
Sabha) and again  point out that the Fund has not adequately dis- 
charged the  various functions assigned to  it b y  the Coal Mines i a -  
bour Welfare Fund Act, 1947 and had not adequately tackled ii'e 
housing a d  other welfare problems for which it has been set up. T?e 
facilities provtded are inadequate and have not achiered the basic 
minimum. in the direction of provision of uarious amenities to the 
workers. 

[S. No. 96 Appendix XV to 42nd Report 1965-661 

The  closing balance in the General Welfare Account and the 
Housing Account o f  the Coal Mines Labour Welfare Fund as on 31st 
March, 1966 is as below: 
-------- .- -.-I__- _- -- _ ------- -- 
General Welfare Account . Rs. 1.81.32.9~0 

Housing Account . Rs. *6.70.71,668 

TOTAL Rs. 8.32,04.578 
-- -. * _ . - - _ _ _  - - - - -  - 

*Of this investment of  the face value of Rs. 6.75 crores approxi- 
mately have been made in Intermediate Treasury bills. The Book 



# value of the investment is Rs. 6,66,98,506.16 only. Nature of invest- 
ment is- 

. - 
Book Value Face value 

Rs. Rs. 

2. Against the balance of aoout Rs. 1.81 crores available in the 
General Welfare Account, the Coal Mines Labour Welfare Fund have 
already schemes in hand as indicated in Annexure*, the total cost of 
which amounts to Rs. 3.6 crores. These relate to setting up of addi- 
tional Central and Regional Hospitals in different coalfields, expan- 
sion of the existing Regional Hospitals and grant of financial assis- 
tance for implementation of water supply schemes. 

So far as the Housing Account is concerned, against the closing 
balance of about Rs. 6.71 crores, the outstanding payrnen't to collieries 
for houses already sanctioned under the different hausing schemes 
amounts to Rs. 11:50 crores, leaving a deficit of Rs. 4.79 crores, to 
be met from the income during the next two to three years. The 
houses have already been allotted to different collieries and a good 
.number have been constructed or are under constructjon as indicat- 
ed in Ann'exure*. The outstanding payments have, therefore, to be 
made sooner or later. 

3. From the position stated above, it will be seen that the Fund 
have already in hand schemes which can be implemented only if 
the present accumulated balances are drawn up in full. The Fund 
has, therefore, to exercise caution and go slow in taking up  new scht- 
mes of similar nature, for implementing which there would not be 
sufficient funds left. In fact a proposal for sanctioning additional 
houses had to be kept in abeyance for this reason. Apart from above 
considerations, certain activities of the Fund like the Bharat Darshan 
tours and the All India Coalfield Spo* were suspended in October, 

. ..-- -. 
*Not printed. 



1962 due to the National Emergency. Also subsequently in view of 
the Prime Minister's Directive issued in August, 1964 suggesting a 
re-appraisal of budgetary owtlays there was some slow down since 
the Ministry of Finance imposed a ceiling on the budgetary provi- 
sions. Ofcourse the activities suspended in 1962 have since been 
revived in 1985. 

4. It would have been possible to utilise the accumulated 
balance8 earlier, particularly in the Housing Account, but for the 
difficulties regtarding land acquisition, (procurement of building 
~ator ia ls ,  leasing of land by colliery owners, shortage of technical 
stafP, non-availability of suitable sites for construction of houses 
etc. These difficulties were already known and consequently Ln 
the year to year budget of the Fund provision in regard to the esti- 
mated expenditure for the relevant year was only included. The 
short fall in expenditure has thus not been in respect of the budget- 
ted provision for any particularly yeap but &-a-vis the p* 
gressive total income of the Fund ever since its inception 
From the point of view of welfare of workers, prwidon' 
of medical and housing facilities call for a higher priority than other 
weJfare schemes and these form an important part of the welfare 
activitirs undertaken by the Fund. Despite the known dimculties 
regarding construction of buildings etc. funds had therefore to b@ 
earmarked for these schemes with a view to their implementation 
as rapidly as possible. 

The action talcen to get over the dimculties is exalained under 
the next recommendation. In spite of the ditilculties, the following 
was the progress of construction until March, 1966:- 

Houses Houses Houses Houses 
sanctioned construct- under not taken 
for con- cd construe- up for 
struction ti on construc- 

tion 

Township Scheme . . . - 2,153 - - 
Subsidv Scheme under which 

colliery owners are getting 
a subsidy of 25% of the 
cow of construction - 1,638 - - 

--..-. 
1745 (W) LS--16. 



Subsidy cum-loan scheme 
under which colliery 
owners are getting a 
subsidy of 25% and 37476 
loan as cost of construc- 
tion . - 

New Housing Scheme (en- 
tire cost of construction 
is paid to colliery owners 
for construction of the 
houses) . . 48,000 

Low Cost Housing Scheme . 20,000 

& 
4 1 7  

(Barracks) 

Co-operative Housing Scheme I 20 

Build Your Own House 
Scheme . 1,000 

Kutcha Houses (In Assam) . 30 

Nil 41 

NOTE:--Figures in (a) denotes position on 31-8-1 966. 
- 

I t  may however be mentioned here that the employers arc also 
providing some of the amenities and welfare facilities and the inten- 
tion is that the Welfare Fund should supplement their activities to 
the extent possible. 

5. With the resources available to it, the Fund has already under- 
taken different welfare activities in coalfields and in drawing up 
the schemes and in their implementation, the Fund is fully assisted 
by a Tripartite Committee which includes employers and workers' 
repesentatives. If there is to be any further increase in the mp 
01 content of the activities undertaken, this may be possible in view 
of the position stated in the preceding paras only if additional An- 
ances are placed at the disposal of the Fund. For this purpose, thQ 
question of enhancing the rate of welfare cess was considered, but 



this had to be kept pending in view of the diPBcult economic situa- 
tion faced by the country in general and the coal mining industry 
in parrrtlcular. 

Recommendation 
From the facts placed before them, the Committee regret to note 

that no serious attempt was made by the Government to see thnt the 
award of the Industrial Tribunal of 19% was implemented in flt/J 
and expeditiously. This concession was to come into eflect as ftm 
th.e date 2 years beyond the date of publication o f  this award. Fur- 
ther, no action 1tas been taken against the collieries who have fail~d 
to supply footwear to the miners in accordance with the prwisbn of 
th.e award. One of the main reasons given for non-implementation 
of the award was that the workers did not pay their share of the 
cost of footwear. The Committee fail to understand as to  wh.y tho 
workers' share of the cost of footwear was not met out of the Coal 
Mines Welfare Fund as provision of protective footwear is essential- 
l y  a welfare and safety measure. The non-supply of footwear (due 
to whatever reasons) has only resulted in an unintended benefit to 
the colliery owners who have saved 50 per cent of their share. The 
Committee, therefore, suggest that the cost representing workers 
share for the supply of protective footwear should be met from the 
Coal Mines Welfare Fund. 

[S.  No. 99 of Appendix XV to 42nd Report, 1965-f.93 

Action taken for the implementation o f  the Industrial Tribunal 
Award with reference to supply of footwear to miners has already 
been explained by the Labour Minister in the Statement made by 
him in the Parliament on the 3rd May, 1965. Questions regarding 
the failure to supply the required number of footwears to 
the miners in accordance with the Award and to what extent and 
who was responsible for the violation of the Award were also am- 
wered in the Lok Sabha in reply to Unstarred Question No. 103 on 
the 30th August, 1965. 
t 

As regards bearing the cost of the footwear it is pointed out that 
t5e Tripxtite Committee under the Chairmanship of Shri Salim IK 
Mercha.,t which was set up in 1963 to go into the question of SUP- 
ply of  foctwear to miners has since ~ubmitted its report on 23-8-1965 
Recomrncndations of the Committee are that the wearing of the 
footwear of the prescfibed specifications should be made compulsory 
and a condition of service of the workman and that the protective 
Cootwe~r should be supplied to the workmen, the cost of the em- 
plovers. In this connection, the Committee has pointed out that 
the employers representatives put forward the view that the Coal 



Miniug industry should be compensated for the extra cost of th;? 
supply of free footwear by the grant of a suitable increase in the 
s e l l i ~ g  price of coal or grant of subsidy. The Committee did not 
consider this question; however the question of increase in the prim 
of coal has been taken up separately with the Ministry of Mines and 
Metals. The question whether any amendment of the Mines Act is 
necessary to implement the recommendations of the Merchant Com- 
mittee has been examined in consultation with the Ministry of Law. 
That Ministry have advised that an amendment of the Act is not 
necessary. An amendment to the Coal Mines Regulation?, 1957 
with a view to implement the recommendations of the Tripartite 
Committee has already been published on 6th August, 1966. A 
copy oi this is enclosed. 

The position regarding meeting the cost of footwear upto 50 per 
cent from the Coal Mines Labour Welfare Fund has been examined. 
The figures in regard to receipts and expenditure from the General 
Welfare Account of the Coal Mines Labour Welfare Fund for the 
years 1964-65 and 1965-66 are given below: 

Receipts Expenditure 
\ -- 

Rs. Rs. 
1964-65 1,67,99,984 1 ,49,19,563 
1965-66 1 ,75385,750 2,26,14,- 
(estimate) 

It  will ce seen that the estimated expenditure for 1965-66 already 
exceeds the anticipated receipts and the deficit will have to be met 
from the past accumulations which stood at Rs. 2.96 crores on 31st 
March, 1965. The receipts under the General Welfare Account are 
mostly spent on promotion of schemes connected with provision of 
medical facilities, water supplies, educational facilities, improvement 
of living standards and amelioration of social conditions of coal 
miners etc. (The expenditure on medical facilities alone carne to 
about Rs. 82 lakhs during the year 1964-65). The expenditure thus 
being on committed schemes and mostly of recurring nature, no 
reduction is possible. In other words the past balances are likely 
to be fully utilised in the course of the next few years. The Coal 
Mines La%our Welfare Fund cannot, therefore, possibly take upon 
itself the further responsibility of sharing the cost of footwear sup- 
plied to coal miners, which liability would hsve come to about 
Rs. 2G lakhs a year. There are several other items of safety other 
than footwear, which are required to be provided to coal miners 
e.g. d c t p  hats and i t  is the responsibility of the employers to pro- 
vide such items. Any expenditure an such items cannot be a legiti- 
mate charge on the revenues of the Coal Mines Labour Welfaxe Fund 
which 8.s stated above has already suPBciently heavy commitments. 

(Dated the 23rd September, 1666) 



Recommendation 
The Committee note that the number of collieries which have 

oupplied one set of unifoms during, 1963-64 is only 26 and the nu- 
'ber of those which have supplied two sets of uniforms is only 21. 

The number of collieries which have not supplied the uniforms 
is 773. These figures depict a very unsatisfactory position. I n  this 
connection the Committee would like to invite a reference to para 
824 of the award of the All India Industrial Tribunal (Collieries 
Disputes),, 1956 (Volume f) which says ". . . .In the circumstances 
we direct that all the manual workmen whose normal total emolu- 
ments are less than Rs. 100 per month should be supplied one foot- 
wear, 2 shirts and 2 shorts at a concessional rate of 50 per cent of 
the cost once in a year. This concession should come into eflect 
as from the date 2 years beyond the date of the publication of this 
au'arcl". The Committee regret to note that in spite of this award a 
large number of collieries have not supplied uniforms to the miners 
who are getting less than Rs. 100 per month. If the workers were not 
in a position to get the uniforms at 50 per cent of the cost, then the 
possibility of financing their share from the Coal Miners Welfare Fund 
should have been explored. The Committee, therefore, suggest that as 
in the case of protective footwear the cost representing the workers' 
share for the supply of uniforms should be met from the coal miners 
welfare fund. 

[S. No. 100 of Appendix XV to 42nd Report, 1965.661 

According to the provisions of the Coal Award, all manual 
workers in coal mines getting emoluments up to Rs. 100 per month 
were each to be supplied with two shirts and two shorts every year 
by the managements at  a concessional rate of 50 per cent of the 
cost. As a result, however, of the increase in wages of workers 
due to the grant of variable dearness allowance and interim 
increase in wages, recommended by the Wage Board for the coal 
mining industry, the total emoluments of the lowest category of 
workers rose to more than Rs. 100 per month thereby not entitling 
them to the supply of uniforms on a concessional rate as envisaged 
by the Coal Award. Besides this, the workers themselves were 
not willing to come forward to purchase the uniforms by paying 
50 per cent of the cost. &I account of tnese reasons, the provisions 
of the coal award, in respect of supply of uniforms to coal miners, 
could not be fully implemented. As the progress in regard to the 
supply of uniforms has not been satisfactory, the Government of 
India have already set up a Tripartite Committee on 5th Januarg, 
1966 to go into all aspects of the supply of uniforms to coal miners 
under the Chairmanship of Shri Salim M. Merchant, Presiding 
OfBcer, Central Government Industrial Tribunal, Bombay. The 



composition and terms of reference of the Committee are contained 
in the M h b t q  of taibour and Employment's letter No. 8124164- 
LRII, dated the 5th January, 1966. - 

Under section 5(4) of the Coal Mines Labour Welfare Funds 
Act, 1947, the moneys in the general welfare account of the Fund 
may be utilised to defray the cost of measures for the benefit of 
the labour employed in the coal mining industry for improvement 
of public health and sanitation, the prevention of disease, the pro- 
vision of medical facilities including the provision and maintenance 
of dispansary services in collieries, water supplies, facilities for 
washing and the improvement of existing supplies and facilities, 
improvement of educational facilities, standard of living, including 
nutrition, amelioration of social conditions, and the provision of 
recreational facilities and transport to and from work, etc. Since 
provision of uniforms does not come under any one of the welfare 
measures listed above, is it not possible t o  finance the workers' 
share in respect of supply of uniforms from the Coal Mines Labour 
Welfare Fund. The cost, representing the workers' share in respect 
of supply of protective footwear to coal miners, was also not Ananced 
from this Fund. 

Dated, l o th  February, 1966. 



MINISTRY OF FOOD, AGRICULTURE, COMMUNITY 
DEVELOPMENT AND COOPERATION 

Recommendation 

Even though a part of short-fall in providing employment 
might be due to less provision of expenditure, the Committee feel 
the achievement h a  been much below the targets &.red for the 
Third Five Year Plan. This shortfalt in achieving the targets 
requires looking into. 

[S. No. 21 of Appendix I to 54th Report, 1965-663. 

The Third Five Year Plan had envisaged certain employment 
targets on the basis of an outlay of Rs. 150 crores for the ~KI-  
gramme over the Plan period. This order of outlay did not, how- 
ever, become available and the total provision during the Third 
Plan period amounted to only Rs. 19.33 crores. According to the 
employment norms indicated in the Third Plan document, an 
expenditure of Rs. 19.33 crores should have resulted in employ- 
ment of the order of 786 lakh mandays. Actually, however, as 
reported by the State Governments, the employment generated 
with the help of this investment was to the tune of 824:33 lakh 
mandays. Thus, the employment ,achievement under the pro- 
gramme was even above the proportionate target. The main m- 
cdty  during the Third Plan period, a s  mentioned earlier, was the 
uncertainty and inadequacy of funds; the available administrative 
and technical set up could have handled an even bigger programme. 

In this connection, it may be mentioned that the following are 
some of the important measures which have been taken to streng- 
then the administrative and organisational arrangements for im- 
plementation of the programme: 

(i) The responsibility for administering the programme at 
the Centre was transferred in September, 1964 from the 
Planning Commission to the Department of Community 
Development. 



(ii) In line with the basic characte~ of the programme, which 
is designed to create community assets through commu- 
nity action, the Panchayati Raj Institutions and the 
Block agency have been fully involved and made 
squarely responsible for formulation and execution of 
projects. 

(iii) I t  has been impressed on the State Governments to en- 
sure that powers for according administrative and tech- 
nical sanctions to projects are demntralised to the extent 
possible, to the authorities at the local level; funds for 
the proramme in the programme blocks are to be allo- 
cated in full, to the Block organisation at the beginning 
of each financial p a r  to enable them to plan and exe- 
cute works in time. 

(iv) I t  has also (been urged upon the State Governments that 
necessary technical support for the works should be pro- 
vided to the Block agency by the State Engineering 
cadres concerned, without levy of centage on the Panch- 
yati Raj bodies. 

Implementation of the programme on these lines is now the 
accepted pattern. Within the overall limitation of resources, the 
budgetary provision for the programme over the years, fallowing 
its transfer to this Department, has also shown some improve- 
ment. The important point is that the funds made available ha=, 
by and large, been utilised in full and in time, resulting not only 
in proportionately adequate, but somewhat larger, volume of em- 
ployment generation, and the States with their available field orga- 
nisation, have, in fact, steadily pressed for even large allocations. 



APPENDIX VI 
Recommendations/o~rvations to which Government have 

furnished interim replies 

MINISTRY OF EDUCATION 

~ecommendation 
The Committee would like to be informed of the actual position 

regarding the award of scholarship to children of those persons who 
have suffered in the struggle for liberation of Goa. 

[S. No. 74 of Appendix LIII of 41st Report, 1965-661 

The State Governments/Union Administration were addressed 
in the matter. So far replies from the Governments of Assam, 
Bihar, Gujarat, Madhya Pradesh, Madras, Mysore, U.P., Delhi, 
Tripura, Pondicherry and Manipur have been received. From the 
replies, i t  is observed that there is no scholar in receipt of any 
concession on account of their Parents' Participation in Goa 
Liberation Movement. The replies from the remaining State 
Governments/Adrninistrations are still awaited. They have been 
reminded for sending replies without further delay. 

Recommendation 
In view of the policy decision of the Government regarding 

transfer of the liability for nursery classes, social education and 
other adult literary, activities to the Delhi Municipal Corporation, 
the Committee find very little justification for giving Government 
grants to the Jamia to meet the deficit in  respect of the Bahk 
hlata Centres carrying on these activities. If these centres have 
become a part of the educational activities of the Jamia at the 
University level as was deposed before the Committee, then the 
Jamia should approach the Delhi Municipal Corporation for larger 
grants as according to the policy decision of Government responsi- 
bility for these activities was that of the Delhi Municipal Corpora- 
tion. The Committee desire that Ministry should examine t h u  
matter fully a d  settle the question of liability f w  these activities. 
SF 

In reply to a question, the witness stated that no evaluation of 
the work done by the centres had been made. The Committee 
desire that early steps should be taken to evaluate 'the work done 
by the Contt.es. 

[S. No. 97 of Appendix TJII to 41st Report, 1-el 



This is being looked into in this Ministry and a further com- 
munication will follow. 

Recommendation 
The Committee are surprised to learn that though the dispute 

about the annual rent to be paid arose in the very first year, yet 
no action was taken to regularise, the deal. While the Committee 
note that the Jamia is taking steps to recover more hnds, they 
would suggest that a fresh agreement be entered into with the 
leasee in  respect of the portion of land still remaining with him. 

The Committee find little justification for the concesswn giving 
to the leasee in  the form of waiver of recovery of rent amounting 
to Rs. 24,500 just because he returned 27 Bighas of unirrigable 
land to the Jarnia. It is beyond the comprehension of the Com- 
mittee as to why  a special concession should have been mude seven 
years after the whole of the land has been given on lease at a flat 
rate. 

[ S .  Nos. 100 & 101 of Appendix LIII of 41st Report, 1965-661. 

This is being looked into in the Ministry and a further corn- 
munication will f dllow. 

The Committee feel that the procedure of taking into account 
a &red anwunt of Rs. 11,200 (representing rents from hostel build- 
ings) on an ad-hoc basis, while amving at the net deficit of the 
JamM to be met fiom the Government grant, was worked out long 
time back. They suggest that the rental value of the hostel build- 
ings should be reassessed taking into consideration the upward 
trend in the rents and also realisation made by the Jamin Millia 
by way of hostel fees from the schoZurs. The  Jamia should also 
clearly work out the element of rent as well as charges for other 
services i n  thc fees charged by them from the students in their 
hostel. They would also like to know the result of the examina- 
tion of the question of amalgamating the hostel budget with the 
Jamb's budget, which is said to be under consideration of the 
Jamiu. 

As regards. the payment of subsidy out of nuzintenance grants 
to cover the exemptiun from hostel fees to the students of B.Ed, 
and Diploma courses, the Committee are of the view that a f0rrmr1 
ranctkm of the Govmnnzent fm this purpose was necessary. 

[S. Nos. 104 & 105 of Appendix LIII of  41st Report, 1965-661. 



Subsidy to hostek-The Jamia has intimated that they are tak- 
ing steps to re-assess the rental values of the hostels. The upward 
trend in the rent and prices of other services available in the 
hostels is 'being taken into consideration The result of this re- 
assessment will be applicable from the academic year beginning 
from July, 1966. The Finance Committee of the Jarnia in its 
meeting held on 10th October, 1966, recommended the following 
room-rent (exclusive of water and electricity charges) be realised 
from resident students from the academic year 1967-68: 

(i) Primary School Re. 1.00 p.m. 
(ii) Jarnia Nagar Sec. School Rs. 1.50 p.m. 
(iii) Jamia College Rs. 400 p.m. 
(iv) Teachers' College Rs. 2.50 p.m. 
(v) Garda Phillips born hostel 

(for women) Rs. 2.50.p.m. 

The mutter has been taken up with the Ministry of Finance for 
their approval. A further Communication will follow when a deci- 
sion has been arrived at. 

Recommendation 

The Committee trust that the Jamia has taken action against th.e 
supervisory s ta8 and also taken remedial measures to prevent the 
recurrence of such losses. 

[S. No. 109 Appendix LIII of 41st Report, 1965-663. 

This is being looked into in the Ministry and a further com- 
munication will follow. 

Recommendation 
4.451. An umuthorised withdrawal amounting to Rs. 11,481 on 

account of cost of materials alleged to have been supplied by a 
local firm in March, 1962, came to notice of the Management dur- 
ing April, 1962. 

4.452. The case was reported to the Police on the 7th April, 1962 
who have filed a challan in a local court in respect of four outsiders 
and two oficials of the Institute. The case is  still pending (Octo- 
bet, 1963). In the meanwhile remedial measures have been intro- 
duced on the recommendation of a committee of oficers appointed 



to investigate into the case to prevent recurrence of such fraudulent 
drawals in  future. 

4,453. The witness informed the Committee that the case of un- 
authorised withdrawals of Rs. 11,481 on account of cost of mate~ial 
alleged to have been supplied to the Institute by a local firm was 
pending in  Court and the judgement was expected shortly. He added 
that no departmental action had been taken against those who had 
not been prosecuted because the judgement was still awaited. Re- 
medial measures had, how eve^, been int~oduced so that there was no 
recurrence of  such things in future. He promised to inform the 
Committee about the judgebent when received. 

4.454. The Committee would like to  be informed of the judge- 
ment of the Court when received and the action taken against the 
staf held responsible. 

[S. No. 166 of Appendix LIII to 41st Report, 1965-663. 

Re. Alleged fraudlent withdrawal: 

The case is still under the consideration of the local court. 
[U. 0. No. F .  23-6166-T6 dated 12-7-66.] 



MINISTRY OF F W D  AND AGRICULTURE 
(DFSTT. OF AGRICULTURE) 

National Dairy Research Institute, Karnal 
Recommendation 

While the Committee hope that the Karnal farm would become 
relf suficient in fodder during the 4th Five Year Plan, they are of 
the opinion ,that instead of buying fodder from murket and inczm- 
ing expenditure every year, it would be profitable if the S. R. S. o j  
the N. D. R. I., Bangalore also acquires more land and become self- 
sufficient in fodder. They desire that the economics of making these 
institutes self-suflicient in fodder or to buy fodder from outside 
sources should be carefully examined and necessary action taken 
keeping in view the prevailing market price of l a d .  

The Committee do not feel happy over the inordinate delay that 
has already taken place in this matter. They desire that an  early 
decision may be taken in fixing maximum and minimum limits of 
stores at  Karnal and Bangalore Institutes. 

[S. Nos. 203 & 204 of Appendix LEI to 41st Report. 1965-663. 
ACTION TAKEN 

The present facilities of land, etc., available at the Southern Re- 
gional Station, Bangalore, are limited. 'She possibilities of acquir- 
ing a larger area of land and other facilities at  the Station are, 
therefore, being explored in order to make the Station self-sufficient 
in fodder production. 
The matter regarding the fixation of maximum and minimum 

limits of Stores at the N. D. R. I., Karnal and the Southern Regional 
Station, Bangalore has been taken up with the Accountant Gene- 
ral, F7mjab. 

Recommendation 
The Committee would like to be informed of the results of the 

Departmental enquiries against the oficials on the charge of manipu- 
lation of transit losses. They feel that strict action should be taken 
in such cases with a view to avoid their recurrence. The Ministry 
should also examine if there is any loophole in the procedure, which 
resulted in manipulation of transit losses by employees in some 
cases, and they should try to plug those loopholes. 

[S. No. 224 of Appendix LIII to 41st Report, 1965-661. 



The Departmental inquires against the ofacials conc'erned have 
not yet been completed. The present position is that charge sheets 
have been issued to the persons involved and the relevant records 
have been shown to them as per their request. A further note will 

, be furnished on completion of these Departmental inquiries. The 
misappropriation was committed by the officials by recording ficti- 
tious arrival weights and manipulation of accounts and as such it 
was not due to any loophole in the procedure but failure on the part 
of the staff to observe the prescribed instructions. I t  is felt that 
if immediate arrival weigh2ment were taken at the Railway Siding 
and at the godown and the weighments test checked by the godown 
Superintendent and the Assistant Director as provided in the rules 
of procedure and as p r  'standing instructions already issued, there 
would have been no scope for such manipulations. There are al- 
ready standing rules and instructions issued on this subject viz. 
that the godown keper is to determine the transit loss of the food- 
grains after proper weighment and test check thereof and to take 
immediate steps to fix responsibility for tjre loss. These instructions 
are being reiterated. Further instructions would be issued after 
the inquiry if it reveals any lacuna in procedure etc. 

Recommendation 

From the statement, the Committee find that on the basis of 
physical verification at the time of transferring foodgrains to F.C.I., 
an over-all shortage of M.T. 5115 i.e. 4.24 per cent of rice and over- 
all shortage of wheat of M.T. 1218 i.e.. 1.72 per cent was detect~d. 
The Committee are happy to note that the Ministry have already in-  
stituted an enquiry to find out the high variations between the book 
balances and the actual stocks both in respect of rice and wheat. 
They would like to be informed of the findings of the enquiry. 

[S. No. 232 of Appendix LIT1 to 41st Report, 1965-661, 

In connection with the transfer of &epots in the Southern Region 
to the Food Corporation of India with effect from 1st April, 1965, 
it was laid down that the stocks lying in those depots on the date 
of transfer would be handed over to the F.C.I. on the basis of cent 
per cent physical vtrification to be carried out under the supervision 
of Deputy Director (P.V.) of the Southern Region and an officer of 
equal status of the F.C.I. The physical verification statements pre- 
pared in this connection were to be signed by both these officers. 
Particulars of the stocks handed over were received from the Re- 



gional Director (Food), Madras in Auguat 1985 and as desired by 
the Public Accounts Committee in their meeting held on the 20th 
July 1965, a statement showing the stocks as per book balance, the 
stocks actually handed over on physical verification and the d s e r -  
ences (gnin/lm) betwen the two was forwarded to the Lok Sabha 
Secretariat under this Department No. 21 (4)65-66lBFC.I. dated the 
15th September, 1965. While examining the statements, it was no- 
ticed that in a few cases there were heavy shortages at  the time of 
handing over. The Regional Director (Food) was accordingly asked 
to investigate and to intimate the result to  the Ministry. The P.A.C. 
was also informed that these heavy shortages were being investi- 
gated. 

2. Since then the Regional Director (Food) has intimated that 
the differences between the book balance and the stocks handed 
over as shown in the statement sent by him were inclusive of the 
storage losses upto 31st March, 1965. Accordingly to enable the Min- 
istry to present a correct position to the P.A.C. the R.D.F. has been 
asked to revise the statem'ent taking this fact into consideration. 
These statements when received will be sent to Audit for verifica- 
tion and in cases where the shortages are found to be heavy, further 
action to investigate into the same would then be taken. 

Recommendation 

The Committee feel that it was scandalous to allow the public 
Exchequer to sufer such a huge loss by  continuing a system in which 
not only the contractors exploited but even oflicers connived. The 
Committee hope that SPE would complete its investigatton expedi- 
tiously ond then the Government would punish the guilt?! oflicers, 
ndequately. 

[S. No. 237 of Appendix LIII to 41st Report. 1965-661. 

It  is too early for the Department to comment on this observa- 
tion. The report of the SPE in regard to the alleged connivance of 
Government OPBcers with the contractors is awaited and the same 
will be duly considered and acted upon, when received. 

[U.O. No. 23165-66/BFCII/41st Report, dated 19-7-1966]. 

Recommendation 
From the notes furnished by the Ministry at Appendix LII and 

nlso from the evidence tendered, the Committee are surprised that 
even when legal advice was sought, the Department had failed to 
ascertain porn the Ministry of Law regarding the consequences that 



the chunge an the terms of contract might produce. They fail to 
understand how a Department which has \been dealing with such 
contracts since long, could possibly overlook this aspect. It is sur- 
prising that it did not occur to the Ministry of Law that the changes 
in the twms of the contrast would prejudice guarantee. Another 
serious ommission on the part of the Department was that even 

' when there was enough time at their disposal, thorough enquiry was 
not madt? about the antecedents of the firm whose records were not 
clean as it had defaulted to fulfil a contract earlier despite succes- 
sive extensions. The Committee, therefore, hold that the contention 
of the Department that no enquiry was made as the party was known 
is not based on facts. The firm was known to be a defaulter. The 
Reserve Bank report was also unsatisfactory and even then for rea- 
sons not known the Ministry chose to deal with such a firm. ?t is a 
matter of great surprise and disappointment. If the Department had 
been a little more cautious and had verified the antecedents nf the 
firm a t  the initial stage, much of the present trouble would not, per- 
haps have arisen. The Committee would also like to !be in'formed 
of the final outcome in this case. 

[S. No. 252 ~f Appendix LIII to 41st Report, 1965-663. 

This Para relates to the contract for import of 30,000 tons of 
sugar in 3 equal instalrnents placed with a Finn 'A' in July, 1954. 
Two instalments were supplied in accordance with the contract. 
The third instalrnent was to be shipped to Calcutta but the foreign 
supplier consigned it to Bombay. The Department arranged of 
transport of an equivalent quantity from Bombay to Calcutta at a 
total cost of Rs. 3.29 lakhs. The firm did not accept the liability. 
The firm had deposited a bank guarantee for Rs. 4,55,500 from the 
Punjab National Bank Ltd., Ludhiana duly under written by Re- 
serve Bank of India which was valid till final s0ettlement of Account. 
Before the sum of Rs. 3.29 lakhs could be realised the Court declar- 
ed this Bank Guarantee to be discharged as certain amendments re- 
garding mode of payment, packing, shipment period, price etc. were 
made in the contract without the consent of the surety. The form 
of the Guarantee adopted by this Ministry was that prescribed by 
Ministry of Finance and approved by Ministry of Law. As explained 
in o w  evidence, the first amendment to the contract was shown to 
Ministry of Law and in fact a revised draft was prepared by them 
which was issued after it was seen by Ministry of Finance. How- 
ever this Department did not specifically raise the point as to what 
effect the variation would have on the Guarantee. It is unfortunate 



that this point was lost sight of. This lacuna has been set right now 
by amendments of the Guarantee form. 

As for the verification of the antecedents normally the offer for 
import made in accordance with the practice in the international 
market remain open for 24 to 48 hours and thus it is not possible to 
verify the antecedent of the seller or buyer. To safeguard the Gov- 
ernment interest it was, therefore, provided in the contract that the 

! seller would deposit 3 per cent value of the contract as a Guarantee ' from a scheduled Bank dulv under written by the Reserve Bank of 
India. This Guarantee was to remain in force till h a 1  settlement 
of account and it was considered sufficient to safeguard the interest 

' of the Government. 

The normal procedure adopted by the Department in concluding 
contracts was to obtain earnest money of Rs. 10,000 with q e  offer 
and a security to the extent of 3 per cent value of the contract jn 
each case within a week or so of concluding the contract. This prac- 
tice was followed in this case as well. The firm no doubt made in 
this case, its first offer in May, 1954 but this was rejected Subsequent 
to that they made a fresh offer on 3rd July, 1954 which was accept- 
ed the same day and the contract was concluded thereafter. Thus 
there was no time to verify the antecedent of the firm. Moreover, the 
Report from the Resellre Bank of India that the firm was of slender 
means was brought to the notice of thls Ministry on 18/8/1954 after 
Xhe contract had been concluded. 

Although the firm had defaulted from the original conditions of 
pe first contract, the view taken at the time was that the default, 

some extent was beyond the control of the firm as the foreign 
pppliers backed out and for this reason the shipment period was 
b e n d & .  Against that contract also the firm had deposited the 

t money of Rs. 10,000 as well as furnished a bank guarantee 
. 1,42,600/- as security. The liquidated damages of Rs. 15,000/- 

en levied on them due to default in the first contract, were prom- . Thus this default could not give us any indication, as 
financial position of the Arm. 

Regarding the realisation of the Government dues the bill amoun- 
1.47 lakhs has been held up by the Government out of 

1 amount of Rs. 2.99 lakhs. As for the balance, enquiries 
made from all possible sources with regard to the assets 

and its partners. We have recently received a report 
the Ministry of Finance which reveals that m e  of the 

partners'has gut some landed property in the name of his wife which is 
of the value of about Rs. one I&. It is also understood from the 

1745 (Aii) -17. 



Comminninner of Income Tax, Uttar  Pradesh that  the husband of 
another partner has also property in his name and b the manager 
of a registered &m which is assessed for inme-tax purposes. 
Marts will be made t o  realise the  Government dues after  t he  appeal 
is f h U y  disposed of by the  High Court. 

The case is still subjudice and the  Public Accounts Committee 
will be apprised as soon as  t he  decision is taken by  the  Court. 

[U.O. No. 23165-66/BFC-1/41s$ Report, dated 11-5-1966]. 
AUDIT OBSERVATIONS 

been stated that:- 
The firm made a fresh order on 3rd Ju ly ,  1954 which was 
accepted the  same day  and the  contract was  concluded 
thereafter. Thus there was no time to verify the  anteced- 
ents of the firm. 
The report  of the Reserve Bank 01 India that the firm 
was of slender means was brought to the  notice of the 
W t r y  on 18th August, 1954 after the contract had been 
concluded. 

Smne broad facts relating to this  case are mentioned below:- 
13 s; ,: Remarks 

12th May, 1954 . . The firm offered sugal at $38/4/- per long 
ton C & F Bombay-shipment July- 
November, 1954. 

21st May, 1954 . . The firm forwardsd a deposit-at-a call 
receipt of Rs. ro,ooo on the Rank of 
Patiala (instead of Reserve Rsnk/Imperial 
Bank of India) as earnest money deposit. 

25th May, 1954 . . The firm intimated that they h2d made a 
commitment to the foreign suppliers 
and requested for acceptar,ce of their 
dated 12-5-1954. T h c  origin of sugar 
was also mentioned French,'German. 

Firm were informed that thcir offer of 12th 
May, 1954, could not be considered at  
all because of material defects in respect 
of depo~it  of earnest money from Pntiala 
Bank and their failure to specify the 
country of origin of sugar. It  was pointed 
out that they could not have formally 
committed themselves as they had stated 
on 25-5-54 that the country of origin 
would be either France or Germany, 
which showed that they had not entered 
into any firm commitment with their 
suppliers,. 



MINISTRY OF HEALTH AND FAMILY PLANNING 

Agreeing in principle with the view expressed by the Secretary, 
.the Committee suggest that the charges being levied from the in- ' 

dentors of stores should be fixed on a realistic basis, so that the 
. O r g a n i s a h  may function on a no profit no loss basis. 

[S. No. 46 of App. XV to  42nd Report, 1965-661. 

Th'e Medical Store Depots have been directed to review the 
departmental charges on the basis of Profit and Loss Account for the 
.year 1963-64 and 1964-65. On receipt of their comments, the Gov- 
ernment will examine whether there is any scope of further reduc- 
tion in departmental charges. The results of this examination will 
be intimated in due course. 

Recommendation 

The Committee regret to observe that the Depots had not been 
prompt in  .~.ecoverning their dues. The fact that the jinancial posi- 
tion of the local bodies to whom goods were supplied was weak 
should not be stanc? ill the  way of the Depots in recovering their 
legitimate dues. The Committee would watch the results of the 
special measures stated to have been adopted by the au thh t i e s  in 
this regard. 

[S. No 51 of Appendix XV to 42nd Report. 1965-661. 

Officials of the Government Medical Store Depots, Madras and 
Hyderabad have been deputed to go round the defaulting non- 
Government institutions where the outstanding recoveries are moE 
than Rs. 5.000. The Depots have been asked to intimate the pro- 
gress of recoveries made at frequent intervals. 

A statement showing the position regarding the outstanding 
\recoveries at the time of the meeting of the P A C .  and another 

t statement showing the position regarding the outstanding recoveries 
upto 1st February, 1966 is enclosed. (Annexure). 

Further progress in the matter will be intimated to the Com- 
ittee in due course. 



MINISTRY OF FINANCE 
(DEPARTMENT OF ECONOMIC AFFAIRS) 

The Committee regret to observe that in this case an extra ex- 
penditure of Rs. 15,867 had to be incurred in  the purchase of twd 
"Bright Annealing Fumces" and one "Atmosphere Geaerator" due 
to administrative and other delays in placing orders after calling 
for tenders in November, 1960. What is more, supplies have not yet 
been completed after a lapse of nwre than! three years of .pl&cinq 
the order by  th.e Director General Supplies and Disposals. Thus, 
apart porn incurring extra expendzture, the machinery required in 
1980 have not ,yet been instarled Nter a lapse of about s i x  years. 
The Committee very much regret such long delays in the execution 
of small orders. They desire that the matter should be vigorcnrsly 
pursued with the Director General, Supplies and Disposals. 

[S. No. 8 of Appendix I to 54th Report. 1965-661- 
ACTION TAKEN 

As desired by the Public Accounts Committee, the matter about 
the delay in  procurement of these items of machinery ordered in 
February, 1963 was taken up  with the Director General of Supplies 
and Disposals. The D.G.S. & D. informed us that they had been 
advised by the firm on whom the oraer was placed that due to delay 
in getting subcontracted items, particularly the refractory material, 
they had not been able to  complete the Furnaces earlkr. The firm 
had also sought extension of the delivery period for certain items 
on this account. After ,giving the estension askcd for., thc 
D.G.S. & D. had impressed on the firm the necessity of completing 
supplies without any further delay. However, the delivery schedule 
was d e c t e d  due to shortage/damage of several items duricg transif. 
,from U.K. to India necessitating import of replacements against t he  
firm's own commercial quota on the basis of a fresh import licence. 
The firm had been supplying various components of the Furnaces 
piecemeal since 1965 and has completed the entire supply by thr  
end of May, 1986. 
In view of the inordinate delay in the execution of the order by 

the firm, the D.G.S. & D. was requested to consider the question of 
imposing liquidated damages or some other penalty on the firm. 

Due to shortage of space at t h e  Mint, the Mint Master Bombav had 
to make certain readjustments in the Operative Departments of th<,  
Mint to accommodate the furnaces. They are now being erected 
for commission. 

This note has been seen and vetted by the Director of Commercjal 
Audit. New Delhi. 



MINISTRY OF LABOUR, EMPLOYMENT AND 
REHABILITATION 

Recommendation 

The Committee are surprised that even in spite of their previous: 
recommendation, the Rehabilitation Ministry proposed the  eflective 
rate of interest of  51 per cent when t h e  market rate was more than 
74 per cent. This indicates that no proper thought was given to this 
problem mad t h e  Committee's recommendation was not considered 
seriously. The Committee &sire that no undue concession should 
be given to the individual in the repayment of the  loan which is 
overdue. The Committee reiterate their recommendations made in 
para 26 of the 36th Report  (1964-65) in this regard and desire 
tlm! a n  ~ c [ r l g  decisio~l should be taken in  the matter. 

[S. No. 12 of Appendix I t o  54th Report. 1965-661. 

As for the observations of the Public Accounts Committee That 
the Rehabilitation Ministry proposed effective rate of interest cf 51 
pe!- cr.nt t\.hrn tbc> r n : ~ r K c ~ !  :xtc was more ? h l n  7' ,  per cent in +te 
o f  :heir psevic;us ~'eco!l~ii!~~rirf , t t i~lns,  i t  is stated !hnt w e  had pro- 
pc?sed inter,.:.. :I: t hc, r:l:~> !' :! pr:. ~ c n t  :t~:cl i n  ;he tven '  ,;f def:.u!t, 
a penal ra!c i ; !  i!::crt:sl A; Y Iwr (Y>:-,? was to hc. chzirgcd. Thcrc was 
never any  intention of  allo\r.ing rebate o f  2 per cent on the n o x u 1  
intcrcls: ~vh ic? !  1:: 7 j  pclr writ. M'h:it ive rnvnnt v;ns :hat if he jjaid 
thC amount in t~rnc.  t?c nri!l pay only 7 per. cent. \i'.ich w:!I :::em 
a rebale o f  2 per crnt for  prompt payment. .4 I :  ! '  our 
Note dated :IO:h Dcc.v3vkr.  1963. reproc!usd btllon.. : i ;  :he. b::zis 
of which note i v  thf-8 Pcblic  Accounts Commi!tt!:~ ,\.;:s prt.:,., r u l ,  .. 
will confirm our above intention:- 

". . . . . . W e  may,  however, revise the rate of interest from 43 
to 71 per cent per annunl to bring it  in conformity with 
the present market rate and in the event of default. a 
penal rate of interest o f  91 per cent may be charged from 
him. This would mean that for prompt payment Kanwar 
Raj Nath will be entitled to a rebate of 2 per cent." 



2. h view of ths above, the relevant portion of our previous note 
dated 7110-1-1!366, may be treated as amended and it may be read 
as: - 

"It b, however, proposed to revise the rate of interest from 
4k per cent to 79 per cent so as to bring it in conformity 
with the present market rate of interest and in the 
event of default in payment, a penal rate of interest at 
9.) per cent will be charged." 

The line reading that "on prompt payment Kanwar Raj Nath 
will be entitled to a rebate of 2 per cent may be treated as deleted". 
The evidence given by the representative of the Ministry vide para 
1.70 of 54th Report, Vol. I of the Public Accounts Committee (Third 
Lok Sabha) was due to mistake (on account of faulty wording of 
the Ministry's note dated 7110-1-1966). 

3. Arnar Nath Mills were sold to Kanwar Raj Nath for Rs. 50.11 
lacs to which were added Rs. 18 lacs on account of an Award given 
by Shri Morarji D. Desai in respect of Stores and arrears of rent etc. 
So the total amount to be recovered from Kanwar Raj Nath was 
Rs. 68.11 lacs. Out of which h e  paid Rs. 20 lacs in the beginning 
and balance was to be paid in ten instalments. Upto October, 1966, 
he was to compleie six instalments but he completed only thrw 
instalments upto that date. Rs. 14,88.862.23p (Rs. 14,79.387.36 
towards principal and Rs. 9.474.87 towards interest) are still due 
towards him as arrears of ~nstalments. 

4. In our previous note to the Public Accounts Committee dated 
7/10-1-1966, we had stated that a representation from Kanwar Raj 
Nath for relaxation in the terms of payment was under considera- 
tion. A note was prepared for submission to the Cabinet but it was 
noticed that Kanwar Raj Nath had paid very little amount towards 
the instalments after submission of his representation. A notice 
wac issued to him again on  19-8-1966 to deposit the amount fnrth- 
with and it was made clear to him that if he failed to deposit the 
arrears immediately, the property would he re-entered. As a 
result we were able to recover Rs. one lac only which was inadc- 
quate. 

5. Secretary called Kanwar Raj Nath and the seriousness of the 
situation was impressed on him. But Kanwar Raj Nath stated that 
his financial position, which has never been happy since the Chinese 
aggression, had further deteriorated as a result of devaluation and, 
thereafter, submitted a written representation reiterating his stand 
that: 

"Ever since the Chinese Aggression, the Woollen industry has 
beem strained more and more and the conditions worsen- 



ed after the conflict with Pakistan and now the devalua- 
tion of Indian currency, announced in June, 1966 had 
completely broken the industry. It has thrown extreme 
burden on it due to the high premiums which the i n d w  
try have to pay for importing raw materials including 
stores, such as dyes, chemicals and spares, etc. The 
industry for its effective working was dependent on irn- 
ported raw materials but the Import Quotas are issued ' 

on the basis of export earnings of the various induvtriea 
The machinery installed in the Amber Nath Mills was 
out-dated and they were unable to produce goods which 
have exported potential. All this had resulted into 
diminishing of his credit and he was not in a position to 
pay the Government dues. He has imported new machi- 
nery on a credit afforded to him by Syndicate Bank Ltd., 
Bombay, which is in the process of installation shortly, 
and thereafter the Mills will begin to earn Import 
Quotas by export of goods, he will be able to pay the 
Government dues." 

6. From the above i t  is clear that at present Kanwar Raj Nath  
is not in a position to pay the Government dues. Under the cir- 
cumstances the only alternative for the Government is either to 
take over the Mills and m o v e r  the Government dues by sale cf 
mills or to afford facilities to Kanwar Raj Nath so that he 1s able 
to put hls house In order and, thereafter. ~s in a pasltion to pay 
the Government dues. As for the first alternative ( i e . .  to re-enter 
the property) is concerned, out past experience shows that it will 
be difficult to make alternative arrangements for the running of 
the mills After the migration of the evacuee owners In the year 
1947, the C;overnmcnt of India tried number of alternatives for 
running the nlills but faded in its efforts and the mills remained 
almost closed, t l l l  these were conveyed to Kanwar Raj S,i:h in 
the year 1960 At first the mills were leased to Displaced Persons 
but they failed and ultimately it led to lit~gations. Latvr on the 
possibility of depart mental management of t hr  m~lls  was consi- 
dered but it was not found feasible. The Minlstry of Commerce 
and Industry were requested to take over the mills but the!: dec- 
lined. In the past the mills were engaged in manufacture of goods 
required by the Defence Services and as  such thfl Ministry of 
Defence wert. also consulted whether they were interested In tak- 
ing the mills, but they also declined. The other alternative for 
disposing of the mills was by open auction or by invitmg tenden. 
which was also done but no satisfactow offers were received. It 
was under these circumstances that the mills were sold to Kanwar 
Raj Nnth. If we now take over the mills, we are sure to come across 



the same d i 5 c u M s  and it may mean a total dosure of the mills 
as previously and will not be in the national interests. The Gov- 
ernment of India are offering various incentives for setting up the  
new industries, whereas our action will kill the industrial unit 
which is already working and, that too, without bringing any 
financial gain to the Government. It will also render considerable 
labour unemployed. Under these circumstances, the alternative is 

' that we may place Kanwar Raj Nath in a position to pay the 
Government dues, i f  we are  satisfied about his bonafide. 

7. Kanwar Rnj N a ~ h  has  suggested that he may be given relief 
by way of a 'Moratorium' for five years during which period, he 
will regularly pay the interest at  enhanced rate of 74 per cent. and 
will see fhat there is no accummulation of interest during the 
'Moratorium' period and thereafter. he will pay the principal amount 
in twelve instalments. 

8. We have referred the case to the Ministq of Commerce for 
their advice. 



MINISTRY OF FLNANCE 

Recommendat ion 

The Committee are not happy over giving of restrospctive 
eflect to the mder of creation of the post of Assistunt Secretarg in  
this case. They feel that this iy a case where the power delegated 
to the Planning Commission to make appointmat was not used 
with due circumspection. The Committee doubt whether tinder the 
existing rule it is feasible at all to create a post retrospectica~y. 
They find it d i w l t  to appreciute the view of the Planning Com- 
mission that under the rules there was nothing prohibiting the com- 
petent authority from creating a post retrospectively. The Com- 
mittee nre not convinced that there were any special circumstances 
Jot creating the post of the Assistant Secretary by  the Plannivg 
Commission retrospectively. All the same, the Committee desire 
that this point regarding the feasibi1,ity and desirability of creating 
posts retrospectively should be examined by the Minitries o f  H o n e  
Aflairs and Finance and cleat instructions should be issued. 

[S.  No. 13 o f  Appendix I to 54th Report, 1965-661 

The general issue raised by the Committee is being examined in 
c.onsultation with the Ministry of  Home Affairs and suitable instruc- 
t ~ o n s  will be issued to  the Ministries early under intimation trl :he 
Commit tee. 0 

[U.O No. F.12 (17)-E (Ctmrrl > 66. da!ed 22-12-19667 

Recommendation 

A e n o ~  TAKEN 
A joint Secretary has been appointed as an tmquiry officer for 

conducting an enquiry as desired by thc P .A C He has  already 



started action in this regard. The result of this enquiry will be inti- 
mated to the P.A.C. 

Recommendation 
The Committee are surprised and cannot understand as to why 

this delay in  filing the suit when the Government has considered that 
the party h u s  no intention to pay. 

The Committee may be informed whether the suit for the recovery 
of the amount of loan due from the Dogra Steel Industries, Faridabad 
Itas since been filed in the Court and the result thereof. 

[S. No. 50 of Appendix I to 54th Report, 1965-661. 

As the firm failed to fulfll their assurance, the case was referred 
to the Ministry of Law (Litigation) on 25-3-1965 for instituting a 
sui t  against the firm for the recovery of the Govt. dues. The Min- 
istry of Law referred back the case asking for three sets of attested 
copies of relevant documents, a copy of summary of the case and 
all relevant files. As the required copies had to be taken from differ- 
e n t  documents and files, it took some time to prepare them. These 
were sent to the hlinistry of Law on 12th July, 1965. That Ministry 
removed the relm7ant papers and handed over the case to the Cen- 
tral  Government Counsel and advised this Ministry to depute one 
of the officers conversant with the case to contact the Counsel and 
give him all information required for the drafting of plaint. An 
officer of this Ministry contacted the Counsel on 28-10-1965 and dis- 
cussed the case w ~ t h  him. The Counsel asked for some additional 
information/documents which were furnished to him on 29-10-1965. 

The draft plaint, as prepared by the Government Counsel was 
forwarded to this Mmistry by the Mmistry of Law on 10-11-1965. 
desiring this Ministry to check up the facts contained in the draft 
plaint and return the same with two spard copies. It was also desir- 
ed by the Ministry of Law that the plaint should be got approvrd by 
the Advice side of that Ministry before it is filed. Accordingly the 
facts were checked and file was referred on 10-12-1965 to the Minis- 
try of Law (Advice side) for their approval and the same was re- 
turned to this Ministry on 10-1-1966. Thereafter on 25-1-1966 fair 
coples of the plaint duly signed by the Joint Secretary of this 
Ministry were sent to the Ministry of Law (Litigation Section) for 
dling the suit 

Ministry of Law informed this Ministry on 2-3-1966 that the 
Standing Government Counsel had been engaged to conduct the suit. 



They asked for an amount of Rs. 3500 for meeting court fees and 
other miscellaneous expenses to  be placed at their disposal and the 
same was done vide this Ministry's sanction issued on 18-3-1966. On 
enquiry made by this Ministry on US1966 regarding progress of the 
case, the Ministry of Law informed that the case had not yet been 
filed and that the same would be filed only after the amount of Rs. 
35001- was paid to them in cash. Accordingly a revised sanction ' 
letter was issued on 22-6-1966 and the amount has since been paid 
in cash to the Ministry of Law (Litigation Section). 

As the amount to be recovered exceeds Rs. 25,000j- the Ministry 
of Law have since decided to file the suit in High Court and have 
accordingly sent the Plaint to High Court Section of that Ministry 
on 25-1 1-1966. 

A reference was also received from the Audit asking whether 
the Government dues against M's. D o p a  Steel Industries L!d., Fari- 
dabad could be recovered from dues, if any, payable by the D.G.S.&D. 
against orders placed by them on the firm. The D.G.S.&D. have 
been asked by this Ministry to check the facts and intimate the posi- 
tion to this Ministry. 

Except for an amount of Rs. 8941.65 paid by the firm in March & 
April, 1960, towards interest, the firm did not make any payment of 
principal and interest. Against the total loan of Rs. 85907 - advanced 
to the firm, the total outstanding amout due from the firm as on 
31-3-1966 was Rs. l,lZ,403.28 (Principal Rs. 85,907/- and interest 
Rs. 26,496.28). 

' Shri J. P. Chopra, Standing Government Counsel informed this 
Ministry that a Civil Suit has been filed in the High Court against 
Mls. Dogra Steel Industries at Faridabad on 26.5.1967. 



MINISTRY OF TRANSPORT & SHIPPING 

Recommendation 

From the evidence the Committee find that excepting in the  port 
.of Calcutta there is no independent arrangement at other ports for 
getting the  grade o f  coal tested to ensure that the supplies are made 
.strictly according to  the specifications. The ports of Bombay, Visa- 
khapatnam and Kandla depend on the grading of collieries done b y  
the  Coal Controller while the ports of Madras and Cochin obtain 
their  supplies through the Southern Railway without conducting ang 
independent test of their own. The port of Bombay further hold 
t h a t  such tests are not necessary and they only conduct some visual 
inspection. In a note furnished to the Committee in April 1965, the 
Ministry upheld the view that "the grade given b y  the Coal Board 
represents what the grade of coal loaded by a particular colliery is 
expected to be according to the technical assessment made b y  the 
Board." 

[ S .  No. 61 o f  Appendix I to 54th Report, 1965-663. 

Against this background, the Committee find from evidence that 
neither the  view of the  Ministry nor the contentions of the Bombay 
Port authorities are substantiated by  facts. During 1963-65, accord- 
ing t o  evidence, 63 tests were carried out and out of these i n  50 
.cases it was found that the coal supplied was of inferior qualit?!. 

IS. No. 62 of Appendix I to 54th Report. 1965-m. 

The  Committee feel distressed by  this revelation because under 
the existing ~ y s t e m  even when coal is found to be of inferior quality, 
the  consumer has to  pay at least for that consignment according to 
t h e  superiur grade assigned by  the Coal Board unless he has an agree- 
ment wi th  th.e collier3 to the country. In the jace of these facts, the  
Committee fail to  understand how the Bombay Port authorities can 
claim that the  'visual inspections" which they are now conducting 
are adequate to ensure that supplies are according to specifications. 
'They  are further mrprised t o  be informed that Bombay Port autho- 
rities failed to furnish any explanation for their stand even when 

-called upon to do so and that the Ministry did not take any further 
action in the rruztter. Since all the  consumers are not likely to  have 
their own arrangements for testing and for the sake of equity, it u 



essential that the testings done by the CWZ Board for allocating 
grades should be done so carefully as to eliminate all possibilities of 
mistakes and errors. In o r d e ~  to avoid such varirrtiom and disputes 
which result in compromise payments being made by the contractors, 
the Committee feel that the Coal Board should enforce the standat.& 
laid down for the allocation of the grade more strictly. They should 
also consider the feasibility of making frequent sample tests even in 
respect of the coal that is supplied to po~ t s .  

[S. No. 63 of Appendix I to 54ih Repor:. : 965-661 

The Comn~iitee hope that the Ministry will take an early declsio?~ 
on the recommendal~ons of the Committee which was constituted to 
consider the question of revkitig the system of grading of coal and 
whose report was subnlltted as early as i7r  1963. The Committee also 
hope that govern men^ u3ill carefull3 nnalyse the r e s u l k  of tests con- 
ducted at Calcutta to revise their future policy in this regard. 

[S. No. 64 of Append~s I to 54th Repor:. 1965-661. 

The Coal Board derives its power to grade or regrade coal, from 
the Coal Mines (Cons~r\~ation and Safety) Rules, 1954. The Board 
grants a provlslonal grade on the bass of the  seam sample (coal from 
the seam as distinguished f r o 3  coal of the seam in the wagon). Coal 
is allowed to be despatched on the basls of the pmvisional grade and 
after the despatches commence the Board draws wagon samples from 
t ~ m e  to time in the presence of a representative of the colliery. On 
the bzsis of the wagon samples drawn on at least three different 
days, the final grade of the seam or seams of the particular colliery 
is fixed. The final grade so fixed by the Board for a seam or section 
of a seam can be (and is) altered by the Board from time to time 
on the basis of analysis of wagon samples after the Board is satisfied 
that the grade so fixed 'cannot be maintained'. Before any order 
altering a grade is passed by the Board the owner concerned is 
given an opportunity of making a representation against the order 
proposed, and the other formalities under the Coal Board Manual 
have to be observed. The wagon samples are drawn by the Board's 
st& by surprise checks from loaded wagons. Sometimes i t  so h a p  
pens that when the Board's omcers reach a colliery siding, either 
there are no wagons, there being no allotment of the w a q n  for the 
colliery on that day or the wagons are yet to be loaded. In such 
case, no wagon sample can be drawn. These factors cause delay in 



revising the grades. Further there are about 1500 graded seams at 
more than 800 collieries and on an  average 7000 wagons are loaded 
per day. Thus, it would be seen that it is impossible td cover all the 
wagans even if the staff strength is substantially augmented. 

The present arrangement is that wagon samples are drawn once 
every month in respect of the seams, coals of which are supplied to 
steel plants or washeries. Wagon samples are drawn once every two 
months in res;pect of all seams of non-coking coal producing Grade 
I or better quality of coal and where raisings are substantial ie., 
a t  least 25,000 tonnes per year. Where Ports draw their supply from 
coals of Grade I and above from collieries where raisings are subs- 
tantial, it can be presumed that normally wagon samples from coals 
of such ,seams are being drawn once every two months. It is not 
possible for the Board to enforce drawal of more loading samples 
except at prohibitive cost in as much as the basis adopted by the 
Board is the seam sample and not the coal supplied to any particular 
consumer. 

The question of grading coals on the basis of their useful heat 
value is under the active consideration of the Ministry of Mines & 
Metals and a decision is likely to be taken soon. 

It is felt that the arrangements for purchasing coal at the Ports 
of Kandla, Madras, Cochin & Morrnugao need not be disturbd as 
either they draw their supplies from the Railways or their require- 
ments are  small. It would not be economical to organisc sampling 
q ~ d  testing in these cases. 

As a result of persistent efforts, Calcutta Port Commissioners 
have evolved a practice under which coal supplies are to be paid 
for by them on the results of test analysis. This, no doubt leads 
to frequent disputes and the Commissioners have to accept the 
best possible compromise in order to avoid litigation and to ensure 
continuity of supplies. The Bombay Port Trust and Visakhapatnam 
Port Trust were asked to adopt the Calcutta practice in the matter 
of purchase of coal and to arrange to draw samples, if necessary, at  
the loading end, at  least on a test check basis to ensure conformity 
with the quality actually contracted for. The Visakhapatnam Port 
authorities have informed that the collieries including the Govern- 
ment controlled National Coal Development Corporation have re- 
fused to accept payment on the basis of test results. The matter is 
being talcen up again with the Ministry of Mines & Metals. 



Recommendation 

The Commitfee find no justification for &lay in supplyingl the 
approved drawings to the Inspecting Oficer. The Depal-tment had 
incurred an  extra expenditure of Rs. 38,475 in this case merely on 
the plea that they needed the supply urgently. There was, therefore, 
no justification for any delay in supplying the approved drawings.. 
The Comrnitftee feel that the requirement of the D. D. A. was rnot 
so urgent for these trailers as it was made out to be on 28th March, 
1960 when orders were placed in anticipation of the sanction of the 
Chief Administrator. Had the requirements of trailers and their 
dates of supplies been assessed more realistically, the Committee 
jeel the extra eqenditure  of Rs. 38,475 could have been avoided. 

[S. No. 88 of Appendix, I to 54th Report. 1965-663. 

The Committee's observations have been noted for guidance. 

As regards the urgency, however. it may be mentioned that 
the order for 3-ton trailers from the firm was related t o  the pur- 
chase of 28 H. P. tractors. Decision for purchase of 40 Nos. of 28 
H.P. tractors from the same firm had been taken at the Execu- 
tive Committee meeting on 18-3-1960 and orders for these 40 Nos. of 
tractors had been placed on 25th March, 1960 with instructions for 
immediate delivery from stock One trailer was required for each. 
tractor. Since the trailer is a connected item, orders for 40 Nos. of 
trailers had to be placed urgently. 

[Relating to S. No. 88. Appepndix I of the 54th Report. 1965-661. 

The Financial Adviser and Chief Accounts Ofllcer to the Chief 
Administrator, Dandakaranya Project, whose concurrence was 
sought to the purchase of the tractors remarked in hi;  U.O. note 
No. FA/Fin. II/GL/23/43 dated 22-6-1960 as follows: - 

"No road or other works, requiring tractors immediately for 
their execution are in progress. There was no urgency 
to over-ride the normal purchase procedure." 

[Dated 30-8-1966.1 

Recommendation 
The Conmaittee also understood in evidence that some of the 

fles  elating to these deals were taken away by the S. P. E; h. 
1745 (Ail LS-18. 



Cstnmittee would like to be informed of the results of the case in 
connection with which the S. P. E .  took away those files. 

[S. No. 89 of Appendix 1 to 54th Report, 1965-661. 

The results of the case in connection with which the Special 
Police Establishment took away the files are not known as yet. The 
same will be reported to the Public Accounts Committee as soon as 
they are known. 

[Datcc! 20-7-66.5 

Recommendation 
It is also understood from Az~dit that 10 per cent (Rs. 5.842/-) of 

the payment of the firm's bills fins been held up. The Committee 
suggest that the desirability of forfeiting this amomt may be consi- 
dered. 

[S. No. 92 of Appendix 1 to 54th Report. 1965461. 

The D. G. S. & D. had intimated that they have gone through 
the papers and their view was that it was not possible to establish 
that defective stores had been accepted at the time of inspection. 
In view of this it may be difficult to forfeit the balance payment of 
Rs. 5,842. However, the matter will be examined further in con- 
sultation with the D. G. S. & D, and the final conclusion would be 
reported to the Public Accounts Committee. 

[Dated 20-7-1966.1 

Recommendation 
The Committee are not sure whether the Corporation was autho- 

rised under Section 28(12) of the employees' State Insurance Act to 
advance loans. They u~ou!d like this mutter to be examined in con- 
sultation with the Ministry of Law and the result communicated to 
then. 

IS. No. 112 of Appendix I to 54th Report, 1965-661. 

The Ministry of Law have advised as Under:- 
"Section 28(iv) of the Employees' State Insurance Act, 1948, 

provides that the Fund can be expended for the purpom 



of establishment and maintenance of hospitals, dispensa- 
ries and other institutions and the provision of medical 
and other ancillary services, for the benefit of insured 
persons and where the medical benefit is extended to  their 
families. That the Corporation has the power to 
expand the Fund for the construction of a hospi- 
tal cannot be disputed. It  may <be argued that this power 
would include the lesser power of advancing moneys by 
way of loan to the State Government for the construction 
of a hospital on the security of repayment. The grant of 
loan could also be supported with reference to clause (xii) 
of Section 28." 

[Not vetted by Audit] 

Recommendation 

The Committee would like t,hat the  question of application of 'A11 
;India Average' be referred to the Ministry of Law for their opinion. 

[S. No. 113 of Appendix I to 54th Report, 1965-661. 

The Ministry of Law have advised as under:- 

"The ''411 India Average' under Section 58 (2) of the Emplo- 
yees' State Insurance Act, 1948, would. . . . . .seem to 
include the average worked out after the Scheme has been 
applied to a substantial number of States." 

The views of the Law Ministry have been communicated to the 
Employees' State Insurclnee Corporation for necessary action. 

[Not vetted by Audit] 



MINISTRY OF TRANSPORT 
(TRANSPORT WING) 
Recommendation 

In the note the Department of Transport, Shipping & Tourism has- 
stated that the Director General of Supplies & Disposals has been. 
requested to arrange the disposal of the Bochnecke Current Meter. 
The Committee would like to know the result thereof. 

[S. No. 146 of Appendix T to 54th Report, 1965-661. 

The meter has not yet been disposed of as the offer received' 
through Director General of Supplies & Disposals was very low and 
hence he was asked to try disposal through his London Clffice. He 
has intimated that some of the Research Institutes in England are 
interested in prpcuring the meter. A reference has also been ~nnde  
by the Kandla Port Trust to the Chief Hydrographer to the Govt. 
of India. Naval Hydrographic Office, Dehradun, at  the instance of 
D.G.S.&D. London. as the Naval Headquarters are stated to be inte- 
rested in acquiring this meter for their Laboratory at Cochin. The 
particulars of the meter have also been forwarded to the Director, 
National Institute of Oceanography (C.S.I.R.) . A further report 
would be sent when the meter is actually disposed of. 

The Committee trust that the Kandla Port Trust, will recover the 
balance amount of a m a r s  from the Gandhidhum. Municipality ex- 
peditiously. 

[S. No. 147 of Appendix I to 54th Report, 1965-661. 

The agreement executed with the Municipality envisages repay- 
ment of the arrears in eight annual equated instalments carrying an, 
interest of 6%. As per the agreement, two instalments have been 
paid by the Municipality upto 31st March, 1967. Further recovery 
on the due dates will be watched by the Port TNst. 

. . The Committee regret that the Mechanical Superintendent who- 
was incharge of the workshop of the Kandta Port and had knowledge 



*sf lathes gave wrong opinion, and considered that the lathe had been 
damaged to such an extent thab i t  had b e c m  unsmviceable while 
later on i t  was discovered that the lathe was repairable. I n  the opi- 
nion of the C m i t t e e  either the Mechanical Supdt. had inadequate 
knowledge of lathes or he did not examine carefully the burnt out 
w h i n e .  The wrong opinion given by the Mechanical Supdt. not 
only delayed the repair of the lathe but also resulted in further . 
deterioration as it was kept exposed to sun and rain. 

[S. No. 148 of Appendix I to 54th Report, 1965.663. 

The observations of the Public Accounts Committee have been 
brought to the notice of the concerned Officer through his present 
employers viz.,  Indian Oil Corporation Ltd., (Refineries Division). 

Recommendation 
The Committee ate  not happy to note that ajter the settlement 

of claim in September 1962, more than 2 years were taken to get the 
estimate for the reconditioning of the lathe sanctioned and send it 
for repairs. They feel that all efforts should have been d e  to get 
the machine repaired early to avoid further deterioration. 

[S. No. 149 of Appendix I to 54th Report, 1965-661. 

Delay in getting thc estimate for reconditioning of the lathe sanc- 
tioned and sending the lathe to Bombay for repairs is very much 
regretted by Kandla Port Trust. The Public Accounts Committee's 
observations have been brought to the notice of the various Deparb 
ments and Divisions of thc organisation and it has been impressed 
upon the omcers that they should personally ensure that such delays 
do not recur, and they should get the estimates prepared and  get 
them sanctioned cxpeditious!y . 

It may, however, be mentioned that the lathe has since been 
received duly repaired from Bombay. 



APPENDIX VII 

Note on the Delhi Educated Persons' cooperative Transport Society, 

(Vide S. Nos. 131, 132 & 133 of 54th Report). 

The Delhi Educated Persons' Cooperative Transport Society Was. 
formed by the Delhi Administration in 1960 under a pilot scheme 
(Annexure I) of the Union Transport Ministry with the twin objec- 
tives of providing employment to the educated unemployed and deve- 
loping goods transport, both inter-State and intra-State, on a coope- 
rative basis. A Superintendent of the Delhi Administration, who had 
earlier worked as a State Civil Service Officer in Punjab, was appoin- 
ted as Manager on 28-6-60 by the Delhi Administration to organise 
the Society. He was placed in the pay scale of Rs. 450-575. 

1.1. An essential feature of the scheme drawn up by the Union 
Transport Ministry tvas that the Manager of the Society would be a 
PCS Ofiicer. This post was, however, created in the scale of Rs. 
450-575 within which a PCS Omcer could not be fitted in. 

2. The membership of the Society was restricted 2 0  Drivers, 
Mechanics, Booking C!crkc, Depot hlan;igers ctc, to be recruited from 
amongst the educated unemployed, the minimum educational qual l -  
fication being Matriculation. A mceting of the promoter membcrs 
was held on :he 17th Aujiust, 1960 and  the  following prrsons were 
elected to serve on the Managing Committee: - 

1. Shri Satish Chander PI csrtit.~:: 
2. Shri V. P Bhar:n T'~ce-Prx>s~dcn t 

3. Shri Ramesh Chander Sccrct:rry. 
4. Shri Harjcet Smgh Banga Trcnsu rer. 
5. Shri Sushi1 Kumar 3ic.rnber. 
6. Shri Ajit Kumar Tewari h'lcmber. 
7 .  Shri Sukh Dcv Singh Wasandhi Mvmbcr. 

2.1. The Society was registered undcr t h t b  Bornbiiq. Cooperative 
Societies Act (Act VIlI  of 1925) as extcndcd to Deihi, on the 22n8 
September, 1960. I t  started functioninj! i n  October. ]!MI, when the. 



&st lot of five chassis was received. The next lot of five chassis was 
received in January, 1962. 

3. The first President of the Society, as indicated above was a non- 
official. Subsequently, w i h  effect from the 17th June, 1961, the State 
Motor Transport Controller, Delhi, was nominated by the Chief Com- 
missioner, Delhi, as Chairman and the Director of Employment and 
Training and the President, Ex-Servicemen Cooperative ~ u l t i ~ u i -  
pose Transport Society, Delhi, were nominated as e.d)#icio mem- 
bers. A chart showing the names of the office-bearers elected/nomi- 
nated and Managers appointed from time to time is a t  Annexurc U. 

4. A loan of Rs. 3,39,500 was sanctioned to the Society by the Gov- 
ernment of India, Ministry of Transport, vide  their letter No. 2-T (3) / 
61, dated the 9th February, 1962. The loan was recoverable in five 
annual instalments, together with interest at 41% per annum. as 
under, an4 i~ cas- of default, with penal interest at the rate of 8% 
per annum. 

First Year 
Second Year 
Third Year 
Fourth Year 
Fifth Year 

4 1. The BII! for the  !oar amount w a s  prewnted by the S~clety,  
through t h e  Yinistry o f  T r ~ v p o r ! ,  and payment was authorlvd by 
the Officn c f  the Dlrectnr rf Aud~t.  Food, Rehabllitation. Supply. 
Commerce Steel and hTlncs, Nrw DeIhi, now Accountmt General, 
Commerce, Works & Miscellanrous. Xcw Delhi. vide their 1e;trr No, 
LS-16-6/30:? tinted the 28th February. 1962 ( h n e x u r e  111). 

4 2  .4rl :~qrcvcn!  mctlrporatin: the terms and  cond tions of the 
l o n ~  \rPns to tx cxcci~tt 'i bctwwn the Delh! .4dm1nls:r~:ion and :he 
Soclcty. The draft of thc accemcnt recclved from tile 
Dclhi Admlnistratm was returned t o  them by thc JI7nis:sy 
of Transport on 9-2-1963,, after gcttinq i t  ve!tecl bv the I!inistry of 
Law. The question regnrdlnq execut~on of the agree-lent was 
further examlned by the Delhi Adrninlstratm w t h  special reference 
to the propriety of providinq for a penal rate af interest In 
October, 1962, t h ~  Delhi Administration informed the hl~nistry of 
Transport that the provision in the ameelnrnt about the levy of 
penal interest at 8C;\ per annum might contravene the provisions of 
Section 3 of the Usurious Loans Act, 1918. The Mlnistry of 
Transport, after consulting the IAW hlinistrv. informed the Delhi Ad- 
ministration on 12-6-63 that the relevant clause in the draft agreement 
might be modified so as to  prnwde that the loan shall carry interest 
at 8% per annum but if repayment of principal and interest were 



made on the due dates, a rebate of 3& on interest would be allowed 
to the borrower. The Delhi Administration was also informed that, 
as the amount of the loan involved was heavy, yet. unsecured, the 
agreement should be followed by a regular deed of mortgage. The 
drafts of the agreement and mortgage deed, which were sent to the 
Society by the Delhi Administration in the month of July, 1963 for 
execution; were considered by the General Body of the Society on 
6-9-1963. I t  was resolved that the Society, in view of its unsatisfac- 
tory financial position was unable to bear the additional burden of 
the penal interest and that the Government of India should be reques- 
ted not to introduce any changes in the original draft agreement. The 
draft of the mortgage deed was, however, approved and the general 
body authorised certain ofice bearers of the Society to sign it on 
behalf of the Society. The agreement and the mortgage deed could 
not,, however, be executed till the 27th November, 1963, when the 
Society'had to be ordered to be wound up. 

Adequate security was not obtained against the loan since, accord- 
ing to one of the terms of the agreement proposed to be executed bet- 
ween the Society and Delhi Administration. it was possible to reco- 
ver, in case of default, the entire amount due, with costs of recovery, 
as arrears of land revenue. Moreover, the only assets of the Society 
which could be offered as s~cur i ty  viz. motor vehicles, were pur- 
chased out of the loan. These were also ordered to be mortgaged to 
Government later, as indicated above. 

5. The loan of Rs. 3,39,500/- sanctioned by the Government of 
India b the Society for the purchase of 10 trucks was utilised as 
under : - 

(i) Cost of 10 chassis. 2,88,180/- 
(ii) Body building of 9 trucks. 19,468/- 

(iii) Transportation charges of 10 chassis 
from Jarnshedpur to Delhi 6,081 :'- 

(iv) Working Capital. 25,771 /- 

6. The powers and duties of the Managing Commit!ec rind the 
Manager of the Society are laid down in its bye-laws 25 and 32 
(Annexure IV) respectively which had been approved by the Admi- 
nistration'and the Registrar, Cooperative Societies. It would appear 
that the Managing Committee was responsible for the day tn day 



working of the society. The Manager was specifically entrusted with 
the duties enumerated in  bye-law No. 32. The Chairman, however, 
was assigned no specific responsibilities under the bye-laws. 

The Managing Committee of the Society was responsible to super- 
vise the accounts, the payments made by the Society and also the day 
to day working of the Society generally. However, the Delhi Admi- 
nistration is of the view that the members of the Committee can be ' 

proceeded against in a Court of Law only for misfeasance and not 
for negligence in the day to day discharge of their duties. It  was the 
Director of Transport, Delhi Administration and ex-officio Chairman 
of the Managing Committee of the Society, who brought the sorry 
state of affairs of the Society to the notice of the Delhi Administration 
in the middle of 1963. I t  was after his report was received that t h e  
Administration decided that the Society should be wound up, in  
order to retrive the Government money. 

7. Bye-law No. 40 of the Bye-laws of the Society lays down that 
the accounts of the society should be audited at least once in a quar- 
ter by an Auditor appointed by the Registrar. Only the following 
audits, however, were carried out:- 
- . . - . - -- --- - -- - - . . - --- . -- -. 

Period Date of Audit 

(iii ) 1-7-61 to 30-6-62 June, 1963 

27-11-63 to 6-12-63 and 
April. 1964 

[ v )  1-7-63 to 31-12-63 30th June, 1964. 
-- - . - --- --" .- " .". " - - - ..-- ------. 
The first audlt In Frbruary. 1961, had no particular significance as 

the Society started operotrons only In October, 1961. The next audlt 
report, dated the 11th May. 1962, revealed that seven trucks had been 
deployed on the Delhi-Kanpur-Lucknow route. The Society had 
opened two branches at Kanpur and Lucknow Its accounts had not 
been maintained upto-date and its ways and means position had 
deteriorated. The third audit, covering the period from 1-7-61 to 
30-6-62, was carried out in June, 1963. and some serlous irregularities 
were discwered. The fourth and Afth audlts, covering the period 
from 1-7-62 to 30-643 and 1-7-63 to 31-12-63 respectively, were 
conducted in April, 1964 and June, 1964 J.P. after the Society had been 
ordered to be wound up on 27-11-63. 



8. AX the 10 vehicles of the Society have since been dispoeed of. 
The sale proceeds came to Rs. 2,49,076. Out of this, a sum of Rs. 
$30,000 was paid to Government by the Liquidator (an Assistant 
Registrar of Cooperative Societies, Delhi). The balance amount of 
loan of Rs. 1,09,500 and interest of Rs. 81,400 (at the rate of 87% per 
annum due upto 1-3-65) are  still outstanding against the Society. 

9. The balance sheet of the society as on 18-3-66 (Annexure V) 
disclosed losses to the tune of Rs. 2,02,717.06P which broadly com- 
prise of the following items:- 

(i) Losses in the sale of Trucks 
(ii) Losses on account of penal interest on 

Government Loan @ 8T. 
(iii) Operational Losses 

Rs. 

90,000/- 

1.08,640/- 
4,077.06 

An analysis of the balance sheet of the Socwtv rc!vcals that an , 
amount of Rs. 83,572.36P is outstanding against members a n d  rwn- 
me?nbers. Advances were made to the memhers during the ycnrs 
1961-62 and 1962-63 during which the Society was in operation. Most 
of these advances were amounts retained by members out o f  the ope- 
rational income derived directly bv them. In somc cases. such ad- 
vances were also given for specific items e.g. rcpairs, without nn!. 
subsequent adjustmcnt. 

10. The first annual general meeting of the Socic.:?. wn:, held on 
25-4-62 while the audit was in progress. The Treasurer promised to 
put up a Balance Sheet as soon as the audit was ovrr. Thc next 
genrral brdv meeting took place on 27-7-62 wherein the audit report 
was approved vide Resolution No. 3 (Annexure VI). 

11. The last annual g~nc ra l  meeting was held on 6-9-63 and the 
following resolution regarding the audit rcport for 1961-62 was 
passed: - 

(5) Presentation of the Audit Report on the accounts of the 
Society for the year 1961-62 ending 30th June, 1962. 

"The Manager presented the Audit Report on thc accounts 
of the socicty for thc year ?!MI-62 end in^ 30th June. 1962. 



At the very outset Shri  La1 Chand Arora stated that  the 
accounts in question were i n c o r r e c t t h e  income had been 
shown less and the expenditure had been exaggerated. 
When his attention was drawn to  the facts that these audi- 
ted accounts bore his signature, Shri  La1 Chand Arora 
replied that for his mistake other members should not 
suffer. I t  was then resolved by the General Body that 
since all the  facts were not brought to the notice of the 
audiior a detailed re-audit of the accounts in ques?ion be 
arranged and the  members be associated with it from time 
to  time so that they could point out the facts and irregu- 
larities in their knowledge". 

12. On taking str,ck of the affairs of -.he Society, the Delhi Admi- 
nistration came to the conclusion that the members of the Society 
were an irresponsible lot. They had not paid their s5are money. 9 e y  
tonk advances a t  will without bothering to render accounts. They 
made direct realisations in respect of the business done and did not 
credit the  amounts to the Society. The loan amount had been frittered 
away. There had been persistent defaults in repayment of instal- 
m ~ n t s .  Thcre were no foreseeable posibilities of these payments ever 
being made. The Administration therefore felt that no further lati- 
t ~ l d e  c:a~ld b~ given and !hc Soc!c:y was crdered to  be wound up. 

13. A report for penal action against the def:iul:ing members was 
Indgcd with thc policc as ~ i l r i , :  ;,s 196.3. The police investigation coz- 
tinucd for nt>nriy two years Su;  q:, prosecutions could he launched 
for want of t.\,irienctb rcgnrd!~~g spvc.fic cntrustrncnt of mones to p a r i -  
cular i~~rii\.iduals. I: nuvenred that  advances had bem givw .:o cer- 
t q i ~  driver.: fl)r intidt~n?rcl expense!: but that they had either rcndercd 
no  account or thcl accounts rendered by them uWere not properly 
prrstctf. Unncrruntably, more than onc Cash Rook had been rnai:?- 
tainctf and many rcccjjfls wcrc e i th t r  missing or lying unposted. The 
R 4 s t r ; t r .  Conprrn!ivla .%cictics, has rmv.? been specifically dirwted 
to h;ivc the ent ire accounts reconst ructcd incorporating a!! informa- 
tion avnilnblc. Thi,: may take some time. A.: soon as the Administrn- 
tion are ahle t o  c n l l v t  arld.qunte evidencc atpinst the d e f n u l t i ~ e  indi- 
vidual.:, thc  p n ' i c ~  woi~ ld  bc a s k d  to  bring them to book. 

14. A senior scale Stenographer of t he  Delhi Administration, who 
worked as Manager from 1-10-61 to 18-7-63 (period of actual function- 
ing of the society) was charges-sheeted and suspended w.e.f. 9-9-64 for 
serious defaults in the performance of his statutory function which 
directly or  indirectly involved the Society in financial losses. He was 
also charged with misnpprnpriation, or  conversion to his own use, f 



large sums of money entrusted to him as  manage^ of the Society. A 
departmental enquiry was held against him under Rule 15 of the 
Central Civil Service (C.C.A.) Rules, 1957. The Enquiry Ofiicer con- 
cluded that whereas the charge of mis-appropriation of the funds of 
the Society could not be proved against the Manager, charges relating 
to his failure to exercise supervision over the working of the society, 
committing a number of financial and other irregularities and indi- 
fference towards the performance of his duties as Manager and there- 
by causing financial loss to the society were fully proved. The Dis- 
ciplinary Authority, endorsing the conclusions of the Enquiry (Xi- 
cer, censured the Manager for committing serious omissions in the 
discharge of h ~ s  duties as Manager of the Society, and stopped his 
annual increment for 3 years with non-cumulative effect. The appe- 
llate authority maintained the censure but ordered that instead of 3 
years, only 2 years increment be with-held with non-cumulative 
effect. 

15. All the liable members have been called upon by the Liquida- 
tor under section 59(b) of the Cooperative Societies Act to discharge 
their liability by contributing towards the losses of the Society. Only 
eight, however, could be located so far. The Liquidator has referred 
these cases to the Collector, Delhi. for recovery of the amounts invol- 
ved as arrears of Land Revenue. As regards other members, the 
4s- c ' m f  Registrar (Iqdustr;?l) has been requested by the Liquida- 
tor :- ascertain their whereabouts. Necessary action will be taken 
by !he Liquid?tor against these members, as and when they Ere 
traced 

(NAGENDRA SINGH) 
Secretary t o  the Gnwrtrincnt of rndia,  

ANNEXURE T 

The scheme will be introduced on a "pilot" basis at  this stage. 
To start with, one Co-operative Society having 10 vehicles will be 
set up in each of the following States: 

(1) West Bengal 
(2) Bombay 
(3) Madras 
(4) Ketala 
(5) Delhi 



The five C ~ r a t i v e  Societies will operate their vehicles on 
inter-city routes, which may also be inter-State routes, if necessary. 
The actual routes will be selected by the S t a k  Governments con- 
cerned. It is necessary that the scheme should start "right". T h e r e  
fore, in making the seleclion, the State Governments may select 
only such routes on which sufficient goods traffic is available. The 
location of each Society will also be decided by the State Govern- 
ment taking into account t h e  routes selected. 

The membersh~p of the Co-operative Societies will be restricted 
to workers like Dr~vers, Mechanics. Booklng Clerks, Depot Mana- 
gers etc., who will be recruited from amongst educated unemployed, 
the minimum educational qualification being Matriculation. Five 
will be the average number of hands required for each vehicle. 
On this basis, each Ccwperative Society will have 50 members. 
Each member will be required to contribute Rs 1000 towards the 
capital of the Society. 

The labourers that may be requi- for loading and unloading 
of the goods, will not be members of the Society but will be recruit- 
ed, as usual, on a casual basis. 

A vouna State Civil Senpice Office will be put in-charge of each 
Socicty and will act as its Manager. Before taking up his duties, 
this oficer will be required to undergo a course of training in all 
branches of road transpart operation lasting at least 6 months in 
a Transport Undertaking run either by the State or a private com- 
pany. If a trained officer is available with the State Government, 
further training may be dispensed with. 

Above the Manager, there will be a Board of Directors heeded by 
tbe Transport Commissioner of the State conemed, with the Ebegis- 
2rar of Co-operathe Societies and the Officer-in-charge of the ]Em- 
ployment Directorate, as members. In addition, two members of 
the Board may be wlec td  fmm amongst the members of Society. 
Thc Manager will act as Member-Secfitary of the Board. 



Tbe capital required for setting up of each Co-operative Society 
will be:- 

Cost of ten vehicles 
Working capital itlcluding r ~ n t  of de- 

posit & Offices etc. Rs. 50,000 

Total Rs. 3,00,00O 

A.fter taking into account the sum of Rs. 50,000 contributed by 
t h e  members, the capital required by each Society will be 
Rs. 2,50.000. This amount will be advanced to the Societies by the 
S ta te  Co-operative Banks of the States concerned. If, however. the 
Banks are unable to advance the momq from their resources, the 
Govrnm?nt  of India will be willing to consider the grant of loans 
to the Banks through the State Governments, on suitable terms, for 
this purpose. 

The intwest due to the Bank and to the members on their invest- 
ment (at 60; ) will be paid annually by the Society. The members 
will, in addition, receive wages at  the rate of Rs. 120 p.m. The 
repayment of the loan will be made a t  not less than t h e  following 
rates: - 

ls t  Year 
2nd Year 
3rd Y w  
4th Yew 
5th Year 

No separate provision is n e s a r y  for. depreciation.. Smaller 
instalmerlts have been Axed for the Arst two years to give the 
r~aciety time to settle down. It is hoped that even after paflng the 
loan granted to them by the Bank as proposed above and a f k r  
meeting the tttnning expenses, interrrrt charges to the Bank and 
interest on the investment made by members, the society will br! 
able to  make a profit of at least Ra. 250 per month on each vehicle. 
A part of thk money can be distributed ta the members and a put 
Znveaed in the, M e t y  ro that aiter a period of flve yoart the 1- 
squired for pu%adng new vehlcleo may be much nnrlhw. 



Selection of members will be made a Board headed by the Trans- 
port Commissioner of the State with the Director of Employment 
Exchanges and one or two other officers nominated by the State 
Govemmtmt as members. In making the selection, preference will . 
be given to those who already know driving, possess experience of 
operating goods transport services or are qualified mechanised so 
that the time required for their training may be reduced. 

The training should be so arranged that any member of the 
Society is able to perform the duties of any other member. This 
is basic to the scheme and it is for this xeason that every member 
is given the sanic wnqes. Therefore, the training should cover all  
aspects of the business e.g. driving, maintenance, operation, keeping 
of amounts etc. and may be arranged either at the Training Centres 
set up by the Central Ministry of Labour and Employment or in 
the Transport. 

A N N E X U R E  I! 

CHART Sl1OWING T H E  N A M E S  OF O m C E  BEARWS ELECTED/NO&XINATEI) 
AND ~ ~ A N A G W  APPOINTED FROM TIME TO TIME 

Nsmc & Designation 
-.------ . . -- .. ... 

I .  Shri Satish Chrrder, n v k - f f i h l  

2.  Shri l. .C. Kriplrni. S.hl.T.C. 

3. Shri G.S.  Dhrreshwsr. S.3I.T.C'. 

4.  S h r ~  M.W.K. Yu*uf?,. 

Director ~f Transport 

r .  Shri V.P. Rha9in 

2. Shri Rarnesh Charder 

1. Shri Harieet Singh W . I ~  

4 .  Shri Sushi1 K u m r  

c.  Shri  Aiit Kvmrr 

6 .  Stui Sukh Dcv Singh U'awdhi 

\*tee-President 

Secretary 

Treasurer 

Mcmhtr 

-do- 

-do- 



Date Name & Designation 
-.- . 

2 j 4-62 10 5-3. * 

40- 

-1i+ 

-do- 

-drr 

- d b  

6-9-63 to 27-2 1-63 

-do- 

-do- 

do- 

do- 

Shri A.S. Lal, Director of Employmert, 
Training & Technical Educdon, Delhi 
Administration, Dclhi. Member 

Shri Anang Pal Dy. Registrar, Co- 
operative Societies. Delhi Adminisua- 
tion, Delhi. -do- 

Major Khazan Singh. Prcsldent, Dclhi 
Ex-Servicemen Coop. Transport So- 
ciety LtJ. -do- 

Shri B.L. Sachdev \'ice-Preside 11 

Shri D.C. Sharma Treasurer 

Shri L.C. Arora Mcmhcr 

I Shri Bdwant Singh 

-. Shri L.C. tZrorP 

:. Shri H.K. Kaushik 

J. Shri S.S. Wasandhi 

5 .  Shri K.L. Arora 

6. Shri S.M. Matbur 

I .  Shri L..C. Arora 

2. Shri Chama'i La1 

3. Shri B a r h  Ram 

4. Shri Balraj Kumar 

5 .  Shri Ram Kishm 

\' cr-Prrsidcnt 1 

Vcc-President I F  

Treasurer 

Mcrnhcr 

J t  . Secretary 

Sccrctary 

Y tcr-Resident 

J t .  Sccrcury 

'Treasurer 

Member 

40- 

MANAGERS 

I. Shri Sultbrrj Bahmdur 

2 Ski T.C. Ran. 

3. Shri S.B. MlLhur 1-10-61 to 18-7-63 
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ANNEXURE 111 

OFFICE OF THE DIRECTOR OF AUDIT, 
FOOD, REHABILITATION, SUPPLY, COMMERCE, 

STEEL & MINES, NEW DELHT. 

Dated the 

The Director of Audit, 
Food. Rehabilitation, Supply, Commerce, 
Steel and Mines, A.G.C.R., Building, 
Mathura Road. New Delhi-1. 

The Additional Trewury Officer, 
Jamnagar House, New Delhi. 

SL'RJECT: --Grant of Lonil to the Delhl Educated P e r s o w  Cooperntwe 
Transport Society Ltd.  

Sir, 

I am to authorise you to pay immediately a sum of Rs. 3.39,50Cl - 
(Rupee Three 1,akhs Th~r ty  Nine Thousand and Five Hundred dn;) i 
to the Manager. Delh~ Educated Persons Cooperative Transport S!- 
ciety Limited, Delhi on a bill duly countersigned by Shri Jaswdnt 
Singh, Under Secretary ;o the Go\.ernment of India. Ministry g + f  

Transport and Communications, New Delhi. 

The amount represents a loan sanctioned by the Ministry of 
Transport and Communications in their letter No 3-T (3)  61 d a t d  
9-2-1962. 

The amount, when paid, may be shown as a distinct item In :he 
lisb of pavments quoting this letter as authoritv. 

Yovls faithfully. 

Sd/- H. L. 'THAPAR. 
-4snt. Audit Oficer. 

No. LS-16-3/3073. Dated t h u  

Copy forwarded to the Manager. Delh~ Educated Persins Co 
176 (Mi) .LS-19. 



operative Transport Society Ltd. 227-A, Karnla Market, New Deal 
for informahion and messary action. The bill for Rs 3,39,500/- 
duly countersigned by Shri Jaswant Singh, may be presented at the 
counter of the Additional Treasury Officer, New Delhi, quoting this 
letter as authadky. 

Sd/- Asstt. A d i t  Offtcer. 
Dated the 28th February, 1962. 

Copy forwarded to the Secretary to the Govvrnment of India, 
Ministry of Transport & Communications. Department of Transport 
(Transport Wing) New Delhi. The Bill for the payment of 
Rs. 3,39,500/- to the Society may please be countersigned by the 
Ministry only if the above mentioned letter convgns sanction for 
payment of loan to the Socidy and if it is intended that the Agree- 
ment containing the terms and conditions of loan referred to in 
para l (4)  of the sanction can be executed even after the payment 
of the loan to the Society. 

Sd/- Asstt. Audit Ofliccr 

No. LS-16-5/3075 Dated the 28th February, 1962. 
Copy forwarded to the Secretary (Transpart), B l h i  Administra- 

tion. Dew, for information. 

Sd/- Asstt. Audit Officer. 

A N N E X U R E  IV 

25. ?rbe Comrruttee shall exercise all the powers of the society 
except those reserved f a  the general meeting, subject to any regu- 
lations or restrictions laid down by the society in a general meet- 
ing or in these bye-laws and in particular shall have the following 
powers and duties: - 

1. to observe in all their transactions the Act, the Notifled 
Rules and these bye-laws. 

2. .to maintain true and accurate accounts of all money re 
oeived, expended and all property lsought or sold. 



3. to keep a register of members correct and uptodate.  

4. to keep W e  account of as&s and liabilities of the sodet).. 
5. to pr'epare and lay before the general meeting the 

p d t  and loss a c w t  and audiki balance sheet. 
6, to aamine the accounts, sanction continge'nt expenditure 

and supervise the maintenance of the prescribed registers. 

7. to consider the inspection notes of the Registrar and Inspec- 
tor and take necessary action. 

8. to select new members and issue new and transfer old 
shares. 

9. to arrange for the recovery of share instalments and of in- 
terest on overdue instalments. 

10, to summon general meeting in accordance with byelaw 
(19). 

11. to contract loans subject to any restrictions imposed by the 
Registrar or general meeting and to arrange for its re- 
payment. 

12. to decide the terms on, the periods for and the rate of in- 
terest at  which deposits are to be received, and to arrange 
for the payment of such deposits. 

13. to assist the inspection of the books by any person authoris- 
ed to see them. 

14, to appoint, suspend, punish and dismiss employees. 

15. through any  member or officer or employee of the society 
or any &her person specially authorised, to institute. 
conduct, defend, compromise, refer to arbitration cr 
abandon legal proceedings by or against the society or 
Committee or the officers c.x employees concerning the 
affairs of the society. 

16. to acquire on behalf of the society shares in other rebstered 
socie4ies. 

17. to arrange for the custody of books and to appomt one of 
its members or one of the officers of the soclety resident 
in the area of operatian to take charge of all the regis- 
ters and papers prescribed in these bye-laws. 

18. to invest the surplus funds of the society in accordance with 
section 37 of the Cc~operative Societies Act. 



19. to acquire and hold property and to enter into contracts on ' 
behalf of the society. 

20. to purchase, sell, hire, or otherwise acquire or dispose off 
on behalf of the society, vehicles, parts, accessories or 
other moveable property used in the business of the 
society within the limits laid down by the general - meeting. 

21. to fix, revise, or modify the fare or freight rates. or time- 
table subject *to any provisions of the Motor Vehicles 
Act and Motor Vehicles Rules framed thereunder. 

22. to make on behalf of the societv application for permits. 

23. to arrange for the insurance of vehicles and other property 
of the societv in accordance with anv policy framed at 
'the General Meeting. 

24. to arrange for efficient working of the service and any Stand 
or bus stops entrusted to society. 

25, to ensure that the vehicles and other property of the society 
are maintained in a good gtate of repair, and to arrange 
to keep the same in safe custody. 

26. to enter into any agreement with any Government or other 
Authorities (Municipal, Local or otherwise). and obtain 
from them all rights, concessions, and privileges that 
may seem useful for the society's objects. 

27. to fix the scale of advance and wages to be paid to the 
members and employees. 

28. to decide the manner of execution of work and its allat- 
ment to members and employees. 

29. to appoint a treasurer to keep the money of the society, and 
to require him to give such securitv as i t  may deem SUM- 
cien t . 

30. to appoint a Secretary and/or Manager and to fix his/their 
remuneration, if necessary. 

31. to distribute the duties between the Secretary and the 
Manager if necessary. 

32. to arrange for the safe custody of the wcuritles owned or 
pledged with the society. 

33. to arrange for the safe custody of the property of the On- 
ciety, to maintain it in a good state of repairs and when 
necessary to arrange for its insurance, 



34. generally to carry on the business of the society. 
35. in the conduct of affairs of the Society, the Managing C o n  

mittee shall exercise the prudence and deligence of ordi- 
nary men of business and shall be responsible for any 
loss sustained through a d s  contrary to the Act, notifled 
Rules and these bye-laws. 

* 0 0 * 

32. The powers and duties of the Secretary and/or Manager shall 
be as follows: - 

1. to maintain correctly and upto-date the prescribed papers 
and registers. 

2. to procure from borrowers the due execution of bonds with 
security when required under bye-laws. 

3. to  prepare all receipts, vouchers, statements and documents 
required by the Notified Rules, t he  Registrar bye-laws 
or the Committee. 

4.  to sign on behalf of the society and conduct its correspon- 
dence. 

5 to summon and attend general meetings and meetings of 
the Commi:tec. 

tj to record the proceedings of such meetings and have them 
duly signed. 

7 tn prepare the annual statements and submit them to the 
Registrar, within the period prescribed by him. 

8, t o  control the staff. 
'1,  t o  certify copies o! entries in t he  books under section 31 of 

the Act. 

10 to incur contmgent expenditure subject to  the sanction of 
the Committee 

11. to ensure to the best of h s  ability that all the relevant 
provisions of the Motor Vehicles Act and the Delhi Motor 
Vehicles Rules are strictly cmmplied with. 

12 generally to conduct the current business of the society and 
perform all duties entrusted to him by the Committee. 

0 



Liabilities Rs. Paise. Assets Rs. Paise 
- 

Paid up Share Capital 

Government Laan 

Interest on Govt. Lonn 
@ 8% p.a. 
according to Pilot 
Scheme 

Sundry Creditors 

Suspense Account 

20,ooo '00 U. P. Border Office 510.69 

1,og,5w9oo Tempcrary Hut at 
Lucknow 246.4 I 

I ,o8,640 'oo Advances for rent 300'00 

>. ,, Labour 10'00 

66,148.08 ., ,, Paper 5 '00 

6,042 ' 75 M:s Supereme & Co. 75 '00 

Private Vehicle 3371 -48  ' 

Branches Account I 2642 - 06 

Sundry Debtors 88572 '36 

Income Pecoverable I 5 10 '36 

C;A Coop. Banlr 6004 '91 

Suspense & Differences 
in previous Cash 
Books 3325 '50 

LOSS~S 202717 '06 

- - 
TOTAL Rs. 3,19,330a83 TOTAL Ks. 3,19,330e83 



ANNEXURE VI 

COPY OF R~SOLUTION NO. 3 PASSED IN THE MEEI?NG HELO ON 2 7 ~ ~  JULY, 
1962 

No. 3 Approval of the Audit Report: 

Discrepancies pointed out in the Audit Report were read and the' 
action taken by the Managing Committee at its last meeting held on 
10.7.62 was also read. The Audit Report and the proposed action 
were approved. The following matters referred +a in the Audit Re- 
pnrt  were, however, considered and decided:- 

( a )  Appotntment oj one custodzan of Socletles books and re- 
cords instead of two: I t  was "RESOLVED that the Joint 
Secretary be Custodian of the Societies' books and re- 

,. -ord". 

( b )  Maximum Credit Limit.-In accordance with the recom- 
mendation contained in the Audit Report. the Managing 
Committee had decided in its meeting held on the 10th 
July. 1962. that the matter be referred ;o the General 
Body. After discussion, it was 

"RESOLVED that t he  Registrar of Coop. Societies be a p  
proachecl to fix the maximum credit limit a t  Rs. 5 lacs as 
the Society has already okained loan cf Rs. 3,39.50(,/- 
from the Government and i t  will requirc some more 
amount for its proper working " 



APPENDIX Vlli 

Minutes of the 10th Sitting of the Public Accounts Coirtrnittee held on 
Satu~day. the 5th August, 1967. 

The Committee sat from 10.00 hrs. to 11.20 hrs. 

Shri M. R .  Masani--Cha:rmar~. 

2. Sardar Buta Singh 

3. Shri Shivajirao S. Deshmukh 

4. Shri D. K. Kunte 

5. Shri N. R. Laskar 

6. Shri Yogendra Sharmn 

7. Shri P. Viswambharan 

8. Shri Om Mehta 

9. Dr. M. M. S. Siddhu 

10. Shri B. K. P. Sinha. 

I .  Shri  Avtar S ~ n g h  Rikhy--Deputp Secre:ary .  

2. Shri H. M. :I.nargava-Under Secretor:,. 

The Committee dmussed the programme of sittings to be held 
for completing the rcmainmg part of their work. After discussion , 
i t  was decided that the next sittlngs of the Committee should be held 
from 16th October, 1967 to 28.11 October, 1967, i.e. for 12 working 
days. There would be 2 sittings of 3 h o u ~ s  each on each of the 12 
working days. The prdgramme as In the Appendix' was approved. 
_ _ _ _ _ - _ _ _ _ - -  --.-- "-- - 1-- 1 . - -" - -". - "-- - 



2. The Committee considered and adopted the draft Fourth Re- 
port regarding Action Taken by Government on their recornrnenda- 
tions/observations contained in their 64th Report concerning the 
Purchase of Defective Tyres with necessary modifications. The Com- 
mittee authorised the ChairmanIShri N. R. Laskar to present this 
Report to Lok Sabha. The Committee also authorised Dr. M. M. S. 
Siddhu/Shri Om Mehta to lay a copy of this Report on the Table of 
Rajya Sabha. 

3. The Chairman appreciated the work done by the Sub-Com- 
mittee on Action Taken under the Convenership of Shri D. K. Kunte. 
He particularly thanked the Convener for scrutinising in great detail 
the Action Taken Notes received from Government and for holding 
informal discussions with the representatives of the Ministries, to im- 
press on them the need for tak~ng expeditious a:tion on the out- 
standing recommendations of the Commitbee and furnishing the re- 
plies thereto. He also informed the Committee that the Action Taken 
Sub-committee would be meeting on Monday, the 7th August, 1967 
at 14.30 hrs. to finalise their Report and any other member who 
would like to join in the deliberations of the Action Taken Sub-Com- 
mittee would be welcome to do so. The Committee also decided 
that their 5th Report on Action Taken may be adopted by circula- 
tion amongst the Members. The Members mag be given 48 holm 
to convey their suggestions and if no such suggestions are received, 
the Report should be treated as adopted 

*The Committee authoriscd the Chairman/Shri D. K. Kunte to 
present the kh Report to the  Lok Sabha. The Committee also m- 
thorised Shri B. K. P. Sinha/Shri M. C. Shah to lay a copy of this 
Report on the Table ~f Rajya Sabha 

The Cornrnittee then adjourned. 

CMGWND-LS-1745 (Aii) LS-20-9-67-450. 



18. W.Nowmm CampanyLtd., 44 
g Old Court ouaa Street, 
Calcuttn . % 

DELHI 

10. /aim Book Agmcy, I 
Comught Plnce, Ncw Dolhi. 

r 1. Sat Naram & Son#, 3 
IJIr Mohd. All Bour, k ari ~ a t c ,  ~uki .  

11. hima Ram & Sans, $2 
Kashmarc Gate, Dclhi-6. 

23. J. M. Jaim h Rrotbru, 1 1  
Mor i  Gate, Dalbi. 

r j .  "I'hc En tiph Uook State, 13 
7-L, 8anraught Citcur. 
N e w  W h i .  

26, UWLmi tlook Stwra, 2 3  

1 a, Municipal Marktr, 
urprrfi, New Dalh~. 

29. Oxford &ook 81 Ststiowy 68 
Compmy, Scindh Housa, 
Coaarught Place, Now DalhL-I 

90. Peoph's Publishin Haute, 7" . 
Rmi hm(i~oa.%. b New &I. 

32 .  Hind Book House, 
81, J ~ n ~ a t + ,  
New D c h .  

AGENTS IN POREIGN 
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